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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 13, 1977/Agrdha- 
yana 22, 1899 (Safca)

The Lok sabha met at Eleven of the 
Clock

[M r . Spea ke r  in the Chair] 

ORAL ANSWERS TO QUESTIONS

* 386. sror? tt o  : w r

SfcTFt W  V & T  f a :

(? ;) wm m zw : s&r %

i p R 'T f o l T  s f f t  % T W t *p t
rnfT ?rf '11 sd ITTT %

s m n  'rrft^rn: t t  ^  | ;

( * l )  q f t  eft %ft ^  %  
^  ^ r r  f ^ T  ^n%  spt 

sfft

( i t ) l i f t  J T f t , rft ^ T %  W T

f> vj nPp ^inqrT | fe  %

irf ?tt^ t 3f?r sifn^iu | ?

*r « ft  (s fto  qer :

(^ )  HPT 5T̂ 9T *T "ifam

% r? ft ^ r t  ^ ? F f f  ^"t  ^ f r
'TITJT gTTT *ft ? %  WT * p t f  ?ft J l w M  

T O  f i t + I T  %  f ^ T T S T H  'T jft

l l

(w )  ST?5T ^

( it ) spt  |

‘j f t  ST'T ^TvTSET %

»nft j u  ^
% ftttT qijfar  ̂|

«ft 5f«T̂ T smre TW : 5TKRT

t  o t t %  uTram % w t

^T M h  flT r̂f r̂T + <,HI ■dl^al

|t ft) *ft *r+<.ifn«ii ,srt'T 

w ri’ff F̂f T^rir 1151 % 5̂ 5%
*rnr T ^ t  f  w  ? fe  ^

■wt ^  ft> 5.h i >̂ Jr Th r «ig<i 

«Tf JHTT T5% I  I oij|^|fy+

q f  g p - W W W  |  ft? 

3*1 "̂ 1̂ cj 1̂1 ̂ *1 1̂'Si 3TItr I

3TO f t  «TRT «r 

^frT 3T5T |^5rfeT |  ^

^  ft> ^ r  ^us^r ^fr ^ftsr

j TFT I ?TRT ?TT% 'MI'T % f^f$

firf^et ^ t  ^|?r Jriff^i =5rawt |  

M  +1 <.̂1 w^r ^ t  'JiHdi ^ t  iri<ii_ 

5TTcT ^  f^ ^ rT  ft^ft %
ftrft I  ?fh: ^ T%  ^ T R -W  ^ft

tfr 61% T ^ d t  ^  I f t
Sft^r W7?nTarr| 

tr^ srf*T5 ^WT ^  «ft fti ITWT JTjff -̂

■̂ 'Hdl ^  I % ^ft

W^XW' ^  f% W  <miSH spt ^ftfT 
3TTtr I

sfto *ra m w b  : 3ft ’Tt^rfhr>0
% ^ r m rf t  ft  | 

if 2r ^n p t ^TR T  ^Ipdf f  fsp 

qro ?R) 28 ?rf ?iT5% f^ft |  

ftnr^r +i*h qfkn Tfr  q 'tMift* 

ETTTTfW 5Ft spift |  ^rf^TT

^ r t  ?rrm ̂ t  ^rr
h w t  gtr f̂r ^rr T O f ir  %

*titt^ ipt t |  1 1 ? rm f  ^ t

% *M^I ^ft
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<TRT |  TT fV ^T*T ^

'it 1 1 snft 13 ^ f t  ^  £

ftpT TT +4VI1 'MH 'atl 'Ct ^ I

%fsFT*TTOTT ^  ^T5T«am *T ^

It 5TPff t^ft ’ftfa ^  

ftl*T <Ml5dl *TT % *TTJT

| ^  ^ t «r^% m frr^ rr  I  

^ i%  «t 1$ ^ R t  <1 1 s.Ti 1 % *û .

^  I ^  <11 Sri %

Jr ?nft f ^ T R  ^ f w  5tt I  1 

«rt t o * t srcn? t w  : <far

%  qTFT 9TRR *T ^  STTT fcpST

3§<t  ^f«Tcr |  sfrr srnr

%i&  *ffrf f«RTO ^  §*rr 1

% tt T rm h r  w f  3ft %■ f^rt^r I  

f% ¥*T r>l?) ^Ft iftfT 'd^lwci ^

vftx ^ 3 P T  *ft 5TFT-

fa^cTT f  sftT 3% ^TFT ^

*iYsi 1TTTT |

srto t o  : TrFq1̂ : ,o
sftr f r o i
*T^T 3!?KI SJTFT r̂ftr̂ T

IT% m  l^T% I  ^ T  W T W  

g p  ^TK T I ,  3#?TC[ T ^ r

rPTTi S3TFT ^TT fPIT I StffalJ $  

T̂RfTrTT f? f% % ^TT *T

i^TSTTT •PT'TT fFTT sffc 

^  tft m 'W  ft  H W T |  I

sft rnra  aft : stsztst 

^IdWTcf ^T ? f e  % rfWT^r^T

Im®st |^tt |  1
fq-’s i  jrr sT^r it t tctcptt  fa^rr 

g p r f'T^rrr ^ f t t  |  1 ^

srm r = ^ r r  g f r  w r

Ir m i^ t?t m, * fw ^ rr -
inr ^ T  ^T ^S F T  §S1T «IT ?

w t  ^ r  t t  ^ r t  ^ t

j i w w  w ^ n r  % f^TTrrft^ I  ? 

^tt^t ^ t  «ro*^r ^

|«rr «rr, w  ^  ^

^ft *?t w w r Ct | ? w  s *3f st  t

HTT% fanRT*T ?t 5W ^  WTf^RT ?

^  erer spt-stt^ t ^t f fe  %
^T  ^TRTT spt «pft

^ ?(f+H ZTTcTRTRT % WTW % 
+1^1 ^|cT fW5T |!TT | I WT 
*t^t ^ft ^t% gl  ̂ ^T^ft It
vRSF^rnRr ?h > ^T3»r « h ^ *t t

ft^TT: ^ i r  ?

rfto »m ^
SHPT % ^  ^  fTT^T ^T 
^  | I f*TT?; Ht t  ^THT ^T^TT |

f^ w  ?rr^r r̂r %r*ft ^
^ r  |5frr 1 1

«ft WT? : ?TKJT5T Hft^r, 
^•p Tf^t q ^ t ^ r  
|tt ??n^f % ^ r^ t
? f e  | | qTcTRM ^  ^t %

sr f̂r f^f^rn r #  ?rw% ^itkt 
fTOfT |W  |, srrfa^ % ^V 
frofT |?rT I  I HTdlHTcT % *TTH% M 
TTsznr^r spt 3ft t
JfRT 3ITWT %*3 ST??T ^  3r«T^-
j?: % tfrfeiTT gr  ̂ f̂t 
®€t t, q^T wrr sre
^ i r  ? t3^t?r 4*41 % ^r^rtT

mt^t 'tt *n^t ^ t t  ^ 5rr+»T 
ftnr f ^ r  ^  ywT^TcT ^t ^f^err 
j^ t  I ,  srrt ^  t  m ** 
^ ? ?r ^  ^whi
f'TOf frr ??TiT'f % f ^ [  '37r% tt^t 

^fk f̂t jft^RT |  fsreRTt- t  ^R^t 

^TT f  ?

jfto t o  303^  : j t t ^ t ,  ?r«rlr
q ^r ?ft A' ^  «tfrPTT f  f r
^ r t  % fcpTTO ^t
?RRt ftrafT ?T̂ t 1 1 wtr
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SPTT 3TTIT ?ft ^1 (% 

’Hl'UKi % «(R %

f t w  ^Tflf |? r r  1 1 ^  s * n %  ?r> 
^  | qTSJK 12

fosffjfjTT % 33TTT T̂ T JTlfr ^  

^ f t  I ^  fT^RT it, f^T t  

irr^JT ?Pt ĉTPTT ^T^TT fj

far 2 8 ^T% WTf •ff 5ft f^n>

f  ^  fTOf $<*l+f
s fa  V t  ^JWt % f%tr ^ trV  

v t f w  I  fa> '̂ TTfJHT v f w r  % 

fSRRT tr?ft%5FT mSTTT TT

i

MR. SPEAKER ; Question No. 387.

SHRI K. L A K K A P P A ; As the pro- 
cedure should not be wrong, I want to 
bring to your notice rule 41 (2’)(x iv ) 
which says that it shall not ordinarily 
ask fcr information on matters of past 
history. This question is regarding 
complaints about the last general elec-
tion. It is also vague. Please see how 
it has been framed. It asks for “ the 
total number of complaints (Statewise) 
received’'. On what subject? Nothing 
has been said in the question. So it 
is noj precise. Therefore, it may be 
held over and reconsidered.

MR.. SPEAKER: There is no point 
of ordur. It is in accordance with the 
rules.

Complaints Received during Lok 
Sabha Elections, 1977

*38 7. SHRI KAN  W AR  L A L  G UPTA: 
W ill the Minister of LAW , JUSTICE 
AND  CO M PANY A FFA IR S  be pleased 
to lay a statement showing:

(a) the total number of complaints 
(Statewise) received in the last Gene-
ral Elections of Lok Sabha held in 
March, 1977;

(b) what were the major complaints 
made during that period and what ac-
tion has been taken by the Govern-
ment thereon;

(c) the details of the complaints 
received by the Election Commission 
or the Government for unnecessary 
interference of the Government for 
misusing the Government machinery 
and its funds, pressurising the Gov-
ernment Officers etc. during the elec-
tions; and

(d) what action has been taken on 
it?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) to (d). The 
required information is being collected 
and will be laid on the Table of the 
House.

wrar t o  : jfefr

qrlT I  fa  5RT 3RT5T 
|tt «r m f  «fr

srk «r if 5<t«wn 
f ®  fo r q ^ r, %

q ^ r  srtr % faff *r ^ r r

w  sit  *rk srf+iRiy *5t

T fw rrr Mr ^r^fr 1

^  wr«TT fsp srcm- nrfa 
F fra i % farr sr̂ nr ^ t u

t fk  % «rtf: n $
cFî HI t̂^TT |

^TT 3TT *TPT

srensrc wt | *rmn ^rr m m  

^ f% f̂t Jto .(<<*1 Tpr WVTTQ̂T fvUT 

»PTT«TT 3SR>> i f t  5TPT UTTfiflRT
‘̂t wruz iTfce*r qf a m r 

Trf «fr q r  qvjfa-qK 

^  f t  t o f t  s f k  F f f a r  
%  «tt^ ir  3tt s ^ ? « r r

TK !TTq- sfTT |  ?

MR. SPEAKER: How does it arise 
out of this question?

SHRI K A N W A R  L A L  GUPTA: There 
were certain complaints made during 
the elections regarding corrupt prac-
tices, and the definition of corrupt 
practice has been changed. That is 

why I want to know his views about



the amendments made in that Act re-
garding corrupt practice, so that such 
complaints may not be made later on 
or some action may be taken.

MB. SPEAKER: That is a long way 
away from the question.

*T\
Sfar tf*T3T m j  I  

eft ^TFT 5rfVr!TTC q-f |  1%

WT3T 5T*}sS*t<i 1 9 7 5  aft TRT

f?rr «rr srk fa s  ?  sPtjfay % 
^  if 5f5T tfsrtEPT r < $ W * * c  

% ftnT ircr «r ^r% Jr

Wjf ^5 f  I T̂'T’T % «fT̂  
4K+TT ^ R T T  f T  T ff  

frtft^r WTTH % ^  f ^ R  T5>

|  3rk  t  SJTfTrTT £ f% ST§<T WtST 

sptf faofa *T*3RJ *T % f̂ PTT

snrnTT I

5TW *I«H : STSJTer>a
*rat ’R̂ 't̂ T % 5RT {ft I ,

#  ^ n f  ^rr  ̂ ^  f̂t

^M*isik ŜTT "J*T% ^I <̂1 % W$r'fl

srapr jfsft *rf eft ^

7Jt5R- JTfft # rT  SRTrft *ff, 

f̂t *tTT f^TTT 0<lh 91? ^ f̂t 
•‘H-Hljd W t T f t  £  fTRPT^r %

37^ if ?m % 'TFT ^fcT *TTTT f W T M

?rnft |  ? fk  ^  foi+wd % ^ r  

?'Tf7TJT % f^jff 3  '4\ m 4 f t

fcFTT f t  ^Tft ^TTf WTiffSFT % ?TPT%

?ft, f ^ r r  w r  sm ^T , ^ f^T T  *ritfr 

% * rk  *tjHt  im ft *t ?rc+itf Tnrftaft 

T̂T ^>cnTTTT f e n  JTf Tfa»*TT^t

?ft ?itt% %fi * r i ...............

SHRI K. LAKKAPPA: I lake excep- 
tion to this. How is it relevant to the 
-Question? He is bringing in all sorts 
of things, charges and other things.

MR. SPEAKER: I am following it. 
I f  it is irrelevant I will say so. It is

7 Oral Answers

for me to decide. He is within his 
limits.

«ft ffarr n«?r : t  *rsft

^  ^ = tt ^rr^n |  far

W t^rfT ^T |?TT,

^ F P t  fsr+T^fl 5TTC% 'TFT srnff,

5rVT ^9% «(K TTTf % SPR't
«ft ^ T t  i f M ^ r r  % ^ f t  ^ ftt^ r  

|  sTtrr̂ ft ^ t t  irot, 5=r̂ nr

îtsft r ^ l   ̂<ul vK<i ^ ?TT%<s
W^SPT % ^TT?T if 'TT̂ t % f̂ ITT

sftr ?nr  ̂ ^n^Rt *r?ft^Rt
>̂T j+’Hill*! M l  I rft r̂PT<TT
T̂̂ TT |  ^R^TO IT̂ ftHTt JPT

pWT^T 'T XT̂r Tff, m
«TT wrnft ^WT ^ T̂JTT
'5IT3T |  WT JR5TT7 WP- t

..........
(Interruptions)

SHRI K. LAKKAFPA; How is it 
relevant?

MR. SPEAKER.: Please read the
Question; then, you say it.

SHRI K. LAKKAPPA: Why do you 
allow him so much time to put a 
supplementary.

MR. SPEAKER: It is for me to see. 
You are disturbing the whole House.

SHRI K. LAKKAPPA: You should 
regulate the proceedings.

SHRI KANWAR LAL GUPTA: 
There should be some remote control, 
if not direct control over him.

^tmhi ^i^di n f%

3TT ft, rTT̂  f̂t

fw+'PTd m #  TRT 5TPff eft f̂t 

VWT | ^R?t

T̂T H W R ^  f^ITT
T$t | %  Tftf^T % f̂ Ttr,

% f̂ TTT «ft fw r n r ^ -

Oral Answers 8DECEMBER 13, 1977
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3ft # r i g | g  *R+R STT̂ ft

rfT^i It *TT ^Hpt Tftfe^T

ST̂ ST ^  ! TOT $*ft 3TRT F W T T  % 

fasrRrsfta |  ?

*rt JTTfJrT ^5?3T : ITT# 1977 if 

3TT ?TT^ *HTT * P ^ t T
it 3ft faFFHR ?TRff 3ft sfTO:

S ^TT ^ t  «ft f^ITJ if SfeT

h ih  f3R% ^ir*.> st

^  «t, W ^ F T  % snft if 

fsrfrnr^ ypft, srrfajfspr^- h î h  <t

% ftrB’T^r ^ t  fjn rnra ?n*ft,c\ o
i^»d J ^ t  fWt=M^d ®ft,

?Tf ^  f e m  vwh-nr ^ft

t^BT * R ^ t  v i  i i$nf?H ftftsr?r

>̂T «̂1 flR t Py|T‘ l-HCI I ^ft 3fT H)

«rifv>-H<H ?>*t |  ^ r. ^  

V W , ^TTT TfeTT f ,  trt

vt)tti?T *iJl M *T^T |[ I cFT S'ri'tan «t>H IviH 

^ t  iffff f^TTJ Wn^ft *TT

fa^TR f w  im nn, itt ^*r% ? n ^ r  

if W?Tf ^ f t  fw fd  ft^ft far ĤMRT 

ir t?t w ? *  *Ft 3 T W  |  <fr ^ r

« R  *ft  fa ^TR  f%qT 3rnnrr I sfr !TW  
w m h T  ^ q -  ?t *3TOcfh: %■ ^ T  f% 

3ft «t>3ls<i« *sT? ^
# w t  »f eft w r  * r ^ r  *?t *fR ir 

Ttf ^ ft  jfrsprr | fa  ^ f t  w*f 
*rr *rte sfrt^ %  fwr wkwx ^ t  sftr 

% f t  n̂rtr ?

it?rr ^  s p r  *r t t r  % fa^R rs fto  

|, *R f iR  «TC f W T  WR T ft |  

srfa: f^^R  3R% % gr?, f  s^err  

g  %  li^T TvFRTT f%RTT ^(U^rr 

3W w  ?Ft 5T%TR IT  ^PT^T ifO IN
eR frat ^t^rnrTft i

MR. SPEAKER: No. 388—Shri
Madhavrao Scindia.

SHRI K. LAKKAPPA: You did not 
allow any supplementary questions/

MR. SPEAKER; 389—Shri Ramji Lai 
Suman.

(Interruptions)

SHRI K. LAK K APPA : How is it 
that you did not allow any supple-
mentary?

(Interruptions)

MR. SPEAKER; Do not record.

(Interruptions)

SHRI K. LAKKAPPA: #*

MR. SPEAKER: I have considered
the matter.

(Interruptions)

SHRI K. L A K K A P PA :**

MR. SPEAKER: I will allow very 
limited questions.

(Interruptions)

MR. SPEAKER: I am on my legs.
The question was how many com-
plaints are there about the elections. 
The Minister’s answer is that he is 
going to collect the information and 
will place it before the House. There-
fore, you had an opportunity to put 
larger questions. Under the rules, a 
questioner has two supplementaries. I 
have allowed only those. Otherwise 
this question does not arise.

(Interruptions)

^«r w w  mfirrf vr wnro 3

WHI

*389. «ft TTRjft WW g*rr :
2RTT w t  5Tf ^en% ^ t  f̂ TT ^ * f  

fa :
(sp) gpTT TrTT t  f% eft̂ T

T̂̂TfcT. 126 

%0 %o LT'fffM ?T, 122 ?TT rrfiH’TrS

**Not recorded.



tftT 124 Wf 5TP5T 

w £ m w u  if ^  % f̂t ITeF

(s r) st*r sptf fa w nrta  J+fi^nC 

f t , 1 eft w r  ^ n r  ^ ff  

w f r  % | ;

m fo ff % wra % fttiT f t  ^n n fert

*pt ffa ft  % JHf'T <R ftR R
^ *»ft  I

^  TOt (*to TO ) : (*>)
5ft f t  I

( ^ )  3TT*nr % WsTRT ^t *ftr 
STFt % fst(T <fr;r gftft

enrr t^ ra rc  stk  %r?r «pt ?fR
5TFt % farr iicp tr̂ r gft#t Jnf^jj

w n R r  q r  <Tf^ % f t  ^ t ^ et

t  I ^[ftr 122 SFT erfa^RTf IT f^q- 

124 *T<T qTfCT JT^t rRTr
126 SPt ^Wsfct T̂T-

fs?TT S R H ^ R t a  ?T3r%WTTf H T R ^ R % %
% w f  »tf |, ^tftnr

wsqw: 'TftxTMpH ^ tw f  #,

S fTR  Stfet f t  tftf*Tef T# ’ITT I  I 

^0 % JTTf f̂t 3?t ^jftET WT 
&TR T3RT ftT rpqr ^it T̂ct spttft 

|TT fsp STHRt % SRT ^Tlf^t

g, ^nffift ^ft ?t pr t

® f^ ft ' R  S fT F T  TT  f ^ R  ^ t  |  I

SHRI C. N. VISVANATHAN: Let
him read the answer in English also. 
We have not been able to understand. 
It is about Tamil Nadu Express.

MR. SPEAKER: I have no objection. 
He can read the English version also.

PROF. MADHU DANDAVATE; (a) 
Yes, Sir.

(b) Agra Cantt. is already served by 
3 pairs of trains towards Madras, one 
pair of trains towards Hyderabad and

I I  Oral Answers

one pair towards Kerala for the con-
venience of passengers from Agra to 
these areas. 122 Up Tamil Nadu Ex-
press 124 Up Andhra Pradesh Express 
and 126 Up Karnataka-Kerala Express 
have been introduced to provide fast 
inter-city services and therefore, their 
stoppages have to be confined to the 
minimum mainly for operational pur-
poses. Having regard to the conveni-
ence of long distance passengers and 
in view of the availability of alterna-
tive services at Agra, it is not proposed 
to provide stoppages by these trains at 
Agra Cantt.

T O t  5ft ?t «TrTRTT f%  5PT *T fr<^pi| 
*Tifeqi 5 tt*R t ir *4>cfl f  I ti’Hqe): 
*TFT*ff*Tfl<st ^ft STPRT % ^lei^iftiet>

% 57̂  ir elcHl̂ f 3?t %»!«! «H<T>ell 
JTft |  I fttft *ft JTfc^T ^ l i t  
f̂t SfPRt *T 0*t>H 1 *tf 't',H It +H

STFRT £ ST«T ST^PT | I t  3?t
f^ rw r  % f t ^ T  Jfr̂ rr r̂rfenr f  
ft? 126 STT % 122 STT

eifiHHI^+HMiH ?TR 124 STT STFET 
y^ l Weft g

^trm *rt wzieTmi «rt ^rntrr
STPT? ^T % WRT T̂T R̂eTT  ̂ I
^Tft eRr ^ ft ^T TT̂ TRT ^ -h m»Tt*r 
TOt 5ft f̂t 5TFT fW r f% TTfe^T 

<fft 5TfT ?RT 'flleil  ̂ 'Jfl 
^ ^ T f T t ^ T ^ t t ? f t T t ^  
f^t^T ^R ? %  1971 ^t
5R,-*n*PTt % ffwnr It *rnT5T t t
®tf f̂R fRT ^t w a r  WPRT
T̂t 5PRTW !tf^F I  I ?TFr ft: 

?rnRt jpt w K t e ^ r  20f 5T R f, 
TRTn^ftt F̂t 4 4 o f 5TR,

^tJF5^T 3,50,000, «rftT̂ f 3,90,000, 
fe|M|«|C||̂ | 3 <rti«sl 40 f 5TR, It̂ PT

3 i o f5tR, ?mft i ?rrer 90

f5TR, 1 20 f^TT wtr
|< k 1 1 0 f^TR I ^ 1% O T I
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if tft *  ^ n rrf iq t  7>Ft sneft 

wt7 STPRT 'j’ft trfw^Tf?R> ♦î eq 3>T 

**rPTf, %  ff*rnr %, %

^rrsr % ...............

MR. SPEAKER: Please come to the 
question.

*rt rn r  * t  t  grr^TT

 ̂TgcTT f  f% SF>T ^  frtft VRTrmT
| f̂ 3T?T% SFTT’JT WTTT if q ^ q i fcqi 

7 t ^  ^rrft |  srprcr ^ t
*PT*eT WFTcrmf gxr ^TrTT |  

qsff % SRT WHTT <R Tt^t

r̂T̂ fr 11 f  h f h Wj #at sft %

s t f r t  ^rr^rr i  f% ^  fra m  | 

ftrr ^ t  ?T ^ ’’T ^5t? ŝjts’ ?®rnft

« r  Trrfeff 7>r%?rr ^ ti
? r r r o w  ^  fieft, gfi q 7ta?t 

*TTeTt |  sfk  3 f  fraTer f

fjpr #  % srnrcr if q- ^jft

7fa?t T̂Tcft I  ? w k  q f  £7t *ft ^TT I  

farRt ^ft STPT 7TOT T|  f  I

sfto wa : irrnfhr«
»t ^ T  ^  f% cTT^nT^T 3?t ^^TcTT 3̂ t

^nfr ^ 1% ff *ft ^rnrrr f ,  % 

if *ft£ ?> TFT *Tff f  I % f^T

% r  q ^ r  ^cnm «tt , fa7 ^ t r t  
^ i$eil |j far q f  f ir  sffaff ^ t  ^icsl 

’Iff ^  f% ^fSTT dV.'+i Jtl't 31% 

^nf^rf % fVi<̂  ?rPT7T 5<â l % f^rr 

‘stf gfqm  ?t  7f* i JTFRhr 

STTq  ̂ *Tf *JrT T̂TT ftr qrTPTT

*n %  is  ^ftft p%  ^rm t| fm  if

?fifTJT spt efTT! T̂T% WFTt m ^ T T  *ft 

|) 'dtt'M ?TT tft =)dl ^ T  |t I
15 55rra f ^ r  sft |  12
^ftt 3% |  faraif <mz 5w |  «ftr 

*ft 1 1 ^rm f t  sro 

^  q f  tfr ^ r t  |  ft?

15 fsr *nr wrrr t t
3 ^  | ?ft ^  fsff >%
^  ^ ff, 3ft f^T ^jff,

| f̂ Tf̂ ft, ftr̂ npt TitTR 
^t^t 1 t̂ht spt
rP?7i ?r 7ft |, 3TOR f̂SrPJT f̂t 
rT7  ̂ % r̂T5T ^  sqTCT

qr <usi r̂ft "tie'll •qî d'  ̂
^T% T̂PT ft *TPT ^  f  ?̂T ^#t ft, 
3TT *+>ltd 7f, '3n7 % <^7
Tfer’T rir ̂ r% 5̂ 7̂ - % ?rrq# n̂r ft 
3TRT rft ^T <?tTl I «(iciT if 73%
% f"TCr 1 5 ^  f̂ft 7®t
| 3ft ?rmr <T7 sf^ft sft7 f r̂ft 
m iw , U w  f^PF f w  <im 1

4>l+-e. 7»T ft% % «m ̂ 1 STPTTT
T 7  'd 'f^i *T 3 f 7 %  ^ T  'fiffW r f+ ^l I 
W  | I

«ft 7W iff g*TT : ?T6W
TTfT̂ T, %7T  ̂ f% tPTX
r̂pTT r̂ m fe ft  ir mzr sr̂ fr,

fTTT̂ R', f*RR î«il< T̂T <lT<
^  <lrl if T|^T 3TT 9=Rrr ^ îf+H
?FR TOT % sptf mFTT 'ant 
tflU"l ^ fti 'i+l+l I W T
^FTT I STTHTT % f̂pff ^T "tf
wr?T ^  fmi 1 1 ?ft irrr f^-^r |
fsp | I R T  3f t  5TFT7T %  ^ F T ^ T  |  

r̂rf sftftlrq ^ t I  I

irTT qf I  fiFirf?
55TFT ^ft ^T ^  rft qf qfsTT
ITPT57 % ^TTTWif «pff 7t^t T̂Tcft 

 ̂ R̂TPfi vt Ŵ Tf eft
^ 5 7  q7 m t  ?
STf %3R 212 fTHtiftT7 f t  eft ^ 

%5RJ7 121 r+'ei>ftT7 f7 | ?ft7 
im ^ 7  % ?7t? «ft ^rr ^t 1 1
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rff *ft ITRRTTTT |

% ^TT f^TT ÎTcTT ^ STPTCT 
% ;3TI% 31% f̂PT fkwft sn*T

sftr ^rr w r  ^  f^ r r  fsrt

sfto wa ^Tpnfhi

3FT E3TFT 3TcT ^  %VK

^TTT ^T^fT g cfrT lU fztf

t  fiPTJ |  ^  TTcF <riw-

TP| tT^nf^T | ^  t ,
^  ir rfto anr T^Rft | , *rr^ 

srra s ^ r  |  ^  ^  ^

STTT ^RfV I  I T̂iT <f>*rft ^T?t

|  sft 5HT ^Tcft

^ êt % Thrnrr 3M t ^fff 

*tt?V 1 1  sftr ^^TTcnr

^  |  f% srnr f̂tr̂ r ^n^T
fW T^T ^Tfeff 

i Mt i k  R̂T *£11*11*, ^IKT T̂rT

^T^T Wl'fo ^  vjte<t

f  I T̂cT ^  <[fe Jf T^PR ^  

^T^rr f^TT *RTT  ̂ I

SHRI M. SATYANARAYAN RAO: 
I would like to know whether the 
Hon. Minister will reconsider the 
request in regard to the Kerala-Kama- 
taka Express and the Tamilnadu Ex-
press which are not stopping at Kazi- 
pet and Warrangal at present. I 
raised this point several times and it 
has been replied to also but I would 
once again request him to reconsider it 
because, if they do not stop there, they 
are of no use to the people of Hydera-
bad and to the whole Telengana area. 
So in view of my request and that of 
several other Members, will the Min-
ister reconsider the matter?

PROF. MADHU DANDAVATE: As 
far as such problems are concerned 
I am always prepared to reconsider 
them.

SHRI R. V. SWAMINATHAN: Al-
though the running time from Madras

to Delhi is 29 hours, the Tamilnadu 
Express actually reaches its destina-
tion two hours before time. In view 
of this is there a proposal to reduce 
the running time of the Tamilnadu 
Express?

PROF. MADHU DANDAVATE: This 
is a suggestion for action (not for
inaction) and I will consider it.

HSH *?t ■U lfaH

*ft*T VTWWCT

+

*390. «ft TT%**T «Tia>*H :

«ft *Ttf«F* TT* fa rt :

wm ?r*n t h i t r  sftr

■R’sTt «R1T% “Ft fi^T ;

(qr) snt 1976  if ^  5T^r
Jr ?rf£r îft?T m  1 o

*t tft ^  TTnfit^T *ft^

•ti'liT M l«( fid +  <«T % ^TT 't'l <.ul ff I

(*5 ) TT T̂ >̂t yi^ W rfT  T 
R TR  *t T*3% fir  *K+T< f ^ T T  

^ t  ^ftl F̂T ^»T• MNdH

(»T) eft ^  <=& ?

frrtfnm r n«n t w h j r

TT^nteft ( s f t n ^ a r r f w )  :

(jfr)^r (*T) : f ^ i t  ?HTT qz?r «TT v s  
f ^ T  w |  I

fa«rr»«T

TTllff wfT q *friT ^Tf%^

t  fowt f ^ r  it Tfw

^ T f ^ r  ^T^SSTrn w  ,
TR Stft f^JTcr it ^TcT STlTrn % 5TTSTR 

t t  f w  r̂raT |  it ift^ -y m if^

^ t  erw T %

m srR  CR H^t fa.3TT 3fTrlT |  I 

it T T T ^ T  *IT*T TTHT ^  Wfe ftcft 

T f t  3r«r f c  m v  ?n*tw ^ n f t
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f w t f  9ftSR5TIeTT if
5ft %  Jf ^rrcfrr

ster ^  m tot | i s*r 
3cTR ^ftq- ^M^sa'dr ^  V1 

% farr, ■fTnfa’ *T>r % AR^ft 
3T5 1Hrul'd sq^TT % f̂ T*

1977-78 5cmrra- ?ft% ^  

?r?ftfercr ferr jr t  11 ^R^fH^.
gfa if ?R TTZf̂ f ^  fSTTfw ^T% 
TTTOta *Tt*T Ht ^TFPT ST*RT if 
5R «fH£ r̂?ff 5n̂ t, 4(11(11 ^ 
d ̂  d't' <TTT’̂ t*T *ft*T % ?TRR %
*r  *Pt ^tfr g-iTFcr ^t rnrr
qT̂ rf̂ RT ^T It 51T ^T \3H4l't*T 
qml % fHU, 'TTRvt'T *i'l'H >̂t  ̂M d I
if $9R f>TT I

«ft TirRVT «TT^TTT : snarer 

JTf^T, Tf&f 5T%W if tTTOf^T *tt*T %

^T<H ^  It 1976if JTRT5I r̂ 
•ft 5ft t t t o W  *ft*r ^ ’■jflq ^ r ^ h t  ^>t 
sftr m^Tdd ferr w  ^  w p  
t  i frrcr t o  % »rsir sr^  if

m ic f  *n?r f ^ r % ^ T n r  sqrefan''

f :’ j gfeft 5TT T^t «ff ^ f t  5 R 7 R  if

m izn  tft f w  » r t  i t  ^ra^for

*f^t 5ft Ir 5TTfRT ^ T ^ T  ff f«F *HR

sr^r * fts* r^f jfto ^ t  s t r z t̂

3?RT 5|TimT ?

«ft ^ v a rr f r o  : stej tst

? R R  ^ t  *RT |  *TE*t 5^?t if 

5ft 'TTTOfa *ft*T ^ r  i*Z T?5 #^fa£f g 

STRS* *P*T I w  *RT eft |*IRr

*Td H^l Pt.fff TT5JT if ^K ihTr  *ft*T 

f#*TFT armf *>> St^CT «̂T %

sfflcl ’Hi®! led i ^ t  *t><dl 

f^fvnsr TT5®rt, #er w?ft, v t  srfer 

^TReT ^<+r< 5RT OTSTR 'R.*ft*T

17̂1 i i  ftnrr 'Jiidi ^  tii^. %?r %

^T ^  f%eRT f̂RT ^RSET | rHTT

fro$r «nf ^  if ft^r tfs*t % ?rr%

spts WT r+d^r W CfT I

f ^ n ?  ^  ^  sr^r %  if

f̂ SRT̂ TT ^  ~ -

?R 5ft I^IT 5ft^5mT*raT

1973
1974
1975
1976
1977

£?T W

915 565
750 654
600 648
598 565.8
8 9 8  fa lH <  431 J»T

f?T ?TR>ff qft ^  frT fJT ¥»T5T  ̂

| fsp ^>ht  ^rmr i

wt T T ^ T  qTSrtaR : $rs3T5Sr
JT^TT, ^gq-5r^5Tif 293STT^'tfa5ft 

C T ^ if^ rR ^ ft  I  I STR?*TWT

598 jftf^p ĥ t f̂t | i fro^r f^ ff

if 5ft ^'tf%  *rrf, ^ r  f ^ T R  % 

wtit if ^  ^̂ rr f i  | fftr 
?fpr ^ r  5ft?r % ^ R  cM 'i( ^rr^t g i 
str- TTEq1 srlrf f̂t r̂fsr̂ T q’Trftj^r- 

jft̂ T *Pt ^¥TcT g, Pnl* ^ t 

+)|c(yi|+dT ^t f^  v lifc a

I



<T̂ r

^ t w r t  1 1% vt t o t  s t +k  % < r m fr o i

’TTTfoî T-Wt*T |  I % 5TT3Pf

V f t t  % 3TC f t  f*T fotft

Vt t^ilc *t> v l f  !flT T̂CTT JT7?T 

?ft I B  f^TT ^  3 00 Z *

srfa^ forr w r  1 1
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XT̂ T

’JjKld

XW  JT59T . 

»fWT , ^ m , fc$  

3f*rra

f « T f R

MR. SPEAKER; If the list is very 
long, you should lay it on the Table of 
the House.

«ft TPTflfa : STĈTST *rfte*T, 
•sft qTTf^-^m  r̂nrff f e n  *rT<n 

t ,  *r sift »r?«rft ^rRft 

*r>fi ferr ^Trrr |, 3ft

I ,  f3R % T O R  3

sift *Ptf nft fttft | i f  t o r  w
3TFRT f  —“ “Kll ^R^FR T̂TT

«pr t  irtft ^ft, f r o

% g r r v R v t  trwT^r
t JRT 5FT W TT *ft f*T5T *T% ?

«ft 3T^WT f*T«T : *Tf g!TR

*R r«r>*41 'Jill*jll I

«ft fn*m t o  ^ ? r :
«rfte*, ?Tf 3ft srnr^T |, q f *tt <ft
5s r -w r  % o t s t r  <r  f t  |

«ftlftfiW TTO «rwm

*rftor, t  HPrft^ H^t f̂t *r s t r ^ t

T̂fcTT |  fsp TTSJT 5T̂ ?T ^t 3?HT % SRT 

STRff f^rRT farfasT-m* f^T  
3TRTT | ?

«ft fa*i : w ?n ^ t

tft t  5TTT 5JTT T̂T ^Tf^T £ —  
t  f^^nrqr 19 7 6 ^r fa*rcr ¥<Hr<fi*rr—
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tr̂ rrc |?rr 33pt t  if t t

9529 9450

803 796

598 565

138 136. 2

8316 8297

1334 1250

*TT *TTT % mSTR <R ft TOT | I 
3JfTrPf? 5TR2̂ T ^T ^TFT *TWT ST̂ST 
%f?HT 1 9 7 6 ^  5 9 8 S ^ S T r ? f k  1 9 7 7  
^  8 98  ’MlWi'1 |  I
ZTf f%*fi T̂tn <R f i m  T[ft ^TrlT 

jtht ft% % sFnre f̂t 3Fp i v

% ’Miqfj^r ’Tft f+Mi ^ridi, «<idi *rft 
^Trn i ft tr^t irft^q- ?r

% *Tf ^5TT ^If^n 898

3ft ?nft f^TT T O  I  ^

1976 % ^><t^T 200 ^TT<T |,

cfT W  ?T»I% m  ^  % sftT ^IKT 
?rFrfer w;i$ ®Ft srf^qr w n t  3m> jft ?

sft f w  : »rft^T,

*f% q f% ft  | f^ tTrf^Jr

*ft*r 3ft 5f ■dLH «U  ftr!T I ,

% ^TTETR 'R  f t  TT^ff ^ t  

f%HT 3TRTT |  ti\T f3RRT t  ^5T %
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t, STTtJR <TT *ft *T>T
f w  |  s ffr  ^'t 8 9 8

ĤT tT5rTJ|?TT I  I

% <TT?T ^TTfaiT JTtJT *Pt WRT ^rafsa 

f f  sto fsRRT 5fft vm z  fa*n *ptt 
| ^  gTTT TfPT WOT 5T̂?T «5T

%?TT <ft ~ ’T Tt ^TKT ^TTfajT jfW 

% fVfir 3T>fT fV^PTT f%?IT -jiK'^II I

DR. VASANTA KUMAR PANDIT: 
The hon. Minister has kindly told us 
that amongst the norms for allotment 
of paraffin wax, one is the availability 
of production another is the upliftment 
in the previous year. Will the hon. 
Minister now seriously consider includ-
ing the installed capacity also as one 
of the main criteria. For the last five 
years continuously less allotment is 
being made to Madhya Pradesh and 
because of this some of the installed 
capacity in the State is lying idle. So, 
intalled capacity also should be one of 
the main criteria on which allotment 
percentage should be finalised. There-
fore, will the government review the 
entire situation in the light of the ins-
talled capacity and allot more paraffin 
wax required by Madhya Pradesh?

: snarer ripvr, 

if spfffc farfiFT *ft*T SPT *nTR
%  Stffcpr sfftfaHt % strraTT

<77 spt gra *rt^t

w f t  % i

1977-78 % tfTFT WWfiW

^ 1 %  VT SHRTRT

* 391. IpTo :
T̂T *i 5ft ̂  fTTT *t^i far :

(3?) WT W^TK Pq-^K

1 9 7 7 - 7 8  % ^ T 1?T Mwfo* r f a

*1% % «TMt (g ,TT'CTFT)
»nf^rf '5FTT% *FT I ;  s fa

( * i )  ft, <ft s?far

5RTT I  s fa  ^ W f W f  SFt SB? %

^ r ^ T T  % ?

*fafV (sfto o v m i l )  : (^)
I If gTT

59/60 «(*-«(£ iftciMHt

Hvrr? % for
% *TTt f5RR  f w  3TT I  I 

( ^ )  ! m  S5rTT I

*ft t»o j f t f t  w r $ n r : stcttct 

qftrq-, tsrPT % *t*rat ^fteor

% 3THHI jjf f% STiui'fcH 'jft
>dH t̂Rt T^T %

if sfrrt ft  I , wtrot mr
I  ?

sfto jTrrfs’sff t̂r t ^ t r

% g f*  Jf f^fv^cT % ?Rr, 5TTOTT 

cRT R>  ̂ JJ% ^ | 3T3- TTcTTX

3TRff ?TT fsRT f  ̂  *TT

^  % f  5  ^  qp #q fd  | f^ r

^  <||«l

w r  cHT 3TTcfV I  I 3 R f f
'TK 5pfT9F?r

% vfcin, «(®iC  ̂ *>C ®nî f
q r  f ^  jp f^R r !T5^t ?r sflr

^ TTTtfK 57T?ft r̂ft |  ?rf^T

r̂t qnrs |  «Pt t ^ t r

100 r+Wl*flj7  'jmKi

% ^ n rr  105, 110 fwr^rt^T

I  1

q*To ijo jpr?r w r j n r :

sr§tT f̂ nr ap*r
ft  Tfr 5̂  t  f w  JTff anmrr

wtr ^ i f t  |  ft> 'jft qror 

'3ri<til ^  sm

f ^ R  WTTTtf ?
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jfto * *  : *TR-<5R', m  * 5

s w ^ w  %tix 3f t s w r  <̂ ®r 
*r*rT t ,  sjsnr ^ stH *t?t 

t  ^ lr w r  11 sptt stpt 

fsnoRr fT, ?ft $  r̂crrar  ̂ ?  i

3ft JJTT yJT TOT % ^  SPT JT̂ r 

SR5T % ^Tf cTT^nS ?rft |  I

SHRI V. ARUNACHALAM: So far 
no super-fast train is running between 
Madras and Tirunelveli. Will the 
Minister consider introduction of a 
super-fasi train between Madras and 
Tirunelveli?

PROF. MADHU DANDAVATE; At 
present there is no desire to introduce 
any new super-fast train.

As far as the present position is 
concerned as I had told sometime ago, 
already a number of trains have been 
introduced and to-day the position is 
that whatever superfast trains are 
there, we are first trying to improve 
the amenities. To give a concrete 
illustration, on the 4th of November 
we have introduced the Geetanjli Ex-
press starting from Bombay and going 
to Calcutta. On this train we are giv-
ing almost all the first-class facilities 
to passengers for ordinary second-class 
fare. We are giving three tier berths 
with added cushions in every compart-
ment. We are giving water reservoirs 
made up of stainless steel. Disinfect-
ant water is there. At the same time 
we are having landing library. We 
are having a pantry car to supply 
hard food.

As far as these amenities are con-
cerned, I have given an assurance dur-
ing the Budget proposals and I am re-
peating to-day again-henceforward all 
ihe Jong distance trains will be of 
Geetanjli type in which many facilities 
given to first class passenger will be 
available at a second class fare.

SHRI SAUGATA ROY: Is the hon. 
Minister aware that super-fast sur-
charge is charged on many trains

which are called fast but they are act-
ually slow? Does the Minister propose 
to abolish super-fast surcharge on such 
trains?

PROF. MADHU DANDAVATE: You 
cannot anticipate the Budget proposals.

HUT V J T  : 5TSIRT 

If iret 3ft % 3TFRT |  far ?RIT iTf 

|  fa:
% fan; Jjftf gq T qiRH; f  I w t

JTsft 3ft $5ft 3F^t %

q § ^  % farq f ^ z  if ^ t f

f'T  * t  ?ft3RT |  ?

qfa f j , eft S  W.TtZ f  ?T

JTT*T 3 f^ft W T  ?

sfto W* : gq T q;T*£f:T

=5? ^  % ^  it *t 5T

t fw m t  % 3ft sft ^  *nr

sfSTW 3TW.JH ?rk  JfTC9 O
f ^ 4 lrd '3<i qT

Hi <41 3TP^TT i

n o  Tnnft fn j? : 3 m  tfert 3ft ^  

fa> qiTTS' f 'T  it ^  ‘b ti  

^ t  gfatJFT sr^R jfr^r ?fr t

3f|r(rjT I £ fa» VTT

t  3RTT% 33 ^  ^  tftft sniff %

g,qr ^ t  sq^*TT

*p p *t sftt 3?rSr q;re ^ft

gfaarq  ̂ ?

5To IftJ : Sl^PT ^ I  <T.f3T3r

if *FT*T ^ t  SP? farm 3TT0;»TT i stf t  

crtTT feres f s  

fMV I 5CTJR S3H q*t ^T

?-T3TW "TTT ? rft f3T9 iq?TR %  ?*T 

9RW |  ^  % *ft ?rf€W Tq?TR

s *  m if 9T« |  I
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SHRI A. BALA PAJANOR: The
Minister is saying that he is increasing 
conveniences for the passengers on 
super fast and express trains. I do not 
know whether the Minister is aware 
of tl|e fact that certain express trains 
take five hours to reach 100 miles. For 
example Madras-Pondicherry Express 
leaves Pondicherry at 6 O'clock in the 
morning and reaches Madras at 10.45. 
I do not know in which way it helps 
the passengers to come in a fast train. 
Is the Minister aware of such facts? 
I am afraid that many of the amenities 
that are promised in Parliament are 
not properly executed. In the timings 
"given in the time table is the Minister 
aware that 4i hrs. are given for a dis-
tance of 100 miles? I do not know how 
it is called an express train.

PROF. MADHU DANDAVATE: The 
standard of express train on different 
routes varies in the sense—the condi-
tion of the track and the gauge of the 
track. I am sympathetic to the griev-
ances that he has already given in 
writing and many other hon. members 
have given in writing. I would like to 
take the House in confidence. There 
are two types of difficulties that are 
coming up. Some Members of this 
House sent a communication demand-
ing that the number of stops and halts 
on a particular route should be increas-
ed. If We try to increase the halt, 
because of acceleration and retardation 
it is necessary that we have to bring 
down the average speed of the train. 
If average speed comcs down the time 
of journey increases. If speed is to be 
increased that can be done by cancel-
ling certain halts. So, there has to be 
some sort of balance between these 
things and I can assure the House that 
genuine grievances will be taken note 
of and attended to.

Proposal for a Unit of Hindustan 
Insecticides Limited in West Bengal

*394. SHRI CHITTA BASU: Will
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether Government have re-
ceived any proposal for setting up a

unit of ‘Hindustan Insecticides Limited* 
in West Bengal; and

(b) the reaction of the Government 
thereto?

rWTT THrVT
H ) :

(*?) 3ft ^  I 

(»?) 5PFT ^  SSrTT I

SHRI CHITTA BASU; Is it a fact 
that the Government of West Bengal, 
Deptt. of Industries, have sent an 
elaborate note regarding the need for 
setting up a unit for the development 
of pesticides in West Bengal under 
public sector. Three major States, 
Bihar, West Bengal and Orissa in the 
eastern region together account for 40 
per cent of the total cultivable land. 
But there is no scope for them to have 
adequate supply of insecticide. There-
fore there is large scale damage to crop. 
The West Bengal Government has 
made it clear that the necessary in-
frastructure and facilities for setting 
up of the insecticides factory are 
available there. Having regard to all 
these things will the Minister recon-
sider the entire issue and decide about 
setting up Insecticide Manufacturing 
Unit there under the public sector?

^  far

t  I «TRrT TTWT

stftf sftftsFT STO ^  pTT I, 3?HT

f  ^  *T?kTT | I

SHRI CHITTA BASU: In answer to 
Q. No. 393, the Minister has given a 
list of multinational organisations pro-
ducing insecticides. When multi-na-
tionals are there why not the Govern-
ment of India consider the setting up 
of State Government unit for its manu-
facture under the public sector? Is it 
the policy of the Government to invite 
the multinationals in preference to 
public sector units in the country?
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SHRI K. LAKKAPPA : Mr. Speaker, 
Sir, my friend, Shri Chitta Basu put 
a question to which the hon. Minister 
replied that that did not arise. But, 
he referred to previous question No. 
393 wherein there is a mention that 
these multi-national companies of 
U.S.A., Japan, West Germany and 
Switzerland are operating in India in 
the manufacture of insecticides. My 
question is: West Bengal Government 
is asking for a unit on the public un-
dertaking side. But Government has 
not even got the philosophy of en-
couraging the public undertakings In 
the manufacture of insecticides and 
the relevancy is that recently Shri Raj
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Narain paid a visit to U.K. and there, 
he, having taken the hospitality of one 

of the companies of U.K. entered into 
an agreement. By that, possibly, we 

allow the multi-nationals to operate 
even in the manufacture of DDT to 
kill mosquitoes in this country. 1 
want to know from him whether it j|s 
a fact that the present Government, ill 
spite of the pressure as also the re-
quest of the State Government to start 

a unit in the public undertakings side 
prevented it thereby allowing the 
multi-nationals to operate in this 
country?

By the visit of Shri Raj Narain to 
UK and by having entered into an 
agreement with a U.K. company, is 
not the company scuttling the entry of 
a unit in the public sector undertak-
ing to manufacture the insecticides? 

If so, why is this Government taking 
a stepmotherly attitude even though, 
the attitude of this Government is to 
nurse the public sector units? When 
the technical knowhow is available in 
India in manufacture of the insecti-
cides, why do you allow the multi-

nationals to operate here?

*ft sr^rc: firo : 7 ^ 5  ffr

spfr ?iw«T ft? ?r*TR *R*?R

fir *PTf vfi 5FRTFRT faff t
t o  *pt  ^ rv^n  r ^n%
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3FTorT Tr€f *R3>R fewfr if 3»Tf 
^ T %  q ^ r ^TT<T if «ff, ?ftT
fq^qr ?r<^R ^  ^R?r % qT
^-TT*friT ^TFqfTOI «FT <HfKI *TT I 
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MR. SPEAKER: Shri Lakshmi Na- 
rain Naik.

SHRI K. LAKKAPPA: Mr. Speaker, 
Sir, he has not answered my question. 
That was about the multi-national cor-
porations operating in India in the 
manufacture of DDT. (Interruptions).

SHRI MOHD. SHAFI QUERESHI: 
Sir, I rise on a point of order. (Inter-
ruptions).

SEVERAL HON. MEMBERS: rose.

SHRI K. LAKKAPPA: Shri Kan- 
war Lai Gupta put all sorts of ques-
tions. I only want a categorical an-
swer to my question. ( Interruptions)

MR. SPEAKER: The Question
Hour is over.

SHRI VAYALAR  RAVI: He must 
withdraw his words.

MR. SPEAKER: I will go through 
the matter. I will go into the pro-
ceedings.

( Interruptions)

SHRI A. BALA PAJANOR: Sir, I
have heard the English translation 
and as far as the English translation 
is concerned the Minister has said 
that he will utilise the pesticides to 
abolish Congress mosquitoes. The 
hon’ble Minister made these remarks 
during the Question Hour. It does 
not behave him and he should i*ot 
make such a remark in the House....

SHRI GAURI SHANKAR RAI: 
There is nothing unparliamentary.

( Interruptions)

MR. SPEAKER: I adjourn the
House for fifteen minutes.

12.05 hrs.

( The Lok Sabha adjourned till twenty 
minutes past twelve of the clock)

WRITTEN ANSWERS TO QUESTIONS

Firing on the Crew of Mughalsarai~ 
Lucknow Passenger Train

*388. SHRI MADHAVRAO 
SCINDIA:

SHRI R. V. SWAMINATHAN:

Will the Minister of RAILW AYS 
be pleased to state:

(a) whether it is a fact that two- 
crew members of Mughalsarai- 
Lucknow Passenger train were injur-
ed on November 17, 1977Tjy firing by 
some anti-social elements;

(b) if so, whether railway adminis-
tration suspect some sabotage in this- 
regard; and

(c) if so, facts thereof?

THE MINISTER OF RAILW AYS 
(PROF. MADHU DANDAVATE):
(a) Yes, Sir. This incident took place 
on 18-11-1977 and not on 17-11-1977.

(b) and (c). This incident could 
have resulted in a serious mishap to 
the train.

sfn: WfWmi? %

Trfa mfV *ftt snsn*

*392. :
cfHT ' Ilf  3cTFT ii\ f'TT

fa  :

(*F) SRT TT tV9TTT

WtWHTC % S.* %
irfcr^rfW,
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Multi-National Companies Manufac-
turing Insecticides

*393. SHRI AHMED M. PATEL: 
'Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the names of multi-national 
companies in India who are manufac-
turing insecticides;

(b) whether the raw material used 
for manufacturing insecticides is be-
ing imported; and

(c) if so, the names of the coun-
tries from whom imported and 
through which agency?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR M ISH RA): (a) 
The names of the companies having 
more than 40 per cent foreign equity, 
engaged in the manufacture of pesti-
cides are as follows: —

1. Alkali Chemical Corporation
Ltd.

2. Cyanamid (India) Ltd.

3. Bayer (In3ia) Ltd.

4. Ciba Geigy of India Ltd.

5. Indofil Chemicals Ltd.

6. Hoechst' Pharmaceuticals Ltd, 

'7. Bandoz‘ .(India) Ltd.

8. Union Carbide of India.

9. BASF (India) Ltd.

10. Monsanto Chemicals of India 
Ltd.

(b ) Some of the raw materials re-
quired in the manufacture of techni-
cal grade pesticides and some techni-
cal grade pesticides, which are not 
available indigenously, are being im-
ported.

(c) These are imported from U.S.A., 
West Germany, Switzerland, U.K. and 
Japan. These are mostly imported 
directly by the companies concerned.

Expansion of Madras RefinerieF

*395. SHRI p. K. KODIYAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether the Chairman of the 
Public Sector Madras Refineries has 
in a statement ruled out the possibi-
lity of the expansion of the refineries; 
and

(b) if so, the details and reasons 
therefor?

THE MINISTER OF STATE IN  
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
R A ): (a) and (tT). The Chairman,
Madras Refineries Limited held a 
Press Conference at Madras on 16th 
November, 1977. In reply to a speci-
fic question whether the Refinery was 
contemplating expansion of its capa-
city from 2.67 million tonnes to 3 mil-
lion tonnes, the Chairman stated that 
such limited expansion would not be 
economical and, therefore, could not 
be justified. In the context of the 
Five Year Plan 1978—83, an Industry 
Group is being set up to study the 
economics of The various proposals, 
including that of the Madras Refinery, 
for increasing the refining capacity 
and make recommendations.
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Proposal to create Industrial Judicial 
Service, Labour Benches in High 
Courts and Free Legal Aid to 

Employees

• *396. SHRI VASANT SATHE: Will 
the Minister of LAvT, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government are con-
sidering any proposal for creation of 
an industrial judicial service, setting 
up of labour benches in High Courts 
and making legal aid free to poor 
employees going to the High Courts 
and Supreme Court; and

(b) if so, what is the reaction of 
the Government to the above propo-
sals?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) and (b). 
The Government is not considering 
any proposal for the creation of an 
Industrial Judicial Service. Regard-
ing setting Up of Labour Benches in 
High Courts, it is for the Chief Jus-
tices of the High Courts to consider 
the matter, keeping in view the pen-
dency of cases relating to labour mat-
ters. A Committee appointed by 
Government under Shri Justice V. R. 
Krishna Iyer submitted in 1973 a Re-
port on Processual Justice to the Peo-
ple, one chapter of which related to 
legal aid for the working class. The 
Ministry of Labour thereafter ap-
pointed a group of officers in Febru-
ary 1975 to work out the details aris-
ing out of the aforesaid chapter. This 
group kept its report in abeyance, 
awaiting the report of the Committee 
consisting of Shri Justice P. N. Bhag- 
wati, Judge, Supreme Court, as Chair-
man and Shri Justice V. R. Krishna 
Iyer, Judge, Supreme Court, as mem-
ber and appointed to go into the broa-
der question of providing legal aid to 
the poor. The latter Committee has 
recently submitted its report. Gov-
ernment have yet to take a view in 
the matter.
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Retrenchment of Labourers

*399. SHRI K. PRADHANI: Will
the Minister of RAILW AYS be pleas-
ed to state:

(a) whether any retrenchment was 
made amongst the labourers who were 
working in the Bhadrak-Kapilas Road 
and Cuttack-Paradip doubling projects 
recently; and

(b ) if so, the reasons thereof?

THE MINISTER OF RAILW AYS 
(PROF. MADHU DANDAVATE):
(a) and (b). On completion of the 
Cuttack-Paradip New Line Project, 
1100 casual labourers became surplus 
and their retrenchment was, there-
fore, unavoidable. But the same is 
being done in a phased manner to en-
able as many of them as possible to 
get absorbed elsewhere. Besides, the 
discharged men are encouraged to 
join a Labour Cooperative Society 
which has been awarded a contract 
on the nearby Jakfrapura-Daitari con-
struction project in Orissa.

Cost of construction of submarine 
Pipelines

*400. SHRI D. D. DESAI: Will the 
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be 
pleased to refer to the reply given -o 
Unstarred Question 245 regarding 
submarine pipelines from Bombay 
High to the coast on the 15th Nov-
ember, 1977 and state:

(a ) the actual cost of construction of 
submarine pipelines for transporting 
Bombay High Oil through various 
alternative routes like Bombay High— 
Uran, Bombay High—Trombay and 
Bombay High—Diu; and

(b) whether further concentration 
of industries using Bombay High oil 
and gas in Bombay region is advisable
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as against development of more back-
ward regions if the oil and gas are 
routed through Diu-Vir&mgam?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 

'CHEMICALS AND FERTILIZERS 
TSHRI JANESHWAR MISHRA): (a) 

A fter very careful consideration, tak-
ing all techno-economic etc. aspects 
into account, the decision arrived at 
has been that the most cost effective 
and suitable alignment for the pipe-
lines for transportation of Bombay 
High and North Bassein crude oil and 
associated gas is via Bassein and Uran 
to Trombay and detailed cost esti-
mates were worked out for this align-
ment only. As per latest estimates, 
the cost of the pipelines upto Trom-
bay is expected to be of the order of 
Bs. 184 crores exclusive of customs 
duties, engineering and construction 
supervision. About 50 per cent of 
this cost is apportionable to the oil 
pipeline.

(b) The crude 0il is to be process-
ed in the coastal refineries namely 
Bharat Petroleum Corporation Limit-
ed, Cochin Refineries Limited and 
Caltex Limited as well as in the in-
land refineries at Koyali and Mathura. 
An alternative alignment of the oil 
pipeline would not alter the propos-
ed allocation of the Bombay High 
crude oil to the refineries. The most 
expeditious utilisation of gas is in the 
manufacture of nitrogenous fertilizer 
at the Trombay units of the Fertilizer 
Corporation of India (FCI) and in two 
fertilizer plants to be set up south of 
Bombay. A project study has been 
■undertaken for the laying of a sub-
marine gas pipeline from South Bas-
sein to Gujarat, which on its way, 
•will be inter-connected with the gas 
pipeline from Bombay High so that 
the flow of associated as well as non-
associated gas towards Maharashtra 
and Gujarat can be regulated accord-
ing to the requirements of the two 
•States. In undertaking this study, 
the need to avoid concentration of in-
dustries in any one area has been 
kept in view.

Fertilizer Plants in Rewa

*401. SHRI C. K. CHANDRAP- 
PAN: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government are likely 
to have second thoughts on the two 
giant sized fertilizer plants proposed 
to be set up at Rewa; and

(b) if so, the details and reasons 
thereof?

THE MINISTER OF STATE IN  
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) No, Sir.

(b) Does not arise.

Conversion of Bangalore-Mysore line 
into Broad Gauge

*402. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that a survey 
was conducted by his Ministry for the 
conversion of Bangalore-Mysore rail-
way line into broad gauge;

(b) if so, whether it is also a fact 
that the earlier surveys were not 
favourable but the latter ones had 
indicated better traffic potential; and

(c) if so, the details regarding the 
final policy of Government in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN ): (a) and (b). Y ei9 
Sir.

(c) No decision has yet been taketf 
on the construction of the project.
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First Class and Air-Conditioned Class 
Complimentary Passes

*404. SHRI K. M ALLANNA: Will 
the Minister of RAILW AYS be 
pleased to state:

(a) whether some first class and air- 
conditioned class complimentary passes 
were issued during the last six 
months;

(b )  whether some current passes for 
these classes were cancelled during 
last six months and if so, the details 
thereof; and

(c) the number of currently valid 
complimentary passes for the air-con-
ditioned first class together with the 
names of persons and organisations to 
which they have been issued?

THE MINISTER OF RAILW AYS 
(PROF. MADHU D AND AVATE):
(a) Yes, Sir.

(b )  Yes, Sir. A statement is laid 
on the Tabic of the House. [Placed 
in Library. See No. LT-1339/77].

(c) Only one to Shri Kaka Saheb 
Kalelkar, with his Secretary.

Malpractices indulged in by Shri L. S. 
Darbari, Director, Vigilance, Ministry 

of Commerce

3597. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether he is aware that Shri 
L. S. Darbari, Director, Vigilance,

Ministry of Commerce after retire 
ment from Ministry 0f Railways has 
taken over as Adviser to some large 
Industrial Houses and is also working 
as a contactman having free access to 
the officers in Udyog Bhawan and 
otbei Secretariats;

(b) whether Government’s permis-
sion to take up these assignments after 
his retirement from Central Govern-
ment service was obtained by him; 
and

(c) if so, the nature of the applica-
tion made and permission granted?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARA IN ): (a) to (c ).
Intimation was received on 4th 
August 1977 from Shri L. S  Darbari, 
ex-Director (Intelligence), Railway 
Board, who finally retired on com-* 
pletion of his period of re-employ- 
ment on 31st March 1977, that he had 
taken up part-time consultancy work 
with Messrs Vaishali International 
Pvt. Ltd. Regd. Office, Apartment 
No. 2, Yashwant Place, Chanakya- 
puri, New Delhi, on an ad hoc con-
sultation fee of Rs. 1,000/- per men-
sem. As Shri Darbari did not seek 
the permission of the Government 
before taking up this assignment, his 
failure in that regard has been 
brought to his notice and he has been 
asked to comply with the require-
ments under the extent orders of the 
Government. His reply is still 
awaitd.

Joint Representations by SMs/ASMs of 
Central Railway

3598. SHRI A. K. ROY: Will the
Minister of RAILW AYS be pleased 
to state:

r'a) whether the joint representa-
tions by all SMs | ASMs of Central. 
Railway against stoppage of illegal in-
terpolation in SMs category have beer> 
received; and

(b) if so, the action taken by the 
Government to stop illegal practices 
of interpolation, causing serious re-
sentments amongst this category?
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THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) A  re-
presentation from Station Masters' 
Association, Jhansi, has been received 
recently.

(b) The earlier orders were that 
posts in grades upto RS- 250-380 
(AS) should be exclusively reserved 
for SMs/ASMs. With the revised * 
scales of pay after the Illrd Pay 
Commission, the Central Railway 
administration propose to preserve 
the channel of promotion for SMs/ 
ASMs in their own category upto 
grade Rs. 550—750 (RS). Guards will 
be given avenue into Yard SMs/ 
ASMs Group upto grade Rs. 455-700 
(RS) and thereafter staff in this grade 
will look for promotion to grade 
Rs. 550-750 (RS) on the Traffic side, 
where the SMs/ASMs in grade 
Rs. 455-700 (RS) will also join. This 
revised channel is being discussed 
with organised labour before being 
finalised.

Labourers Employed for Parcel Hand-
ling at Allahabad Station

3599. SHRI PUNDALIK HARI- 
DANWE: Will the Minister of RA IL-
WAYS be pleased to state:

(a) the details of complaints receiv-
ed from labourers employed for par-
cel handling work at Allahabad Sta-
tion during the last two years regard-
ing termination of their services and 
other type of victimization together 
with action taken thereon;

(b) whether on recent complaint 
dated 7th November, 1977 addressed 
to Divisional Superintendent, Allaha-
bad and copies to others, the State 
Minister for Petroleum and Chemicals 
Shri Janeshwar Misra, intervened in 
the matter and directed the Divisional 
Superintendent for immediate neces-
sary action to restore the services of 
poor porters; and

(c) if so, what action has been taken 
against the Society for illegal termi-
nation of services of porters in terms

of the agreement and the date from
which they have been taken back on 
duty?

THE MINISTER OF STATE IN  
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) Dur-
ing the two years period from Octo-
ber, 1975 to October, 1977 five com-
plaints from the parcel handling wor-
kers against the Railway Station 
Porters Cooperative Labour Contract 
Society Ltd., Allahabad were receiv-
ed. The main points of grievances 
were: —

(i) Non-payment of fair wages 
by the Society.

(ii) Violation of hours of working 
by the Society.

(iii) Termination of the services 
of the labourers by the Society.

For the above lapses, the Society 
was fined Rs. 100$-. The issue re-
garding short payment of wages to 
the workers is under further exami-
nation of the Railway Administration 
and has also been taken up by the 
Labour Enforcement Officer (Cen-
tral) with the Society. The Society 
has started paying its labourers at the 
rate of Rs. 5.50 per labour per day 
from September 1977. The Society 
has also taken back most of the 
workers on duty.

(b) Shri Janeshwar Mishra, Minis-
ter of State for Petroleum, Chemicals 
and Fertilizers forwarded a complaint 
dated 4th November/ 1977 from five 
porters. This was received in the 
office of the Divisional Superinten-
dent, Northern Railway, Allahabad on 
71h November, 1977.

(c) On enquiry the Society inti-
mated that the five porters removed 
from service were not members of the 
Society and their antecedents were 
not verified by the Police. The mat-
ter is being further enquired into.
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Free Railway Passes

3601. SHRI NAWAB SINGH
CHAUHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether free railway passes 
were provided to some members of 
the Manas Chaturshshati Samaroh 
Samiti on the occasion of celebration 
of Manas Chaturshshati a few years 
ago;

(b) if so, whether Government pro-
pose to issue such free passes to the 
members of the Sur Panchshati Rash- 
triya Samaroha Samiti;

(c) whether the issue of free passes 
to these members will facilitate the 
works of celebration of the fifth cen-
tenary of the Mahakavi Surdas; and

(d) if so, when a decision will be 
taken in this regard?

THE MINISTER OF STATE IN  
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARA IN ): (a) No.

(b) to (d ). The request received 
from the General Secretary of the 
Samiti for the grant of two compli-
mentary card passes has not been 
agreed to, as it did not conform to the 
broad guidelines decided by the Go-
vernment for the issue of complimen-
tary card passes to non-Railwaymen/ 
organisations. A  reply has also been 
accordingly sent to the Samiti, on 
7th November, 1977.

Costly Vegetables, etc. to Senior 
Officers Free of Charge

3602. SHRI S. K. SARD A: Will the 
Minister of RAILW AYS be pleased to 
state:

(a) whether it is a fact that the 
costly vegetables meat, chickens, eggs, 
etc. were/are being supplied only to 
the Heads and other Senior Officers es-
pecially belonging to the Commercial 
Department on demand free of charge 
by the Catering and Vending Establish-
ments situated in Divisional Head-
quarters at Allahabad, Moradabad and 
New Delhi Division of the Northern 
Railway; and

(b) if so, whether any steps have 
been taken to eradicate such corrupt 
practices?
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THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) No.

(b) Does not arise.
1

Representations for Extension of Third 
Train Upto Jogider Nagar

2603. SHRI DURGA CHAND: Will
the Mniister of RAILW AYS be pleased 
to state:

(a) whether Government have re-
ceived any representations regarding 
extension of third train beyond Pap- 
rola upto Joginder Nagar in Himachal 
Pradesh; and

(b) if so, what are the details 
thereof and by when the train will be 
extended upto Joginder Nagar?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) and
(b ). No. However representations 

have been received to restore all the 
four services on Pathankot-Joginder- 
nagar section as w^s the case in 1973. 
Existing three pairs of trains includ-
ing the one paise introduced from 
1-10-1977 are at present serving the 
needs of passengers satisfactorily.
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Allocation of Furnace Oil to Industry

3605. SHRI D. B. CHANDRE 
GOWDA; Will the Minister of PETRO-
LEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether Government have 
framed any criteria for allocation of 
furnace oil to the industry;

(b) if so. the salient features there-
of;

(c) whether any Committee has 
been formed or going to be formed in 
this regard; and

(d) if so, the composition and main 
functions of the Committee?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH- 
R A ): (a) and (b). The broad features 
of the policy framed by the Govern-
ment for allocation of furnace oil to 
the industry are as under: —

1. In the case of old consumers, 
Oil Companies have been instructed 
to make automatic supplies of fur-
nace oil on the basis of their 1973 
offtake less the cut applicable to the 
particular industry.

2. Additional allocation to old 
consumers for increase in produc-
tion is (generally considered depend-
ing on the critical nature of the
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industry or its orientation towards 
Defence, exports or import substi-
tution.

3. In the case of new industrial 
projects and substantial expansions 
of existing projects, the cases are 
considered by an Allocation Sub-
committee on the basis of recom-
mendations made by the sponsoring 
authorities.

4. In the case of new projects 
and substantial expansion of the 
existing projects, the initial alloca-
tion is only 50 per cent of the 
entitlement for the first three 
months. Full entitlements are not 
after this trial period.

5. The Allocation Sub-Committee 
also considers requests for increased 
allocation over 1973 level from old 
consumers on the basis of recom-
mendations received from the con-
cerned sponsoring authorities.

6. In the case of continuous-pro-
cess industries, full entitlements are 
met from the beginning instead of 
50 per cent for trial period.

7. Oil Companies also make sup-
plies for furnance oil to new con-
sumers who have installed plant and 
machinery and are ready to start 
production (other than those who 
are yet to secure the required gov-
ernmental permission for the manu-
facturing activity) on merits for a 
period of 3 months within which a 
formal application is to be made by 
the consumer to his sponsoring 
authority, and clearance for regular 
supplies obtained from the Stand-
ing Committee on Furnace Oil.

(c) and (d ). A  Standing Committee 
on Furnace Oil (SCOFO), under the 
chairmanship of Secretary, Technical 
Development and Director General of 
Technical Development, has been 
constituted by the Government. In 
addition to the Chairman, the Com-
mittee has representatives from the 
Ministry of Petroleum, Ministry of

Railways, Ministry of Energy (De-
partment of Power) and (Department 
of Coal), and Central Electricity 
Authority as Members. Industrial 
Adviser, DGTD, is the Member- 
Secretary.

The main functions of the SCOFO 
can be broadly grouped as under: —

(i) The Committee recommends 
measures for reducing the consump-
tion of furnace oil in the country as 
quickly as may be practicable with-
out at the same time inhibiting in-
dustrial production and other eco-
nomic activities, and take actio i  to 
implement such measures after 
obtaining approval of the Ministry 
of Petroleum.

(ii) On the basis of the general 
guidelines prescribed by the Minis-
try of Petroleum, the Committee 
lays down priorities for the allo-
cation of furnace oil to the different 
categories of consumers.

(iii) The Committee overseas the 
implementation of measures describ-
ed above and gives guidance to the 
various controlling authorities in-
cluding the Departments and 
Directorates of Industries of the 
State Governments and Union Terri-
tories.

(iv ) The Committee watches the 
progress of availability and supply 
of coal to industries which, on 
technological considerations, can 
switch over from furnace oil to 
coal.

(v ) The Committee scrutinises al) 
new demands from consumers of 
furnace oil. No new customers are 
enrolled by the oil companies for 
supply of this product without the 
approval of the Committee, which 
examines the essentially of such use 
in the particular industry.

(v i) The Committee monitors the 
progress made in the direction of 
economy in the use of furnace oil 
and fuel efficiency.
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Quarters lor Traffic Running Staff

3606. SHRI BALAK  RAM: Will the 
Minister of RAILW AYS be pleased to 
state:
1

(a) whether it is a fact that Govern-
ment and the G.M., Central Railway 
Bombay V. T. have received a repre-
sentation dated 21st August, 1977 
signed by about 250 railway guards 
regarding allotment of RB/III Type 
Quarters to the Traffic Running Staft;

(b) if so, what action has been taken 
by the concerned; and

(c) if not, what are the reasons of 
delay and when it is likely to be 
taken?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) Yes.

(b) and (c). The representation is 
under examination and appropriate 
action will be taken by the Railway 
Administration.
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Electrification of Kerala Railway 
lines

3608. SHRI SKARIAH THOMAS: 
Will the Minister of RAILW AYS be 
pleased to state:

(a) whether there is any proposal 
under consideration t0 electrify the 
Railway lines in Kerala, where plenty 
of electricity is available at cheaper 
rate than any other State;

(b) whether the Central Govern-
ment have received any proposal from 
the Government of Kerala for elec-
trification of Railway line; and
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(c) if so, Government’s reaction 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO N A R A IN ): (a) No.

(b) Yes.

(c) On persistent demand of the 
Kerala Government for electrification, 
eost-cum-feasibility survey for elec-
trification of Olavakkot-Trivandrum 
section has been carried out. The 
survey report is pending finalisation 
for want of firm commitment from 
Government of Kerala regarding 
availability of power at a rate cheaper 
than normal industrial tariff indicat-
ed by them.

Oil Exploration in Goa

3609. SHRI AMRUT KASAR: Will
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether the National Institute 
of Oceanography with the co-opera-
tion of Ministry of Petroleum found 
the possibility of oil exploration in 
the Sea near Miram, Tanaji Goa; and

(b) if so, when will the work be-
gin?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH- 
R A ): (a) No, Sir.

(b) Does not arise.

Workmen engaged for parcel handling 
at Moghalsarai

3610. DR. LAXM INARAYAN PAN-
DEYA: Will the Minister of R A IL-
WAYS be pleased to state:

(a) the average number of workmen 
engaged by the Society during the 
period June, 1976 to June, 1977 tor

performing Parcel handling work at 
Moghalsarai and at what rates these 
workmen are being paid by the so- 
called Society;

(b) the actual number of workmen 
for which the Society had taken li-
cence under the Contract Labour (Re-
gulation and Abolition) Act, 1970;

(c) whether payment to workmen 
employed by the Society are not made 
in presence of the authorised repre-
sentative nominated by the Principal 
Employer under the Contract Labour 
(Regulation and Abolition) Act, 1970; 
and

(d) if so, what action is proposed 
to be taken against the Society for 
their deliberate failure?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) Fifty
workmen. They are paid Rs. 4.00 per 
man per day.

(b) Fifty.

(c) Payment to the labourers is. 
made in the presence of an authorised 
railway representative.

(d) Does not arise.

Transportation of Iron Ore

3611. SHRI PABITRA MOHAN 
PRADHAN: Will the Minister of 
RAILWAYS be pleased to state whether 
for transportation of iron ore up to
Atharbanki/Paradeep any assurance
had been given by the D.S., S.E. Rail-
way Khurda to MMTC, Cuttack Divi-
sion to provide three rakes daily in 
the year 1975?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): No assu-
rance was given but in a meeting held 
on 16-11-74 at Cuttack, the Railway 
stated that they would be in a posi-
tion to step up loading to 5 rakes a 
day when loading and unloading faci-
lities become available for dealing 
with this traffic.
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Complaints against Secretary Railway 
Station Porters’ Cooperative Labour 

Contract Society Ltd., Allahabad

3612. SHRI SHIV SAMPATI RAM: 
Will the Minister of RAILW AYS be 
pleased to state:

(a) the details of complaints receiv-
ed from the Members of Parliament 
and others regarding malpractices in-
dulged by the Secretary of Railway 
Station Porters Cooperative Labour 
Contract Society Limited, Allahabad;

(b) whether instead of making en-
quiries the Personnel Branch passed 
on copies of few complaints f^r otter-
ing the remarks by the Society;

(c) if so, under whose orders copies 
of complaints were passed on to the 
Society;

(d) whether complaints made against 
other genuine societies by Railway 
Station Porters Cooperative Labour 
Contract Society Limited, are imme-
diately enquired into by deputing in&* 
pectors, whereas the complaints made 
against them are allowed to die theii 
natural death by adopting delaying 
tactics; and

(e) whether the Government pro-
pose to order a thorough probe to find 
out vested interests amongst the officers 
who are in league with this Society?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) to (e). 
The information is being collected and 
will be laid on the Table of the Sabha.

Production of Prednosolone

3613. SHRI M. RAM GOPAL RED- 
DY: Will the Minister of PETRO-
LEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether there has been disloca-
tion in production of prednosolone; and

(b> if so, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH- 
R A ): (a) Yes; Sir.

(b) The production of M/s. Wyeth, 
who are the only producers of Pred-
nisolone in the country, come to a 
standstill in mid May, 1977 due to 
some contamination problem in their 
plant. The unit has resumed normal 
production from October, 1977.
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Railway Service on Sangli-Miraj Track

3615. SHRI R. K. MHALGI: Will
the Minister of RAILW AYS be pleased 
to state:

(a) whether a representation has 
been made to Government to commence 
a railway service on Sangli-Miraj track 
(in Maharashtra State) and whether it 
is a fact that the Government have 
passed orders for its survey and ins-
pection;

(b) if so, what is the progress in 
the matter;

(c) whether Government have taken 
the decision in the matter, if so, when 
and what is the nature thereof;

(d) if Government could not take 
the decision uptil now, the reasons of 
delay; and

(e) now then the decision shall be 
taken?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARA IN ): (a) Yes;

The Railway Administration have 
been asked to undertake a re-exami-
nation of the proposal.

(b) to (e ). The investigation is in 
progress and the report is expected 
shortly. A  decision on the proposal 
will be taken as soon as the report is 
Teceived and examined, taking into 
account all aspects involved.
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Indian help in Building Railways in 
Foreign Countries

3616. SHRI YASHWANT EOROLE: 
Will the Minister of RAILW AYS be 
pleased to state:

(a) the names of countries where 
India has collaborated during the last 
one year to help build the Railways;

(b) the total number ol technical 
personnel who went out to these coun-
tries during this period; and

(c) the total earnings out of such 
collaborations?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) India’s 
participation in the development of 
railway systems abroad is being 
channelised through the Rail India 
Technical & Economic Services Ltd. 
(RITES) and the Indian Railway 
Construction Company Ltd. (IRCON), 
the two public sector undertakings let 
up under the aegis of the Ministry of 
Railways in 1974 and 1976 respectively. 
During the last one year RITES 
secured contracts for railway consul-
tancy assignments for strengthening/ 
rebuilding of existing railway system, 
improving maintenance of rolling stock 
etc., in Philippines, Ghana, Nigeria, 
Bangladesh and Malaysia.

(b ) In all, 32 technical personnel 
were deputed abroad and 13 of the
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personnel have since returned on com-
pletion of their assignments.

(c) Rs. 69.7 lakhs approximately.

Gurupur-Naupada Line (South Eastern 
, j Railway)

3617. SHRI GIRIDHAR GOMAN- 
GO: W in  the Minister of RAILWAYS 
bs pleased to state:

(a) money released for the year 
1977-78 for the improvement of the 
Gurupur-Naupada Narrow Gauge line 
under South Eastern. Railway: and

(b) the progress of the work and 
the programmes for the coming year 
by the Ministry to make this line an 
economical line?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) Rs. 2.20 
lakhs are anticipated to be spent in
1977-78 for the improvement of the 
Gunupur-Naupada Narrow Gauge line 
under the South Eastern Railway.

(b) R*ail Renewal for 33.80 kms. 
has been completed. Sleeper Renewals 
for 56.20 kms. in patches is in progress 
and is expected to be completed in
1978-79. Both the rail and sleeper 
renewal works are being carried out 
on operational considerations.

Chitrakut-Katni Railway Line

3618. SHRI NARENDRA SINGH: 
Will the Minister of RAILWAYS be 
pleased to state:

(ci) whether he has received a re-
presentation for opening a railway 
line from Chitrakut, District Banda 
in IJttnr Pradesh to Katni, M.P. passing 
through Guda Kalinagar, Phari Khcra, 
Lakhimpur, Panna Satna, etc,;

(b) if so, whether he will consider 
the proposal keeping in view the 
backwardness of the region j and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN ): (a) to (c). 
Yes, Sir. It is the policy of the Gov-
ernment to construct railway lines in 
backward areas of the country where

adequate traffic potential exists and 
their construction would lead tp
development of these areas. However 
in view of the extreme shortage of 
funds which are insufficient even for 
completion of the projects already in 
hand, it is not possible to undertake 
construction of a railway line from 
Chitrakut to Katni at present.
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Gandhidham-Bhuj Railway Line

3620. SHRI BAPUSAHEB PARULE- 
KAR: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Gandidham-Bhuj rail-
way line was surveyed in 1971-72 for 
concerting the line from metre gauge 
to broad gauge;

(b) whether Government propose 
to convert the said line to broad gauge 
in near future; and
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(c) if so, when, and if not the rea-
sons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (c). As a 
result oi the Preliminary Engineering- 
cum-Traffic Survey carried out in 
1971-72 for the conversion of the exis-
ting Gandhidham-^Bhuj metre gauge 
line into broad gauge, it has been found 
that the line capacity on the section 
is adequate not only to clear the exist-
ing traffic but also the additional traffic 
which is likely to be generated in the 
near future. Hence it is not proposed 
to take up this gauge conversion at 
present.

Foreign Experts with ONGC and 
Indian Oil Ltd.

3621. SHRI SIIYAMAPRASANNA 
B11ATTAC1IARYYA: Will the Minister 
of PETROLEUM AND CHEMICALS 
AND FERTILIZERS be pleased to 
state:

(a) total number of foreign techni-
cal experts, engineers, technicians 
working in the Oil and Natural Gas 
Commission and Indian Oil Limited: 
and

(b) details country-wise and t he  
salaries, allowances and other per-
quisites given to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a) 
and (b): Information is being collected

and will be laid on the Table of the 
House.

Profit in Drug Trade by Multina-
tional Drug Firms

3622. SHRI S. D. SOMASUNDARAM: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) the part played by multina-
tionals in the drug industry of the 
country, indicating the percentage of 
the volume of trade handled by them,

(b) whether these firms reap exor-
bitant profits in the drug trade;

(c) whether Government have for-
mulated a time bound plan to ensure 
that these firms do not have a 
strangle-hola in the drugs market; 
and

(d) if so, the particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a) 
The total investment (Equity, Long 
Term Loans and Reserves and Sur-
pluses) in the organised sector of 
Drug Industry is estimated at 
a Rs. 430—450 crores. The investment 
of foreign firms is about Rs. 180 
crores, representing about 41 per cent.

The annual production of drugs by 
the foreign companies and Indian Com-
panies during the last three years has 
been as below:

(Rs. in crores.)

Formif  ations

1974-75 '975*76 1976-77
(Estt.)

Bulk Dugs

•974-75 >975-76 1976-77
(Estt.)

Foreign . . . .  34 52 63

Indian including Public/Small 
Scale Sector. . . .  56 78 87

203 300 292

197 260 408

Total . . .  90 130 150 400 560 700
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It would be observed from the above 
table that the share of foreign com-
panies in the totai production of finish-
ed formulations in the country during 
1976-77 was 41.7 per cent as against 

j53.5 per cent during 1975-76.

(b) Prices of drugs are statutorily 
Controlled under Drugs (Price Con-
trol) Order, 1970. Prices once fixed 
under the said order cannot be increas-
ed by the manufacturers without 
prior approval of the Government. 
Through the operation of the Order, it 
has been possible to keep the activi-
ties of the drug lirms within reason-
able parameters.

(c) and (d). The Hathi Committee 
on Drugs and Pharmaceutical Indus-
try have made certain recommenda-
tions as to the manner in which activi-
ties of foreign drug manufacturing 
firms should be treated. These are 
under consideration of Government 
and a decision is likely to be taken 
thereon soon.

However, in accordance with the 
selective policy adopted by the Govern-
ment to regulate expansion of the 
foreign companies, the following 
measures are being taken:—

(i) An indicative categorization 
of drugs has been drawn up where-
by certain drugs shall be reserved 
for exculsive manufacture by the 
Pubiic/Indian Sectors alone;

(ii) The Indian Sector of the In-
dustry is given preference in ap-
proval of manufacturing schemes;

(iii) Manufacture of increasing 
number of bulk drugs through pub-
lic sector undertakings;

(iv) Industrial Licences are usual-
ly not issued to foreign firms for 
producing formulations unless linked 
with the production of bulk drugs; 
whereas Indian Firms are allowed 
additional formulation capacity, un-
connected with manufacture of Bulk 
Drugs, within certain parameters;

(v) Foreign firms are asked to 
take up production of bulk drugs 
from more basic stages and to make

available a suitable portion of their 
bulk drugs production to non-asso- 
ciated formulators in the country /as 
a condition for permitting expansion 
in capacity or taking up new acti-
vity. Appropriate export obligations 
are also imposed where considered 
necessary.
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Licensed Porters at Allahabad

3625. SHRI ISWAR CHAUDHRY: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the details of memoranda re-
ceived from Members of Parliament 
and others for taking over Licensed 
Porters working at Allahabad ‘ Rail-
way Station over Northern Railway 
under decasualisation scheme;

(b) whether orders were issued by 
the Divisional Superintendent, Alla-
habad, to absorb Licensed Porters un-
der decasualisation schemes but the 
Secretary of the Society brought pres-
sure on the Railway Board to issue 
instructions to maintain status quo;

(c) whether the secretary of the 
Society has been successful with the 
help 0f certain officers t0 allow the 
scheme of decasualisation to be in-
operative as far as Allahabad station 
is concerned as was done during the 
period when M/s. Ballabhadas Agra- 
wal were holding the contract; and

(d) the date from which Govern-
ment are going to introduce the scheme 
at Allahabad?

THE M IN ISTER OF STATE IN THE 
M IN IS TR Y  OF R A IL W A Y S  (SH RI 
SHEO N A R A IN ): (a ) to (d ). ‘The ‘de- 
eaualisation scheme’ of licensed por-
ters was implemented on all the rail-
way stations with an exception of 
Allahabad railway station where the 
contract for supply of porters was 
given to M/s. Railway Station P o r-
ters Co-operative Labour Contract 
Society Ltd. Allahabad, a Co-operative 
Society of porters working at this 
station, from 1st April, 1960 and was 
extended from time to time up to 
31st December. 1976. The Divisional 
Superintendent, Allahabad issued 
order for introduction of ‘decasualisa-
tion scheme’ at Allahabad on 26th 
April, 1977 and also served a notice 
upon the society to this effect. On the 
representation from the society and 
the porters against the implementation 
of the ‘decasualisation scheme* at
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this station, the Divisional Superin. 
tendent, Allahabad, withhold the imple- 
mentation of the scheme.

There have been representations 
bnd counter representations and letters 
from Members of Parliament for intro-
duction of ‘decasualisation scheme* of 
porters at Allahabad station and for 
continuance of the arrangements with 
the society. The entire question of 
introducing the 'decasualisation 
scheme’ at Allahabad railway station, 
after taking all pros and cons of both 
the systems into consideration, is 
under examination in the Ministry. No 
orders have, however, been issued so 
far by the Railway Ministry in this 
regard.

Tenders for Cycle Stand contract at 
Allahabad

3626. SHRI BATESHWAR HEM- 
RAM: Win the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that time 
and date for dropping of tenders for 
cycle stand contract at Allahabad was 
extended up to 13.00 hrs.; from the 
16th August, 1977 to 17th August, 
1977;

(b) if so, under whose ofd^s this 
change in tender conditions wa§ effect-
ed;

(c) whether advance intimation re-
garding this change in time and date 
of dropping of tenders was given to 
the parties who purchased tender 
forms or the parties were intimated 
through Press Notification; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) The date was extended upto 13 
hrs. on 17th August, 1977 by the 
competent authority due to a commit-
ment given by the Railway in the Court 
of Law.

(c) and (d). On account of lack of 
time the intending tenderers could not 
be advised by post or through a Press

Notification. However, for the infor-
mation of tenderers, a proper notifica-
tion was displayed on the Notice Board 
in regard to the change of time and 
date for dropping of the tenders.

Posts of Dog Chasers In AHahab4d 
Division

3627. SHRI N. K. SHEJWALKAR: 
Will the Minister of RAILWAYS be
pleased to state:

(a) whether new posts of Dog
Chasers were created during Emer-
gency over Allahabad;

(b) whether similar posts were also 
created and operated upon at other 
big stations over Indian Railways;

(c) if so, how many persons were 
appointed for the job together with 
expenditure incurred on them month- 
wise separately;

(d) whether these persons were 
actually utilised by the Commercial 
Officers for doing their private work;

(e) whether any enquiry by Vigl* 
lance Branch has been conducted 
against Commercial Officers for opera-
ting such fake posts taking advantage 
of their position; and

(f ) if so, the results thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO N ARA IN ): (a) and (b). No.

(c) to (f ):  Do not arise

Discussion between French Oil Ex-
perts and Government Officials

3628. SHRI D. • AMAT: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be 
pleased to state:

(a) whether it is a fact that a team 
of French Oil experts visited India 
and had discussion with officials of the 
Government of India; and

(b) if so, what are the results 
thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY QT PETROLEUM AND 
CHEMICAiA AND FERTILIZERS 
<SHRI JANESHWAR MISHRA): (a) 
While it is a fact that a delegation of 
French companies, mainly engaged in 
manufacturing equipment, visited 
India during August-September this 
year, the delegation did not hold any 
discussions wilh officials of the Minis-
tries of Petroleum and Chemicals and 
Fertilizers.

(b) Does not arise.

Fulfilling of conditions of Licences 
issued to M/s Sandoz, May and Baker, 
Glaxo and Hoechst Pharmaceuticals

3629. PROF. R. K. AMIN: Will the 
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government have 
made a study about the operation of 
M/s. Sandoz, May and Baker, Glaxo 
and Hoechst Pharmaceuticals vis-a-vis 
fulfilling of conditions of industrial 
licences issued in their favour during 
the last three years; as also conditions 
put bv Foreign investment Board/ 
C.G. Committee etc.;

(b) in how many cases these con-
ditions have been interpreted!waived 
by the Ministry without consulting 
the concerned authority who imposed 
the conditions;

(c) whether legal opinion was 
obtained; if so, its nature and con-
tents; and

(d) further action Government pro-
pose to take in this conncction?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a) 
No special study has been made re-
garding the operations in the country 
of M/s. Sandoz, M/s. May & Baker, 
M/s. Glaxo & M/s. Hoechst.

Information as to whether these 
foreign companies have fulfilled all the

conditions of the licences granted to 
them during the last three years or 
not is being collected and will be laid 
on the Table of the House.

(b) No conditions of Industrial 
Licences etc. granted to these com-
panies during the last 3 years have 
been waived by the Ministry of Petro-
leum and Chemicals and Fertilizers.

(c) and (d). Does not arise.

Vacancies filled up in Asansol ixi vi-
sion, Eastern Railway

.*3630. SHRI ROBIN SEN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) the number of vacancies filled 
up in the categories of Ticket Collec-
tor Train Clerk, Commercial Clerks, 
Guards, Firemen, etc. between the 
period 28th May, 1974 to September, 
1977 in Asansol Division, Eastern Rail-
way;

(b) the number of vacancies filled 
up by direct recruitment and depart-
mental recruitment, during this period 
in Asansol Division; and

(c) if any employees' relatives have 
been recruited during this period, 
2’ames of those employees and Depart- 
ments?

THE MINISTER OF STATE IN TIIE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (c). Informa-
tion is being collected and will be laid 
on the Table of the Sabha.

Increase in Prices o? Medicines

3631. SHRI OM PRAKASH TYAGI: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) whether the prijes of various 
medicines including sulpha drugs and 
antibiotics have been increased 
through Government approvals during 
the last three years;

(b) if so, the extent of increase in 
the price of each medicine involved,
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and the reasons for giving this in-
crease; and

(c) is it proposed to draw up a 
, scheme protect the poor consumers 
in regard to prices of medicines?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a; 
and (b). Prices of bulk drugs are re-
vised by the Government from time to 
time under the provisions of Drugs 
(Prices Control) Order 1970. A state-
ment showing increases/decreases 
since 1970 in prices including import 
prices of 42 important bulk drugs pro-
duced indigenously, on the basis of 
is cost/cost-cum-technical examination 
is laid on the Table of the Sabha. 
jPZaced in Library. See No. LT-1340/ 
77. J. The increases/decreases were 
allowed to give ell’ect to increases/ 
decreases in the input/material costs. 
Based on the prices of the said bulk 
drugs, consequential revision in prices 
of formulations have also been allow-
ed to the concerned manufacturers.

(c): Price increases or decreases are 
inhere;,! i!i \ of statutory
price co.it; ol. 1 he Committee on
Drugs and Pharmaceuticals Industry 
have, inter alio, recommended rationa-
lisation of prices of drugs. The recom-
mendations of the Committee are in 
the final stages of consideration.

Issue of Licence to M/s C. E. Fulford 
(I) P. Ltd.

3632. SHRI SURENDRA BIKRAM: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether M/s. C. E. Fulford (I) 
P. Ltd. have been given a licence for 
production of Gentamycin Sulphate 
and formulations during the recent 
past;

(b) if so, the number of licence, the 
capacity of each item, the value etc.;

(c) the reasons for giving such a 
licence to this multinational firm when

know-how for these simple formftl&r 
tions is available with Indian firms; 
and

(d) the names of Indian firms who 
applied for similar formulations dur-
ing the past three years and the ex-
tent of approvals given to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a) 
No; Sir.

(b) and (c). Does not arise.

(d) During the course of last 3 
years, the following Indian firms have 
applied for formulations based on Gen-
tamycin Sulphate.

1. M/s. Euphoric Ltd.
2. M/s. Hindustan Antibiotics Ltd,
3 . M/s. Tamil Nadu Dadha Phar-

maceuticals Ltd.
4. M/s. Standard Pharmaceuti-

cals.

The firms at Serial Nos. l to 3 have 
been granted necessary Industrial 
Licences. The application of the firm 
at SI. No. 4 is under consideration.

Railway Line between Goalpara- 
Gauhati

3633. SIIRI AHMED HUSSAIN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether the Railway Board had 
asked the Gauhati University to sur- 
very the economic viability of provid-
ing Railway line between Goalpara- 
Gauhati, Goalpara-Tura and Bridge 
over Brahamaputra near Joghighopa 
and Pancharatna;

(b) whether the University has al-
ready submitted its report recommen-
ding the Railway line and Bridge; and

(c) the likely date when the project 
will be sanctioned and the target date 
being fixed for completion of the 
work?
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (c). A trans-
port study for provision of a new 
broad gauge link from Joghighopa to 
Gauhati along the south bank of river 
Brahmaputra was entrusted to the 
Gauhati University at the cost of the 
Railways. The University completed 
only a portion of the study to cover 
the economic potential of the area but 
the quantum of traffic and the cost of 
the project were not worked out. It 
was, however, stated by them that 
there appeared to be a case for con-
struction of the project but this was 
not considered sufficient for taking a 
decision on the scheme.

A preliminary engineering-cum- 
traffic surveys for a new rail link from 
Joghighopa/Pancharatna-Darangiri via 
IXidhnai and another link from Gauha-
ti to Dudhnai have recently been 
carried out at the cost of North-Eas-
tern Council. No decision regarding 
construction of the projects has been 
taken so far.

Dislocation in Train Services in Tamil 
Nadu on tshe day of arrest of 

Mrs. Gandhi

3634. SHRI K. T. KOSALRAM 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether any dislocation in train 
services was caused in Tamil Nadu 
area on the day of arrest o£ 
Mrs. Gandhi; and

(b) if so, the extent of damages 
caused may be indicated?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SIIEO NARAIN): (a) There was no 
dislocation of train services. However, 
punctuality of 27 Mail and Express, 
21 passengers and 9 suburban trains 
was affected.

(b) No damage to railway property 
was caused.

Reinstatement of Employees wVo 
went on Strike in 1974

3635. SHRI SHARAD YADAV; Will 
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Ministry issued an 
order on 6th April, 1977 for reinstate-
ment of all striking employees who> 
had gone on strike in 1974;

(b) if so, whether a copy thereof 
would be supplied;

(c) whether the South Eastern Rail-
way Administration has not yet im-
plemented it in toto; and

(d) if so, the names of such employ-
ees as have not so far been given 
relief under the said order and the 
details of their cases?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) A copy of the relevant order to 
the General Managers of the Rail-
ways is laid on the Table of the 
Sabha. [Placed in Library. See No. 
LT-1341/77J.

(c) and (d). The South Eastern 
Railway has implemented the orders 
except in a few cases indicated below, 
lor reasons beyond the Administra-
tion's control.

The information is given below:—
1. Rei/nstatement of employees 

who were dismissed, removed or 
had their services terminated.

Out of 182 who were out of service 
on 28th February 1977 only two now 
remain out of service as they are 
undergoing life imprisonment.

2. Taking back to duty of those 
under suspension.

All the 39 persons who were under 
suspension on 28th February 1977 have 
been taken back to service.

3. Employees initially taken as 
fresh entrants but now treated as 
having been reinstated.
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Number involved as on 28th Feb-
ruary 1977—252,

All have been reinstated.

4. Taking back to duty of casual 
ilabour/substitutes whose services 
terminated.

Out of 1655, who were out of ser-
vice on 28th February 1977, 1581 have 
already joined service. Out of the 
remaining 74:—

(i) 53 have expired;
(ii) 4 did not join because of eye 

trouble, long sickness or due to be-
ing disabled;
(iii) 17 did not report for duty al-

though the orders of reinstatement 
have been issued and intimated to 
them.

5. Condonation of break in service 
Number not condoned as on 28th

February 1977.—-210.
Condonation orders issued to all.

6. Cancellation of transfer effect-
ed in connection with the strike.

Number of transfers as on 28th 
February 1977.—701.

All transfers cancelled.

7. Cancellation of other punishments 
as stoppage of increments, reversion 

to lower grade, etc.

Number involved.—3075.

All the punishments (annulled.

Interim Report on Railways

3636. DR. HENRY AUSTIN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that Plan- 
Ming Commission has asked the Rail-
ways to present an interim report on 
railways covering the main physical 
targets and investment estimated for 
the year 1978-79 period by the first 
week of November, 1977;

(b) if so, whether the railway work-
ing group has submitted the same;

(c) if so, the details of the same; 
and

(d) how far the Planning Commis-
sion has accepted the estimate?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b).
The Planning Commission have set 
up a Working Group on Railways for 
formulation of the next Five Year 
Plan of the Railways covering the 
period 1978-79 to 1982-83. This Group 
was asked to submit an interim report 
to the Planning Commission by the 
first week of November, 1977 covering 
the main physical targets and the in-
vestments proposed. The Group is 
continuing its deliberations and will 
be submitting the required report to 
the Planning Commission shortly.

(c) and (d). Do not arise.
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Compendium of Rules under Com-
panies Act, 1956

3639. SHRI K. RAMAMURTHY: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to stale:

(a) whether the compendium of the 
various rules and forms framed uncur 
the Companies Act, 1956, prepared by 
the Department has been released;

(b) the reasons for the inordinate
delay in preparing such a compendium 
of the various rules and forms fram-
ed under the Companies Act, 1S56; 
and

(c) whether the Compendium of 
rules and forms will also be publish-
ed in the regional languages of the 
country?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a) and
(b). The Compendium was prepared 
by the Department of Company A f-
fairs and sent to the Government of 
India Press for printing in November, 
197C. As this publication contains as 
many as 665 pa^es of printed matter, 
including 30 sets of Rules and 250 sets 
of Forms, there has been some delay 
in printing this publication. It is, 
however, expected that the compen-
dium will be released for sale by 
Controller of Publications, Delhi short-
ly.

s fto T  if  *rs% *ntfV fawlWRsu (c) No, Sir.



77 WWMen Answer* AGRAHAYANA 22, 1690 (SAKA) Written Answers 78

Oftwttate M  ttMMtfel CoomMHtos 
from Raitottgr Godowns

3640. SHRI SAMAR GUHA: , Will 
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether many unscrupulous 
wholesale trader^ recently delayed 
clearance of many essential commo-
dities and consumer’s goods from 
Railway godowns of various commer-
cially important railway stations;

(b) whether such delaying tactics 
were adopted for causing artificial 
price-rise in case of many essential 
commodities;

(c) if sof facts thereabout as found 
since Janata Government was f a i l -
ed; and

(d) the steps taken or proposed in 
respect of regularisation of clearance 
of commercial goods from godowns 
and movements of good.3 wagons in 
order to frustrate? manipulation by 
the wholesale traders?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (d).
The information is being collected and 
will be laid on the Table of the Sabha

wFcrrwr Hnfw  ?rf;gr.

36 tl. tTTJTO? fafT : 3RTT
itwt 3?r £<n f t : :

(?r) gf̂ gTPT
% 6,0 0 0 «MH,rW  fa fV'tn

^ Mr % w t  
4 5 0  mrwrfvti Pn>6iqiti 

r̂sr srftpT % r̂rfq-wr 
grfe ^ ft »rf «ft ;

(j?) 't'M 1 3T?> 9^" ^ ft: ^saH
% sfcpr mr*z?
f^T5T q^ViFT f>T

viNrrt 8*rf, 1 9 7 4 i6*rf, 1 9 7 4

% T̂*T TT ^  STRT ;

(*r) w t  ift w  ^ unngr 
faffa % wtvhftfiflr

ft yt

ftrqT »nrr t ,  %*r % w  $ * fk

8 *rf %
9 S|ft %■ ̂ TT-^rT *wrr

(?r) irft ?ff *P3>rc snrr

htbf t  ir^n - ft^  ^

fa^TT t  ?

Hsnwr $r t iw  *r«ft (#ft fn*r 

5TrTmJT ) : (*r) srfw trrr

mEnfTrT eft I J*T 6642 

ir % w^r 4 4 5  ^ $r  ̂^  sRfr *r sfft

tffr. rR̂ T̂ TT tfFT qf^TT

& *1t «ft I

(*f) qjff 1

( *T) ^RTTt ( !TT5rT̂T»T ^ftT 

sqfa-) ftrnff *rt *rreF*r s r fw  

^SrTTrl, 2 7 +hN|<1

faafari ftw iff, ?̂rir % is  

^Thnf’ r̂r % f^ n ^ r  t ? fv-r

nir | ; 60 jrfoft ^  pzra-

w  jznr.&n^  faq' qa #, % 4 ^ -

^rfriff f^qr ’ftt t  1 ^

=PT̂ TTt" ’H,<siVi?r sffer f+'il 

qr ^T*ff % f^ r^ K

ftrq- vSTTW WOW !TT?mK (w f f  

^fcpT r̂?c?r %

JR1/*l<.<sqltr) ftî T (4>4
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S. No. Name of lines which have been surveyed but 
not yet taken up for construction

Completton of Howrah-Amta Railway 
Line

3642. SHRI MOHD. HAYAT ALI: 
Will the Minister of RAILWAYS
pleased to state:

(a) what are the reasons for delay 
in completing the Howrah-Amta 
broad gauge railway line;

(b) the details of such other pro-
jects on Eastern Railway on whic? 
feasibility study work has been c#*i 
pleted and are pending with the Rail-
way Ministry; and

(c) what stepG Government pro- 
pose to take to complete the work of 
this project?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (c).
The main reason for the delay in com-
pleting the project is the paucity of 
funds. Efforts are being made to 
secure a higher allocation of funds 
for expeditious completion of this 
project.

(b) The following surveys for 
construction of new Railway lines on 
Eastern Railway have been carried out 
during the last five years:—

Length Present Reasons for not
in K m s. estimated taking up for

cost of construction
construction.

(in crores of Rs.)

t* * |r *<■ n
t. Lakshrnikantapur-KakHwip via Kulpi.

2 . C an n in g-G olabari .

3. Hasanabad-Pratapadityanagar via Rhandarkh&li.

4. Sonarpur/Champahati to Dhamkhali B. G.

5. Canning-Pratapadityanagar Hatgacha B. G.

6. Dehri-on-Sone-Pipradih .

7. Budge Budge to Namkhana

30*00 

20*00

29*00 r
50-00 j 

30-00 J 

63*00 

82*00

25*00 Lack of resources and 
limited traffic pros-
pects.

11 • 50 Under Examination. 

10*3 Do.
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I 2 3 4 5

8. Mandarhill-Dumka B. G. , 64-00 10*00 'I
1

,g.| Dumka-Sainthia B. G.

10. Hazaribagh Town to Hazaribagh Road. .

• 56*00 6-50 1
1
Lack of resources and

. 78*00 13-50 1
l̂miited traffic pros-
pects.

11. Hazaribagh-Giridih. • 56*00 9-oo J1
12. Dumka-Baidyanathdham , . • 63*00 io-oo Under Examination

13. Madhupur-Dumka

14. Dumka to Rampurhat

15. Hazaribagh Town to Ranchi Road. .

59*00
54*oo

40*00

10*00 

7*°o 

7*oo ^

►Lack of resources and 
limited traffic pros-
pects.

Decision of Size, Feedstock for New 
Fertilizers Units

3643. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether Government has taken 
firm decisions on the choice of size, 
feedstock, etc in respect of fertilizer 
units to be set up in future;

(b) the full details of units covered 
by this decision; and

(c) the extent to which indigenous 
technological know-how and capital 
equipment will be used in each of 
the units?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). It is the policy of the 
Government to place maximum re-
liance on indigenously available feed-
stocks for used in fertilizer produc-
tion. It is in accordance with this 
policy that the Government had ear-
lier decided that, to the extent possi-
ble, the fertilizer plants to be set up 
in future should move away from na-
phtha and use fuel oil/coal. Six fuel 
oil based plants and two coal based 
plants are already under implementa-
tion. With the recently confirmed 
availability of large quantities of

associated/free gas from Bombay High 
and Bassein offshore structures and 
in Assam, high priority is now being 
accorded for setting up additional fer-
tilizer capacity based on gas as feed-
stock. Additional capacity based on 
coal can be considered only after ex-
perience is available of the operation 
of the two coal based plants under 
construction. The size of new plants, 
product mix, technology to be adopt-
ed etc., would depend on various tech- 
no-economic factors such as feedstock, 
locations, demand in the economic 
marketing zone, etc.

(c) The choice of technology de-
pends on factors like the size of the 
plants, process, etc. While efforts will 
be made to standardise the size of 
plants and technology, changes in the 
size and technology in a few cases can-
not be ruled out. Maximum use 
would, however, be made of the tech-
nological capabilities and equipment 
manufacturing facilities available 
within the country consistent with the 
requirements of individual new sche-
mes.

Development Work of Railway Lines 
in M.P. in the Sixth Five Year Plan

3644. SHRI SUKHENDRA SINGH: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether there is any new p:o- 
jects for development work on rail-
way line in Madhya Pradesh under
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consideration of Government to be 
included in the Sixth Five Year Plan; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b). 
The new lines and gauge conversion 
projects to be included in the Sixth 
Five Year Plan have not yet been 
finalised. Surveys for the following 
projects in Madhya Pradesh have how-
ever, been carried out in recent years 
and they will be considered while 
finalising the 6th Five Year Plan :

(1) Dhalli-Rajahara-Jagdalpur.
(2) Satna-Rewa-Beohari.
(3) Mahoba-Khujaraho.
(4) Indore-Mhow.
(5) Ranchi-Korba.
(6) Ratlam-Banswara.
(7) Conversion of Raipur-Dham-

tari narrow gauge line into broad
gauge.

Ahmedabad-Gandhinagar B. G. Rail-
way Line

3645. PROF. P. G. MAVALANKAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware 
of the fact that the newly construct-
ed and completed Ahmedabad-Gandhi- 
nagar Broad Gauge Railway line is 
not picking up passenger-traffic;

(b) if so, reasons thereof and the 
steps being taken to improve the 
situation;

(c) whether Government have re-
ceived any requests and representa-
tions from the concerned people about 
setting up of railway stations on the

from Ahmedabad to Gandhi-
nagar; and

(d) if so, Government’s response 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) Longer journey time and more 
fare by rail as compared to Bus servi-
ces besides Bus services are also more 
frequent and run from the heart of
the city.

(c) Yes.
(d) Opening of a station at Uvarsad 

village between Gandhinagar and 
Kodiyar stations is not operationally 
justified. .

Nationality of Mrs. Sonia Gandhi, 
Director of Maruti Companies

3646. SHRI KANWAR LAL GUPTA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government are aware 
of the fact that Mrs. Sonia Gandhi, 
wife of Shri Rajiv Gandhi, who has 
been the Director and Managing 
Director of Maruti Technical and 
Maruti Heavy Vehicles and share-
holder of Maruti Companies, has 
declared her nationality <as ‘Italian’.

(b) if so, whether she had taken 
permission from the concerned autho-
rities to become the Director of these 
companies and to make necessary in-
vestments in India; and

(c) whether Government propose to 
make inquiry into it?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) In some
of the statutory returns filed with the 
Registrar of Companies Delhi and 
Haryana. Maruti Heavy Vehicles Pri-
vate Limited and Maruti Technical 
Service private Limited have shown 
the nationality of Mrs. Sonia Gandhi 
as Italian.

(b) Appointment of Mrs. Sonia 
Gandhi as Director or Managing Direc-
tor of Maruti Heavy Vehicles Private 

Limited and Maruti Technical Servi-
ces Private Limited did not require the 
approval of the Central Govern-
ment under the provisions of the Com-
panies Act, 1956 since these com-
panies are private limited companies. 
According to the information furnish-
ed by ihe Ministry of Finance (De-
partment of Economic Affairs). Mrs.
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Sonia Gandhi did not file any appli-
cation under section 29(4) of the 
Foreign Exchange Regulation Act, 
1973 for permission to hold the shares 
in these two companies.

(c) Both Maruti Heavy Vehicles 
Private Limited and Maruti Technical 
Services Private Limited have infor-
med this Department that the Direc-
tors of these two companies have can-
celled the allotment of shares made 
earlier in favour of Mrs. Sonia Gandhi 
since the allotments were made in 
contravention of the provisions of 
Foreign Exchange Regulation Act, 
1973. This intimation is being exa-
mined with reference to the provisions 
of the Companies Act.

Vacant Posts of L.D.C.s and U.D.Cs. 
in Western Railway

3647. SHRI HUKAM CHAND. KA- 
CHWAI: Will the Minister of RAIL-
WAYS be pleased to state':

(a) the number of vacant posts of 
Lower Division and Upper Division 
Clerks in Western Railway at pre-
sent; and

(b) the steps proposed to be taken 
by Government in future to fill in 
the said vacant posts?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Infor-
mation is being collected and will be 
laid on the Table of the Sabha.

(b) One third of the vacancies of 
Lower Division Clerks (one fourth in 
the Accounts Department) are filled 
by promotion of Class IV  staff. The 
remaining vacancies constitute the 
direct recruitment quota to be filled 
through the Railway Service Commis-
sions. However, due to ban on filling 
up of ministerial posts, only 75 per 
cent of the direct recruitment vacan-
cies can be filled.

All vacancies of Upper Division 
Clerks in other Departments and 60

per cent of such vacancies in the Ac-
counts Department, are filled by pro-
motion. In the Accounts Department 
20 per cent of the vacancies are filled 
by direct recruitment.

The Railway administration is tak-
ing action to fill the vacancies accord-
ingly.

Punctuality of Trains

3648. SHRI PRASANNBHAI MEH-
TA: WiH the Minister of RAILWAYS 
be pleased to state:

(a) whether it is fact that the 
comparative statistics for the period 
April—October in 1976 show that 
punctuality of trains was much 
better than during the same period to 
1977;

(b) if so, the facts and the rea-
sons for deterioration of punctuality;

(c) whether after October, 1977 
the position has become worse;

(d) if so,, the steps that are being 
taken to improve the punctuality; and

(e) what are the areas where the 
punctuality in running train has 
been maintained?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (e). 
The punctuality performance of pas-
senger carrying trains during the pe-
riod April to October, 1977 and also 
during November, 1977 was more or 
less at the same level as it was during 
the corresponding period of 1976. Dur-
ing October and November, 1977, the 
running of trains was affected adver-
sely mainly on Southern and South 
Central Railways on accout of heavy 
rains, cyclonic weather conditions and 
agitations etc. Punctuality of trains 
is being watched at all levels and 
every feasible effort is made to run 
the trains puctually.
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Irregularities by Companies publish-
ing Newspapers

3649. SHRI SUBHASH AHUJA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
&o state;

(a) whether he has recently 
deceived any complaint regarding

^mismanagement of finances and other 
irregularities by certain companies 
publishing newspapers; and

(b) if so, what steps have been 
taken to prevent further irregulari-
ties by these companies?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SARI 
SHANTI BHUSHAN): (a) Since
April, 1977 complaints of the type re-
ferred to have been received in res-
pect of the following companies:—

(1) M/s. The Printers (Mysore)
Ltd.

2. M/s. Associated Jouranls Ltd.

3. M/s. Andhra Printers Ltd

4. M/s. Lok PrakSshan Ltd.

(b) Books of accounts etc., of The 
Printers (Mysore) Ltd. have been ins-
pected and further action is under 
examination. In respect of Associated 
Journals Ltd., and Andhra Printers 
Ltd., such inspection has been ordered 
and reports are awaited. The comp-
laint in respect of Lok Prakashan Ltd. 
is under examination.
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( ? )  r̂rsff Hrg^ft «rppt 5rrer?ff 

VT ̂  /T^T TT3T ?IPT f̂f ^t ^r^fTTff
if srfom f^rro ?nrt fe>3T ^ t r t  ^ i 

I  T ^ T  7RT STpnffiT % f ^ h r  % 

5TTOTT T T  3T37 W T F T  f^JTo
srT^Tr *fk smTTnr ^  t fk  % w ir
^ r f  ?rft f w  ^TT^rr i ^

t^r stnNrfsfr % *t pi%, ftr^ivt 3*rcts Ĉ
% sfar* fr  ^  «ft,
rw 5T9IRR % f^TTraVfr | i

spiNirt, sfr ^ rft % ^ T rq - f t  

^TTTff F̂t f*rt if I  t fk  ^n n TR  

jrf?rsf>T r̂fsrf r̂znr % y^nf^r ■h^M'»i 

% SPTcTTJT % TO>spT % 3^?t 'd'TMHo
5TWT if f f  fWt ^T 5RHPT ^TFTT 

3n^*TT W k ^=t WTWT’T fe n  

lTT̂ *n I

wnmfofli HTT wntnwjlr #  ?n*rc 

ftp̂ r *m f % *m^r

3652. «ft HW»T TW *TM»< r
5RT ^  SRTPt *pt f  <TT sp^f f% :

(^>) szTmfwr =w*M<=t[ »rr̂ r 'tt .̂ 
^T% arf^m f s m  'Jn iiw m  if ?TqT 

f^rrnTT ^ r t  % ?R f %  iTFral ir f a ^ r  

sd̂ mRT in w f n  % to  if f^rw 

ftrrr ^ ;

(^r) wrr ^ r  ^ r r  % ?r t  if ir
STTT 'Tt̂ ' STf̂ RT 5TW f f

f̂t  ̂ n̂% ^ ;

(̂ T) ?RT ^nft fsptr tjtt

(q fs to d ) %?mn'?; t t

f%TT JiTT TR T ftFWT rqjqr^nT if 

3ft?t% tfJ-̂ T«i'ii »Tff ftcft T̂r̂ T

gTRftrTT WT fsRTT ^RTT ; ?ft?:

(«T) T̂Tî ff VT %■
5R- vt 5r̂ T?r % ^=rt ji^r 

+im4i^ ^t 3TI% T̂ ff<:Cfl<(  ̂ ?

^ TTW Weft (sftfnar 
5TRW»r )  : (sp-) fro%- cftq-

1974-75, 1975-76 Wk 1976-77 

% ?'!knT ^IMir^T JTFT 'TFT ^T# 

sqf^TH 5TTT STSTTO'T % f̂t
HUTrT 5FR *1%, ^ f i f  30.2,

29.5 5fk 28.4 qTOff ^T

f r f a  ^ r t  % t o  if p rr  «ii i

( ^ )  f̂t 5Tff I
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(*r) 4% t pt t  sr?i ftaT

% ?rfijffPT«r % f ¥ w
Tq^sft % iTrnTcT | 1

sptf 5t*it sto <ttct strtt | tfk

JntSTT STTT TK

^TTfsft^n%Ifft $*TSTt

Ptcihttt v r  fern- r̂rar | vtx: w t r

^T^TT *Ft ^Trft | I q ft  T j f  5T3T 

’W*FT % SWffTT 'JnTcTT̂  % jftnr ̂  ̂ TcTTcs c o '
| rft JTSTTCRf STTT 3?T «T^t<PR 

^T'Tr TfcTT ^  I T̂ T ?TTT

STCrJcT f%q- 5TWT, ^T  

T'T 3T-5T ^TRT W 3 T  ITS>0 • CN
g>3Tfr SfF^ 55^37 TJFPr A

CTfcnJW €\ fo=F*T % foro jf

WflPT 3R/TT ilTf? 5TTftFT |, 
%sn^3r aft grwaKt a^cHt frtcft 1 1

(?) ^  SI5mTJff % TRT T^T % 

f t  ijflt ff?PT^ I  fa> n% on 

% SFRTT ^WFfT % XTFT |, ST^fanT\5 'O ^
5T f%q- 3rrq: | T R  f%^TT £T*r W T W  

% fr ? r ^ f^  f%*r -in% ?, 1 sr^trrc 

fert TTIT irq^r ^ T  f=TT:7a

^Ffr 't t  *nf=5RTOT r̂tfrsrr

^(tgs srfkfTfari s p t  €r ^Tfn £ 1 

ST1W #  ?qTqTW i? % T^T
gr'd^t q- ’TrfTcTT htt r̂rar | 1 ;?rrfjR' 
m w f ^  t^t ?<*% q^r%^r

w\ fesrnr  ̂% fax* srm^t ^FT^rf
€r -jrrcft |  1 ??r ^  *fr m r  

^rr^T | 1%  JT^ir^rs: 7?

<r# 7T fT !

Riil Link between Eastern and 
Western part of Orissa

3653. SHRI JENA BAIRAGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there was a proposal 
to connect the Eastern part and Wes-
tern Part of Orissa by Rail Line from 
Cuttack to Sambalpur via Meramandi

in view of urgent need for greater 
integration of different parts of Orissa; 
and

(b) if so, steps taken in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b). 
A survey for construction of a line 
form Taicher to Sambalpur which 
will connect eastern and western part 
of Orissa via Meramandoli has been 
included in this year’s Budget. The 
survey work will be taken up shortly. 
Cuttack and Taicher are already con-
nected by a railway line.

Kolhapur-Ratnagiri Railway Line

3G54. SHRI RAJARAM SHANKAR. 
RAO MANE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the work of survey of 
new Kolhapur-Ratnagiri Railway line 
will be taken in hand; und

(b) if so, by what time the survey 
of this work will be completed; and 
in which year of which plan this 
work will be started?

THE MINISTER OF STATE IN 
THE MINISTRY OF RILWAYS 
(SHRI SHEO NARA IN j: (a) and (b ).
It will be difficult to take up the sur-
vey for this project at jjresent on 
account of paucity of resources.

Splitting up of Planning and Deve-
lopment Division

3655. SHRI P. RAJAGOPAL NAI- 
DU: Will the Minister "of PETRO-
LEUM AMD CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Planning and Develop-
ment Division also was split up with 
the splitting up of Fertilizer Corpo-
ration; and

(to) if sor into how many divisions?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM
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AND CHEMICALS AND FERTILI-
SERS (SHRI JANESHWAR MISHRA):
(a) There is no proposal under con-
sideration* to split up the Planning and 
Development Division of the F.C.I. into 
smaller unils.

(b) Does not arise.

Petro-Chemical Complex at Haldia

3056. SHRI AMAR ROY PRADHAN: 
Will the Minister of ' PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

What is the financing pattern of 
Haldia petro-chemical complex?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA): 
The financing pattern of the Haldia 
Petro-Chemical Complex is yet to 
be finalised by the West Bengal In-
dustrial Development Corporation.

Viramgam-Okha Broad Gauge 
Railway Line

-3657. SHRI VINODBIIAI B. SHETH: 
PROF. P. G. M AVALANKAR:

Will the Minister of RAILWAYS be 
pleased to state:

(a) is it true that Government pro- 
pose to lay Viramgam-Okha broad- 
gauge railway line in two phases;

(b) if so, which is the point of com-
pletion of the first phase and the 
second phase; and

(c) whether any representation has 
been received from the Nawanagar 
Chamber of Commerce and Industry 
to have the first phase up to Jatnnagnr 
or Kanalus from where the line has to 
be bifurcated to Okha and Porbandar 
which is economic and sound proposi-
tion?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN ): (a) to (c). 
A number of alternative suggestions 
have been received from various

bodies for phasing the gauge conver-
sion of Viraingain-Okha/Porbandar 
line to broad gauge. A  final decision 
about the phasing is yet to be taken.

war* % ssrtm

3658. SPT fa? TffW :
TOT tfgft iTg T̂T% ^  f̂ TT 

ft? :

(%:) TOT q fw r  ^ r t  f^ ft^R  

TO W H IR  % 71 <«!•■«<.o

stpt  ■fFsptfr TOf | sftr srfe

ft, rTT TOT TOT 3TT7 T O T

TOT |;

( ^ )  f^frsnr w i n 4 

tot  £r jrrq- to  smrpsr srk

(*r) frersR-
ir nfrirr TOsifaq'

to  ^ m T  it svt ssrmr it
s t t o t  to tot ^pfsjrrf % 5rk 

it qfrqr TrfTot'f?: TOtfh'JT ^  ?*TmT 

tot ^  f.\ '̂rv»fr ?

w x m :  w x : («rt f tw

•̂TT-rJT ) : (*p) -sft ^ft I

(^ )  nff OTcTT I

(ir) it ii^nr g q f w f ' j

TO*T *«nfqRT ‘FT̂ T TO ^  rft STTfa^

% sftr f t  cT«rr

73TFTfa  ̂ % <zii snfarir | 1

Oil Prices Committee

.-5655). SHRI ANANT DAVE: Will the 
Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether there are 11,000 petrol 
dealers all over India and most of 
them are from the middle class and
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include war-widows, ex-servicemen, 
unemployed graduates and persons 
from scheduled castes and tribes;

(b ) whether the Oil Prices Commit-
tee in its final recommendation had 
stipulated any specific date for imple-
menting the final recommendations in 
connection with dealers commission on 
M.S. and H .S .D .; if so what was that 
date; and

(c) what amount these dealers have 
to deposit with oil companies towards 
cost of pump and tanks?

THE MINISTER OF STATE IN 
THE MINISTRY ORF OF PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR 
MISHRA): (a) The existing 11,000
(Approx.) reail outlet in the country 
are held by various categories of 
people including war-widows, ex- 
servicemen, unemployed graduates. 
Scheduled Castes and Scheduled 
Tribes.

(b) No, Sir.

(c) Only Indian Oil Corporation and 
Indo-©urma Petroleum Company 
Limited collect in respect of retail out-
lets not owned by the oil company de-
posit of Rs. 25,000 for lone Motor 
Spirit (MS) or lone High Speed Diesel 
(HSD) pump and Rs. 45,000 for com-
bined MS and HSD pump towards 
cost of pumps and tanks. This depo-
sit, however, is not collected from cer-
tain categories of dealers like those 
belonging to Scheduled Castes and 
Scheduled Tribes. Interest at the rate 
of 7 per cent is paid to the dealers 
from whom this security deposit :s 
collected.

36 6*. tlfTTH : fUT

n?, frqr ^ j t  fa  :

(sp) fa  rsrt %

fa'JTTifta WAT *Z1T, %

jTTf IT TOE

^  fa^r 5rr?r I  ;

( 9 ) fa

^ ft v r f a  v t

V t ^ T T  *TT 1 0 M fo  Vln

* r k  ^  *tft 17  s r f ^ r a -
vvhFT fam r̂raT ^ ^  fa  xfn: ^  

s p f h n r  * t  1 1 21

5 rfa ? R r « ft  ;

(*t ) | f a w ? N Y ,

?Tt7 ^t *11^ IT ftpTT

|  T ?  t f t  ? *T P T t

(^ )  zrfe <t t  fcwFfcr

%  T f f  ”F t  ^  f a ^ T
5rr(N| | <riT4) 3>»TT

f a t r  'T ^ T , f i t

spn *FR«r | ?

*  t t w  (« ft fora

? T R W » t )  : ( % )  * f t  I ^Tfa^T,

n,*T s p r R T ’T eTWT if f̂t »PT’ 

rT«rr ^ rra rr^ T  s t^ 't  %  i f  ^ * f f f c T

fT ,  =TTH ^ ’ t  *nT jrfsW T

f r  ^TTrft |  I

( m )  ^ jfrsi^ T «Ft 3 T  fa S T - fa ? ) ' 

% fcnr. cWt f-fT̂ r-f*TvT Vsff qT 

f, I ĵjftSl'T 3FI 5^

^7-q - ^rr s r f i m 7: £ $ f p r  * * f f  ^ :t fe ir r  

| sft farat ittst, ?rrff. ara  

T?r *t t *t  s n f a  %  m a n :  i t

gTcr^'t ^r^TT fTrTT |  f a  t>*fl VR

qj?T ^1% #TT ?ftT sftfT^FfT  

'T T f a 'S r f ^  fn ^ td T  t  I ^VT 

% fa  ^ «t>*Tk TTT̂ t -<*& 

? ft T  ^fTiT%  «TTvfT ^

^ f t ? F T  «pv Tt  ?  cT«TT O T T

cfxfr>srfTT«Fr

5r>qr^r ? i
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(*r)
TSt$W(, ^rTK}

^rr f®  f^  snfc ^ r t  %

I Pwfad ^R^TTft I  I SffftrfTcRT,
STR-<TR rri* f  7

? rk  Tl% tft fTTcft | oft

*ftf)?R % W J n  TT *sTT̂  ^  ^ t T  

|  I t  ^  % spiT^Rt ^

I

(*r) *r*fapr qr% *n*r # ff *frr
sfta% % sftttt *ftr ^ T  ^T 

qi^d%«rf%^ff ? t t t  ^  *r z t

srhr stt T^t |  i

t e r f  irrff % *f ^ t it

*r *t r  ^nff f e r iw n  it q;tft 

q ^ r  % f t  |  f3F ftrcr s f r f t  it t

^HT <t> f[, s3̂f°f> ?TTH1T TT d’i '̂T «M<T
3>*ft 'Srf̂ PTT <5fPT I

Vacancies in Section Officers’ Grade in 
Railway Board

3661. SHRI R. L. KUREEL: W ill the 
Minister o f R A IL W A Y S  be pleased to 
state:

(a) whether the number of vacan-
cies in the Section Officers* Grade of 
the Railway Board Secretariat Service 
filled up on the results of the Combin-
ed Limited Departmental Competitive 
Examination held by the U.P.S.C. in 
September, 1976 was initially adver-
tised as 2 without making any reser-
vation for the Scheduled Castes/Sche-
duled Tribes, but was subsequently 
increased to 9 with two vacancies re-
served for the Scheduled Castes and 
one for the Scheduled Tribes and with-
out bringing the additional 7 vacancies 
to the notice of the eligible employees; 
and

(b) if so, the reasons for such abnor-
mal increase in the notified number of 
vacancies?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) and (b). 
The available number of two vacan-
cies of Section Officers in 1976 were 
initially notified to the U.P.S.C. for 
the Combined Limited Departmental 
Competitive Examination. The 
U.P.S.C. in notifying the vacancies for 
information of prospective candidates 
made it clear that these were liable 
to change. With the progressive ex-
tension of the Desk Officer System in 
this Ministry, under instructions of the 
Department of Personnel & Adminis-
trative Reforms, more vacancies 
became available. Due to this reason 
and the fpct that the Combined Limi-
ted Departmental Competitive Ex-
amination for Section Officers’ Grade 
in 1977 had been postponed by the 
Commission, the number of vacancies 
for 1976 Examination were increased 
to nine in administrative interest. As 
per reservation roster, no vacancies 
could be reserved for Scheduled Castes/ 
Scheduled Tribes candidates initially, 
but as the number of vacancies increa-
sed to nine, reservation for Scheduled 
Castes/Scheduled Tribes was made ac-
cordingly.

Remittance of profits by Cadbury Fry

3662. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether ft is a fact that Cad-
bury Fry (India) Private Limited a 
subsidiary of a multinational com-
pany has been making a profit of 200 
per cent on its capital;

(b) if so, the percentage of. com-
pany’s profits which were remitted ab-
road as dividends during the last six 
months; and

(c) whether Government propose 
to impose a limit on such remittance?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) The per-  ̂
centage of profits earned on its capital 
by Cadbury Fry (India) Private Limi-
ted, now known as Cadbury India
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Limited during 
is as ufider:—

the last three years

Profirs after tax ai
Year ended percentage of Jwdd-u p 

capital.

4*I"I>7 5 * 13 1-9%

3-1-1976 . 334-3%
!-l-J 977 . 320-1 %

(b) and (c). According to informa-
tion furnished by the Ministry of 
Finance, the company has not remit-
ted any profit/dividend during the last 
six months. In the case of approved 
foreign investment there is no restric-
tion on remittance of current earnings. 
Such companies may remit profits, 
dividends, royalties, know-how fees 
etc. subject to tax clearance. There 
is no proposal under consideration to 
limit any of these remittances.

Raw Material Sources for Drugs in 
Andaman and Nicobar Islands

3663. SHRI MANOHANJAN BHAK- 
TA; Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether there is a great poten-
tial of raw material sources for pro-
ducing drugs in the Andaman and 
Nicobar Islands;

(b) if so, facts and efforts made by 
Government to exploit these resour-
ces;

(c) whether it is proposed to set up 
some drug manufacturing plants in 
this Union Territory by IDPL and by 
some private enterpreneurs; and

(d) if so, whether any licences have 
been issued for setting up the drug 
plants there?

THE MINISTER OF STATE IN TllE 
MINISTRY OF PETROLEUM AMt) 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a)
and (b). No data is readily available 
with Government.

(c) Ito strth proposal has beta made 
to the Government so far.

(d) Does not arise.

Pilgrims Travelling by Railway to 
Tagannath Puri

3664. SHRI GOVINDA MUNDA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of pilgrims estimat-
ed to have been carried by the special 
trains running to the sacred Jagannath 
Puri during the last two years;

(b) whether Government have re-
ceived any complaints from the pil-
grims during 1976-77 regarding incon-
venience experienced by them; and

(c) if so, the number of such com-
plaints and the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) 17,120
and 11,290 pilgrims were carried by 
special trains during the years 1975-76 
and 1976-77 respectivey.

(b) No.

(c) Does not arise.

‘Plea for ‘Ombudsman Clause in the 
Constitution’

3665. SHRI RAJKESHAR SINGH: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether attention of the Gov-
ernment has been drawn to the news 
item published under the Caption 
‘Plea for Ombudsman Clause in the 
Constitution’ in the Indian Express 
dated 19th November, 1977; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SltRl 
NARSINGk YAD AV ): (a) Yes, Sir.
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(b) The Government is inhibited in 
expressing its reaction to the News 
Item referred to in para (b) of the 
question, which relates to {He Lokpal 
Bill* 1977, because the Bill is presently 
under examination by a Joint Selec-
tion Committee of both Bouses.

Contract with Foreign Companies by 
O.N.G.C.

3666. SHRI G. S. REDDI: Will the 
Minister pf PETROLEUM AND CHE-
MICALS AND FERTILIZERS be 
pleased to state:

(a) how many contracts with foreign 
companies have been signed by the 
O.N.G.C. ever since April, 1977;

(b) what were the lowest and ac-
cepted tenders in each case; and

(c) whether the accepted tenders 
were not the lowest tender, if so, the 
reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) Since April, 1977,
the ONGC has placed a very large 
number of contracts with foreign 
companies for suply of equipment etc. 
and the labour involved in collection 
and scrutiny of such information will 
not be commensurate with the result 
to be achieved.

(b) and (c). ONGC have generally 
followed the policy of placing orders 
on the lowest technically acceptable 
tenderer and where the contrct is 
not so awarded, the reasons are care-
fully gone into and recorded.

Production beyond Licensed Capacity 
by Foreign Drag Finns

3667. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the names of foreign drug 
manufacturing companies who have 
exceeded their licensed capacities dur-
ing the last three years;

(b) the items where they exceed-
ed production unauthorisedly^the ex-
tent of unauthorised production;

(c) whether this unauthorised pro-
duction by foreign firths has adverse- ' 
ly aftected the production of similar 
items by Indian cdiicertis; and

(d) action taken/proposed to be 
taken against the defaulting firms?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR 
MISHRA): (a) and (b). A  State-
ment showing the names of foreign 
drug manufacturing companies who 
have exceeded their licensed capaci-
ties of bulk drugs during the last 
three years along with the other 
details asked for is laid on the Table 
of the Sabha. [Placed in LibrcLfy. 
See No. LT-1342/77].

(c) and (d). The policy on excess 
production is under active examina-
tion by Government, having due re-
gard to the relevant recommendations 
of the Hathi Committee.

Sale of Medicines bearing ‘Generic 
Nantes'

3668. SHRi MOTIBHAI R. CHAU- 
DHARY: Will the Minister of PET-
ROLEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) the names of medicines which 
are being sold by various drug manu-
facturing companies bearing ‘Generic 
Names’; and

(b) the prices comparison between 
the product of various concerns of 
same medicines and reasons for ap-
proving different prices for different 
companies?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR 
MISHRA): (a) and (b). A large
number of medicines are sold under 
generic names. Time arid effort ih- 
volved in collecting the names of ma-
nufacturers of such medicines as well
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details relating to such me- 
dielh^-a^e not commensurate with 
the likeiy r&dults to be achieved. How-
ever* a .reprsseptativct. Statement of 
Pffcfi? "9f sojpe of the ‘ jiiedicines sold 
UP^r^jpeperic names by the various 
manufacturers Is attached.;

Depending upon the prices of bulk 
drugs approved/allowed to differ-

ent manufacturers which in turn 
depended on the source of procure-
ment of the bulk drugs, there is 
variation in prices of the formula-
tions.

Reasons for variation in prices of 
different manufacturers for the same 
medicines sold under generic names 
are as follows:—

( 1 ) ‘In 1970 when the Drugs (Pri-
ces Control) Order, 1970 came into 
operation, the concerned manufac-
turers were required to submit price 
lists along with details of calcu-
lations. As large number of pack-
ages were involved the prices were 
fixed based on mutual discussion.
Under the alternative scheme of 
pricing as per para. 14 of the Drugs 
(Prices Control) Order, 1970, prices 

were fixed, depending upon the 
'Product-mix of individual compa-
nies so as restrict mark ups at mi-
nimum possible levels on essential 
formulations and to compensate for 
such reduction in prices resulting 
therefrom, varying marks ups were 
allowed on the other less essential 
formulations. As a result of these, 
variations which existed at the 
coining into force of the Drugs (Pri-
ce# Control) Order, 1970, continue 
to be in force;

(2) Prices of formulations depend 
up$p ihe prices of bulk drugs.

' J  Statement

(3) Imported bulk drugs are pro-
cured by the formulators at differ-
ent prices, from different sources in 
the world. These differences are 
reflected in the prices of formula-
tions. To minimise these varia-
tions, Government have already 
canalised 45 bulk drugs for imports 
through the State Chemicals and 
Pharmaceuticals Corporation of 
India Ltd., and IDPL at a single 
uniform price. The list of canalised 
bulk drugs is reviewed from time 
to time, depending upon the re-
quirements of and production pro-
gramme in the country as also the 
differences in the import prices 
from different sources.

(4) Difference in prices also ac-
crue due to different packing mate-
rials adopted by different formula-
tors.

The Hathi Committee on Drugs and 
Pharmaceutical Industry have, inter 
alia, recommended rationalisation of 
prices of drugs. The recommenda-
tions are in the final stages of consi-
deration.

SI. Name of the Manufacturer 
Np.

Name of the Formulation Pack
size

Maximum 
retail 
Price 

approved 
by the 

Government

(0  (a) (3) (4) (5)

i. M/s. IDPL . • Tetracycline Capsules 350 mg. 10 X 10 
100*8

47-88
45-8?

3. M/s. Haffkine ■ ioo’s 43-05

3. M/s. H. A. L. • 10 x 10 52-94

4. M/s. Smith Stanistreet . 10 x 10 52'33

5. M/s. Fairdeal Corpn. . ioo ’s 95’9a
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6. M/i. IDPL . 10 X 10 58*01

g. M/s. Smith, Stanistreet • »» 10 X 10 52-7*

8. M/s. IDPL . . Chloramphenicol Capsules 250mj. 100's 37*43

9. M/s. Smith, Stanistreet • » 10 X 10 * .'38*02

10. M/s. Boehringer-Knoll . 99 100's ,3593

11. M/s. Chowgulc & Co. . • 99 100's • * .i *’ ^ 9 7

12. M/s. H. A. L. . Ampicillin \ i : y l : > j i  Capsi'es- IOD’i

13. M/s. Haffkine
250 mg

* 9t ; loo’a 89.88

14. M/s. IDPL . . . . Analgin Tablet 1 10 x 10 -i 8'4*

15. M/s. Smith, Stanistrcct
500 mg.

• M * 10 x 10 w i f i

16. M/s. IDPL . . A. P. C. Tablets IOOQ, ; 42*o5

17. M/s. Boots (I) Ltd. 99 1000 4238

18. M/s. 7-andu Pharmaceuticals » 1000 4 i ‘ 3t

19. M/s. IDPL . . I. N. H. Tablets 1000 33*3?

20. M/s. Cadila 99 1000 30-65

21. M/s. Haffkine 99 1000 26*90

22. M/s. Dey’s Medical Stores. • • 99 1000 29*82

23. M/s. Albert david Ltd . • M 1000 30-00

24. M/s. I.D.P.  L  J. . Phenobarbitone Tablets 30 mg. 1003 *5-9i

25. M/s. Kerala State Drags & Phar-
maceuticals Ltd. . . .  „ 1000 2 1 2 3

26. M/s. Haffkine 99 1000 20*24

1 9 7 7  3 *  trrsrr
*  wftnrrft

3669. TWt<T̂  : f*TT

^  *rf[ “Wr̂ r ̂  l^T ft? :

(^>) <*MI^< fs< l̂'»l'T %

^rfg^Tfa rt % ̂ tpt  yrr t  snsrrct
*rr^ff ^t ^ h n r  sp, 1 9 7 7  ^

#5rffJrjn?rTTt,!ft; srk

|9 ) m ^iil TT 'JfflHn •fcl'l %

fir* n fiw rW f % f w i  w r

t?
TT*I *T«ft (*ft fvr^ 

!TJTW«T ) : (*>) ?rk ( v )  ^ f t

ffTTW  srrtt 1ft f i  I  fa  fat t gTq*TH  

'jft wrn t̂Vt *tt ^  n̂% fj, 3>q<i 

+ ri* fi % *TR^T % ?PTT ?*n*ff %
1%tT 5T̂ t PTFT ?T O T  5^r ifftT

%, '«jft*r *r *nJr srnj i *ft

•Hl-ĤriI <HTH ^  m̂ TT f^RPt

*r*«r % v f«*ir<tf ^ f$5pnfif*T

^rehnr 1 w  i t  i
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Advance Increments to loflC Fareel
Clerks at New Delbl Station

3670. SHRI MAHMOOD HASAN
KHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that some 
Parcel Clerics working at New Delhi 
station were given the benefits of ad-
vance increments and other cash 
awards by the administration for 
being loyal to the administration dur-
ing the railway strike 1974;

(b) if so, whether the administra-
tion had vithdrawn some of the bene-
fits on the complaint of some Mem-
ber of Parliament; and

(c) if so, action taken against the 
officials responsible for such lapses?

THE MINISTER OF STATE IN  THE 
MINISTRY OF RAILW AYS (SHRI 
SHEO N AR A IN ): (a) Yes.

(b) In one case, initially a cash 
award of Rs. 200/- was granted but 
subsequently it was converted into 
advance increment. The advance in-
crement was, however, withdrawn as 
the employee’s ward had been appoint-
ed on the Railways. This had not been 
effected on receipt of a complaint 
from an M.P.

(c) Does not arise.

Ktaferaf %

3 671. :

if5ft fiTT :

(*F) W  197 5-76,  1 9 7 6 -  
77 STk 1 9 7 7 - 7 8  % ^fSTCT
% % *TRt | ;

(*l) irf? ft, *K*K
% fair tn I I *4

^ T T f t  t  ;

(n ) w t  wx f w r  
sNff ^  fsHft % farr

% fni{ T tf •mm ■

(«T) 51, eft 5R3JTT

#  WT f r r q ^ t  T ft $ ?

ww t o w *  ?*v r;

( ^ )  sftr (^ r). ^fWerf % sprrft 

^7 %srtasr(*T?«r fasr5n>r) sjtW, 1 9 7 0

% STORf % f^fsr<T | I 5FJT

<rcr«ff ^ r t  Jr srWsr

% ^  % ( 19 7 0 - 7 1  %
srr«r 1 0 0  % wthit <rc) * r i
ir r̂,

f t  t

*r?zr q^T$ sffasr

T3TT?*Ti

1974-75 174.9 1 08. 2

1975-76 173 118.7

1976- 77 176. 6 13 3.9

??T̂ ST % srf^TT spa* <T?T«Tf

% *tf t t  j w  ir, xrFJff sr'r

5 R R f 5 R TIT T ^ R T  f t  'TPTT f  I

srVm % ^tr ^  %C\
fair f  I iT?T, €lTT.

iJ,HT*T«rfoT*r

q r  S c 'T n rr 9p r r  ^  1 1
JTTlff % ^FcPTcT 5R  *TT# 3IT% 3fT*ft *T5nfFT!e\
TT 1 %  ^?TR 3T
fVTPTrf |  | s ft ^ T  T S T T  2 5  STfa^rPT

sftrof t t  srrerrfTW spsnrr'O
^7 f^^Jn ^5 5 ^T* rf,1 9 7 5 % 1 2 . 5% 

m w r  TK %  ^ T R q T 2 . 5 %  
^ ? T R  5fft f w q ^ r  %  q m  1 1
75 TST^ 3T? t. . C'

s m  srnrnr
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f ,  ^ r r  vrtv  % y f t t t  ^ t  

4m HJflf % 'rf'VTTOWWf fW  Wf-

irWf q^r $  v*r f  i

trq^r ^ft^T *TC 

^  ? « r  STTfff % SW  iTW sfawf 
% ij^rf wrt ^ t r  ftm frsr

t  I flfa fa ftmfTW STfanT T7WT 
if faRTrnr f  i

faw w m  ^ *ft frs im  

vfrr^r ,nfsrT ^  f  irt *r*ft
*KT«ff <TT 5T5Tc^ *P7 TT  f?RR *FT

11 ^ r  ^rfMrr fw fk w f  % mrnr

»PC %T5IrW ^ r f  if ^T sftTOT %
r m  if <TT S rm  T^rT I

C\

(»r) ? fk  (w) .  w  t o  ^ r i
STRTTW ¥ ^ T T  ^  f^TTTSfrr JTff t  I 

't.Hi«i *w im  ^

y r w f i lT  (¥^|-

fW t ^ T )  ^rrT ^  f  I

^ T  i f l W  % ?TrfnrT ^P^TT SKI fP^Tf 
*rf SWTT f̂ SUj^Tfofr

ct.Ĥ i fv^f gRT ^rnrWf yr trrw forfT^ 

srTTT̂ ft I cnTTfr, ^TJT if
^ r t  if % ^ r  7 7 7  srmfrr^ w w  

%?jff ir ^ r  T^f | w f^ r ^
*lM I % f f̂tr r-[ | ̂  ^ f̂f %

y^FTrf 5IT# | ?

Investment made by J*K. Synthetics 
in Maruti Limited

3672. DR. VASANT KUMAR PAN-
DIT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether it is a fact that the 
J. K. Synthetics Limited by their Re-
solution of General Body on 29th 
September, 1976 resolved to invest 
Rs. 40 lakhs in Maruti Limited in con-
travention of Section 372 of the Com-
panies Act;

(<b) whether it is a fact that In 
pursuance of the above resolution the 
Directors circulated to the shale 
holders an explanatory statement 
under section 176 of the Conapani® 
Act presenting a false picture of the 
prospects ©f Maruti Limited; and

(c) whether the Government have 
inquired into the matter and if so, 
how do Government propose to protect 
the interests of the shareholders of 
J. K. Synthetics Limited?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) M/s. J. K.
Synthetics Ltd. had passed a resolution 
Ut the general body meeting held on 
29th September, 1976 for making an 
investment of a sum not exceeding 
Rs. 40.00 lakhs in the equity shares 
of Rs. 10/- each of Maruti Limited 
since this investment exceeded the 
percentage of limits specified in sub-
section (2) of Section 372 of the 
Companies Act, 1956. The resolution 
was passed to comply with the re-
quirements of Section 372 of the Act 
and there was no contravention in 
this regard.

(b) and (c). The Board of Direc-
tors circulated an explanatory state-
ment under Section 173 of the Com-
panies Act (not under Section 176 
which is not applicable) to the share-
holders. The matter has been examin-
ed and it is observed that the Directors 
formed their opinion based on certain 
facts. Unless these facts are proved 
to be false it cannot be said that the 
Directors presented a false picture of 
the prospects of Maruti Ltd.

Incomplete Electoral Rolls for Par-
limentary and other Elections in 

Delhi

3673. SHRI KACHARULAL HEM- 
RAJ JAIN: Will the Minister of
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether it has come to the 
notice of the Government that the 
electoral rolls prepared at the time of
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^parliamentary election and other 
selections for Municipal Corporation 
•and Metropolitan Council in 1977 in 
Delhi were not complete and they did 
not have even the names of those 
persons who had been residing in a 
particular place for more than 5 years;

(b) whether it is also a fact that 
even after applying for inclusion of 
names in the electoral list later, their 
'names did not appear even in the 
supplementary lists issued; and

(c) the action Government propose 
to take to revise the electoral rolls 
and make it uptodate and engage such 
persons on the job who could be held 
responsible for any complaint later?

THE MINISTER OF STATE IN THE

MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI 
NARSINGH YADAV): (a) and (b) 
The Election Commission arranged for 
widest publicity to be given to the 
electoral rolls which were revised and 
brought uptodate in April-May, 1976. 
On the basis of applications received 
from voters for enrolment, the rolls 
were further revised and published 
in final form in August, 1976. Further, 
the Chief Electoral Officers, Delhi 
arranged to secure information from 
the Delhi Development Authority 
Municipal Corporation of Delhi, New 
Delhi Municipal Committee etc. about 
the shifting/resettlement of papula-
tion in their respective jurisdiction, so 
that special revision of rolls could be 
carried out in the affected areas where 
large scale shifting of population had 
taken place. On the basis of infor-
mation received from the aforesaid 
agencies, special revision of rolls con-
tinued till December, 1976 and effort! 
were made to enlist all eligible per-
sons. Two sets of electoral rolls were 
also supplied to the political parties 
seeking their cooperation to make the 
rolls as uptodate, as possible. Thus, 
all efforts were made to enlist all 
eligible persons in the electoral rolls.

(c) The Election Commission pro-
poses to revise the electoral rolls every 
alternate year. The staff for future 
revision may be requisitioned from

amongst the regular staff of Delhi 
Administration/Central Government
as in the past so that in case of any 
default, responsibility could be fixed 
on the individual concerned.

Guidelines for Addition or Construc-
tion of Additional/New Railway Lines

3674. SHRI L. L. KAPOOR: Will
the Minister of RAILWAYS be pleased 
to state:

(a) the guidelines which have been 
prevailing for addition or construction 
of additional/ new railway lines;

(b) whether the Janata Government 
have given fresh thought to the prob-
lem of constructing new railway lines 
in economically backward areas so as 
to create transportation infra struc-
ture therein for the economic deve-
lopment of such areas; and

(c) if not, whether any policy for 
constructing new railway lines in 
backward regions is going to be ad-
opted by Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN ): (a) A  Statement
is attached.

(b)  and (c). The policy regarding 
construction of new railway lines is 
under consideration in consultation 
with other concerned Ministries.

Statement

Construction of a new failway line 
or extension of an existing railway 
line is taken up after detailed survey 
and investigations when it is estab-
lished that a railway line will provide 
the best, cheapest and the most econo-
mical needs of transport to meet the 
traffic needs of the area. Railtransport 
is most suitable for the mass transport 
while road transport has advantages 
for distribution of goods and passen-
gers in smaller quantities/number 
over short distances. It is the policy 
of the Railways to avoid unhealthy 
competition with road transport and 
to confine themselves to only such
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transport activities for which they are 
the most suitable. On these considera-
tions, construction of railway lines 
would be justified in areas which 
have:—

1 (i) mineral deposits which cannot 
be exploited without development of 
railway transport; or

(ii) have the raw materials and 
potential for the development of 
major industries like steel, cement, 
fertilisers, oil refineries etc., which 
offer substantial traffic; or

(iii) where a very large number 
of passengers have to be moved as 
in the case of suburban lines in the 
metropolitan areas and other thickly 
populated areas; or

(iv) where an existing line has 
become saturated and the new lines 
will provide an alternative route at 
the same time opening up a new 
area.

Roads provide a cheaper and more 
efficient mode of transport for lighter 
traffic and construction of railways 
which involve very heavy investment 
will not be justified in such situations 
except where their construction is 
considered essential on strategic con-
siderations.

The financial returns on the invest-
ment are also considered. Time-lag 
between the "construction of a railway 
line and development of traffic is, 
however, fairly long even for links 
which have potential for development 
of sufficient traffic to justify them 
financially in the long run and this 
fact is taken into account while taking 
decision on the construction of new 
railway lines.

From the above policy arose the 
necessity to provide protection to the 
Railways against losses on new lines 
in the initial stages and the Ministry 
of Railways Have secured moratorium 
from the Convention Committee on 
the payment of dividend on the capital 
investment on new railway lines 
during the period of construction and 
for the first ffv^ years of their opera-
tion. Relief for a longer period may

be necessary in some cases and the 
Convention Committee have been 
approached in fK& regard.

Steps are 'aIso~talEen To' reduce the 
losses of the Railways by securing 
participation"of the State Governments 
in the capital cosf" of the projects. It 
has been suggested to them to give 
land and the labour component of 
the projects free of cost and in som? 
cases to participate- in the construction 
and operation of the projects on a 
percentage basis. Inflation of the
chargeable kilometreag* i* also con-
sidered in order to improve the earn-
ings till such time the lines become 
remunerative.

Electrification of Railways in Tamil 
Nadu

3675. SHRI S. G. MURUGAIYAN:
Will the Minister of RAILW AYS
be pleased to state:

(a) which are the sections in Tamil 
Nadu under various stages of electri* 
fication; and

(b) what ig the progress so far 
made In each of the sections and by 
when it is expected to be completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO N A R A IN ): (a) (i) Madras-
Elavur as part of electrification of 
Madras-Gudur section.

(ii) Madras-Trivellore.

(b)

Scction
Progress 

upto 
Sept., 77

Likely 
date of 

completiom

(i) Madras-Gudur . 58*46% 1979-80

(ii) Madras-Trivellore *5%
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3676. SHRI M. KALYANASUNDA-
RAM : 

SHRIMATI PARVATHI 
KRISHNAN: 

Will the Minister of RAILWAYS 
bq pleased to state: 

(* ) whether Railwaymen have re-
presented to the Government regard-
ing 1tot payment of 6.33 per cent of 
honv^; and 

(b) if so, the details thereof and 
Government’s decision thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN ): (a) Yes.

(b) During recent discussion with 
v.he representatives of railwaymen, it 
was clarified that Government have 
restored the pre-emergency provisions 
Df the Bonus Act -and that the question 
of payment of bonus to the employees 
of the Government departmental 
undertakings like Railways, which are 
statutorily excluded from the scope of 
the existing Act, will be considered 
after receipt of the report of the Study 
Group, appointed by Government to 
evolve a national policy on wages, 
incomes and prices in all sectors. The 
report of the Study Group is expected 
in six months.

Memorandum from Railway Users 
Association

3677. SHRI K. A. RAJAN: Will the
Minister of RAILWAYS be pleased to 
state;

(a) whether he has received a 
memorandum from the Railway Users 
Association, Kerala during his visit to 
the State on October 8th and 9th of 
this year; and

(b) if so, what are the demands 
they have pressed for immediate 
action and what is Government’s 
reaction thereto?

W  MINUTER OF STAt® m  THE 
im&TKX O F  R A IL W A Y S  (S B Jtl 
SSEQ NARAIN ) la ): Y w  Sir,

(b) The various demands mpde jn 
the memorandum of the Railway 
Users Association, Kerala, and the 
latest position regarding each item are
given below:

1. West Coast Line from Mangalore
to Bombay

The feasibility report of the West 
Coast Railway Project has been 
finalised and the question of taking 
up the obstruction 0f the line is 
under consideration of the Govern-
ment
2. Additional Railway Divisional

Headquarters in Trivandrum

A  decision has already been taken 
to set up an additional Divisional 
Headquarters at Trivandrum.

3. Speeding up of Trivandrum-Nager-
coil-Cape Comorin Broad Gauge 
line and the completion of the 
same by the end of 1978.

The construction work is in pro-
gress and the progress made is 44 
per cent. Subject to adequate funds 
being made available, the Section 
from Trivandrum to Nagercoil is ex-
pected to be completed by 1978 and 
from Nagercoil to Tirunelveli/Kanya- 
kumari by 1980.

4. (a) Ernakulam-Alleppey-Kayam-
kulam B. G. Line

The matter is under examination in 
consultation with the Railway Admi- 
nistration and the Planning Commis-
sion.

(b) Kuttipuram-Guruvayur- Trichur
The Planning Commission have not 

agreed to include this in the Budg-t 
for 1977-78 on the plea of inadequate 
resources.

5. Electrification of section between
Mangalore and Kanyakumari and  

Shoranur4 to Arkonam 
There is no proposal at present for 

electrification of Mangalore Shoranur- 
Trivandrum-Kanyakumari Section.
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Ifpwever, Arko^m-ShoTWur-Trivan- 
drum Sectipn ha$ b*ea surveyed fpr 
electrification. The finalization of 
S W ty  Report awaits confirmation 
from Government of Kerala on availa-
bility of Power cheaper than normal 
Industrial Tariff.

fl. Daily' fast service between Trivan- 
! drum, and Bombay on the pattern 

pf Kerala-Kamataka Express

There is no proposal to introduce 
daily fast service between Trivan-
drum and Bombay on the pattern of 
Kerala-Kamataka Express.

7. Doubling of Shoranur-Trivandrum 
Section

On the Shoranur-Alwaye Section, 
work 0n doubling Mullurcttrai-Wada- 
kkancheri (8 km.) and Pudukad- 
Irinjalakuda (10 km) portions is 
expected to be completed and the
sections opened for goods traffic by 
December, 1977. Doubling of: 

Wadakkancheri-Mulagunnathukavu 7*45 km.

Trichur-Pudukad , . 13*74 »

Shoranur-Mullurcarai 8*07 „and

Chalakudi-Angamalai . 15*41 „

•has been sanctioned at a cost of about
Rs. 7 crores and the work is in pro-
gress. It will take about 2£ years to 
complete the same.

On the Ernakulam-Trivandrum 
Section, the utilisation of capacity is 
between 64-73 per cent. There is, 
therefore, enough capacity to meet the 
requirements of traffic and doubling 
of the Section is not justified or 
necessary for the present.

Payment of Compensation to Victims 
of Railway Accidents

3678. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of RAIL-
WAYS be pleased to state whether 
Government propose to bring the 
amount of compensation payable to 
victims of fhe railway accidents at 
par with that of air-crash victims?

THE MINISTER OF STATE IN THE 
' MINISTRY OF RAILWAYS (SHRI 

SHEO NARAIN): No. The existing

limit of compensation of Rs. 50,000/- 
payable to the victims of train acci  ̂
dents under Indian Railways Act, 1890 
has been considered adequate.

few  grwr w iR ft  srfarfff

3 6 7 9 . x t  warirqiirforrtf: *rr
^  Wsf) •bJ SRITT ^  fr-TT i>vi far

(^ )  w t  gren % sm  #

«rrw % fat*

; j

(«r ) si-, ^  w r  *  

wn $ ; vPa

(*r) r̂firf?T ^  r ^ if^iT wr 
t t #  % f^rr w t  v m r f t  *rf

V

3 rrw  («fV fwr»r 
STTTPm ) : (^ )  5^ tffafrT

% 5PFT T T  fsR TT % fa ir
'T̂ l ^Tt *TT SPTTTSHnTWr %
p m  % fa t  r̂fsw Tpft sft 1

(sr) s f k  (»t) spr- 1

Proposal to start a Shuttle Train 
between Mathura and Agra

3680. SHRI SHAMBHU NATH 
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state;

(a) whether representations have 
been received for starting a shuttle 
train between Mathura and Agra in 
the morning and return in the even-
ing for the convenience of office and 
court going public or in the alternative 
provide separate accommodation in the 
Taj Express without charging the 
surcharge; and

(b) if so, what action Government 
has taken or propose to take to meet 
this demand?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.
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(b ) It is not operationally feasible 
to start Agra-Mathura train mainly 
due to inadequate terminal facilities 
both at Agra and Mfethura. 79 Dn/ 
80 Up Taj Express is running with 
maximum load and there is no room 
to attach the additional bogie for 
Mathura Passengers. This being a 
superfast train, the accommodation is 
fully reserved and surcharge is pay-
able by season ticket holders.

«roc*m w t r v t w t * fa jj

3681- fas TIOTT :
«pn t o p f t  wtr sr#**

*reft ■Rtfy't fqT ^  far:

( y )  ^W?TTT5ni>RTy fa ^ ft ^  
% fa* T^TTR if W  **TR ^

TO I  ?R ^?«ff % ?PT <=RTT ̂ O
f a  f w r  *rt f f m m r  | ;

(g -) JJ5JTRT if f w t  cTI% ^?r 

ST TT^T JTf<RT?r f%<Rt
*m??t it  srr-ft | s t r
TR?£t facRt f t  ^Rft I  ; 5TR

(*T) WT

TC Tm?ft WfT% T t  TCt»T ^  t  *TR
7T afr mT s rfw fw

I  ?

H«n t *t p r  wtr 
t o m * * t t w  *rafr ) :

( ^ )  W  tf»R 5ft <” T 5ft tft ’T3T<T  ̂
^  *W * W  T< « p r f  *<fft | I 

srfaRR if 't t o  ir

*ptTTrciT^ W f  % f̂ PT 16 *fk  W  

<PT*ff TT  tft ^ R  fa^T W T I  I q-f 

^rfM | f ¥ ^ T  W TT if f it f t -  
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Road under bridge near Arkonam 
Railway Station

3682. SHRI O. V. ALAGESAN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) is it not a fact that the road- 
under-bridge under the Railway line 
consisting of 2 spans of 10 ft. each 
near Arkonam Railway Station on the 
Southern Railway is too narrow for 
present day road traffic and causing 
traffic hazards;

(b) was any representation made to 
the Hon’ble Railway Minister when 
he visited the place by the public that 
the bridge should be widened by the 
Railway and if so, what is his res-
ponse; and

(c) as per extent rules, it is not the 
responsibility of the Railway autho-
rities to widen the Railway portion of 
the under-bridge at their cost and the 
responsibility of the Road authorities 
is to take care of the road portion 
only outside the Railway limits?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN ): (a) There has no
doubt been increase in the road traffic 
passing through the under-bridge but 
no specific traffic hazards have been 
reported.
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(b ) A  representation was received 
from the Presidetvt, Janata Party, 
Town Organization, Arkonam for 
rebuilding the road under-bridge at 
Palanipet and he tas been advised 
t!hat as the road under-btidge is in a 
satisfactory condition, it does not 
require rebuilding.

(c) As per extant rules, proposals 
for widening of the existing road 
under-bridges to cater to the increased 
road traffic are considered subject to 
the State Government/Local Autho-
rity's bearing the entire cost thereof. 
No firm proposal has so far been 
received either from the State Gov-
ernment or the Arkonam Municipality 
for the widening of the road under-
bridge at Arkonam.

Assistant Officers in Railway adminis-
tration

3683. SHRI R. D. GATTANI: Will 
the Minister of RAILW AYS be pleased 
to state:

(a) whether there are a number of 
Class I Officers known bs ‘Assistant 
Officers' in the Railway Administra-
tion who were recruited by the Union 
Public Service Commission through 
the process of interview 10 to 22 years 
ago and who for no fault of theirs are 
still temporary;

(b) if so, their number;

(c) whether persons recruited years 
after them by the same Commission 
on the same or similar posts through 
written examination have been made 
senior to them and for what reasons; 
and

(d) when do the Government pro-
pose to confirm the services of the 
above mentioned temporary officers?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILW AYS (SHRI 
SHEO NARAIN): (a) and (b). 1089 
Temporary Officers who were neither 
in Class I  nor in Class II  i.e., “Un-
classified” were recruited from 1955 
to 1968 and only 303 of them are now 
left to be confirmed in Class I/ 
Junior Scale.

(c ) Officers recruited directly 
against permanent Class I cadre oh 
the basis of the Competitive Examina-
tions conducted by the Union Public 
Service Commission have been con-
firmed.

(d) The Government have recently 
increased substantially, the annual 
quota for confirmation in Class 1/ 
Junior Scale of Temporary Officers. 
It is expected that the remaining 
officers would be confirmed in about
4 years time.

It is also proposed to absorb per-
manently a number of these officers in 
Indian Railway Stores Service and 
Indian Railway Personnel Service.

Sleeper Bogies on Manmad Zone

3684. SHRI BALASAHEB VIKHB
PATIL: Will the Minister of R A IL-
WAYS be pleased to state that tihe 
Minister proposes to increase the 
number of sleeper bogies on MAN- 
MAD zone from Ahmednagar or not, 
if so, please indicats the exact plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILW AYS (SHRI 
SHEO NARAIN ): There is no such
proposal under consideration at 
present.

Distribution of Ammonium Sulphate 
by F.C.I.

3685. SHRI SARAT KAR: Will the 
Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether the principle of distri-
bution of Ammonium Sulphate to the 
dealers of Orisga by the F.C.I. of India 
limited is in keeping with the policy 
of F.C.I. towards other States; ,

(b) whether there was any discri- 
pancy in the total quantity of Ammo-
nium sulphate supplied to Orissa, 
Biharf West Bengal and Andhra Pra-
desh during last two years; and

(c) whether the dealerships of some 
have been cancelled in Orissa during 
emergency without any reason and 
rhyme?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (* }

to (c). The information is being 
collected and will be laid on the 
Table of the House.
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Improvement in Railway Catering 
and vending Establishments

3687. SHRI S. K. SARDA: Will the 
Minister of RAILW AYS \>e pleased 
to state:

(a) whether it is a fact that the 
Inspectors^ Managers an(  ̂ other em-
ployees of the Catering and Vending 
Establishments have their almost all 
meals and refreshments from the 
items daily cooked for supply to the 
travelling public;

(b) whether this has caused dete-
rioration in the supply of cooked food 
articles to the travelling public; and

(c) what preventive steps are being 
taken to remedy the situation and to 
improve the quality of food articles 
supplied t0 the travelling public?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILW AYS (SHRI 
SHEO N A R A IN ): (a) On the
Southern Railway only, Managers, 
Assistant Managers, Cooks Bearers/ 
Servers and Cleaners working m 
static c&tering units, Who were 
Appointed pflor to 14th September, 
1955 are being supplied free food dn a 
prescribed scale as per their service 
conditions. The staff working jn 
dining cars while they tire on duty 
during the run of the trains are given 
food oh prescribed scales and in lieu 
they are pfiid only half of the daily 
travelllhg ailoWaride adfnissible to 
them uticter the rules. No other staff 
gat free food froth the <*at#ing esta-
blishments.
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(b) No.

(c) Does not arise.

Transfer of Managers /Inspectors in 
Catering and Vqnding Establishments 

at Allahabad

36&8. SHftI S. K. SARDA: W ill the 
Minister of RAILW AYS be pleased to 
state:

(a) whether It is a fact that the 
sweets and other eatables items are 
being daily sent free of charge to the 
Senior officers especially belonging to 
Commercial Branch by Managers/ 
Inspectors of Catering and Vending 
Establishments;

(b) if so, whether the Railways had 
ever tried to exercise surprise checks 
through Vigilance Department to stop 
these malpractices; and

(c) whether Government would 
transfer the Managers/Inspectors em-
ployed in Catering and Vending es-
tablishments staying at Allahabad 
station over three years to root 0ut 
these corfupt practices?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILW AYS (SHRI 
SHEO NARAIN ): (a) No.

(b) Does not arise. However, Rail-
way Vigilance frequently conduct 
surprise dhecks on the working of 
the Catering Establishments with a 
view to detect malpractices/irregulari-
ties. During these checks malpractices 
of the type mentioned in part (a) of 
the question have not come to notice.

(c) There is no policy rgarding 
transfer of staff after three years. 
However, wherever cosidered neces-
sary, Catering staff are transferred in 
the interest of the administration. The 
same policy' will apply to Allahabad 
Station and any Catering staff coming 
to adverse notice there.
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Ticketless Travellers

3690. SHRI S. K. SARD A : Will the 
Minister of RAILW AYS be pleased to 
state:

(a) the number of checks con-
ducted by the Senior Divisional Com-
mercial Superintendent, Northern 
Railway, Allahabad, t0 detect ticket- 
less travellers during the period June,
1976 to October, 1977 monthwise se-
parately;

(b) the amount of travelling allow-
ance paid to the Senior Divisional 
Commercial Superintendent exclusi-
vely for conducting these checks dur-
ing the above mentioned period 
month-wise separately together with 
the number of persons detected and 
amounts realised from them;

(c) whether publicity through Press 
was done by the Officer concerned 
after these checks to highlight his 
achievements; and

(d) whether suitable reward has 
been given to the Officer concerned 
for his initiative to give high earnings 
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). 5,277
checks against ticketless travel were 
conducted in Allahabad Division of 
the Northern Railway during the pe-
riod June, 1976 to October, 1977 under

the overall guidance and direction of 
the Senior Divisional Commercial 
Superintendent Allahabad. Out of 
these, two checks on 12-8-1977, were 
supervised personally by the Senior 
Divisional Commercial Superintendent 
Northern Railway, Allahabad. During 
these two checks 71 passengers were 
apprehended for irregular travel and 
a sum of Rs. 591.40 was realised as 
railway dues. In addition, a sum of 
Rs. 1 325/- was realised as judicial 
fine. No travelling allowance was 
claimed by the Senior Divisional Com-
mercial Superintendent, Allahabad for 
these checks.

(c) Yes. Some newsmen were brief-
ed to create an impact on the ticket-
less travellers.

(d) No. The checks were exercised 
in the namal course of duties.

Stoppage of Trains on Pathankot- 
Joginder Nagar Section at 

Panchrukhi

3691. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that the Ex-
press Train on Pathankot-Joginder 
Naffar Section of Northern Railway 
does not stop at Panchrukhi and other 
important stations;

(b) if so, whether the Government 
have received any complaint in this 
behalf; and

(c) if so, what are the details there-
of and by when the train will start 
stopping at Panchrukhi station and 
other similar important stations?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Out of 3 trains 
one pair namely 1PB/4PB Pathankd  
Baijnath Paprola is being run as a 
fast passenger service and this train 
does not stop at Panchrukhi and nine 
other intermediate stations.

(b) Yes.
(c) Provision of stoppages at Panch 

rukhi and other stations is under ex-
amination and action as found justified 
and feasible will be taken.
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Higher Grades to ‘Hawker and Beggar 
Checkers’

3692. SHRI PUNDALIK HAHI DAN- 
WE: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that the 
allotment of higher grades of pay to 
‘Hawker & Beggar Checkers1 in the 
Commercial Department Railways 
is pending before the Government and 
G.M. (Bombay V.T.) since last twelve 
years and more;

(b) what are the reasons for the 
delay of decision; and

(c) when the final decision shall be 
taken?

THE MINISTER OF STATE IN PHE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN ): (a) This category of 
stall has been demanding a higher 
scale since 1964.

(b) and (c). Hawker and Beggar 
Checkers are in class IV and have 
been allotted the revised scale of 
Rs. 210—270. There is no justification 
for allotting them the higher Class HI 
scale of Rs. 260—400 applicable to 
Ticket Collectors. However, as this 
category has no scope for further ad-
vancement, the possibility of creating

a 20 per cent selection grade is under 
consideration.

Representations from Maharashtra 
Bar Council

3093. SHRI PUNDALIK HARI DAN- 
WE: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to refer to the reply given to 
the Unstarred Question No. 1245 re-
garding Representations from Chair-
man, Maharashtra Bar Council (Bom-
bay) on 21st June 1977 and state:

(a) whether Government have 
taken action on the ten representa-
tions received during a period of Oc-
tober, 1974 to May, 1977 from the 
Chairman of Maharashtra Bar Coun-
cil, Bombay;

(b) if so, when and the nature 
thereof; and

(c) if not, what are the reasons for 
long delay and when the action is 
1’knly to be taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NAR 
SINGH YADAV): (a) to (c). Particul-
ars of the ten representations received 
from the Chairman, Bar Council of 
Maharashtra arc as under:

S. No. Date Name of Chairman Brief contents of the Represen- Action taken/Remarks.
tations.

*• 3-2'75 SH. J. H. Dalai

2. 19-2-75 Do.

3. 14-7-75 D°-

Request for grant of financial 
aid to undertake legal aid 
scheme framed by the State 
Bar Council. The repre-
sentations was addressed to 
the Law Minister.

Representations addressed to 
the Finance Minister on the 
above subject.

Representations addressed to 
the Prime Minister on the 
above subject.

These were replied vide our 
letter No. 6(2)/75-I.C. dt. 
29-9-75 stating that this Mi-
nistry had no funds from 
which grants would be made 
to the Bar Council of Ma-
harashtra. However the

general question of giving 
legal aid to the poor is curren-
tly under consideration in 
the light of the Bhagwati

Committee's recommend a 
tions which are under exami-
nation of the Government.
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1 2 3

4. 22-10-74 Sh. J.H. Da’al Request to bring into force This matter is still under exa-
Section 30 of the Advocates mination in consultation with
Act, 1961. the Supreme Court and con-

cerned other Ministries of the
5. 24-2-75 Do. Representation addressed to the Government.

Law Minister on the above 
subject.

6. 14-10-76 Sh. B. N. Deshmukh Request for the amendment of Sec. 8 of the Act has been am -
Section 8 of the Advocates ended by Advocates Amend-
Act, 1961 so as to provide ment Ordinance, 1977, malri-
that the term of the Bar ing the term ̂  of the Bar Goun-
Council should be six years cil one of five years for the
instead of the existing term existing 4 years. The Ordi-
of 4 years. nance will be replaced by an

Act. The Advocates (Am-
endment) Bill, 1977 has al-

7. 19-11-76 Sh. R.W. Adik. Representation on the above ready been passed by both the
subject. Houses and is awaiting the

assent of the Prcisdent.
8. 2-5-77 ^°* Representation on the above

subject.

9. 29-12-76 Sh. R. \V. Adik. . Consequent on the abolition of No action is being taken by the
the dual system by the Ad- Government as in this muter
vocates (Amendment Act), action can be taken only by
1976, the Bombay High the High Court of BOMBAY.
Court has amended its Or- 
ginal Side Rules. The 
Chairman, Bar Council is 
objecting to the amendment 
of the Original Side Rules.
This representation was 
addressed to the Law Minis-
ter.

I o. 31-12-76 Do. This representation was add-
ressed to Sh. Om Mehta, 
former State Minister, Minis-
try of Home Affairs, on 
the same lines.

Trade Mark of Bharat Refineries in 
Devnagari

3694. SHRI PUNDALIK HARI DAN- 
WE: Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to refer to the reply 
given to Unstarred Question No. 4052 
on trade mark of Bharat Refineries on 
19th July, 1977 and state:

(a) whether Government have 
taken a final decision in the matter 
of the trade mark of Bharat Refineries 
in Devnagari;

(b) if so, when; and

(c) if not, the reasons of the delay 
and now when it shall ibe taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a)
to (c). M/s. Bharat Petroleum Corpo-
ration Limited (formerly Bharat Refi-
neries Limited) have selected in Nov-
ember, 1977 an “Enblena” which has 
no script on it. They have also selec-
ted “Bharat Petroleum” as their Logo 
which will be used both in the Roman 
and Devnagari script.

Progress shown by Public Sector 
Refineries

3695. SHRI D. B. CHANDRE GOW-
DA; Will the Minister of PETROLEUM
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AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the details relating to the pro-
gress regarding the profit floss shown 
bjf the public sector refineries annu-
ally during last three years; and

(b) the steps Government have 
taken to make them more profitable?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a)
and (b). The details regarding the pro-
fit and loss of the Public Sector Re-
fineries are being collected and will be 
laid on the Table of the House.

Assistants in Railway Board’s Offices

3696. SHRI BALAK RAM: Will the 
Minister of RAILWAYS be pieased to 
state:

(a) whether it is a fact that Gov-
ernment had received a representa-
tion in the month of August-Septem- 
ber, 1977 regarding grievances of 
Assistants in the Railway Board's 
offices recruited from zonal railways; 
and

(b) if so, Tyhat action had been 
taken by Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILW AYS (SHRI 
SHEO NARAIN ): (a) Yes. An unsign-
ed representation was received from 
seme Assistants recruited from the 
railways requesting for recasting of the 
relative seniority of Assistants in the 
Railway Board’s office.

(b) The said representation has been 
examined and it has been held that 
the relative seniority of Assistants 
having already been decided in 1964 
in consultation with a Statutory Body 
like U.P.S.C. and having also been 
looked into by the Supreme Court of 
India on submission of ^writ petitions 
by some Assistant of the Board’s office 
which were later dismissed as with-
drawn by the Hon’ble Supreme Court, 
no scope is now left for Te-opening of 
this issue.

Exploration of Mahanadi Delta by Oil 
India Ltd.

3697. SHRI K. MALLANNA: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government has grant-
ed a licence to the joint sector Oil 
India Limited for onshore and off-
shore petroleum exploration of the 
Mahanadi Delta; and

(b) if so, the details regarding the 
agreement?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a)
and (b). Oil India Limited have been 
informed that the Government have no 
objection to the grant of Petroleum Ex-
ploration Licence covering an areas of
31.000 square kilometers including
12.000 square kilometers off-shore in 
Mahanadi Delta area. Oil India Limi-
ted have since submitted an applica-
tion for grant of a Petroleum Explo-
ration Licence for an off-shore area 
measuring 12,000 square kilometers.
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Rates Fixed for Parcel Handling work 
at Moghalsarai

369H. DR. LAXMINARAYAN PAN- 
DEYA; Will the Minister of RAIL-
WAYS be pleased to state:

(a) the details of item-wise rates 
fixed by Eastern Railway Authorities 
for Parcels handling work at Moghal- 
sarai awarded in favour of Railway 
Station Porters Cooperative Labour 
Contract Society Limited, Allahabad;

(b) whether in addition to parcel 
handling work the Society is also obli-
ged to perform certain miscellaneous 
items of work for which lumpsum 
payment per month is made to them;

(c) if so, the details of miscella-
neous items of work which the Society 
is required to perform and what pay-
ment is made for such services; and

(d) how much security deposit has 
been fixed for the contract and the 
manner in which he same was/is 
being recovered from the Society?

THE MINISTER OF STATE IN THE 
MINISTRY OF .RAILWAYS (SHRI 
SHEO NARAIN ): (a) Item-wise rates 
fixed for parcel Handling work at Mo- 
ghalsarai.

Items Rates per i oo
Quin tals

(i) Loading o f parcels and lug-
gage from platform, Godowns 
Shed to vans or trains as de-
tailed in Clause 2(1) o f the 
agreement irrespective o flead ,
lift and time. . . . 15*50

(ii) LInloading o f Parcels and 
luggage from trains or vans tw 
platforms and lawns, sheds as 
detailed in Clause 2(i) o f the 
agreement irrespective oflead ,
lift and time. . . . io*oo

(iii) Transhipm ent of luggage and 
parcels from one van to ano-
ther and from one train to 
another and irrespective o f 
lead, lift and time including 
unloading, sorting, stacking 011 
the platform or in the sheds or 
godowns and carrying to 
another platforms and check-
ing before final despatch when 
necessary, as also repacking of 
vans, comprising unloading, 
reloading including sorting 
and restoring etc., . . 35* 00

(V ) Yes.

tc) (1) Sweeping and cleaning 
wagons or vans before-loading.

(2 ) Placing and removing from wei-
ghing machines outward parcels and 
luggages which are to be weighed or 
re-weighed.

(.'>■ Placing on and removing from 
weighing machines inward parcels and 
luggages which are to be weighed or 
re-weighed.

(4) Closing and assisting in sealing 
of outward wagons or vans.

(5) (a)Stacking of parcels and lug-
gages etc. at particular places in the 
parcels sheds, lost properties offices or 
on Railway platform, no extra remu-
neration being paid to the co n tra cto rs  
for loads considered normal by the 
Railway Admn.

(5) (b) Re-stacking, sorting and or 
re-sorting.
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(6) Placing or assisting to place wa-
gons or vans in position for loading 
and unloading under the supervision of 
a traffic official.

(7) Sheeting and unsheeting wagons 
v t  vans.

(8) Handling of packages in the Go- 
downs to enable inventory of parcels 
and luggages to be taken by Railway 
stall.

(9) Repacking oi goods—from van to 
van in SQT Van Goods Trains includ-
ing repacking of road vans.

(10) Such other minor duties as are 
found necessary for the effective per-
formance of the foregoing duties.

(11) Handling of cash safe.

A fixed lumpsum amount of 
Rs. 1368.00 per month is paid for the 
above work.

(d) Rs. 4.104.00. The Security 
money is recoverable at the rate of 5 
per cent from each bill till the full 
amount is recovered.

Alleged Missing Letters and Files

3700. DR. LAXMINARAYAN PAN- 
DEYA; Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether photo-stat copies of 
letters written by Private Contractors 
to the Railway authorities were sub-
mitted by the Secretary of Railway 
Station Porters Cooperative Labour 
Contract Society Ltd., Allahabad, 
along with their complaints to the 
Personnel and other branches of the 
Northern Railway;

(b) if so, the details thereof;

(c) whether original letters, photo-
stat of which had been submitted are 
missing from the relevant files and in 
certain cases relevant files are also 
missing;

(d) whether any enquiry has been 
conducted to find out as to how these 
letters which were in the custody of 
the Railway could reach the hands of 
the Secretary of the aforesaid Society; 
and

(e) if so, the results thereof and 
action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) One of these letters contained 
complaints by the Secretary, Railway 
Parcels and Goods Porters Cooperative 
Contract Society Ltd. Aligarh, to the 
then Deputy Minister of Railways 
against the then Divisional Superinten-
dent Northern Railway, Allahabad 
for showing favouritism to monopolist 
contractor having a very bad past re-
cord ard disregarding the directives 
issued by the Ministry of Railways to 
give preference to genuine Labour Co-
operative Societies. In another letter 
to the Divisional Superintendent, Nor-
thern Railway, Allahabad a photo-stat 
copy of t1̂  aforesaid letter was en-
closed by the Secretary Railway Sta-
tion Porters Cooperative Labour Con-
tract Society Ltd., Allahabad complain-
ing against both the Secretary of Ali-
garh Society and the Private Contrac-
tor.

(c) No.

(d) Yes.

(e) Definite staff responsibility could 
not be fixed.

Demand for Cooking Gas Connection

;j7Ul. SHRI MADHAVRAO SCIN- 
D IA : Will the Minister of PETROLE-
UM AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) gap between demand and avail-
ability of cooking gas connection in 
cities and rural areas;

(b) whether the demand for con-
nection is on the high side and as a 
result a large number of consumers 
are on the waiting list for the last 4 
to 5 years;

(c) if so, whether Government are 
aware that a large number of consu- 
mers wanting new connections have 
been refused registration with the gas 
supplying agencies in the cities espe-
cially in Delhi; and
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(d ) if so, the steps Government 
propose to take to get these consu-
mers registered with the agencies?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR. MISHRA): (a)
to (d). No accurate assessment of de-
mand for liquified petroleum gas (cook-
ing gas) has been possible because of 
the other alternative fuels such as coai, 
soft coke, charcoal, firewood, kerosene; 
etc., also being used as domestic fuel. 
However, the present demand for new 
gas connections in the cities and other 
areas is far in excess of the availability 
based on current LPG production in 
the refineries. The availability of LPG 
from the refineries depends on its yield 
from the various crudes processed as 
well as the total quantity of crude 
available for processing. The supply 
of LPG is limited and not sufficient to 
meet the demand. It is therefore, not 
possible to give a gas connection as 
soon as it is asked for. The waiting 
period for getting the connection varies 
from place to place. While every effort 
is being made to increase the produc- 
and supply of LPG, this imbalance bet-
ween the supply and demand will con-
tinue. However, in-spite of these diffi-
culties it has been possible for the 
Indian Oil Corporation Limited to re-
lease about 1.9 lakh new connections 
during 1976-77.

In so far as the Delhi region is con-
cerned, substantial improvement in the 
supply of LPG and enrolment of cus-
tomers for cooking gas will be possible 
only after availability of the product 
improves substantially around 1980.

Railway Passes for V.I.Ps.

3702. SHRI MADHAVRAO SCIN- 
D IA : Will the Minister of RAILWAYS 
be pleased to state:

(a) the number of V IP categories 
of the officials or otherwise, other than 
Ministers of Centre/State Govern-
ments and Members of Parliament,

holding Identity cards or Passes for 
travelling in trains;

(b ) whether it is a fact that some 
of the persons of these categories are 
given V.I.P. priority for reservation 
allotment of coupe, over the Members 
of Parliament;

(c) if so, the status of such persons;

(d) whether Government will con-
sider the abolition of such VIP cate* 
gories of officials in view of the status 
of Members of Parliament; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN); (a) Gazetted officers 
on Indian Railways perform journey 
by rail on duty on the authority of Me-
tal/Card passes issued to them but 
they are not considered as V.I.P. cate-
gories.

(b) to (e). A small quota of a few 
berths on important nominated trains 
is earmarked at Railway Headquarters 
and other important stations to accom-
modate Central/State Ministers and 
High Government officials entitled to 
requisition rail accommodation on 
‘High Official Requisition’. When the 
quota is not utilised by those entitled 
to it, M.Ps., foreign tourists, press 
correspondents, Government servants 
on duty etc., are accommodated out of 
the un-utilised quota. Separate quota? 
have been earmarked to the Reser-
vation Office at Parliament House for 
allotment to the Members of Parlia-
ment, etc.

Iron Ore rakes provided to M.M.T.C., 
Cuttack Division

3704. SHRI PABITRA MOHAN PRA- 
DHAN: Will the Minister of RAIL-
WAYS be pleased to state: the actual 
number of iron ore rakes provided to 
M .M .T .C ., Cuttack Division from 4th 
September, 1974 to 7th October, 1975 
and the number of rakes unloaded in 
siding No. I and II  respectively during 
the aforesaid period at Atharabanki in 
the Paradeep Port-Area?
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): During the period
from  4-9-74 to 7-10-75, 1194 rakes of 
iron ore were loaded for export through 
Paradeep Port consigned to M.M.T.C. 
out of which 240 and 315 rakes were 
unloaded in siding No. I and II respec-
tively at Atharabanki.

Employment to Oustees ousted from 
Land acquired for construction of Fer-

tilizer Factory

3705. SHRI PABITRA MOHAN 
PRADHAN: Will the Minister of 
PETROLEUM AND CHEMICALS 
AND FERTILIZERS be pleased to 
state:

(a) whether the Ministry has laid 
out any clear cut policy in giving faci-
lities and priorities regarding em-
ployment to the OUSTEES ousted 
from land and houses acquired for 
construction of Fertilizer Factories; 
and

(b) if so, whether a copy of such 
clear cut policy giving facilities and 
priorities will be laid on the Table?

THE MINISTER. OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a)
and (b). While no specific order outlin-
ing the details of the facilities and pri-
orities to be given to the oustees has 
been issued, the public sector under-
takings in the fertilizer industry give 
preference to the oustees in the matter 
of employment to Class III and Class 
IV posts and in allotment of shops in 
the estates.

Reconstitution of Board of Directors 
of Hindustan Antibiotics every year

3706. SHRI R. K. MHALGI: Will the 
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) whether it is fact that as per 
provisions of the Company Law, the 
Board of Directors of the Hindustan 
Atibiotics Limited (Pimpri) Pune-

Maharashtra was to be reconstituted 
immediately after the General Body 
meeting every year;

(b) whether such reconstitution of 
the Board of Directors of the Hindus-
tan Antibiotics Ltd. (Pimpri) has 
taken place during last two years 
appointing official and non-official 
directors as per provisions and rules;

(c) if not, what are the reasons 
thereof; and

(d) when the non-official Directors 
shall be appointed for the year 
1977-78?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir.

(b) and (c). The Board of Directors 
of Hindustan Antibiotics Limited con- 
sited of 5 Directors (all official) during 
the year 1975-76 and dur*ng 1976-77,
11 Directors (6 official and 5 non-offi-
cial). The Articles of Association of 
the Company provide that there shall 
be not less than 2 and not more than
12 Directors on the Board. There is 
no provision in the Articles of Asso-
ciation of the Company for a specified 
number of official/non-official direc-
tors.

(d) 5 official Directors for the year 
1977-78 have been appointed. A deci-
sion on other Directors will be taken 
very soon.

Traffic on Jail Road,New Delhi

3707. SHRI UGRASEN: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that traffic 
on Jail Road and Pankha Road, New 
Delhi has increased tremendously be-
cause of Janakpuri and other colo-
nies;

(b) whether it is also a fact that 
existing railway crossing on these 
roads at Nangal Raya are ex*
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tremely inadequate to cope, with this 
heavy traffic causing traffic jama and
accidents; and

(c) the Gteps that are being taken 
by the Railways to widen these level 
crossings and to operate Ihe barriers 
with greater efficiency and frequency 
till fly-overs/sub-way are constructed 
at these points?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) The level crossings remain very 
busy especially in the mornings and 
evenings when the road traffic is at its 
peak. There have, however, been no 
accidents involving trains.

(c) As per extent rules, the cost of 
widening the level crossings to meet 
increased road traffic, has to be borne 
by the State Govt./Local Authority and 
the proposals have to be sponsored by 
them.

Widening of level crossing No. 12 on 
Jail Road was earlier proposed by the 
Municipal Corporation of Delhi but was 
not found to be technically feasible. 
Regarding level crossing No. 13 On 
Pankha Road, the Municipal Corpora-
tion of Delhi have been approached by 
the Railway to deposit charges for pre-
paration of plans, estimates etc. Re-
ply from the Municipal Corporation of 
Delhi is awaited in this regard.

Memorandum from Secretary-General 
All India Railway Employees’ 

Confederation

3708. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether any action has been 
taken from his end on the subjects 
mentioned in the memorandum dated 
29th June, 1977 from Secretary-Gene-
ral, A ll India Railway Employees’ 
Confederation, pursuant to Minister 
for Railway’s Letter No. MR|3428A|77 
dated 2nd August, 1977;

(b) if so, the decision taken on each 
subject; and

(c) reasons for not redressing any 
of the grievances?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN ): (a) to (c). The points 
raised relate mostly to individual cases 
of staff numbering 29. Necessary ac-
tion has already been taken by the two 
Railways concerned. The action taken 
by the Railways is under scrutiny in 
the Ministry of Railways to see if it is 
sufficient to meet the needs of each 
case.

The only general issue raised is that 
substitutes and casual labour whose 
services were terminated in connection 
with the strike of May 1974 and who 
have been taken back to service should 
be paid for the period they were not 
in service. It is not possible to treat 
substitutes and casual labour on the 
same footing as regular employees who 
were paid at the rate of subsistence 
allowance admissible under the rules.

Froposal to raise retiriement age and 
Pension of Judges

3709. SHRI PRASANNBHAI MEH-
TA:

PROF. P. G. MAVALANKAR: 
SHRI SURENDRA BIKRAM: 
SHRI M. RAM GOPAL 

REDDY*.
Will the Minister of LAW, JUSTICE 

AND COMPANY AFFAIRS be pleased 
to state:

(a) whether it is a fact that Gov-
ernment are considering to raise the 
retirement age and pension of judges;

(b) if so, what is the likely increase 
of age and pension;

(c) and from which date;

(d) the main reasons for the same; 
and

(e ) whether this increase of age of 
judges have not been welcomed by 
the Bar Association?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) to (d). No
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proposal for increasing the pensions of 
Judges either of the Supreme Court or 
of the High Courts is pending consi-
deration with the Government. The 
Chiff Justice of India has recently 
sent a proposal recommending that the 
age of retirement of Judges of the High 
Courts and the Supreme Court may be 
raised from 62 years to 65 years and 
from 05 years to 68 years respectively. 
He feels that such a measure will make 
judicial office more attractive and will 
s\so add to its independence and dig-
nity. The Government has not yet 
given any consideration to this propo-
sal.

(e) Acording to the information 
available the Andhra Pradesh High 
Court Advocates Association are 
against the raising of the retirement 
age of Judges.

Appointment of Committee for Selec-
tion of Judges

3710. SHRI VASANT SATHE: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to
state:

(a) whether Government is con-
sidering a suggestion to appoint a

| high power judicial committee com-
posed of eminent jurists and retired 
judges for appointment/selection of 
judges;

(b) if so, details of the proposals 
under consideration of the Govern-
ment; and

(c) the decision taken in this re-
gard?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) to (c). One 
of the suggestions considefed by the 
Government in connection with the 
question of the method of appointment 
of Judges was whether any informal 
consultative panel of three retired 
Chief Justices of the Supreme Court 
could be constituted. On examination, 
it was found that there *would be legal 
ana other difficulties in accepting the 
suggestion. However, it is proposed to

ask the Law Commission if they have 
any changes to suggest in the existing
procedures for the selection and ap-
pointment of Judges of the Supreme 
Court and the High Courts.

Panel for Appointment of Judges 
of High Courts

3711. SHRI OM PRAKASH TYAGI: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased
to state:

(a) what difficulties are coming in 
the way of the Government in con-
stituting an ad hoc body under the 
Chairmanship of the Chief Justice of 
India to prepare a panel of names for 
appointment as Judges of High Courts 
as recommended by the Law Commis-
sion in its fourteenth Report;

(b) what steps are being taken to 
remove the said difficulties;

(c) whether the existing vacancies 
will be filled from the said panel; and

(d) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) to (d). The 
Law Commission in their 14th Report 
had recommended that an ad hoc body 
presided over by the Chief Justice of 
India should be created to draw up a 
panel of names of persons suitable for 
appointment to the High Court. This 
recommendation was considered by the 
Government in 1961 and it was decid-
ed that no action was necessary in 
view of the opposition from the Chief 
Justices of the High Courts to the pre-
paration of an all-India panel. There 
may also be constitutional difficulty in 
constituting such a body. There is no 
proposal at present to fill up the exist-
ing vacancies of Judges from any 
panel. However, it is proposed to ask 
the Law Commission whether they 
have any recommendations to make re-
garding the procedure for the appoint-
ment of judges.
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Norms for Appointment of Judges of 
Supreme Court and High Courts

3712. SHRI OM PRAKASH TYAGI: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether the Government in-
tends to lay down norms for the ap-
pointment of Chief Justices of the 
High Courts, Chief Justice of the 
Supreme Court and Judges of the 
Supreme Court; and

(b) if not, the reasons thereof?

THE MINISTER. OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) Govern-
ment are not considering laying down 
norms for the appointment of Chief 
Justices of the High Court, Chief Jus-
tice of the Supreme Court and Judges 
of the Supreme Court. However, it is 
proposed to ask the Law Commission if 
they have any changes to suggest in the 
existing procedures for the selection 
and appointment of Judges of the Sup-
reme Court and the High Courts.

(b) Does not arise.

Five years Tenure of Judges of High 
Courts and Supreme Court

3713. SHRI OM PRAKASH TYAGI: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government have since 
taken any decision on the appointment 
of persons as Judges of thr? various 
High Courts and the Supreme Court 
who would have a tenure of at least 
five years; and

(b) if so, the details thereof and 
whether the said decision is being 
enforced?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) and (b). The 
question of appointment of persons as 
Judges of High Courts and the Supreme 
Court was considered by the Law Com-
mission in their 14th Report. Regard-
ing Supreme Court appointments, the

Commission recommended that a Judge 
of the Supreme Court should have a 
tenure of at least 10 years. The Gov-
ernment in 1960 accepted the recom-
mendation subject to the change that, 
save in exceptional cases the minimum 
should ordinarily be 5 years. Regard-
ing appointments to the High Courts 
the Commission had not made any 
specific recommendations about tenure* 
However, in actual practice, appoint-
ments to the High Courts made from 
the Bar by the present Government 
have generally been of persons who 
would be able to serve as Judges for at 
least five years. As for service Judges 
seniority in the Judicial Service has 
also to be considered and occasionally 
an officer is appointed as High Court 
Judge even if he cannot have a mini-
mum term of 5 years.
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Import of Drugs

3716. SHRI KANW AR LAL 
GUPTA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) how much drugs have been im-
ported by the Government in the last 
three years;

(b) what steps Government hav$ 
taken to manufacture these drugs in* 
India;

(c) which are the main items of 
those drugs which are imported irom 
outside in the last so many years; and

(d) which are the countries from 
which these drugs have been import-
ed and bow much foreign exchange 
has been paid to each country?

THE MINISTER OF STATE IN: 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR' 
MISHRA): (a) to (c). The value of
imports of Canalised Bulk Drugs 
made through State Chemicals and? 
Pharmaceuticals Corporation of India 
Limited (CPC) during the last 3 years 
is given belolw:—

(Rs. crores)
1974-75 19.56
1975-76 14.05
1976-77 22.29

List of Bulk Drugs which were, 
canalised for imports through CPC in 
these years, indicating their present 
status, whether they are totally/part-
ly indigenous or totally imported, is 
given in Annexure I. [Placed in- 
Librry. See No. LT-1343/77]. It 
will be seen that about 75 per cent of 
items in this list are already being 
manufactured in the country. Imports 
of such items are effected to the ex-
tent necessary to cover the gap bet-
ween the estimated requirements 
<md the estimated indigenous produc-
tion.

Major items of Canalised Bulk 
Drugs imported during the previous 
years have been Streptomycin Sul-
phate, Tetracycline Hcl., Ampicillin 
Group, Chloramphenicol Group, Chlo- 
roquin and its salts, Analgin, Pipera- 
jrine Hexahydrate, Vitamin-Bl, Vita-
min B-2, L-Base, Prednisolone, and 
Methyl Dopa. No imports of items 
like Beta-picolines, Sulphaguanidine, 
Sulphadimidine, Vitamine-C and Ni- 
trofurantain were made during 1976- 
77 in view of the adequate indigenous 
production.
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The production of Bulk Drugs 
namely. Ampicillin, Panthenols Pred-
nisolone and Nitrofurantgin has start-
ed in the country during the years 
1975, 1976 and 1977.

Items like Streptomycin, Ampicil-
lin, Chloroquin, Metronidazole, Anal-
gin, Amidopyrine, Piperazines, Vita-
min B-l, B-2, and B-6, Sulpha Drugs,

’ Tetracyclines, Erythromycin, Panto-
thenates, Phenobarbiton etc., are on 
the current production and future ex-
pansion programme of units in the 
Public Sector. On account of ade-
quate capacity for Oxyphenylbuta- 
zone having been created in the pri-
vate sector, its imports are not being 
made now.

(d) Countries from which canalis-
ed Bulk Drugs were imported during 
1974-75, 1975-76 and 1976-77 and For-
eign Exchange paid to each country 
during these years are indicated in 
Annexure II. [Placed in Library. See 
Uo. LT- /77].
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Financial Powers of General Managers 
of F.C.I.

3720. SHRI BHANU KUMAR. 
SHASTRI: Will the Minister of PET-
ROLEUM AND CHEMICALS AJtfD 
FERTILIZERS be pleased to state:

(a) whether the Minister of Petro-
leum, & Chemicals & Fertilizers had 
said that General Managers of the 
Fertilizer Corporation of India had no 
powers worth the name, the power was 
with the Financial Directors;

(b) if so, a statement of the financial 
powers that have been 3elegated to
the General Managers may be laid on 
the Table; and

(c) how are these considered to be 
insullicient for running the various 
plants?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR 
MISHRA): (a ) to (c). The informa-
tion is being collected and will be laid 
on the Table of the House.

Distribution of Fertilizer by F.C.I.

3721. SHRI BHANU KUMAR 
SHASTRI: Wil] the Minister of PET-
ROLEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether it is a fact that at pre-
sent the requirements of fertilizer are 
met by the Fertilizer Corporation of 
India on an All-India basis, in other 
words the availability and require-
ment of various States are co-ordi-
nated so as to achieve equitable dis-
tribution; and

(b) if so, whether by the splitting* 
up of the organisation as a whole or
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splitting its marketing .set up into 
different independent organisations in 
particular, will not the very objective 
of equitable distribution be lost?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR 
MISHRA): (a) and (b). The distri-
bution of fertilizers is controlled under 
the Essential Commodities Act and 
allocations of fertilizers to be pro-
duced by indigenous manufacturers, 
to various States and Union Terri-
tories is decided by the Ministry of 
Agriculture in consultation with the 
State Governments and the manu-
facturers in the six monthly Zonal 
Conferences. During these conferen-
ces the total requirements of various 
types of fertilizers of each State 
Government/Union Territory and the 
•quantities to be distributed by each 
manufacturer in specific States and 
Union Territories are decided. To 
meet the shortfalls in cupply from 
the indigenous manufacture*^, Central 
Fertilizer Pool consisting of import-
ed fertilizers acts as a residual sup-
plier. Thus a coordinated supply 
plan is drawn up for the entire coun-
try. The splitting up of FCI would 
not in any way affect the equitable 
distribution of fertilizers in various 
parts of the country.

Demand of Royalty on Crude by 
Gujarat

3722. SHRi AHMED M. PATEL: 
'Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
SERS be pleased to state:

(a) whether Government of Guja-
rat has submitted any case for expe-
diting the royalty on crude to the 
Central Government;

(b) if so, since when the case is 
with the Central Government; and

(c) the action taken by Govern-
ment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR 
MISHRA): (a) to (c). The rate of
royalty on crude oil and casing head 
condensate was enhanced from Rs. 
15/- per tonne to Rs. 42/- per tonne 
with effect from 8th September9 1976. 
Under the provisions of the Oil Fields 
(Regulation and Development) Act, 
1948, the rate of royalty can be en-
hanced only once in four years. The 
Government of Gujarat who repre-
sented for further enhancement of 
royalty have been informed that the 
present position would continue until 
the review in 1980.

Smith Stainstreet and Company 
Limited, Calcutta

3723. SHRI CHITTA BASU: Will
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) whether the I.D.P.L. has. since 
submitted a report recommending the 
merger of Smith Stainstreet & Com-
pany of Calcutta; and

(b) if so, the stage at which the 
consideration of the report rests now?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR 
MISHRA): (a) and (b). M/s. Smith
Stanistreet and Co. Ltd., has since 
been nationalised with effect from 1st 
October, 1977. It is proposed to re-
gister a new company to manage this 
Undertaking. In the meantime, how-
ever, I.D.P.L. has been appointed as 
Custodian to manage it.

Pension for Retired Railway 
Employees

3724. SHRI VASANT SATHE: Will 
the Minister of RAILW AYS be pleas-

e d  to state:

k1 (a) whether it is a fact that the 
pensioners drawing pension from the
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Nationalised Banks are not able to 
draw the pension from September 
1977 for change in procedure;

(b) if so, the reasons therefor; and
1

(c) steps taken to ensure payment 
of pension to the Railway employees?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SEO N ARAIN ): (a) t0 (c).
The Scheme of disbursement of pen-
sions through Public Sector Banks 
was introduced with effect from 1st 
August 1977. Initially there was some 
delay in the disbursement of pen-
sions through the Public Sector Banks. 
The initial teething trpubles and the 
need for revising the pension pay-
ment orders to provide for the higher 
ud hoc relief sanctioned by the Gov-
ernment in August 1977 with retros-
pective effect from 1st April 1977 led 
to some delays in the transmission of 
documents and the disbursement of 
pensions.

The Scheme has now been prac-
tically stabilised, and as far as the 
Railways are concerned the work has 
been organised properly to ensure pro-
mpt transmission of pension payment 
orders to the nominated banks for 
making disbursements on time.

Accident at Akola Station

3725. SHRI VASANT SATHE: Will 
the Minister of RAILW AYS be pleas-
ed to state:

(a) details of the accident that took 
place at Akola station on the Central 
Railway on 9th November, 1977 details 
of loss of property, persons injured 
etc.;

(b) if so, the reasons for the 
accident;

(c) the financial/medical assistance 
provided to those involved in accident; 
and

(d) the steps taken for ensuring 
more safety measures on Bomtoay- 
Calcutta main line?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN): (a) On 9th 
December 1977, at about 22.15 houra. 
train No. 385 Down Bhusawal-Nag- 
pur Passenger collided with coupled 
light engines at Akola station of the 
Central Railway. The cost of damage 
to railway property was estimated at 
approximately Rs. 16,955/-. In thjs 
accident, 9 persons sustained grievous 
injuries and 6 simple injuries.

(b) The Additional Commissioner 
of Railway Safety, Bombay, has held 
hip statutory inquiry into this acci-
dent. According to his provisional 
finding, the accident was due to the 
failure of railway staff.

(c) After first aid was rendered, 
th*» injured persons were admitted to 
hospitals for further medical treat-
ment.

An ex-gratia relief of Rs. 5.700 
has been paid to the victims of this 
accident. No compensation has so far 
been paid. Claims for compensation, 
when preferred, will be decided by 
the Ex-offico Claims Commissioner 
and payment arranged by the Railway 
Administration on the basis of tne 
verdict of the court.

(d) Since failure of railway staff is 
the largest single factor responsible 
for accidents, a nation-wide safety 
drive has been launched since 24th 
October, 1977, to create greater safety 
consciousness amongst the staff con-
nected with the running of trains so 
as to ensure that staff do not violate 
rules and indulge in short-cut me-
thods or unsafe practices. In order 
to reduce dependence on the human 
element, various aids like improved 
signalling and interlocking, track 
circuiting, etc., are being introduced 
progressively.
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Development of Fool-Proof System of 
Preventing Collisions

3727. SHRI D. D. DESAI: W ill the 
Minister of RAILW AYS be pleased to 
state:

(a) whether the Railways have 
developed any fool-proof system of 
preventing collisions even on tracks 
which are worked through route-relay 
interlocking devices;

(b) if so, the details thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) Yes.

(b) In Route Relay Interlocking 
system, the yard is fully track circui-
ted, hence a signal can be taken ‘o ff 
only when track on which the train 
is to be received is not occupied by 
any other train or vehicle. This sys-
tem, however, does not prevent a 
driver passing a signal showing ‘dan-
ger* and causing a collision. To pre-
vent this type of an accident, an 
‘‘Automatic Warning System” has 
been developed and is being provid-
ed progressively. In this system 
when a driver approaches the first 
stop signal at a station he is given 
both audio and visual warning. If 
the signal is showing ‘danger’ and if 
the driver does not acknowledge this 
warning with 5 seconds power is cut 
off and brakes are applied automati-
cally brining the train to a stop. This 
safety device is being provided on 
Howrah-Delhi trunk route and sub-
urban section of Bombay (Western 
Railway).

(c) Does not arise.

Classification of Souvenirs for Com-
panies contributions

3728. SHRI D. D. DESAI: Will the
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased t0 
statp-

(a) whether the Department of 
Company Affairs propose to classify
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as to in what types of souvenirs com* 
panies can contribute advertisements 
without incurring the penalties against 
political donations by companies;

* (b ) if *o, the details thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): fa)
No, Sir.

(b ) Does not arise.

(c ) Government consider that there 
is no need for such classification.

Onshore Exploration for Oil and 
Natural Gas

8729. SHRI C. K- JAFFER SHA- 
RIEF: W ill the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government propose for 
intensive onshore exploration for oil 
and natural gas in the country;

(b) whether Government have in 
view to reorganise it to make it tech-
nically and organisationally capable 
of carrying out this important task; 
and

(c) whether the country had ade-
quate foreign exchange reserves at 
present and is in a position to solve 
the problem of intensive onshore ex-, 
plorution top priority?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR 
MISHRA): (a) Yes, Sir.

(b) Oil and Natural Gas Commis-
sion (ONGC) and Oil India Limited 
(O IL) are both engaged in onshore oil 
exploration. OIL is presently a joint 
venture of the Government, of India 
and the Burmah Oil Company of U.K. 
Negotiations are afoot for the taking 
over of Burmah Oil Company’s inter-
est in OIL. Government’s decision 
regarding the reorganisation of the

ONGC was announced by the JWlnis- 
ter (Petroleum, Chemicals and Ferti-
lizers) on 6th December 1877 in this 
House.

(c) Yes, Sir.
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ilft fTĉ TTf T̂Rft f  5TR ^mTrfr 
TrftST̂F SR *fTCT MtM *Fffa
*T> ;3Ti7T«H' W
| I srfsJWT % TT¥

f?r ^nrr 37T1RT <T*FT#

f a  %

fft g w r  | if T̂RT

h<t>H if

^  I

3781. wmsft *TT$ : TOT
JTK f^T far :

(^ )  «PJT TTRWT? vPTSFT irk  ?̂7T-

^  iry-ifsr

2985 15—6



163 Written Answers DECEMBER IS, 1977 Written Answers 164

*  f  ; «ftT

(s r )  *rfc ft , ?ft w  ^ tt  ^  

'+ N  ■+>«! d'fc ^TT f^TT 'jfPPTT ?

^W^STRT-,' *< TT^V *T«Tf

?T<TW«r) : (̂ >) * rk  (sr). JTR^rf
^TWT, HNVfl e f m  *ft£T WT^T 3TTT

fa ft  ?r t? #  % f t  ^ i t  f m | i

h k «<is  3 w r sftr ^qtp: fa€t %♦ O

^ f t  farerr% ?: fa ir jr#em  sft 

?rtf 5 t^ tr  f*R R ra fa  11

Provision of Basic Amenities at Petrol 
Pumps

3732. SHRI K. M ALLANNA: Will
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether basic amenities like 
water; air, first-aid and toilet are 
not available at a number of 
petrol pumps in the country result-
ing in great hardship to the motoring 
public particularly the tourists;

(b) whether the public sector oil 
companies propose to take any reme-
dial steps to ensure that petrol pumps 
are provided with these basic ameni-
ties; and

(c) if so, what are the details there-
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR 
MISHRA): (a) Water and air faci-
lities are provided at most of the re-
tail outlets. By and large, toilets and 
first-aid facilities are provided a* sta-
tions where servicing facilities are 
available and at important retail out* 
lets on National/State Highways.

(b) and (c). The public sector oil 
companies constantly strive to ensure 
that the required facilities are made 
available by their dealers.

Committee on ‘Law’s Delays’ of Justice

3733. SHRI K. M ALLANNA: W ill
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to
state whether Government has ap-
pointed any committee to go into the 
“Law’s Delays* of Justice to common 
man in the country?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): Gov-
ernnment has not appointed any such 
committee. However, it has been 
decided to refer the matter to the 
Law Commission. The Chief Justice 
of India is also seized of the prob-
lem and is working out certain mea-
sures/proposals in consultation with 
the High Courts. Beside letters 
have been addressed to the Bar Coun-
cils and Bar Associations ~oi various 
States requesting them for coopera-
tion and also for suggestions for 
speedy disposal of cases. In addition, 
attention of the Chief Ministers has 
been invited to the pendency of Cri-
minal cases in the Subordinate Courts 
and they have been requested to find 
ways and means for tackling this 
problem immediately.

House Rent Allowance

3734. SHRI PUNDALIK HARI 
DANWE: Will the Minister of R A IL-
W AYS be pleased to state:

(a) the procedure and the circums-
tances under which house rent allow-
ance is granted to Railway Employees;

(b) the details of Railway Servants 
occupying/sharing Government/Rail-
way accommodation unauthorisedly/ 
without any official permission and 
were/are drawing house rent allow -
ance fraudulently on false declaration 
on Allahabad, Lucknow and Morada- 
bad Divisions;

(c) whether penal rent is recover-
able from the date they were/are found 
unauthorisedly sharing the Govern-
ment/Railway accommodation without 
any official permission and were/are 
also liable for disciplinary action f° r
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concealment of facts and gross mis-
conduct; and

(d) if so, the details of amount re-
covered/likely to be recovered on ac-
count of penal rent including water 
tap and electric charges at market 
value together with house rent allow-
ance fraudulently drawn and also dis-
ciplinary action taken?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN ): (a) House
rent allowance is payable to Railway 
employees who are not provided with 
Government accommodation and 
whose place of duty falls within the 
Municipal limits of a City/Town or 
its Urban Agglomeration, classified for 
the purpose, as per rules prescribed 
by Government from time to time.

(b) and (d). Information is being 
collected and will be laid on the 
Table of the Sabha.

(c) Yes.
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Scheme to Expedite Disposal of Matrix 
monial Cases

3736. SHRI PARMANAND GO- 
VINDJIWAL: Will the Minister of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) In view of the fact that disposal 
of matrimonial cases from the lowest 
court to higher court of the country is 
delayed inordinately, whether Gov-
ernment are considering any scheme 
for the quick disposal of matrimonial 
cases; and

(b) if so, what are the main features 
of the scheme?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRi SHANTI BHUSHAN): (a) No, 
Sir. The Government are not consi-
dering any scheme specially for a 
quick disposal of matrimonial cases.

(b) Does not arise.

Growth of Oil Production

3737. SHRI SAMAR GUHA: Will
the Minister of RAILWAYS be 
pleased to state:

(a) if he has seen an article in 
Times of India dated 10th Novem-
ber, 1977 on “Energy Bonanza End Is 
Near Freightening Scnerio” and noted 
that the serious supply-demand im-
balance of energy will occur as early 
as 1991 and the end of the era of 
growth of oil production is only 15 
years away;

(b) if so, has any action been taken 
to reduce the production of diesel 
locos which have 40 years life and 
will have no HSD oil available after 
15 years;

(c) the money invested on the 
diesel locos is already a sunk cost as 
per economic studies of traction in
1974 and as such what further action 
is being taken to restrict further in-
vestment on diesel locos;

(d) how much capital has been 
invested on diesel locos so far and
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how much is likely to be invested 
further by the 7th Plan;

(e) has any action been taken to
save investment on diesel locos and 
increase the pace of electrification; 
and

(f )  if not, w ill the Minister for 
Railways initiate action in view of 
serious energy crisis in near future?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) Yes. 
There is no authentic assessment at 
present that there is going to be a 
physical shortage of oil by 1991.

(b) This article does not claim that 
there will be no HSD oil after 15 
years. Production of diesel locomo-
tives is dependent on their require-
ments to meet traffic demands to the 
extent dieselisation is justified.

(c) The Railways’ dieselisation pro-
gramme is based on a study of 
comparative economic of dieselisation 
us. other modes of traction taking 
fully into account the scarcity of 
diesel oil.

(d) Investment on acquisition of 
diesel locomotives upto 31-3-76 is 
about Rs. 158 crores. Likely invest-
ment by the 7th plan has not yet 
been estimated.

(e) The heavy initial capital in-
vestment for providing the infra-
structure for electrification is justified 
when savings in direct operating ex-
penses give a reasonable return. The 
pace of electrification would, there-
fore, be dependent on traffic density 
and relative costs of major inputs in 
electrification and dieselisation whicii 
govern the savings in direct operating 
expenses. Dieselisation of services 
would need to be progressed on 
routes where electrification invest-
ment is not financially and economi-
cally justified. Railways’ traction 
policy aims at keeping the diesel/ 
electric traction-mtoc as near optimal 
as possible by subjecting to a detailed 
cte^t-benefit analysis, each major in-
vestment proposal. Scarcity value for

HSD oil is taken into account in. 
economic appraisal.

( f )  Does not arise.

Invested Capital, Annual Profit, Re- 
mlttances by Foreign Drug Industries

3738. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM ANIX 
CHEMICALS AND FERTILIZERS* 
be pleased to state:

(a) facts about the names of the 
foreign chemical and drug indus-
tries in India and their (i) invested 
capitals (ii) annual profits and (iii) 
annual remittance to their share-
holders outside India and (iv ) re-
investments made for expansion of 
these units during last three years;

(b) whether all these foreign indus-
tries fulfilled the condition of equity 
capitals to the extent of 51:49 shar^ 
distribution between Indian share-
holders and foreign share-holliers;

(c) if so, facts thereabout;

(d) if the stipulated equity condi-
tions remained unfulfilled in cases of 
many foreign chemical and drug 
industries; and

(e) if so, facts thereabout and the 
steps taken by Government to en-
force the Indianisation policy?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) A statement showing the names of 
foreign chemical Industries having 
foreign equity above 40 per cent ope-
rating in the organised sector of Drug 
Industry, alongwith requisite infor-
mation is laid on the Table of the 
Sabha. [Placed in Library. See No. 
LT-1344/77]. Reinvestments 
(if any) for expansion by such unfL 
would be indicated by the increase in 
total assets in the three year period 
(Column 3 of Statement).

(b) and (c). The level of foreign 
equity holding by the Foreign- com-
panies is regulated under Fbreigft 
Exchange Regulation Act, 1971. |
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.companies with foreign holding of 
more than 40 per cent whose manu-
facturing activities are covered under 
Appendix-I, (Drugs & Pharmaceu-
ticals is one of them) are required to 
reduce their foreign equity to a level 
not exceeding 74 per cent. Others 
.are required to reduce their foreign 
equity to some intermediate level 
between 40 per cent & 74 per cent 
^depending on the. nature of their total 
activities.

(d) and (e). The question whether 
the general F.E.R.A. regulations should 
be applied to the drug industry is 
oinder the separate examination of the 
Government and decisions on all cases 
covered by Section 29 of Foreign 
Exchange Regulation Act have been 
held in abeyance till a firal decision 
is taken by Government on Hathi 
‘Committee Recommendations.
Note: Information for parts (a) to

(e) in respect of other Chemi-
cal Industries is being collected 
and will be laid on the Table 
of the House.

Dieselisation of Railway Engine*
3739. SHRI SAMAR GUHA: Will

the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that the 
Planning Commission is advising the

S. Type of Loco 
No.

(d) Normally, diesel traction is not 
utilised on electrified sections ex-
cepting to comply with marginal ope-
rating expediency or in the case of 
unforeseen operating developments. 
In so far as fuel costs are concerned, 
no separate accountal for such ope-
ration of diesel locomotives is main-
tained.

(e) and (f). Steam traction is being 
progressively replaced by diesel and

>r,tric traction to contain the heavy

Railway authority to intensify the 
programme of dtaeliiation of railway
engines than electrification of rail-
way tractions;

(b) if so, the rationale behind such 
policy advanced by the Planning 
Commission;

(c) comparative costs of manufac-
ture of (i) diesel engine, and (ii) 
electric engine, and (Hi) steam 
engine;

(d) facts about use of diesel engines 
in electrified railway tractions during 
last one year and the cost of diesel 
oil consumed for the purpose;

(e) v/hether any study has been 
made re. replacement of steam and 
diesel eng'nss by electric engines; 
and

(f) if so, facts thereabout?

THE MINISTER OF STATE IN 
THE MINISTER OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(c) Cost of manufacture as per the 
latest batch cost reports.

Period of Mfg. Cost
(in lakhs of Rs.)

. Jan. 76-May 77 42*34
• 4/74 to 9/76 23*46
• 8/75 to 2/77 29*43
. 8/76 to 7/77 58-32
. 12/71 7* 6j

investment that would otherwise be 
necessary in line capacity works due 
to lower average speed and hauling 
capacity of steam locomotives. Die-
sel traction is used on heavy density 
routes and important services. On 
still heavier density routes where 
savings in direct operating expenses 
can justify the heavy initial capital 
investment for electrification, electri-
fication is being progressed. Railway 
traction policy aims at keeping the
diesel/electric traction-mix, as near

1. BG Diesel ( W D M 2 ) ............................................
2. MG Diesel (YDM 4) . . . .
3. NG Diesel (ZDM 3 ) .............................................
4. BG AC/DC Elec. Loco. . . . . .
5. Steam Engine (YG Ix)co) Prod iction stopped in 1971-72
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optimal as possible. Each proposal 
is subjected to detailed cost-beneflt 
study before fraction investment deci-
sions are taken.

Survey for Deposits of Hydro- 
Carbon

3740. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND  
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether the Government has 
made any survey regarding potential 
deposits of hydro-carbons in various 
regions called “in-shore” and “off-
shore” in and along the coastal water 
ox West Bengal;

(b) if so, details about the broad 
findings of the nature, amount and 
probable location of such potential 
hydro-carbon deposits;

(c) facts about the plan and pro-
gramme of exploration of such hydro-
carbon deposits, including time sche-
dule for their execution;

(d) facts about the works for ex-
ploration of hydro-carbons already 
undertaken in and along the coastal 
water of West Bengal and the pros-
pects thereabout; and

(e) the facts about the map of 
hydro-carbon deposits, in regard to 
probable nature, location and amount 
of potential deposits of hydro-carbon 
in other parts of India and along the 
coastal waters?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (d). Seismic survey was 
carried out by Carlsberg India Group 
of USA in the offshore area of the 
coast of West Bengal and 6y StanV^c 
and ONGC in the on-shore\ area or 
West Bengal. \ )

Two wells were drilled py Carl^- 
berg India Group in the offsnbsejf'ea 
but both proved dry. In the wells 
drilled so far on the onshore area, no 
commercial hydrocarbon deposits have 
been discovered.

At present deep drilling at two on-
shore locations, one near Galsi and

another near Diamond Harbour, is in 
progress. Field survey work, geological 
and seismic, is also being continued. 
Deep drilling at a location near Deba- 
gram is also proposed to be taken up.

(e) Till now, commercial deposits 
of hydrocarbons have been establish-
ed in Cambay Basin in Gujarat, Bra- 
hamputra Valley in Upper Assam iu 
the onshore area and in Bombay High 
and Bassein fields in the offshore 
area. Extensive surveys and explo-
ratory drilling work is being carried 
out in both onshore and offshore areas 
based on geological priorities. No 
other commercial discoveries of hy-
drocarbons have been made so far.
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% farfwr n̂jff ̂ r iT̂IAIdl 

t>  I  rTTf̂i ̂  !P?% !rf£RiRt 
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Proposal to ran a  Dlrtot Train from 
Jabalpur to Nagpur via Chhindwara

3744: SHRI SUKHENDRA SINGH: 
W ill the Minister of RAILW AYS be 
plcasfd to state:

(a) whether it is a fact that due to 
the absence of direct last trains, 
passengers going from Jabalpur to 
Nagpur via Chhindwara have to face 
great hardship with the result that 
most of the travelling public is com-
pelled to take to road transport;

(b ) whether any estimate of the 
financial loss thus suffered by the 
Railways has been assessed; and if so, 
the annual average thereof; and

(c) whether Government has 
considered any proposal t0 introduce 
a direct diesel-run fast train from 
Jabalpur to Nagpur via Chhindwara 
to provide relief to the travelling 
public?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) and (b). 
No 1/2 Jabalpur-Gondia (Narrow 
Gauge) Satpura Express provides 
connection with 1/2 (Board Gauge) 
Bombay-Hawrah Mail at Gondia pro-
viding a very fast service between 
Jabalpur and Nagpur. For the 
passengers on Nainpur-Chhindwara- 
Nagpur section 2 pairs of trains in-
cluding 1 pair providing an overnight 

- service is already available.

(c) No.
Loss by Sindri and Nangal Fertilizers 

' plants
3745. SHRI SUKHENDRA SINGH: 

W ill the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI* 
ZERS be pleased to state:

(a) whether the Sindri and the 
Nangal Fertilizers Plants have gone 
into loss due to which agriculturists

' are not getting the fertilizers at 
cheaper rates; and

(b) if so, the steps Government 
propose to take to make up the said 
loss and increase the production of 
fertilizers and bring down their 
prices?

I THE MINISTRY OF STATE IN 
| THE MINISTRY OF PETROLEUM

AND CHEMICALS AND FERTILI-
ZERS (SHRi JANESHWAR MISHRA:
(a) While the Sindri unit of Fertili-
zer Corporation of India has incurred 
losses on account of unremunerative 
prices for its products and also low 
production due to the old and ageing 
condition of the plants, the Nangal 
unit of Fertilizers Corporation of 
India has not suffered losses during
1976-77. The losses incurred by the 
Sindri unit do not have any effect on 
the prices of fertilizers.

(b) With effect from the 1st Nov-
ember, 1977, the Government have in-
troduced a scheme of individual re-
tention price f°r the units in the 
nitrogenous fertilizer industry which 
assures the units a reasonable post 
tax profit of 12 per cent of the net 
worth at a high capacity utilisation 
of 80 per cent and based on standard 
norms of consumption of raw mater-
ials and utilities. This scheme would 
help Sindri and other losing fertili-
zers units to improve their financial 
position. The prices of fertilizers 
hape not been increased after the in-
troduction of retention prices; on the 
other hand, the price of urea, which 
is the major nitrogenous fertilizer has 
been reduced by Rs. 100 per tonne 
with effect from 12th October, 1977. 
Schemes of renovation-modemisation 
are under implementation to put the 
Sindri unit of F.C.I. on a sound foot-
ing. It is also the constant endeavour 
of Government to maximise over all 
capacity utilisation of fertilizer units 
by measures such as setting up of 
captive power generation units to 
ensure stable power supply, debottle-
necking, renewals etc. with a view 
to augment indigenous production and 
reduce costs.
Proposal for a Uniform Civil Code for 

Citizens
3746. PROF. P. G. MAVALANKAR: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state:

(a) whether Government are 
actively considering the proposals for 
a uniform civil code for all citizens 
of the country irrespective of thiir 
caste, creed, religion; and
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(b ) if so,, broad details thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
NARSINGH YAD AV ): (a) Govern-
ment has no such proposal under con-
sideration.

(b ) Does not arise.

N*w Railway Line between Kapad- 
wanaj and Modasa

3747. PROF. P. G. M AVALANKAR: 
W ill the Minister of RAILW AYS be 
pleased to state:

(a) whether any progress has been 
made in the matter of proposals for 
construction of the new railway line 
—Kapadwanaj to Modasa in Gujarat;

(b) if so, broad details thereof; and

(c) if not, reasons for the delay in 
the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) to (c). 
The project is being considered for 
inclusion in the Rolling Plan of Rail-
ways which is yet to be finalised.
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f̂rcrr »rcff 7 5 $rfgfw

frfanrt wt srr ^  i I
?r«T fa*TTiff it ^3^ r^ rw i 

^ufr ftfara i ?ftr ^ r r  fwwr 

80 srf^TcT fd^m t «T̂ t,af?r % st^t 
tqrt r̂Rfr | i ^Tgr fa^mr ir 20

afd5Td frfaTRTt Xfft % 3KT

irrt 3rmV 1 1
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s t t t r r *3
^  % ftn? VTTTrf TfT $ I

wrrra farftr ft 5?Tft

»T* Tftpr>T % v *N t ^

3 750. gVR * * *  «P®arTtr :
•Hi'i H<al SVil'l f t  fWT 

fa

( t ) STRlcT fc*T% % ^ T R  ^feFl 

% foeift jfNrft ft

f j i f t  *t*T «r ;

( g -) s^rft ft far^ft f t

T̂*T cTT* oTTTO' £f f̂ HTT WT | sftT 

f e R  ^'T ?T*fr 3FTR- T? f^HTT

3it r t  3T*Ft |; sftr

(*r) *'4<if<^‘ 'FT r̂rq- q-r
«(Nff %ft % f T̂T tl f.'hi < TT wm cm4- 

T ifr  ^  |  ?

TOW? f  TFTOT *Rft («ft fa *  

5 n rm »r) : (*0 ( i )  3rnn?*T *r -

w p r  sftr sn fa  fftw r %

SRHTcf SfN" % 3TC

JT̂ PTT ft f  s:Tft *1%/<yfe l 

ffrft *rft ^4^1 f?jff *ft f ’W —

415

( i i )  tw sn m p ff% f ^ ^ r f a ^ R f  

% STR" <t'^,il

dH^lfc r  ̂  «TT)
ft fjift * r f t ( * > * l  *rft
cKM̂ rf^ ff W fT  22

(n ) (i) XT* (*f) (i) ft % 
5RT faft nft a^-

xlTfafi W I  —  98
STfft cR> 'T M  *fft ■̂‘T*
xi'if^m f t  ft^n —  317

(ii) 3 m  (* )  (ii) ft ftsre

^  fair <fe*Hir{*fi
^Hq-r —  &

VWt rpS ^ faft «jft 5p#r
? r f^ f f  spt *rw r —  14

(*r) 37R (-4T) (ii) ft fonft  
14 ^r^rfrqt % Trm^rf o t 

^  g?TCtOT fa^T

3TT TfT | r 

q fc  t  +-JWK) 5R5TRH *ffT SPTfao
f^Rnrf % ^ ran rf % sRnrer s f r w  i 

7Tfr«Fr zrrfWrTT ^  eft s j t t

(w) (i) ft fognr ^ 3 1 7  
% ^ n w f  q r  Trwr-cftcff % stto tt  <t to
Pq-qi< [Will 'Jtl^ll I

f ^ r  «n>ft % P w  w tr  

^ r  ^ «ft  fcrfa* % fr ^ r

3 751. «ft fB«r VOTit: :
ir^t ?r? ^ tt t̂ ^ t  frqr ^.t^r

%

(fr ) w  w r  5f«sr»r t^rt ft 
f ^ r  ^ « ft  M q ^ ff  ?ftr sruft

% fq?^ t  fr^RT q f f  ^  w i t  %er^t

I ;  t̂i
( 13) f W  T3ff f t  *R% t:

f̂ flT f i<■+1<. >̂T KTf̂ -iJ ft T̂T ^l4qi^t 

f r  srecrnr | ?

^TRSTFTO ft TTWftsft («ft ftwr 

?nTm»T ) : (^) T̂9T: 237 !Th
11.

( * j )  »> ft  fa fq+ i %■ ir^ - 

f ^ r f  ^rw t t o  (% w  fsnTFT ft

TTV-^’Tf^ <a H i F T R ) ^ ^ 4  <T f̂t

% ^ t  <Kt5T% »T^

5TTff | I 9PST f W t  ?«TR ffhft W f  

f  $  ?TT# I  5ft T5T #^T 5Tpft»flf f

irrssnT I n r t  ^rnt 1 1 ^ r ,  f^rrsr
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q sj 5pt ST 5TTT
^  *fcft t  t  ^

5̂ irfinRT f w  =̂rr̂ ff f t  *nr 

3TT ^RRTT ^  I

fwflT»fif *f ^aftftrf'refr 

wt r̂*ft frfaprr sfft % g r fa*rPT 

% so srftr?Rr ^ r  frfcref T«fr$?fa 
sttt n f t  ^rRfr £ i 

if 20 srfarrar P'f«R!«rr tfteft *r?ff sT?r
UTrft £ I

FT frfanff '̂r ^^TTT *TT;7 % 

ii^PT ^ T  IT3mR jrTT  WTfT^T  ̂ 1|T 

T $  | I

*T5tT S ltYT*ttr*o 'fto ir9*ft«<*N f

3752. Tro n w t  ^ (rm »rq tT * r : 

^WT <W  TffPOT fftT 3 * T*

*nft*T£ * 3 T ^  yqT ^ r f q > :

(*f )  im  u f | f r  wzr * ^ r
%  *FtfT f jR f  ?f\T if,

^*r?r: so.oootftr 30,000 if 
srfsnrr w m r  f ,  t ^ o  ito  jf*r wit
fr’-M lI qft jTRfl- t ,  3R ftp x m t
if 3rcffwrwr% frrsflrsftT

•g^-frfNFff *r w  *hr ^  ^cerr# 

qft *rr T?rr |; ?fk

(jsr) wt̂ : if wwn: ^r

^rTfcw r a m  Tffrtrc uftr 

iam tii f  T h w a rt («ft  3 i* m  fa»r) :

*TE3T q-^?T if £t TT5JT

Jf wt ^  Ir **rrc f  fa ro t *r -

SW T 5 0,000 % wfspp t  :3Fft 

TO ^ t ?P5TT̂  !Tff 3TTrfr ^ I

( v )  ar?r ^ r t fw r  (q^o 

»«fto3fto) ^ w n s E R r r q r

f ’T I*WT f o m  * f  «rwt *  

farf^T ?Tcff Ê TPT if TO tfTT grnrT
3TT T^T| I

( i )  f fr ^ r  * t  ^^T if?r^ , *r«rnr-
T̂Ttr |

( i i)  *n*nf T t s f f i r  I rw .^ n r^
fn^cn 1 ;

( i i i)  g rfsr r/g fira n rc*  q fr-
“T̂ T %■ T̂TSTT Kt q̂̂ T«ST5T J

( iv )  fa ir r  r d'T^TT r̂r ^pgr- 
?r*r ^fq'-ftTr

(V ) WTiTf it ^ ^ T W T  1

Attack on Students at Ghaziabad 
Railway Station

3753. SHRI PRASANNBHAI 
MEHTA:

SHRI MRITYUNJAY PRA-
SAD:

Will the Minister of RAILW AYS 
be pleased to state:

(a) whether it is a fact that fifty 
students who were travelling in a 
train from Delhi to Calcutta weite 
beaten at Ghaziabad Station on 
November, 1977;

(b ) if so, the main details of the 
accident;

(c) the action taken against the 
culprits;

(d) what steps are being taken to 
give full protection to th& passengers 
in trains;

(e ) the number of times during 
the current year -where the passen-
gers were either robbed or beaten by 
the anti-social elements; and

(f )  steps being taken to check these 
elements and give protection to the 
passengers?

THE MINISTER OF STATE IN 
THE MINISTRY JOF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.
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(b ) and (c). On 5th Novembe, 
1977 about 50 students including 12 
girls were travelling by 40 Dn. Janta 
Express from Delhi to Howrah. They 
had reserved seats. Some milkmen 
boarded the train at Delhi and occu-
pied some of their reserved seats 
which was objected to by the 
students. This resulted in alterca-
tion and subsequently, when the 
train reached Maripat Station about
10 Km from Ghaziabad, the mil- 
men threw stones on the stu-
dents and beat them up. 19 persons 
of the party were injured. A  crime 
case number 282, under Section No. 
354, 323 IPC and 120 IRA was regis-
tered at Government Railway Police 
Station, Aligarh on a written comp-
laint by one of the members of the 
party.

(d) All night trains were being es-
corted by the Government Railway 
Police and Railway Protection Force 
Guards.

(e) No case of passengers being rob-
bed cr being beaten by anti-social 
elements has been reported during 
the current year in this section.

(f) All night trains are being es-
corted by the Government Railway 
Police/Railway Protection Force 
Guards.

Expansion of Oil Refineries in Gujarat

3754. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether the present Govern-
ment has taken the decision to expand 
the present oil refineries in the State 
of Gujarat;

(b) if so, whether the ONGC has 
also decided to conduct the research 
of oil in the State on a very large 
scale;

(c) if not, the reasons for the same; 
and

(d) what are the new areas on* 
which the survey will toe conducted 
for oil exploration in the State?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR' 
MISHRA): (a) The decision to ex-
pand the capacity of Gujarat Re-
finery by three million tonnes per an-
num was taken by the Government in 
August, 1973. This project is now 
under implementation and is expected 
to be mechanically completed by 
March, 1978.

(b) Oil exploration in Gujarat is »  
continuing programme and has been 
going on since long.

(c) Does not arise.

(d) The ONGC is conducting explo*- 
ration for oil in Gujarat since 1958. 
At present the ONGC is drilling at 2 
new places in Gujarat namely Wara- 
sen, Sarbhan and Matar. Besides the 
ONGC has released 16 more new loca-
tions for exploratory drilling in Guja-
rat in future. Out of these 16 new 
places, drilling at three places name-
ly Walner, Piswad and Dahej will also 
be taken up during the remaining part 
of the current year.

Mileage Allowance for Guards of 
Goods Trains

3755. SHRI SUBHASH AHUJA: Will 
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether mileage allowance is 
the only salary of the Guards of 
goods trains arid whether its percen-
tage, which was taken at 100 in 1964,. 
has been reduced to 45 in 1973 and if 
so, the reasons therefor;

(b) whether Government pitopose 
to appoint a Commission to review 
the salary of Guards; and

(c) if so, whether representatives 
of All India Guards* Council would 
also be included therein?
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THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No.

(b) and c). The scales of pay of 
Guards as recommended by the 3ri 
Pay Commission have already been 
reviewed by the Government after 
receiving the report of the Anomalies 
Committee. The scale of pay of 
Guards Grade ‘C’ has been improved 
from Rs. 290—480 to Rs. 290—530. A 
new scale of Rs. 425— 640 has been 
introduced above the scale of Rs. 425— 
BOO for Guards running Mail and Ex 
press trains with the designation as 
Guards, Special Grade.

3756. *ft g>TT$ ?Tr{HTT : W T

q-=ft TfT 3'TTH- #  'FT! fa  :

(w:) W f q rrrr fW i -t sft

cTtfTTT TT nff f t  SfHt

f  ;

(^ )  *PTT *T1Tf f^Trr

ifrpT f ;

(*r) wm ^ r f  itstrtt s m t

rffa f^T tT  ̂WT *T ^TfT 
TFT TT t t w t  | ?

-̂ ITTOOT ) : (*p) ffaJT *FT ,̂ FJ5PT

t t f j t , »rri srrfe 3% T<NTfr
*ft ® jt  % «r i

t r R  ?JT*ft»T f z m f w t  % 

O T P i ,  q f  fa^T »PTT fa

:# T  % fa? qiw ^TRT
tt&  qT?§ if
TT̂ ftZT % j%ir qtfr

JFtr^rf^Tt fft ®TST 'Tff 

T̂T F̂TrTT I qT^ ~<NTfwf
TTsfhi *K+J¥| *TI% fen qrm Wr̂TTT 

ftrTT |  IT*. s rfa ft^

^ cTItT HPT%, ift fa  STFT 5T % l |

*pt t  f t m $ ,  ^ n rt «rf^ f?r ^nrfr | 1
erfa 'ifa  srf f tn rw
VJNrfT^f ?nr tftfaw | fspr^r tcrr
750 <pj;| I

(w ) ^ fa  ’Tq-ffr Trrffiff % faRTfcT 

ITPT *ri ff^T, f|-E)TTW: *?Tpr % STF<T 

ft?r s ftr f«nr?ft fa rfa  rr̂ rr *tpt
i % ST̂ RTIT f t  -qHdl If I

W  vrz *n i, ^ft f a  ^  *Trfa*fr

qT w r  ?„ fa=r?fw ^ ret %
5TTOTT n ff fp ^  sffr
q,?%-5rRfr-Tf5r-5Ti?ft w. ?rrarR q r 
spnr ^,~ri | ! gr?r t t  f̂r 

OTPT T'lT 3TRTT I  fa  rR: 

fr  sr.Tf-^nrr faFPTfr % ^rTT^ t̂pt- 
W T  =rr rfrirwf ?fiT 5r?^T5r %r

^ q ^ f ^ r^ rr n ff fa q r r̂n=rT i

(>T) 3ft f t  I 3cPTT̂ T %
?FW<FT TffPT ^ JT^Tf77ff W7T 5THT cT̂ T

q r rfhr r̂r ^ tt $ fa^ff
% % q i r ^ m  % f  t?n ^rffrr i

*WRJT fw fe t l

3 7 5 7 . «ft gwm mfpn :
*fwt *Tf r̂TFT €r frqT ^  fa  :

( j t ) f in  q.'T
% q'^FT it ( T̂TTFrr)

qT TTsp ^fa^r ^rnrt^r ’j m h

fajfTT t ;  m x

(» i) ft, rfr q^ ?rq: ?

^  4oHrm M TT«I H?5ft (sft flW  
5TT0W«T ) : (T )  !«At  (>ff). *T5fTT- 

3T ^rf^T ? c tft *rr iriw t ffa^r 
% % r^r ^t
ST̂ I i-Ĥ T gTTT ^t 5TT T ft  ̂ ?ftT
^rnr ^rr f t  snff q r  w  ̂ t t

it  fa q i s n w  I



1 89 Written Answers AGRAHAYANA 22, 1899 (SA K A ) Written Answers 190

Railway Station Porters’ Cooperative 
Labour Contract Society Ltd. 

Allahabad

3758. SHRI SUBHASH AHUJA: 
SHRI SHIV SAMP ATI ?.AM:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the Railway Station 
Porters’ Cooperative Labour Contract 
Society Ltd. Allahabad, obtained ex-
press sanction from the competent 
Railway Authorities for employing re-
tired Statistical Officer, Northern Rail-
way, as their so-called Adviser;

(b) whether there is prohibition 
against employment of retired Rail-
way Officers in the Agreement signed 
by the Society;

(c ) whether employment of retired 
Statistical Officer was/is in specific 
breach of terms of the contract en-
tered by the Society with the Nor-
thern Railway Administration in 
Delhi, Moradabad and Allahabad Divi-
sion; and

(d) if so, what action is being taken 
against the Society for breach of 
terms and conditions of contract?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No.

(b) Retired Railway employees of 
good reputation can be associated 
with the Co-operative Society with 
the approval of the Railway Adminis-
tration and the Co-operative Society.

(c) and (d). 
tigation.

This is under inves-

Set up of Chemicals Based Industrial 
Projects in West Bengal

3759. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILT 
ZERS be pleased to state:

(a) whether Government, of West 
Bengal has proposed that a number 
of chemical and chemical* based in-
dustrial projects should be set up in 
West Bengal;

(b) if so, what are the specific pro-
posals received by the Centre from 
the West Bengal Government: and

(c) action, if any being taken on 
the said proposals?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR 
MISHRA): (a) Yes, Sir.

(b) and (c). The details of the 
proposals received from Government 
of West Bengal and the Undertakings 
owned by it and the action taken nre 
given in the enclosed statement.

Statement

Name c f  the applicant. Product Action taken

3
1. G ovt, of West Bengal . Fertilizers from coal.

2. Govt, of West Bengal. . Drugs. .

Government of India will take a 
decision only after watching the 
performance of the two coal- 
based plants under construction 
at present in Andhra Pradesh &  
Orissa.

The question of establishing a new 
public sector unii for manufac-
ture of drugs or in the alterna-
tive expanding ihe facilities 
available in the nationalised 
undertaking o f M/s. Smith 
Stanistrcet and Company Ltd. 
and integrating with facilities 
of such other units as may come 
under Government’s control 
will be examined in due
course.
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i a 3

3. West Bengal Industrial Olefines like ethyline, propylene A  letter of intent has been issued.
Development Corporation etc.

4. West Bengal Industrial Polyester staple fibre A decision will be taken shortly.
Development Corporation.

5. Durgapur Chemicab Ltd. Coal-tar based chemicals. A  letter of intent has been issued..

6. W est Bengal Pharmaceu- Certain chemicab like 8 hydroxy A letter of intent has been issued,
tical and Phyto Chemical quinoline, hydrazine hydrate
Development Corporation etc.
Limited.

Tender for Levelling Area at Drilling
Site No. 6, Jawalamukhi

3760. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a ) whether on 18th July, 1977, 
ONGC, Civil Construction Branch, 
Jawalamukhi had invited tender 
for levelling the area at drilling site 
No. 6 on Sapri Khundian Road. Jawa-
lamukhi;

(b) if so, the particulars of the 
parties submitting tenders;

(c) the rates quoted by each party;

(d) whether the lowest tenderer 
was not given the contract; and

(e) if so, on what grounds?

THE MINISTER OF STATE IN  
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR 
MISHRA): (a) The tenders were
invited by ONGC on 1st July, 1977 
and opened on 18th July, 1977.

(b) to (e ). The facts are being exa-
mined and will be laid before the 
House.

wftnsirt

3761. :

w  1 ^  *T5ft q?t I

f *  :

( ^ )  ^TT if
<n: 5 ® ’Erfanft t t

IfbRVT WTWW 

% % ?T<TT I  ;

(sr) s fe  f[T, ?ft 3#

| sfVT

( i i )  ?T̂T <rfta: 5TPTFT % *TTEZPT

ft SR cPF ?T *TT?t % WT >̂TT®r

I ;  ^

(q-) 5T>F %TTT STraffr %

JTTttm *r *ref q?T qr 

^rm r ?

) : (* f )  (^r) .  sft 1

fcidTir 1 1

( t̂ ) sftr (^ r ). f a w f  % st^ pic t  

f^ZTfWrpff % if *tl«A*T

Sfft 1 w  T̂rTT | I Wrff f’T’TTf

jfft grf?cm' ^  wtr / smfta- 

STTT 5IT<=cT *T 1̂% % T̂T̂ T,

f?rcfaw t̂ t e t r  q r  jrfa^ iPw f

% xTipt  % if v r t^ r f fkwrTTEft̂ T
1 1 ^ ^ n ft  q ^ q r  fim frRrfk^Rr’it 

%fHTT iTTrrftn 

f W  rn irn  1
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>̂T

msrir <rc *r t  *ran

1 2 3

1. T rn rm 1- 12-73

2. TT^FTT 19-4 -76

3. fF T T ^  ‘tfTRrft^ ' 18-9-75

4. <tTw (*1 8 -10 -76

5. s t r - 't r  v i  s iftm ft 9 -7 -7 4

.. 3rfrc5 iR*fsrR jrfk^rfr 

( q f r ^ r r  ? R *yH  )

20 -2 -73

7. "tt fgrfsr g^rr^n: (?*r 

'TTtffTBIT f r̂fH *r?nf^K+T4 

WK 7fT 1 )

2 -1 -7  4

8. 37 fk^RT, TTWWT 1-4-76

9. fq^snF, THnrm 1-5-7  5

1 0. tffPTP faltST^ , 5I^[ 1 -8-7  5

11. fM fa spw srfy^nrf ( ^ t r t )  

(sTrom) ar*^

2 9—4—75

12. f^ f r  5rfsrc>rfr 3—(J—76

13. sreiraa, ar'ii' % 5—5—7 7

14. ( f t f  T7 rTr

*nrfTR' w:t?t f .)

15. ^ T f t  «ftr * iw

r® *•( f

2985 LS—7.
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WWRT f t #  % t fT R  M l  Wtftn 
f>T

3762. *WW :
spn fafa, ?um w Vt  *b *r V <rro j t^V

*lf SRTFt fTT ^  fa  :

( ^ )  fafa ?rnr>T^^n w f r fw r  

^  srtr ^ r %  w r -^ n  <mm ^  j

( « )  4JNM farfa  % 7VTR cFTTt̂

*nr % «i î . if stp t^ t ^ t  w  i

sjftran- T ft  *ft; ?fk

( * r )  5RT STFTPT %  S ^ F T t  % 
T T  < jft rTCf w f a  f w  «TT 

mP} f t ,  5ft W l  * I f  f%TT ri)|i|-  

*PRT «n ?

fafa, wrra i f k v « s R t v m  *rar*ra 

qf TTOT Heft (sft m **) : (w:) 

f a f t r  srrct*r ¥ t  w f t f * r a T  r t f t  cP^r 
% | f% vtrtt % -jrrfT ’ir ^ t
tl <,«i <r. «d  ^*T ^  5 F V  %5TT % sft
fw fsr ? m r > ff ^ t  s * r m T  ^ t  |  i 
fsrfsr sTRrhr % sre rre  ̂ 7  0 f r 'f t ?  
srcrpr ^?t |  w h  ^ r  %  W i f  

ft n J F T  s r t  ^ r r  f w f o c r  ^ t  
^TT ^ F t  |  I 5 3 %  'p TftfW cT f ^ T T T q  
f t r w t  ^rr = p jft * f ^  f ^ q  i t  f a i n  

, *TOT I  I

(<3) W R > T  ^  5 T T W  V TH t^r f^ S T R  
^ t  T*RT if 3>tf 'Jjfa^Y ?RT ?Tft nft

t  I

(*r) *t w> t ^ t , st nt t t  spmte 

f t f « n r t  %  snspsr i t ,  ^ t f  f r o  H f t  «rr i 
^rnfr^ % % ^ t  ^rnff % ^Rrr
?TT^rTT 5fTT^Tf ^F3RET ^Tft |  sft FT 
W t  <T5 < K  ?T T f  It f t r  sjcpft | f o w  

if i

1-9-1977 % 31-8-1980 <TC 
% fHqr ftrftj wwt*I %

fawTOsJ ftratr

1. *Tf ^r% % f^rr f%

*mi& * $rwn=m sr*n?ft wftfaicr *rt*ff
% SFT^ f t  sftT isq- % o c* ^

( ? )  r*T 5TTUR UTrT f%3FcT TT
srf^r^r a«n^ st% f%cs

n rn rif^  sfk

fT?r ^rfftT, iTTHFff % ?ff5T

^fk f^r.mwr % f^ T ^ :

fT> gfHfs^rT SPT̂  %

% f^FW *PTFft ^TRT
Trnrm f̂r tftsr fwr^T sfk

ir 5P*ft 5FT% % fwrr ;

( J? ) rnpft^t ^Tfrf^ft 5tk 
f%5TH+'TU JT^cWt^t T̂IT5fTT% 
5)*k T̂lTTVr % -jfiq-

#  srf^zn *p^t % f r̂rr, 

fsT*T% fw. Wf 3TEtr % ^7 if 

Hft %

JTTSĴ  % *TCT if ?Tq

(T[) fqr̂ T JT̂ TPT̂  % 3^5)5 3«ft 

^f'Mifr % ?rRt if ^!JR 
% f îi * ,

srsnsq- ^T^ft spTt ^nftsir
TfRT I

2. TT^T ^ t  'ftfrT % f ^ f r  5|^f

WTFT it Tg?T ftT, cfcTlfR' M a if t  

JFt^rt^^T^T rT«TT g?JR % W U t 
% gSTR ^TT tffc rr% f^ffFff ?T vft 
gSTfeT rfr^t W>\

^T% % f̂ HT =MÎ Vi4+ f t  rT4T
sift SH-cn̂ Hl if ^TrT 3̂f Wff %t STTO
+ <H1 I
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3. fli'M.rii. *rfew %
“PT 5 t̂t5T®T ^TTT p3RT% 

fa  ^ rf  ^TT^T 3RPTT T̂T ?T% '3d<frt

faTHem ff, ^fersreTmf s rk  snrfaw1 o
^ left ^  fa*TT ITT ^T% I

4 . fafsr srh wnfa+ srsmrr
% fafft 5RT 7T jft

f a ? fw  fa n  3THT, SRTT ?rK

5TT% fsRTT P f R  ^rTPTT I

Tre<TT?fhT «rfa<fi * t  «rra *r faFwr % 

w*ifa»T

37 63. :

w t  firfa, jj iw  wtx vPTfft vnj #sft

^  <^dl% ^ t  fM I fa  'T'TITT if 5FTfrT,

1977 %?TfcnT*MTf if TlG0S5far
*rf^*rr % ? p % r  if if f f t  ^ 1%  

k i n  % 3T̂ r <tt w r  f a w  % jt  w r  

«rr sftr wrer ^tt+i < fa s  snrrT
faqTfaRT 7ft | ?

fafti, arw *ftr **«rct *m  *rat

(«ft 5TTf-rT )  : 1. ^TTST %

fsRTt̂ JT 'FIT if cTR'faj 22 sm?cf % 

26 SPTCeT, 1977 ^  STRtfild TF̂ T-

ws?fhT fafsr jffsnrf spy % * m
£  sm sR if ft% fa<7*? £  >T9̂

*rram  #  ^ r f  | f  «ft 1

2. if fafa Trf^qf % ^rm
srerrenr if wz% |tt f^p:^ %■ ^  

if srq^ *rfft ^ r t f *  &r*=r tft 1 q f  

g îFTr t^ft  ̂ hthht ^ft*ft

*nft T B ^ ^ fh r  *£t srasrrf m  

«t*HI T f  TfT I  I ^ girf qr

HfiRr *r fa  w  s^ fe t ir fa^xnmw 
sffc 3^  vriwrf zf7% q r e m d i 

^  1 sh*It *Tf firm fa  ef

^  ^rnr ^ * r  fanw arnr ^rrf^st

q r  srhc *  sm* s r k  ftrcr# farfer 

% mft^T *T*ft adS R R f^ iH  vftHFITftN
^F’TT'T f^eTT ^  I

3. fw^n<n¥t v r w
TT f^S(TT ^  T O  w t w  ^T% 

!FT^ V R ”ft % >H«nra <T I % 

f is  ^n?»r % |, snrfeT, w <ra  %
^1% *T̂  <T̂  cTThfit T̂ fa?«(»Mii)

f«i^r<ui ' j r f a ^ r a T ;  

? r f^ m % '>iMi^ai

% srfsr  ̂ if «fNf ^ r  
sanmvnff spt ? m  if s trt ; frtr 

fw nff ^eff | f f a ^  g»Mf< l̂4
?T5m % ^TT'JT ^ R T  J T ^ ir^ R t>0
?tIt  o4H<ti q^n% t t  «Md*ftC\
^ f iw r  % 3?r ^ q ^ m  % ^t t o t  5ft 

^nrnr % f^nrW % Hĥ  v n -  

w p  ft^  |, ^nrr^Rff t t  «p»ft ^ f t  

«rRt <T??n | sfk w #  w p h

Jfntr f t ^ r f t  1

4. firftr hT ^ T  ^ st f̂ t t  %
^ fiK  ^rnR 1 qfa ?ntfVTfr

5ppt q r ft 't '  1 <i 41 ^ftr cm«i41
qrnrw, o^nt* ?t ^ q ^ u  ^ t r t

^rnt eft ^^if HTRT^m if 'rg^t % 5# 
ft r ^ K l  F̂t *rnr<r ^ t wtttt 
ftdt 1 1 ®tt m i snrraf ^  fafN1

Mp^nff irTT fW FTT 5TT H^rTT |  
sfk  irnfi<T̂  ^RT^fT m  gSRTft 

^TRT T̂T 53̂ cTT | rT«ir JTf «ft ^Tft^reT 

f*t>4F 5IT I ^  f a  iif^PTW  % 5T% ̂ V3
fHt-MWcTT «TJft T| I

5. sTk srfgcp ri(ifi|+ siftnpRt

f5RW?r rr̂ T ?mcr fT e^eTT
^ fa 5̂  T̂f 'dS '̂td '3'TFT fWT

^  11 m r srtr

if ?I^F ^TPTTaWf fa^far % 5TT
if fT% mwt 5 ^ f f ^ t W ^ t ^ T  pR^TT 
*Tg?R- ^ IU , <.<sl̂  ^  %< iqwM'T>ei 1 ^ t

?rtf sm*r ^  T’aRi ftm  1 f ^ r
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sireTH'jtf % Trf^rfop faftr

eNfiifgsrR: w m r

jft ?T^ft ^ f^ J  SIWRT’T

% f^tr TTT^k  Wk ^ r « R T
€t snrt «N '^ + d i | i fsnr 
fo fW  ^nrnft % "RTT
% ^t *̂1*1, 1̂41 MM <-16(1 f'Sl'I't'l

Hfl l̂ < *T̂ t ftcTT ST*TT7Tfy=F

^rr% % j ubh t  % ^

? f e  **t SfT-TT̂  ^  mqTHHai 

^ i («i<ih ^*r faftr

*F5Ftft vnff ?ftfj fnMdî  % +i^ 

if nmrr^mf srk irftwi tfr *rf*pfrc\

’ T ^ T ’T t  •

6. TP^TT5T % fa fm  WFff if 

V*  *w «tt s f r r h w i t  %

irfa faftrer s r f^ r r  t t  wfsm

f^TT in% <tt, fafa *ff$nfr ^ ^  

f e n  f f  f*r % far*

^SRTrinF i(W.«ti1'li ^T ^  ^rT 3TfSR>
Q I ^T%  Tn^Tf^fhr ?lf-q«)Ht4 *T 

?RTrsr f^TT f% T T ^ T ^ T

WT9TT t t  ^rnmxt t̂ “F5T 'T' <“h ?flT 

JJTŜ m ^  aT f̂«TT<o
ST7% ??T ^T mtpn  ^7T %

OlT^T ir ^R it Hfnr^T TT I 

§*T SI+T7 if ^T

W^TT % *T*^T if W&* if

yTT^n ip

s h u t srrf £m ®rr f w r
q fr TITT I

%rs *  wrnrrew  w* *mfarT 
% «n^ *  w « n ^ r

3764. «i*t :
^tt farftr, wnra wfr vppft *ft*5 *f<ft 
zif? «MÎ I ^t ?>mI et>̂ <i f% t

(sp) WT tK +K  ^  MfiM*tt 

3 t TT ST̂ ST % vft»ff % iR3 if 
fHTHT^T Tt ^  f'MlfMd ^  ^  if 
SITqTt^JT STRT | ;

(sr) qf? ff, eft w  ’FSRJ if 
^ t f t  f ^ %  w t I ^ t t  gr̂ f t t  m

l i f t e r  5T ^7:% % SRT fT ^T  I ;  

(»T) irm% if ^tTT SR5T?TOFR
^rr «-4||q|<r)q tp Ofqj fq^rT

I  ?

fatfa, ?mq wtprft

(« ft  VTTf̂ T T O  )  : ( ^ )  5ft f t  I

(^r) w  f^rq' TT 5T*ft I^RTT 

fo^T 3TT T$J I  I w  3TT if ^‘Tf
f^TT^T if ^  fTT nfdl«l %
faf*T5T Tf^lff 'R  HT*rai*n^^+ f^TTT 

'T'l’ll t̂<ll I

(n ) ftrfe, *rh:
T̂PT̂ fr ^FT w t  STTT f^ T  TT

-dn 1 sr̂ 9T % dc«M«t»r mo*< Tfgt ?T 
I^^K-lV+ivi ft>tT 3n% % ?rtr w t^t  

T O T  gPT TTHT H7=FTT ^t f̂ TST 

f^U. \jiM % T9WRT ̂ r l i 9^1 ^  *T5iT

■HcTT % terr^T, 19 7 6 if H+ <T3’ r̂ i‘31
«rr, f l̂Hif i»T3 if T̂ p
RTrfqTf fT7% ^ r  a^TTW f^ IT  «TT I 

'3^7 ’̂ ST̂q" qiai % HPT, ^T CP3’ if T̂̂
f<1 <gi 5STT IT̂  % «(K t r ^ T rMi Îftl-» » o

qfr i r a  ^  T̂Tfrcr ^t ttr

T̂T cT»1Tc1T 5FT ?t f  I

vdrtT SRW ^t eld’*lH’ tl <=t'f <
% if 5TcT >̂T 'de?iJsl f̂ vUT
| iTO  if ^Tf<TcT ^7% % SHR

*tt ^  ftir it fa^rrc ^  jgt | i

^i«r qr vit ,
3oTrfr 5^  wrfe v t f’T̂ rfwr

3765. «ft g^nr f?nw : 5PTT'
^  H^t «Tf 5fcTT% ^r f̂ TT fap :

(sp) ^ tTT ̂ r t  % 5TOTRTT

t o N w  % irt^ fffT  ^^I’T vx
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5*r ( * m  f m )  m ft % f^rcW %

f^rq farFfr u-KTfsr *rf

| ?rk ^rfr q r jnfsnn ^t »jf3sn3 s t c r  
;p77r ?pt Sr

^nr f%*t ^1133 ; *tkO

( * S )  W T  5 3  3  3 W F R
5f TT33 3^t ^T 333T ^

-srn̂ r §?rr |, 3fc ft, 3T 33 qr v rm x  

3TTT w r  v r w f t  » if  | ?

^ f l W W  it 7T»U *rat («ft fa *  

5rnnr>f) : ( ^ )  STTf3TfP$T ^13
t t  'pr % fwHTT

f;j sppr % 1977-78 % Pi*itul

+ 1 ^  it s#i i r*Ĥ1 *̂T f^TT 33T ^ ?ftT 
^ , * ^ 3 3 ^ 3 3 ^ 3 7  20,000/- 

^HTT *3  ̂ fft*TT I

3^ ?rtr 33fa 

t̂ ld'+ilM 3 ° 2-3 % ^T fetnK 
| I 1977-78 3 53 333 TK 

7 6 ,000/— w i t  f%3T i

( ^ )  siif-Jifijr 3 
tp* % f^ T R  3 i3  1970 % ft
«Tt jTT Tft I  I 53 33 53 *33 *Pt

3 Sfft ? t T̂t 3*?t t  3tT  3 f  't'lM f tCN °
Tft |  I

'Capacity of Fertilizer Factories l i  
Public Sector

3766. SHRI P. RAJAGOPAL 
NAIDU: W ill the Minister of PET-
ROLEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) the capacity of Fertil’.zer fac-
tories in the public sector; and

(b) the utilised capacity at present?

THE MINISTER OF STATE IN  
THE MINISTRY OF "PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). The installed capacity

and capacity utilisation in the public 
sector are given below:—

Installed Capacity utilisa-
capacity tion

(ooo tonnes) (%)

1976-77 April-
October,

1977

Nitrogen . 1543 69*5 58*0

Phosphate 337 68-3 70-4

Rest Room Facilities at Guntakal for 
T.T.Es.

3767. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of RA IL-
WAYS be pleased to state:

(a) whether there are rest room 
facilities at Guntakal for South Cen-
tral Railway T.T.Es. headquartered 
at Pakala when they work in Venka- 
tadri Express from Tirupati to Gun-
takal at after 11 hours of continuous 
duty; and

(b) if not, whether Government 
propose to provide adequate rest room 
facilities at Guntakal?

THE MINISTER OF STATE IN  
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN): (a) and (b). 
From October, 1977, the Travelling 
Ticket Examiners headquartered at 
Pakala work Venkatadri Express only 
from Tirupati upto ~ Dharmava- 
ram where adequate resting facilities 
are available fpr them. At Guntakal 
also, adequate rest room facilities are 
available for Travelling Ticket Exa-
miners.

New Railway Lines in Rajasthan

3768. SHRI S. S. SOMXNI: Will
the Minister of RAILWAYS be 
pleased to state:

(a) whether there was any propo-
sal under the consideration of Gov-
ernment to conduct an engineering
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and traffic survey for the construc-
tion of new railway lines in the State 
o f Rajasthan;

(b ) whether any approach has 
also been made by the Government 
o f Rajasthan also in this regard; and

(c) if so, the reaction of Central 
Government in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO NARAIN ): (a) to (c). 
Recommendations for construction of 
the following railway lines were re-
ceived from the Government of Raj-
asthan:

(i) Raisinghnagar-Anoopgarh- 
Chhattargarh-Bikaner-Kalayat-Pha- 
lodi (380 Kms).

(ii) Tanumangarh-Rawats»r-Sar- 
darshahar-Hatangarh-Fetehpur (200 
KmS\

(iii)~ tJhlifsaria-N'acifha-RBmgarh- 
Jaisalmer (400 Kms).

(iv ) Phalodi-Nachna (70 Kms).

A  survey for construction of a new 
metre gauge line from Bikaner to 
Chattargarh which will serve Rajas-
than canal area has been included in 
this Years’ Railway Budget. Another 
survey for a new metre gauge line 
from Faina to Nathdwara is in pro-
gress.

!WT Snffiw W  HWN JTTT

3769. :

3cTT% %  :

(^>) WT cT̂TT 5TTf>tdct> <I<| 
W rW  S77T *TrT 3-4 % ^TPT

^  js f f  spt%

I ;

(is) irfe  ft , eft crwwFtft szfYrr 
WT | ?

( ^ )  *f(T (*S). «TcT ^TT if,

srfc afrfi east

if  cHIT S T Tff^ F f a  STPfPT % m  
5ff y it J?fT

T̂T OTTWT f w  24 |TRt
gX^nnvr Sf f?ff Jpr

JPR 3TRt VST I 

CPC’s favour to Alien Company

3770. SHRI M. RAM GOPAL 
REDDY: Will the Minister of PET-
ROLEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether Governments atten-
tion has been drawn to the news item 
*CPCs favour to alien company’ pub-
lished in Economic Times of 12th 
November, 1977; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) Yes, Sir.

(b ) M/s. Wyeth Laboratories Ltd. 
Bombay, are the only producer of 
Prednisolone in the country. As their 
production of this bulk drug is in-
sufficient to meet the total Ifequire- 
ments of drug manufacturers in the 
country, this bulk drug is supplement-
ed by imports through State Chemi-
cals & Pharmaceuticals Corporation of 
India Ltd. (CPC). Since 1976-77, 
Prednisolone is canalised for imports 
through CPC.

For the year 1977-78, M/s. Wyeth 
Laboratories Ltd. had indicated their 
estimated production of Prednisolone 
at 1000 kgs. and a quantity of 750 kgs. 
of this bulk drug was planned for im-
port. However, due to some contami-
nation problem in their manufactur-
ing plant, the production of Predniso-
lone remained stopped in the unit of 
M/s. Wyeth from Mid May to end of
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September. In order to meet the re-
quirements of this bulk drug of 
those units who had been supplied

* Prednisolone^ by M/s. Wyeth during 
the year 1976, it was decided that CPC 
should release Prednisolone to such 
units to the extent of 40 per cent of 
the releases received by them during 
that year from M/s. Wyeth. M/s. 
Wyeth were also covered by this de-
cision because they had consumed Pre-
dnisolone from out of their own pro-
duction of this drug during the year 
1976 and thus were entitled to re-
lease of imported Prednisolone so as 
to maintain the production of their 
formulations which were previously 
available in the market. Till now, 
M/s. Wyeth have been released im-
ported Prednisolone by CPC to the 
extent of 26 per. cent of their 1976 
consumption of this drug. Their unit 
has resumed normal operations from 
October, 1977. M/s. Wyeth will con-
tinue to meet the requirements of 
units serviced by them in 1976-77 to 
the extent not serviced by CPC in
1977-78 on a pro-rata basis depending 
on their production.

% favff STTffop f a '  %

37 71. Entfa? :
JfqT ?WT T a m  qaf OTTV

3?t ?>wl <t> î f% ;

(sp) w  tfkr*? % fjnw  sta
^  f a  'TTtr 3n% #

q 's n r e rr I  w r  q r  *rt- qft 

q?t *rf t  w m  q?t r̂r?ft |  sftr

3 ft  q r  facR t *TT5TT V[ f a  TT^ ^

j-m r«MT ^ ;

(*?) WT TT̂ r̂ TfT 
% *rt»r q?t |  ft, eft m

fa><T 5PFTT ^ t  ’TPT JFt t  ;

( n )  t t #  fpyft srnrffa? 

^  opr fo s  sr̂ rrT ?

T*rra*r 

to tw t $  iftfr («fV s f t w r  

f*r«r) : (*f ) 3ft ff^t, ^ et ww snrt

fa^  TfCT F̂3T«fTW ^  /

f a  % fa^T | I

( «r ) aft ^  i 

(*r) w  ^  i

fcw  sfiTnft .

3 7 7 2 . ftr? <n$ :
W  *T?ft iTf ^TTh *Ft f^TT ^  
fa: :

(̂ >) 'PTT ^pnTcT IT TT'»i<t>'lc f^vT

*  m rra t w f t  ^ r t

sfRT^fr ^ r t  f t  srrf #  
f^irT

f^ fn ftz r  % *ft q r  |  f a r
*ft m rnft w f t ,  era spt f w f  %

JTT'T f«T.Ml *IT TfT

t

) ^ tt +(us h  ^

1976 Jf *rn*f%*T ^fT W ’y
>̂<.>1 >̂t irnr ^ t  *ft nlv! *<[<; 5̂ ,

(»T) ^  % f^nr

T O R  # ^ t  I  5PT9TT

^  wrr | ^  ^

(^r) SFHT sftTTisft W9T>T qT 

^ r t  t̂ r p t  qft |  *ftr ft, rft 

^S°FT 4>«( cTT f ^ T  ?

?rw*rsft («ft

) : ( t )  ^ ft  1 sfm^ft
&3R  % % m ^ f^ r «pt ?TRTf

^rrw’T ?t f + ' ^ n - r  1 1 
sm\x trr^r fr«ff  qfr ?rr?i^T ^  ^  

^ t  ^pfr q firfrw  %qr*ff
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% r̂r̂ TT ^ wr r̂-

1RTTT S25PT 5PF ft

'5TT3T ^ I

(w) 5ft ft i artrr^t «tti> 

^rnr# ^ f w  «rr ftp
HTTf^t 5HTR *T*rTCT f%UT 3TTT ftft

=*■% sHrsrt ^n] *rt f1 ̂ fll *
»rtaro- ^

-Hl̂ rs r̂ %t Hf>TT'jft £*PT ^1 ft

wnr *rprt smr i

(*t) g r ^ r  5t*tr suT'ct ^  

JT^TR ?Tff | I

( ' T )  STttfjft ?f?T5T TK %tf

ntrnr ^ ft | * ^ . 5 1 f t  wfr 

% fr  jtpt Tt?rTr *rr fa-JTtq 

s^rnr | }Tff% gr^fiir q r 'f t  ft f-  

^Tfoff qffrT <TRm<T»T *?t

*nft t  i

qtTf^T <W ^3T T<rmT *Trft

*mft % fo<* *THT

37 73- «ft «W fa(f; *n f «TS*T :
•tiJT W f̂t *Tf *ft ^ 7t *T̂ *T

f% :

(*>) =̂JT '>f'1dl <fl<,*««

ir <rf> (tfftr'? $ 5 *srf)
^sr <*wk ^r^ft jpT'fr >iTft ^ r r i  *ft 

? f rr fs?fi *t *rnt s r  ! _ ,?^t § sfa  

*rfc ft, rft *tf *rtft ir f w s j  

% *m *nr^r f  ;

( ^ )  *̂T *ITft % 3|T3 ^  =^n » 

HFT %t ITWTTWRT I  rT̂ T %* 
if f*TT ^^TTfY *pt »tf t  ; w k

(*t) *TfTr*rr >rret *ft ir
<Ttr«Tr<?<. % ^n -hqichi <rryt *n sfjt 

^tPT %, ^ r  c-*di <’ ^T̂ ft ^Hd1! *TTft

*t t ĵi ^jferrf^T ^ ?

^  **rcw  #  t t r  ifrft (« ft  ffW 

ht t wot ) : (?p) f̂t ft i Tnrvte-

^tr^nrnr ^r°^ 't t  srfM r^  *
tie 'll ?Ft T̂*ft % T O  <fl <.«(n; ̂

?ftT wr«(f % ^  ^  qfcTf<3RT irrft
■'i•Jim 5TT% *iT iftfNrV »Tft *IT (

?rT% yfrrft^T / tfMT-'ftT-

f̂tcTT <ll5»t ’J®? Vt l̂l5>1

ir ^  *rpf snrfr qr t
^  f^r^r *rRf ^  ?q gu? efppRTT
TT sr̂ Tf̂  Tf TfT f  f^T^r rr̂ r 
T̂Tft ?T«ft ?Tft olT ?R f̂t |

(*?) iftx (^r). ^ *i 'ddnl I

State-wise Production of Crude, 
Chemicals and Fertilisers

3774. SHRI DHARMASINHBHAI 
PATEL: WTT1 the Minister of

PETROLEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state;

(a) what is the Statewise produc-
tion of crude and Refining capacity; 
production of chemicals and fertili-
zers on all India basis for the year
1976-77 and what is Gujarat’s share 
and percentage on all India basis; 
and

(b) what is the estimated produc-
tion of crude oil, chemicals and fer-
tilizers on all India basis for the year
1977-78 and what is Gujarat’s share 
and percentages on all India basis?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND  
CHEMICALS AND FERTILIZERS 
( SHRI JANESHWAR M ISH R A): (a )
and (b). A" statement giving informa-
tion in respect of production of crude
oil and refining capacities is laid on 
the table of the Sabha. Information 
regarding chemicals and Fertilizers is 
being collected and will be placed on 
the Table of the Sabha.
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Statement

Q . Mn. Tonnes.

State

Refining Production < f Crude 
Capacity oil during
M i l l i o n -------------------------------
Tonnes 1976-77 1977-78

Per Annum (estimated)

O n-Shore
Assam

Andhra Pradesh

Bihar

Gujarat

Kerala

Maharashtra

Tamil Nadu

West Bengal
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Railway Lines Surveyed

3777. SHRI D. B. CHANDRE 
GOWDA: Will the Minister of R A IL-
W AYS be pleased to state the number 
and the names of the Railway lines 
which have been surveyed and are 
under active consideration for inclu-
sion in the Sixth Five Year Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILW AYS (SHRI 
SHEO N A R A IN ): Surveys Have been
carried out or are in hand for the 
construction of 84 new railway lines 
(list laid on the Table of the Sabha. 
[Placed in Library. See No. LT-1345/ 
77]. The new lines to be included in 
the Sixth Five Year Plan have not 
yet been finalised.

Compensation for loss or damage to
Goods in Railway Transportation

3778. SHRI D. B. CHANDRE
GOWDA: Will the Minister of R A IL-
WAYS be pleased to state:

(a) whether it is a fact that the am-
ount Qf compensation for loss or da-
mage to goods consigned to the Rail-
ways for transportation had gone up 
substantially during 1974-75 as com-
pared to the previous years;

(b) what was the percentage of the 
compensation so paid to the total 
freight earnings of the Railways dur-
ing that year; and

(c) what steps Government have 
taken or propose to take to minimise 
the expenditure on this account?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILW AYS (SHRI 
SHEO N A R A IN ): (a) Yes, Sir.

(b ) 1.28 per cent.

(c) The Government has been 
taking several preventive measures to 
minimise the incidence of claims for 
compensation and these are being con-
tinued and intensified.

The important claims prevention 
measures adopted by the Railways are 
as under: —

(i) Escorting of goods trains 
carrying, iron and steel, foodgrains, 
sugar, oilseeds etc., by Railway 
Protection Force armed personnel 
in vulnerable sections;

(ii) Patrolling by armed Railway 
Protection Force personnel in 
vulnerable yards;

(iii) Collection of crime intelli-
gence and conducting of surprise 
raids by the staff of the Crime In-
telligence of the Railways as well 
as Central Crime Bureau, Railway 
Board, with a view to tracking down 
criminals and receivers of stolen 
goods;

(iv ) Guiding and educating the 
staff to make them more and more 
conscious of the need to prevent loss 
of and damage to consignments;

(v ) Insistence on provision of 
dunnage to protect flap doors in 
case of wagon load consignments of 
sugar, grains, pulses, oilseeds, etc.;

(v i) Use of nuts and bolts for 
and labelling to prevent the con-
signment from going astray;

(v ii) Use of nuts and bolts for 
rivetting wagons loaded with valu-
able goods;

(v iii) Proper maintenance of 
wagons so that incidence of sick-
ness of wagons resulting in deten-
tion and transhipment is minimised, 
and also damage by wet and pilfer-
age through doors and body-holes 
is reduced;
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(ix ) Patching of panel-cuts of 
wagons in sick-lines, yards and

i goods sheds to reduce the circula-
tion of defective wagons;

(x ) Proper supervision and care-
ful tallying of packages during 
loading and unloading operations;

(x i) Intensified supervision at 
break-of-gauge transhipment points 
and repacking points;

(xii) Prompt fixation of staff re-
sponsibility; and

(xiii) Special precautions during 
monsoon season to prevent damage 
by wet.

Summary Trial of Cases of Atrocities 
on Harijans

3779. SHRI R. L. KUREEL: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government propose 
to arrange for summary trials and 
mobile courts for dealing with the 
cases of atrocities on Harijans/Adi- 
vasis;

(b) if so, by what time; and

(c) if not, reasons therefor?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) to (c).
Atrocities on Harijans/Adivasis are 
taken to mean grave offences against 
members of Scheduled Castes and 
Scheduled Tribes such as murder, 
rape, grievous hurt, serious mischief 
or arson in respect of their properties 
and other offences punishable under 
the Indian Penal Code, where the 
motive for the offence relates to the 
caste of the victim. The procedure 
for trial of offences where members 
of Scheduled Castes/Scheduled Tribes 
are victims is already laid down in 
the relevant laws. Mobile Courts are 
generally arranged to deal with cases 
of petty nature which can be tried 
summarily and on the spot.

Loss to Railways due to Cyclone itk 
Tamil Nadu

3780. SHRI R. V. SWAMINATHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railways suffered 
a heavy loss due to the cyclone in 
Tamil Nadu;

(b) if so, the total loss suffered;

(c) whether the rail services in the 
state have been greatly affected;

(d) if so, to what extent and the 
steps being taken to restore the rail 
services; and

(e) whether the Tamil Nadu people 
have to bear a great loss due to this 
broken rail service?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) Approximately rupees three 
crores.

(c) Yes.

(d) Statement showing sections 
where train services were affected is 
attached.

Immediately after the cyclone, 
restoration work was commenced in 
full swing round the clock as a result 
of which the affected sections were 
re-opened to traffic expeditiously well 
ahead of schedule. At present traffic 
is suspended only between Karur and 
Virarakkiyam Stations on Tiruchchi- 
rappali-Erode section due to the heavy 
damage caused to Amravati Bridge. 
Restoration work on the bridge is in 
progress even though it is being ham-
pered due to further rains, floods and 
heavy current in the river.

(e) Train services were restored 
within the shortest possible time con-
sidering the magnitude of damage, 
thereby minimising the inconvenience 
caused to the travelling traffic.
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Statement

TIRUCHCHIRAPFALI Date of restoration 
DIVISION
(i) Villupuram-Tiruchchira-

ppalli Main Line 18-11-77

(ii) Villupuram-Tiruch-
chirappalli-Chord Line. 19-11 -77

(iii) Villupuram-Katpadi Traffic remained
suspended only for 

one day on
14-11-77

(iv) Vridhachalam-Salem 15-11-77

(v) Mayuram-Tarangam-
badi . . . 14-11-77

(vi) Mayuram-Karaikkudi 20-11-77

(vii) Peralam-Karaikal . 14-11-77

(viii) Thanjavur-Nagore 21-11-77

MADURAI DIVISION
(i) Tiruchchirappalli-

Dindigul . . 24-11-77

(ii) Dindigul-Pollachi . 15-11-77

(iii) Tiruchchirappali-
Manamadurai . 19-11-77

OLA VAKOT DIVISION
(i) ‘ Tiruchchirappalli- The Section is not 

Erode yet fully opened
to traffic due to 
heavy damage 
caused to Amra- 
vati Bridge. Re-
storation work 
on the bridge is in 
progress in full 
swing.

Shortage of Petroleum Products in 
North West Region

3781. SHRI R. V. SW AM INATHAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it has been reported 
that supply outlets of petroleum pro-
ducts in the North West region might 
dry out;

(b) if so, how far this is true; and

(c) whether a difficulty is being an-
ticipated to meet all the requirement 
in full Aue to the shortage of the 
same?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a) 
A  report had appeared in a section of 
the press about ‘rockbottom’ inven-
tory position of a number of petroleum 
products, notably high speed diesel 
and kerosene, and a crisis situation* 
particularly for high speed diesel, 
having developed including outlets 
running dry in the Northern region of 
the country.

(b ) and (c). It is not correct to 
say that a crisis situation had deve-
loped in the North West Region with 
regard to supplies of high speed diesel 
oil. The supply sources that feed the 
North-west Region comprising Punjab, 
Haryana, Western U.P., Jammu ind 
Delhi have adequate stocks. Neces-
sary steps have been taken to ensure 
that there are no problems of availa-
bility in meeting the full diesel re-
quirements during the current Rabi 
season. As regards kerosene, supply 
in the country as a whole, has been 
according to the quotas allotted to 
the States.

Shortage of Petroleum and Kerosene 
in Tamil Nadu due to Cyclone

3782. SHRI R. V. SWAMINATHAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether due to the cyclone the 
state of Tamil Nadu faced acute shor-
tage of petroleum and kerosene oil 
etc.;

(b) if so. what steps were taken by 
the Centre to supply these to the State 
regularly; and

(c) what was the total quota sup-
plied to the State Government after 
this cyclone took place?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) According to report
received from the State Government,
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there is no problem regarding avail-
ability of petrol and kerosene oil in 
cyclone-affected areas of Tamil Nadu.

(b) and (c). The Regional Mana-
ger of Indian Oil Corporation of Mad-
ras has been appointed as State 
Coordinator, to coordinate with the 
State authorities and the other oil 
companies, for ensuring adequate 
availability of petroleum products in 
the cyclone-affected areas of Tamil 
Nadu. Transportation of Petroleum 
Products in certain cyclone-affected 
areas has been affected due to dis-
ruption in rail movement, but avail-
ability of the products has been en-
sured by road movement. There is no 
quota for any State for any petro- 
leoum product excepting kerosene. 
The Ministry has advised the oil com-
panies to meet the full demand of 
kerosene in the cyclone-affected areas 
irrespective of the Quota fixed earlier. 
The demands of petroleum products 
are accordingly being met in the cyc-
lone-affected areas.

Comparative Study of Salaries paid In 
Public, Private Sector and Foreign 

Companies

3783. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS 
be pleased to state;

(a) whether Government have made 
comparative study of the salaries, 
allowances and perquisites paid to the 
employees of the Public Sector Under-
takings, Private Sector Companies 
wholly owned by Indians and Foreign 
owned companies working in India; 
and

(b) if so, what are the details 
thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a)
and (b ) : This Department has
not conducted any formal study 
of the salary structures of dif-
ferent categories of employees in pub-
lic and Private Sectors. However, a

comparative study of maximum remu-
neration in public and private sec-
tors reveals that the remuneration 
payable to the top executives of pri-
vate sector are (substantially higher 
than those in the Public Sector. In 
Public Sector, remuneration of top 
executives is governed by administra-
tive instructions issued by Bureau of 
Public Enterprises or the respective 
State Governments. As per instruc-
tions of BPE, the salary payable to 
top executives is restricted to a maxi-
mum of Rs. 4,000/- p.m. besides normal 
benefits of P.F., Gratuity, etc.

In respect of Public Limited Com-
panies and Private Limited Compa-
nies which are subsidiaries of Public 
Companies under the existing guide-
lines, the Managing/whole-time Direc-
tors may be paid a maximum remu-
neration consisting of a salary of Rs. 
7,500/- per month, Commission rn 
net profits upto a maximum of Rs. 
45,000/- per annum plus perquisites 
at substantially higher levels than 
those admissible to public sector Exe-
cutives.

Over-crowding ip Legal Profession
3784. DR. V. A. SEYID MUHAM-

MAD: Will the Minister of LAW.
JUSTICE AND COMPANY AFFAIRS 
be pleased to state;

(a) whether Government have made 
any assessment of over-crowding in 
the legal profession and resultant dec-
line in professional standards; and

(b) if so, what steps are being taken 
to remedy the situation?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
NAR SINGH YADAV): (a) No, Sir.

(b) Does not arise.
Capital Investment in Organised Drug

Industry
3785. SHRI V. A. SEYID MUHAM-

MAD: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER- 
TILIZERS be pleased to state:

(a) the total capital investment in 
the organised drug industry in the 
country at present; anfl
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(b) the percentage of share of 
foreign controlled firms in drug indus-
try in the country at present?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) and (b). The total
investment (equity, reserves and loan 
capital) in the organised sector of 
drug industry in the country is esti-
mated at Rs. 430—450 crores. The 
investment of foreign firms (whose 
direct and indirect foreign equity ex-
ceeds 40 per cent and whose drug nc- 
tivity is substantial) is about Rs. 180 
crores, representing about 41 per cent 
shares in the total.

Panel of Central Government 
Advocates

3786. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) what is the criteria adopted by 
Central Government for including an 
Advocate’s name in the panel of Cen-
tral Government Advocates maintain-
ed for various High Courts; and

(b) whether the political persuation 
of the Advocate is taken into account?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) Central
Government Standing Counsel or 
Panel Counsel in the various High 
Courts are appointed in consultation 
with the Chief Justice of the High 
Court concerned and on occasions in 
consultation with the Advocate Gene-
ral also.

(b) No, Sir.
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Exploration of Oil in Andaman and 
Nicobar Islands

3788. SHRI MANORANJAN BHAK-
TA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether success has been achie-
ved in exploration of oil and gas in 
the Union territory of Andaman and 
Nicobar islands anc* if so details there-
of; and

(b) the estimated potential of oil 
resources there and which companies 
are engaged in the exploration work?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FER- 
TILIZERS (SHRI JANESHWAR 
MISHRA*: (a) and (b). Geological
mapping 'if the area by the Oil and 
Natural Gas Commission is in pro-
gress but no exploratory drilling has 
so iar been undertaken. It is thus 
premature to estimate the potential of 
the area for hydrocarbons.

Development of Azadpur and Shakur 
Basti as Terminal Station

3789. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether there is any proposal 
to develop Azadpur and Shakur Basti 
Railway Stations in Delhi as terminal 
stations for certain trains;

(b) if so, what are the details there-
of; and
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(c) what are the proposals for deve-
lopment of these two stations?

THE MINISTER: OF STATE IN
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(c) It has been decided to shift 
fruit traffic from New Delhi to Delhi 
Azadpur and cement traffic from New 
Delhi to Shakurbasti, to release space 
for provision of additional passenger 
facilities at New Delhi. The former 
work has been completed, while the 
cement siding at Shakurbasti is ready 
for opening.

Requirement of Labour for Parcel
Handling work at Allahabad Rail-

way Station

3790. SHRI SHIV SAMPATI RAM: 
Will the Minister of RAILWAYS be 
pleased "\o state:

(a) whether Commercial Inspec-
tors were deputed to assess actual re- 
auirement of labour for performing 
Parcel handling work at Allahabad 
Railway Station;

(b) whether Assistant Commercial 
and Accounts Officers were also de-
puted to justify and recommend in-
crease in labour strength to enable 
the Senior Divisional Commercial 
Superintendent to process the case for 
fixation of higher subsidy to the 
Society holding contract continuous-
ly and exploiting the workers for the 
last 17 years;

(c) the number of men recommen-
ded by the Inspector and Officers se-
parately for the job together with 
the justification made out for sanc-
tioning increase in labour strength; 
and

(d) whether similar assessment has 
teen ordered at other stations of 
Allahabad Division to justify increase 
in subsidy paid to the Societies?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) The

requirement of Labour at Allahabad 
was recently analysed by a team of 
Commercial Inspectors under the 
supervision of Assistant Commercial 
Superintendent, Allahabad.

(b) and (c). The report is still 
under examination in consilltation 
with the Accounts Department.

(d) No.

Deposits Taken by Globe Motors, 
Delhi

3791. SHRI M. A. HANNAN ALHAJ: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that Globe 
Motors, Delhi had taken deposits from 
the people and have not yet returned 
these deposits to them; and

(b) if so, the details in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a) and
(b). It is a fact that M/s. Globe 
Motors Limited, Delhi had taken depo-
sits from public. As was stated in 
reply to Rajya Sabha Unstarred Ques-
tion No. 421 answered on 29th July, 
1974, under a scheme of arrangement 
sanctioned by the Delhi High Court, 
which was effective from 22nd Febru-
ary, 1970 Ihe company was required 
to repay its creditors (including depo-
sitors) in six instalments, the last 
Instalment being due by 22nd March, 
1974. Rupees 1,72,94,197 were claim-
ed by the creditors under the scheme, 
against which .Rs. 1,23,93,789 were ad-
mitted bv the company leaving aside 
Rs. 38.70,348 on account of reduction 
by appeals or settlement and Rs. 
10,30,060 under dispute. Upto 30th 
June, 1974, Rs. 84,46,612 were paid by 
the company under the scheme and 
Rs. 39,77,064 In respect of claims not 
covered by the scheme. The Court 
had granted extension upto 31st July,
1975 for payment of the fifth instal-
ment and the sixth instalment was 
payable upto a period of two years 
from the completion of payment of the
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fifth instalment, as was stated in reply 
to Lok Sabha Unstarred Question No. 
7909 answered on 29th April, 1975.

The company has not filed with the 
Registrar of Companies, Delhi any re-
turn of deposits for the periods ended 
on 31st March, 1975, 31st March, 1976 
and 31st March, 1977. The company 
went into liquidation on 15-4-1977 
and it has not yet filed with the Offi-
cial Liquidator, Delhi the statement 
of affairs. Government is not, there-
fore, aware of the latest position re-
garding repayment of deposits by the 
company. A  criminal case has been 
filed by the Official Liquidator, Delhi 
against the ex-directors for non-filing 
of statement of affairs.

E.M.U. Rakes Stock In Sealdah Division

3792. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILW AYS be 
pleased to state:

(a) the average Daily Kilometreage 
earned by the EMU Rakes Stock in 
Sealdah Division and the target fixed 
by the Railways;

(b) the actual Kilometreage 
achieved in the contiguous Howrah 
Division; and

(c) the steps the Railways have 
taken to improve the utilisation and 
bring it to the target level?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW AYS 
(SHRI SHEO N A R A IN ): (a)
No target of average daily kllometre- 
age earned by the EMU Rakes has 
been fixed in view of the fact that the 
same would depend on the train ser-
vices run from time to time, particu-
larly during the peak periods. The 
train unit kilometres per day per 
train unit on line in Sealdah Division 
of Eastern Railway over the past few 
years have been:

1972-73 290

1973-74 253

1974-75 285

1975-76 313

1976-77 310

April ’77 310

May ’77 309

June ’77 312

July ’77 318

August ’77 316

September ’77 315

October ’77 323

(b) Corresponding figures for How-
rah Division are:

1972-73 310

1973-74 241

1974-75 279

1975-76 307

1976-77 300

April ’77 313

May ’77 312

June ’77 316

July ’77 310

August ’77 311

September ’77 315

October ’77 332

(c) A ll serviceable stock is utilised 
during peak hours. During non-peak 
hours, the trains are run to the extent 
of demands of passenger traffic.

Agreement between Guards’ Council
and Ministry

3793. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of R A IL-
WAYS be pleased to state:

(a) whether it is a fact that on 
16th March, 1974 an agreement was 
arrived at between the Guards 
Council and the Ministry that they 
would be given the benefit of the 
recommendations of Third Pay Com-
mission;

(b) if so, the reasons for not im-
plementing it

(c) whether it is also a fact that 
this has caused great discontentment 
among the Guards, especially the 
Guards in ‘C’ Grade; and



225 Written Answers AGRARAYANA 22, 1899 (SAK A ) Written Answers > 226

(d) if so, the steps to be taken by 
Government in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a)
Yes.

(b) to (d). The scale of Rs. 290— 
480 recommended by the Third Pay 
Commission for Guards Grade ‘C’ has 
been improved to Rs. 290—530. A new 
scale of Rs. 425—640 has been intro-
duced above the scale of Rs. 425—600 
for Guards of Mail/Express trains 
and these guards have been designat-
ed as 'Guards’ Special Grade’.

Officers appointed by Railways during
1955-65

3794. SHRI OM PRAKASH TYAGI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the press report is 
correct that most of the temporary 
officers appointed by the Railways 
during the period from 1955 to 1965 
are still working in temporary capa-
city;

(b) if so, the reasons for not con-
firming them during these last ten 
years; and

(c) whether Government propose 
to take remedial measures in this 
regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a)
to (c). Out of 1089 Temporary Offi-
cers recruited from 1955 to 1968, only 
303 are now left to be confirmed in 
Ĉ ass I/Junior Scale.

Temporary Officers were recruited 
against temporary posts created in 
connection with constructional and 
developmental activities. They were 
eligible to be considered for confirma-
tion against permanent Class 1/Junior 
Scale cadre against an annual quota 
which has been progressively increas-
ed and 33, 10 and 6 officers of the

Civil Engineering, Electrical Engi-
neering *nd Signal and Tele-commu-
nication Engineering Departments res-
pectively are now being confirmed 
annually. Temporary Officers of the 
other Departments excepting two have 
since been confirmed.

It is also proposed to absorb per-
manently some of these officers in the 
Indian Railway Stores Service and 
Indian Railway Personnel Service.

Irregular import and Sale of Tetra-
cycline by a Private Drug Firm

3795. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether tetracycline is a cana-
lised item of import;

(b) if so, whether the- CBI has been 
asked to investigate into alleged irre-
gular import and sale of tetracycline, 
BCI worth Rs. 1.50 crores by a private 
drug firm,, in connivance with certain 
IDPL officials; and

(c) if so, what are the details 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI- 
ERS (SHRI JANESHWAR MISHRA):
(a) Yes, Sir.

(b) and (c ). Import of canalised 
drugs including Tetracycline Hydroch-
loride by M/s. Mulraj G. Dungersay 
and Co., Pvt. Ltd., Bombay in viola-
tion of terms and conditions of the 
leiler of authority issued in their fa-
vour in respect of an import licence 
issued In March, 1974 in the name of 
the State Trading Corporation of 
India Ltd. had come to the notice of 
Government. Action is being initiated 
by the Ministry of Commerce against 
the firm under ITC Order 1955 and 
IMPEX Act, 1947.

29ft* LS—8.



Expert Committee on the effect of 
Environmental pollution on the Taj 

Mahal

3796. SHRI KANW AR LAL  
GUPTA:

SHRI MUKHTIAR SINGH 
MALIK:

SHRI G. M. BANATW ALLA:
Will the Minister of PETROLEUM 

AND CHEMICALS AND FERTILIZ-
ERS be pleased to state:

(a) whether is it a fact that the 
expert committee on the effects of 
environmental pollution on the Taj 
Mahal has recommended that no 
industries that exit fumes should be 
set up around Agra monuments; and

(b) if yes, what steps Government 
propose to take to check the pollution 
thereto to Taj?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTILI- 
ERS (SHRI JANESHWAR MISHRA):
(a ) and (b). The first report of the 
Expert Committee on the environ-
mental impact of Mathura Refinery 
is likely to be made available to Gov-
ernment shortly. Government will ex-
amine the Report, on receipt and due 
consideration to the recommendations 
made by the Committee.

Lok  Sabha re-assem bled at Tw enty  
m inutes past Tw elve of the C lock.

[Mr. Speakar in the Chair]

MR. SPEAKER: Now, the House is 
in a mood to proceed. . . .

HON. MEMBERS: Yes, Sir.

SHRI MOHD. SHAFI QURESHI 
(Anantnag): Sir, for normal mat-
ters, you have restored to adjourn the 
House simply because you wanted to 
kill a small mosquite and for killing 
a mosquito you adjourned the House 
for 15 minutes. Sir, my submission 
is that the hon. Minister has made 
certain insinuation which he should 
not have made. He should have ra-
ther been a little decent in giving his
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replies and the House should not have 
been adjourned. And if you have 
taken a decision to expunge the re-
marks, possibly the House would not 
have had tQ be adjourned. It is a 
very serious step you have taken. I 
would request that the Minister should 
come and tender apologies to the 
House.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
tSHRI RAVINDRA VARM A): Mr.
Speaker, Sir, I am very sorry that 
because of certain observations that 
were made in a lighter vein by a 
colleague of mine, the hon. Members 
opposite felt that there was some in-
tention to hurt them. I can assure 
them on behalf of my colleagues that 
there was no intention to say any-
thing that would hurt them. On be-
half of my colleague I express regret 
for the remark that was made 'in a 
lighter vein. j

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given 
notice of an adjournment motioa. The
allegation is this that the Finance 
Minister is trying to protect the Kap- 
adias... . (Interruptions) .

MR. SPEAKER: I have yet to see 
that.

SHRI JYOTIRMOY BOSU: I gave it 
to you much before.

MR. SPEAKER: Quite right. The 
motion was brought to me at 10.30.

SHRI JYOTIRMOY BOSU: The 
motion was given yesterday. You 
asked me to furnish the materials. I 
have furnished the materials before 
lunch.

MR. SPEAKER: The matter is
under consideration.

SHRI JYOTIRMOY BOSU: No, Sir. 
You are shielding Kapadias.

MR. SPEAKER: Everybody would 
not agree with you.

i
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SHRI JYOTIRMOY BOSU: I have 
not said anything against the Hon’ble 
Speaker. But the question is that 
I have given an adjournment motion 
ta highlight something a very im-
portant matter something which is of 
very urgent nature that the Kapadias 
in a conspiracy with the two Reserve 
Bank Governors and the erstwhile 
Secretaries of the Banking Depart-
ment had defrauded a leading nation- 
ised Banks namely, the Central Bank 
to the tune of—here according to this 
— Rs. 36.0 crores. Is it a matter that 
can wait? I would like to know what 
you are going to do.

MR. SPEAKER: It is under my 
consideration.

SHRI JYOTIRMOY BOSU: When 
there is an adjournment motion, it 
cannot remain under your consider-
ation for 36 hours. The House has to 
adjourn to discuss this matter because 
this is a very serious allegation.

MR. SPEAKER: Yes, Papers laid on 
the Table.

12.24 hrs.

PAPERS LAID ON THE TABLE

R a ilw a ys  Red T a r i f f  (Th ird  Amend-
m ent) Rules, 1977

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): I beg to lay on
the Table a copy of the Railways Red 
Tariff (Third Amendment) Rules, 1977 
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 1649 
in Gazette of India dated the 3rd 
December, 1977, issued under the 
Indian Railways Act, 1890. [Placed in 
Library. See No. LT-1336/77].

R eport o f  Enquiry Com m ittee on Dr . 
Raivi Maaiohar Lohia ’s theaimemt

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA V AR M A ): I beg
to lay on the Table a copy of the

Report of Enquiry Committee on Dr. 
Ram Manohar Lohia's treatment. 
[Placed in Library. See No. LT-1337/ 
77].

N o tifica tion s  under Customs A c t, 
1962

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGRAW AL): I  beg to lay
on the Table a copy each of Notifica-
tion Nos. 253-Customs, 254-Customs 
and 255-Customs (Hindi and English 
versions) published in Gazette of 
India dated the 13th Decem-
ber, 1977 under section 159 of the 
Customs Act, 1962 together with an 
explanatory memorandum. [Placed in 
Library. See No. LT-1338/77].

12.25 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported reso lu tion  adopted by IAS 
O ffic e r ’s A ssociation  re. action  

taken against Shri Vohra

SHRI VAYALAR RAVI (Chirayin- 
kil): I call the attention of the hon.
Minister of Home Affairs to the 
following matter of urgent public im-
portance and request that he may 
make a statement thereon:

“Reported resolution adopted by 
the IAS Officers Association ex-
pressing concern at the arbitrary 
nature of the action taken against 
Shri Vohra and its decision to launch 
a fund to fight the. case and have 
the suspension terminated.”

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): On
the same day on which the Press 
Report had appeared in the Statesman 
dated 9th December, 1977, the acting 
President of the Central Indian Civil 
and Administrative Service Associa-
tion took the initiative to write to the 
Cabinet Secretary denying the 
accuracy of the Press report which he 
has stated was “misleading and dis-
torted” .
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No resolutions of the kind mention-
ed in the Press report were adopted, 
the only ones adopted being those 
relating to the election of the office 
bearers and other procedural matters 
concerning the functioning of the 
Association.

The functioning of certain members 
of the Service during the period of 
Emergency was noted with regret as 
their conduct had not only adversely 
affected the credibility and prestige of 
the Service but had also lowered its 
image in the eyes of the general 
public.

Although some members had made 
reference to the case of Shri B. B. 
Vohra, the President of the Associa-
tion made it clear that the Associa-
tion could not be used as a form for 
discussing any individual case or its 
merits and demerits. There was 
general support for the views express-
ed by the President of the Association.

The President of the Association has 
also emphasised that there was not 
even the remotest suggestion of 
‘‘getting set for confrontation with the 
Centre” .

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): It is all wrong re-
porting.

SHRI CHARAN SINGH: I have
referred to the letter received by me.

SHRI JYOTIRMOY BOSU: On a
point of order. What I  observe is 
that there was a letter based on which 
the hon. Minister made his statement. 
What was the original notic'e? Was 
there not an item in the agenda to be 
discussed in the meeting. I am told 
that there was an item on the agenda: 
to discuss the matter connected with 
Mr. Bohra’s suspension and arrest.

MR. SPEAKER: Your name is not
there.

SHRI VAYALAR  RAVI: The
matter is not an isolated one. The 
statement made by the hon. Minister

Association ( C A )
has cleared certain things which 
aroused suspicion in the minds of 
many Members here. The statement 
of the President of the Association also 
appeared in the newspaper. Heads of 
administration cannot function as 
non-gazetted officers, NGOs; they have 
an entirely different function; they 
have to work under political authority 
and they have to carry on the day to 
day administration also. Naturally 
when government deals with them 
they cannot deal with them as they 
deal with the NGOs.

SHRI JYOTIRMOY BOSU: Wonder, 
ful.

SHRI VAYALAR  RAVI: If he
thinks so, why cannot they also say 
or pass a resolution saying that they 
want to protest and they want to go 
on strike. ... (Interruptions) I do not 
want to quarrel with him; if he feels 
so he can share his views with Shri 
Jyoti Bosu who is the State Chief 
Minister. If he is so allergic to what 
I say he can go and advise Shri Jyoti 
Bosu on this matter___

SHRI DINEN BHATTACHARYA 
(Serampore): Why is he dragging in
the Chief Minister of a State who is 
not here?. When he said that Congress 
Mosquitoes have been bled white, 
they took such stong exception; now 
they d0 not refrain from making a 
reference to a person who is not here.

MR. SPEAKER: Both Mr. Jyotirmoy 
Bosu’s infervention and Mr. Vayalar 
Ravi’s reference were uncalled for. 
Please avoid this. Mr. Ravi, you can 
proceed now.

PROF. DILIP CHAKRAVARTY
(Calcutta South): Nobody has a
right to refer to a State Government.

SHRI VAYALAR  RAVI: If you
want, I will repeat it. If Mr. Jyotir-
moy Bosu is so allergic to IAS Officers, 
he can very well advise his State 
Chief Minister. It is very pertinent 
and I  repeat it. If Mr. Jyotirmoy 
Bosu intervenes, I will give him back. 
Let him keep quiet.



( Interruptions)
i

■The point is the treatment you are 
giving to the Senior civil servants.
It is not an isolated incident or an 
isolated matter. What is the treat-
ment you have given to these two 
Officers? That is the reason why, the 
Speaker, in his wisdom, has admitted 
this Calling Attention. This matter is 
being discussed in this House many 
a time and there are many relevant 
points being raised. The main point 
is, what is the reason to arrest these 
people merely on FIR. No charge- 
sheet has been issued even after two 
months.

SHRI SHYAMNANDAN MISHRA:
'Bepusarai): How can you go into
that?

( In te r ru p tio n s )

SHRI JYOTIRMOY BOSU: Are
you allowing him t0 go into the merits 
of the case?

SHRI SAUGATA ROY (Barrak- 
pore): Mr. Jyotirmoy Bosu cannot
arrogate to himself the right of the 
Speaker.

SHRI DINEN BHATTACHARYA: 
Mr. Jyotirmoy Bosu is a member of 
this House and he has every right.

( In te rru p tio n s )

SHRI SAUGATA ROY: He has no
Tight. From the beginning you have 
iDeen disturbing.

SHRI DINEN BHATTACHARYA:
He has got the right to point out.

MR. SPEAKER: Every Member
has a right to act as a Member but 
not as Speaker.

SHRI JYOTIRMOY BOSU: What
made you think that I occupied the 
Chair? I would not like it. Rest 
Assured about it.

SHRI VAYALAR  RAVI: I am not
going into the investigation part of 
the case. But I am talking about the
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procedural aspect of H. You have 
to justify your action in this House. 
The Janata Party has no right to 
take away the collective responsibility 
of the Cabinet. When you are taking 
a decision to arrest two Senior Civil 
Servants—Mr. Home Minister, please 
listen, I am not provoking you, I am 
only putting the facts to you—have 
you got the consent of the Cabinet or 
not?

SHRI SHYAMNANDAN MISHRA 
(Begusarai): You have no business
to ask about that.

SHRI VAYALAR RAVI: I can. Mr.
George Fernandes, one of your 
colleagues has sent a letter to the 
Prime Minister and the Prime Minis-
ter has said on the floor of the House 
that he has received representations 
from these people and he is looking into 
them. You are abusing the former 
Prime Minister for the imposition of 
Emergency without the matter being 
discussed in the Cabinet. It may be 
right or wrong. You seemed to be 
more concerned about the collective 
responsibility of the Cabinet. But 
here, you have taken a decision to 
arrest certain senior Officers, humiliate 
them and put them behind the bars, 
without even a charge-sheet. Your 
own cabinet colleagues are taking 
objection to it. You do not have the 
courtesy to consult the Prime Minister. 
How is the Government functioning? 
Am I to understand that every Minis-
ter is functioning as if it is his own 
empire? This has created frustration 
among the senior ‘ IAS officers. 
Another report has appeared in the 
press that you have asked the civil 
servants belonging to the different 
State cadres to go back if they want. 
This is a very serious point. Every 
State Government 'has got its own 
adjustment so far as promotion of 
officers is concerned. In para 3 of the 
statement you have said:

“The functioning of certain mem-
bers of the service during the 
period of emergency was noted with 
regret” .
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I do not want to read the whole 
paragraph. This shows the attitude 
of the government towards the civil 
servants. You look with suspicion 
on every civil servant who happened 
to be in Delhi in those days of the 
emergency. That is why it has been 
reported that the Prime Minister told 
them, “ If you do not want to be here, 
you can go back.” I f  this is the 
attitude of the government what will 
happen to the morale of the civil 
servants. By arresting them and 
putting them behind the bars without 
giving them chance to explain their 
position, you are intimidating and 
threatening them...

MR. SPEAKER: Introduction is
enough. Come to the point.

SHRI VAYALAR  RAVI: If you
want to stick to para 3 of your state-
ment, I would like to say that even 
before the emergency, the government 
servants behaved badly. The IAS 
officers, who are the elite of the ruling 
class, always have been a stumbling 
block in the way of the progress of 
the nation either at the Centre or in 
the States. Therefore, I am not ad-
vocating their cause. But if you are 
sincere about this paragraph, Mr. Raj 
Narain, who is sitting here, made a 
public enquiry into the death of Dr. 
Lohia. Where is that report today? 
You want to save the doctors who are 
the culprits. That is why you do not 
want that report to be discussed.

MR. SPEAKER: You are travelling
far outside. What is your question?

SHRI VAYALAR  RAVI: To avoid
frustration among the senior civil 
servants, have the Government 
evolved any policy that hereafter such 
action...

SHRI SHYAMNANDAN MISHRA: 
On a point of order, Sir. The calling 
attention motion if I may show some 
lack of humility in pointing out to the 
Chair, relates only to the resolution 
which is supposed to have been

passed by an association. Now the 
Chair, after remarking that the hon. 
member had already travelled very 
far, is permitting him to point up a 
defenee on behalf of a person who is 
now an accused. We cannot use the 
instrumentality of a calling attention 
to put in a defence on behalf of an 
accused here, particularly on behalf 
of a person who stands trial and whose 
conduct has been investigated with 
regard to a matter in which he is 
supposed to have committed corrup-
tion.

This House cannot be a party to 
this kind of thing and I would parti-
cularly request the Chair not to permit 
him to go into all these things. Other-
wise the investigation would be vitiat-
ed and the good name and the reputa-
tion of the House would also be 
sullied if the House takes up the 
matter on behalf of an accused who 
has been alleged to be iguilty of 
corruption.

SHRI S AUG AT A ROY: Sir, I raise
a point of order. You have allowed 
Mr. Mishra to use a point of order to 
bring an unsubstantiated charge 
against somebody. Mr. Ravi has not 
questioned the inquiry that is going 
on. He has only questioned ilhe 
modality of the inquiry and it must 
also be emphasised that it is a matter 
of urgent public importance since che 
IAS Association has already passed a 
resolution on it and the Home Minis-
ter has threatened the IAS officers 
telling them to go back to their States 
if they do not like the decision. So 
this is an important matter and Mr. 
Ravi has only questioned the moda-
lity. You have allowed Mr. Mishra to 
use a point of order to make unsub-
stantiated charges against people.

1

MR. SPEAKER: There is much in
what Mr. Shyamnandan Mishra said. 
The Call Attention is confined to the 
facts that are mentioned there and 
supplemental and Incidental matters. 
It is not like a question which you can 
elaborate. But travelling outside the 
question and debating other matters 

may not be proper. But in this
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House Mr. Ravi is not the only man 
who has done it, others have also 
done it. So far the practice seems to 
have developed that the Call Atten-
tion 'has become more or less a 
debate. But I would request all of 
them to confine themselves to the 
question so that a definite answer may 
be given. Now Mr. Ravi will proceed.

SHRI VAYALAR  RAVI: This
House cannot be a party to the arbi-
trary action of a man, Mr. Charan 
Singh the Home Minister, to take the 
rule of law into his hands, and this 
House cannot be and will not be a 
party to it.

( Interruptions)

MR. SPEAKER: Mr. Ravi, please
come back to the question.

SHRI VAYALAR  RAVI: Mr.
Speaker, Sir, paragraph 3 is irrelevant. 
That is the point I am making. That 
paragraph provoked me to ask ques-
tions. My question is, in future when 
deaiing with the senior civil servants, 
to avoid such so-called confronta-
tion. ..

( Interruptions)

SHRI JYOTIRMOY BOSU: Law
should be equal for all.

SHRI K. LAKKAPPA  (Tumkun: 
Why he is shouting liKe that. Why 
he is preventing him from talking?

( Interruptions)

Sir, I rise on a poinf'of order. He 
is legally entitled under the Rules of 
Procedure to put forward his point of 
view and it is for you to give -a judg-
ment or it is for you to take a decision 
as to whether under the Rules <*ny 
Member of the House can prevent 
another Member from expressing hfs 
views.

MR. SPEAKER: No one can In-
terfere and should be interfered with. 
But I wotfld also tell Mr. Lakkappa, 
“Physician, heal thyself’.

: (fard^rr- 
«rn?) : srs*rer
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S1W  q f  W * r  fsrcr

fa m  qr sfH# % ^  snit £

3*r f^nr qr

4 Tf* *PT
ffJTFT t , r n  3rnj wrwtT % 

f t  .............................k

MR. SPEAKER: I have given my
ruling on that.

: %rr
^r^rr srrarcr | fa: fasft

fW T  TT *>1% T O  ?ITcT%̂ T
fiTSPTT 1 g«fr I

9HT 5TTW5T ^Trft | *TFT-

iffr qfhr f  qfr? qT 1 

f -^ r q r  ^  f t  Tft,

*ftf*TrT T% I

MR. SPEAKER: Mr. Suman, I have 
given njy ruling.

SHRI VAYALAR RAVI: Do the
Government propose to evolve a
policy hereafter to avoid such a kind 
of feeling among the senior civil 
servants? What is the procedure to 
be adopted? In this case, because of 
the position that has arisen, does the 
Government propose to frame charges 
as early as possible, and bring an end 
to all this? You have been having it 
for some time now. Will you complete 
the investigation and give the charge- 
sheet? The Minister can tell the 
House. The Minister has to convince 
the people. How long will he take to 
do this? ( Interruptions).

SHRI CHARAN SINGH: The
Motion called the attention of the 
House, or of the Government, only to 
the reported resolution adopted by 
the IAS OflT C's’ Association express-
ing concern at the arbitrary nature 
of the action taken against 
Shri Vohra. That was the limited 
purpose of the Motion. I have in the 
statement that I just made to the 
House, said that the president of the 
Association*' wrote a letter to the 
Cabinet Secretary saying that no such

22, 1899 (S A K A ) IAS Officers 238
Association (CA )



239 Resolution of DECEMBER 13, 1977

[Shri Charan Singh]

resolution wbs passed ( Interruptions). 
On the contrary, the Association ex-
pressed concern at the conduct of 
certain officers during the Emergency, 
which had led to a decline in their 
credibility. ( Interruptions) The 
letter went on to mention that some 
reference was made to Mr. Vohra'S 
case also by some members of the 
Association; but the chairman rilled ft 
out on the ground that matters of in-
dividual officers cannot be discussed in 
the meeting of the Association, nor 
their merits and de-merits.

After saying what I have said and
after referring to the letter as it
stands, I really find no reason for the 
fighting speech which Mr. Ravi has 
made. If he wants to make a fighting 
speech, he is free to make it, but he
will receive the Teply in the same
coin—which I want to avoid.

*ft n fft TTO : (*TT3fr|T) :

*TPW<, 5T*T !r*ftfa<T
% snp: m t  11 ft

faff «ft Tfa % if 5<TTT f t  * 5

fa

He has proved himself to be more 
loyal than the King.

9 if
S-3TT *ft I ^  fa r

if 5ft *TRT$T?n
F̂T̂ t 37% % fa  o HFW ^T«Ft

w f  f t  1 ?>ff ^ t f w  wk  qr?# it
W  m m  | fa  f*re tnp ^

fam  I  SrTT 5T? f

f a  f t f  5T̂ TTW T̂fT ^  f*TT I 

,rr̂ T ?ft •Tf̂ t f̂ n̂ nr ^ ett

«T*ft sft SqTO f ^ f t  fa  ^
TT SHTtf fajrr 5TItr | ^  if 

if j t? *ft f^raT | fa

% w m r i ir 
X* 5TRT q r fajrTT f t  ^

f fT  ^ fa  TM-AHi *  + K®ffi % ^

fSTT| I TO *n*PT q ft  fa  % 
TTot'flPd'ti *TT if

qrr% 3Pn% if sfr «r<+r<t srfanft ^  
f^FTT'Ti tft rTTf ^ t  ^

f t  t  *rr jt? irft s w  if ^  

smn 1 1 if ^  ?ft tot

I  fa  srarr *raT
% st t pt  q r  fn r  snpj

faaT fr ^ r if  ir *ft ^ r

fa  ?r? t  r?r T̂rT t t  

fa  ifr in #sft m

q r  f e f w r  ^t, ir*rr

# f a n  »f3TT if
*rt w m  |  f^rqn ^
t  * fr^  ^  if ir <ffr ft  
st srt ?roir< ir i 

if H ^  m  «ft STf fa mTFTT 
H i ^ f t  fatrr |  ^ f f #

w t t  fqfrer s|i%HTt % ^rfrir

STOTT *T?ft ¥ t W 5T f ^ T  |  I %ft 

'Ji î ?r > »Fr*T ^7?ft ^  ?rrf 

^  =̂rar ^frc$ v ry + rf^ f
% WTT Tfr^nr ftr

f ^  5TT ST^TR <TT̂  fa^TT

I I ^  srq-?r?TT | fa  19 *i^t% ^
TTcr^ ^  ?R  IT<F

5TTT rft 'd'liit 't'iv 
fa*TT ^  I

2f f  ̂  *T*T?T JT^f 3ft ^T^TT
^Tf=rr ^ 1 srtt m l  ^  s r w r  

% Trrw f if fa?nr fsr^nr
qT f t  q f  Jftfa | f a  

?RT Weft, JTSTT̂T ^t^t HiP^Mi+ic % *l*®( < 

v?It «r?T ^rw nrt srfsr^nTt 

frr faw rr |mT t  wt ffr«r
^ft «Mq^i t. falTT srr^jfr tr̂ T

^  f*rrt ^  «PT 3zm?R
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fauT arr^nT, ir*ft ^ t f  t o it  
t  ? t t  t  *Tf *sft ^  t o  
^Tfrrr j? 1

, tT̂ T 3TCT wV #  ^PRT ^TfrfT j?, 

*rf *r^t -sft srmt' f% ?rf^PTTt

5RT 'STTfH £ ?

What are those established norms? 

STIR *PTf %TT?*ft fvftnrvT %*T ir 
^^cTT ^  VTT <Tff oHtol^To, !ufolTc>

tt*{, ujfsrcnft *rt f t n M R  ;rft fâ TT 
| , q^r ?prrt f*ra fsrfcRT 

ft?t % 1 *pn^ f a ?  f
fsp ^ icst^ r if  wrr. ^fT *ns*ft ft , 
TTT̂ TqT, TOFT *T5Tt, if lf t  Trf^PTrife

srfr srfsr^nrt f t

and blue-eyed-boys of the previous 
Government should not be arrested. 
What privilege do they want exactly? 
1 would like to know that. I would 
also like to know from the Home Min-
ister, whether such bullying, black-
mailing methods of pressurising the 
Government would not amount to con-
frontation.

%n <TTf ^ t  gTcff spt ?pk rsrrsra’ *t 

*rf eft % sTTrm^T m
w r  ft rn  ? t  JT t̂ oft %

tts t I  % *rRT3T, st o t

5fft T O ^  ¥  *ft fe?T WqTJT smrT

*tpt> *pt  fe n  fa> wf *nft

3f t  «ff I f̂t ?TRTST *FT*
wrt *rnT% % forc^ftfante
f5RT, ^  eft ÎMsi Mini ^  |

q f  OTTt f t  I T̂RTWT,
t t t̂ g r t  ’ rn f t r  f  f%

r % g i t  sifofrret f w

3RsflT  ̂ T̂T off jft#3PC Wi'fi TfiV9T-
fqir I  #'

f  fo  OT^T % f*T 3*eFSreT 5̂ 1f I

jTisfsn:, *rf «rft Tmfh: |, w t  w k-
*p t t  T f t  |  ? *ftr t o t

^^•pi \*r?tt^>t (hmi *i t̂ ?

«rtr 3TRT ^IMHI ^TfrTT |f far

What exactly they have conveyed 
fo th<> Prime Minister.

- F f f t  JflfT | fa  fTPT ? m i  M g ifd 

fe n  | 1 srh: Tnpft% ^ t

*t«T WTft % ?rrcft |  ? WT T̂f% fTT 

W ?  3Tf I  tsrfk^Tft I  Wt

fro^ft o t t  Jr srtr

% lt^, ^ ^T% feFTTO ?Tf v n r ^ t  

^t^TTTftt I H T^T, qr^TT% rft?Tq̂ TT 

’TT'S ferr f?P irjft ^ 'tf gTrT T̂fr 

f, I rTT t  T̂PT̂ rT |  ftr T̂T O T T f  

^rfy^rrft f̂t j^ r  qr f 5 |rr

'srcê TTJT Jf 3rr% % vft ^r% 3tt«t,

3rsrpT *t5rt, w ^t ?ftr wm  if^t % m v
*TFFftJT »Tf JT̂ t 5ft ^"tf ^  cTTt% 

oJT̂ fTT, 'T̂TT S*t̂ ft5T7 ?ttT TTPTTT
t r fe m r  fTT% r̂r f^^TT TTJ  ̂ | ?

f^TTt f r d a  ts t  % jttft  

I ,  stpt w u  s f t f^  m ,  ^  f^r% ? r̂ wvz 

^t sftsTT ^ ft «rr f% ,s r e  ^ror % 

r̂nr%, f^ fr  =qf^r % ^ t ^i+<

ftf’T cTCf 5!THtf ,̂-5R if 5*1 R

V TC9 H % HTfT% if ?TT% ?T5ft, 5TETR
W^t ^t 9rt ?lf+H »Tnr5ft
if ^ ft  %ft ^r?r ^ ft

«ft I f ^ t  *rirfTr *p> f w
I  JTf fR  f% +T'9IiT % TTTR% if ^ F t  

<^+l^d ^TTT |  I eft f  5TR^T

=50̂  f , frftZ  ^ T T  ^feTT f  :

Whether such bullying and black-
mailing method of pressurising the 
Government which amounts to con-
frontation should be allowed and 
would be allowed by the Government 
for the officers to behave in this 
fashion.

SHRI CHARAN SINGH: Mr. Speak-
er, Sir, there can possibly be no inten-
tion on the part of the Government to 
tolerate or to encourage any bullying 
etc. by any section of the people much 
less any class of Government servants.
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There is no question of that. My point
is that in fact, there was no bullying 
at all. There was no resolution passed 
as reported in the Statesman of that 
day. If you allow me, Sir I will read 
out the letter that the President of the 
Association wrote to the Cabinet Sec-
retary, and it will make the position 
clear. My statement is also clear 
enough; it does not conceal anything. 
Shri R. P. Naik Acting President of 
the Association wrote to the Cabinet 
Secretary on 9th December, 1977 and I 
will read out that letter:

“My dear Nirmal,

You would have seen the front 
page report in this morning’s States-
man about a meeting of the Indian 
Civil and Administrative Service 
Association which took place last 
evening. Those of us who partici-
pated in the meeting were surprised 
that this misleading and distorted 
version of the meeting should have 
appeared in a newspaper of the 
standing of the Statesman more es-
pecially when neither the session 
was open to the Press nor anyone 
had been authorised to brief the 
Press. Indeed, it has been our esta-
blished practice not to go to the 
Press about matters that are dis- 
such publicity is ever given to its 
cussed in the Association and no 
such publicity is even given to its 
deliberations. . . .

“However, since the news item has 
appeared I thought it appropriate 
to send you this letter stating the
facts.

The Central Indian Civil & Admi-
nistrative Service Association is a 
bcdy which has been in existence for 
many decades. It had no* met for 
over two years and this particular 
mee: mg had been called at the initia-
tive of some members of the Service 
to reactivate it. The main business 
intended and actually transacted at 
the meeting was to set in motion the 
process of electing new office bear-
ers. The members assembled did me 
the honour of asking me to assume

temporary Presidentship and elected 
a General Secretary and Treasurer 
with authority to me to choose an 
Executive Committee pending formal 
election of office bearers in accord-
ance with the rules.

Let me state at the very outset 
that it is entirely incorrect to say 
that there was any criticism made 
of the Prime Minister or the Home 
Minister, nor was there even the 
remotest suggestion of “getting set 
for a confrontation with the Centre” . 
Such an attitude is clearly inconceiv-
able on our part.

As I have already stated the main 
purpose of the meeting was to re-
vive the Association which had been
dormant for over two years.........
^s to whv for these two years it 
had been dormant it is for the 
hon. Members and the hon. Mem-
ber Mr. Vavalar Ravi to draw 
the conclusion. It further says:

“The meeting discussed generally 
the manner in which the Association 
would conduct its activities in future, 
including matters of professional, 
social and general interest to the 
Service as a whole.

Reference was made in the dis-
cussions to the developments that 
had taken place during the last two 
years or so. The functioning of cer-
tain members of the Service during 
the period of the Emergency was 
noted with regret as it was felt their 
conduct had not only adversely affec-
ted the credibility and prestige of 
the Service but also lowered its 
image in the eyes of the general pub-
lic. Thc^e was aerreemen< on the 
need for introspection and collective 
thinking on this score.

Reference was also made during 
Ihe discussions by more than one 
Member of the recent case of Shri 
B. B. Vohra. In my capacity as 
Chairman, I took pains to emphasise 
—and there was general support for 
my view—that the meetine of the 
Association was not the proper forum 
for discussing any individual case or 
its merits or demerits; I made it clear
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that thfe Association would be con-
cerned with general issues only.

As for the mention in the news re-
port of the meeting which some offi-
cers had with the Cabinet Secretary, 
you will recall that the fact is that 
a number of senior officers belonging 
to different services—and not ihe 
ICS/IAS alone— had met you infor-
mally quite some time back to share 
with you the misgivings entertained 
by the Services in regard to some re-
cent developments and their likely 
impact.

No resolution of the kind mention-
ed in the Press report were adopted; 
the orily one related to the election 
of office bearers and other procedu-

ral matters relating to the function-
ing of the Association.
My colleagues and I sincerely 
hope that the above statement of 
facts will help set the record straight 
and dispel any misleading impres-
sion that may have been created as 
a result of the news report in 
question.

With kind regards
Yours sincerely.”

This is ffie letter which has been ad- 
dersed by Mr. R. P. Natk, ISC, Chair-
man of the Central Indian Civil & Ad-
ministrative Service Association to the 
Cabinet Secretary.

As regards any special powers that 
may be enjoyed by senior officers, this 
is entirely wrong. The Government 
Servants Conduct Rules apply equally 
to all officers, subordinate ranks, me-
dium ranks and superior ranks. The 
law of discipline or disciplinary control 
is equally applicable to all. Similarly 
the law of the land is also equally 
applicable to all, from the Prime Min-
ister down to Shri B. B. Vohra and 
down to a subordinate officer. In sus-
pending this officer, no law has been 
contravened no rule has been contra-
vened. If anything has been contra-
vened, the officer is free to agitate this 
in a law court or before the superior 
officers, before the Cabinet Secretary 
and then ultimately, before the Minis-

ter or the Ministers in accordance with 
the rules.

13 hrs.

As regards another question which 
my hon. friend Mr. Ravi, raised, name-
ly it was a matter of Cabinet respon-
sibility, I would say, ‘No; it was not’. 
This lay solely within the jurisdiction 
of the Minister concerned. This mat-
ter lay only within the discretion of the 
investigating authority. They had the 
right to arrest the officer. In doing so 
they had not cditti^vened or committed 
any breach of any law or rule whatso-
ever. When the matter goes to court, 
it will go with the sanction of the Gov- 
ernment. There he will be free to agi-
tate his case, defend his case if he is 
at all challanned after the investiga-
tions are completed. According to the 
state of investigations on that day, 
there was a prima facie case that he 
had not acted well he acted improper-
ly. I will not go into the details ot 
the investigation here. I have abso-
lutely no grudge against any officer 
whatsoever. At the same time I feel, 
the Janata Party feels that there have 
been omissions of rules and commis-
sion of irregularities not to say of 
other serious things, not only on the 
part of the political leadership repre-
sented by the friends sitting opposite 
but also on the part of the various 
officers not only at the level of the 
Centre but even in the States. The 
Janata Party wants to clean the 
stables. If any mistake has been com-
mitted in doing this, I will express re-
gret. But at the same time I hope, I 
will receive full support not only from 
my friends sitting here on this sied but 
also from friends sitting on the other 
side if an attempt is made by the Home 
Ministry or the Prime Minister or the 
Cabinet as a whole to set standards, 
to renew the old standards and to 
restore the good name, this country 
once enjoyed, to {his country once 
again. Thar is all. ( Interruptions).



^47 & S.T. Welfare DECEMBER 13, 1977 Petition pfesented 248
Comm. Reports

13.03 hrs.

PUBLIC ACCOUNTS COMMITTEE

Tw e n t y - t h ir d , Tw e n t y - f if t h  a nd  
Fo r t y-s ix t h  Repo rts

SHRI ASOKE KRISHNA DUTT 
(Dum Dum): I beg to present the lol- 
lowing Reports of the Public Accounts 
Committee: —

(1) Twenty-third Report on Action 
Taken by Government on the recom-
mendations of the Committee con-
tained in their Hundred and Ninety- 
seventh Report (Fifth Lok Sabha) on 
Trade Fairs and Exhibitions relating 
to Ministry of Commerce.

(2) Twenty-fifth Report on Action 
Taken by Government on the recom-
mendations of the Committee con-
tained in their Two Hundred and 
Twentieth Report (Fifth Lok Sabha) 
on Delays in Furnishing Action 
Taken Notes.

(3) Forty-sixth Report on Para-
graph 48 of the Report of the Comp-
troller and Auditor General of India 
for the year 1974-75, Union Govern-
ment (Civil) on Delhi Milk Scheme 
relating to Ministry of Agriculture 
and Irrigation (Department of Agri-
culture).

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHE-

DULED TRIBES

E ig t h , N in t h  and  T h ir t e e n t h  R e -
po r t s

SHRI SURAJ BHAN (Ambala): I
beg to present the following Reports 
(English and Hindi versions) of the 

Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes: —

(1) Eighth Report on the Ministry 
of Labour (Directorate General of 
Employment and Training)— (i) Re-
servations for, and employment of 
Scheduled Castes and Scheduled 
Tribes in the Directorate General of 
Employment and Training; and (ii)

Employment and Training of Sche-
duled Castes and Scheduled Tribes 
through the agency of the Director-
ate General of Employment and 
Training.

(2) Ninth Report regarding Action 
Taken by Government on the recom-
mendations contained in their Fifty- 
ninth Report (Fifth Lok Sabha) on 
the Ministry of Home Affairs—Reser-
vations for, and employment of 
Scheduled Castes and Scheduled 
Tribes in Irwin Hospital and Depart-
ment of Family planmnf and Health 
Services, Delhi Administration.

C>) Thirteenth Report regarding 
Action Taken by Government on the 
recommendations contained in their 
Fifty-second Report (Fifth Lok Sa-
bha)—Reservations for and employ-
ment of, Scheduled Castes and Sche-
duled Tribes in the Delhi Adminis-
tration.

13.04 hrs.

PETITION RE: DEMANDS OF PRI-
MARY TEACHERS

PROF. DALIP CHAKRAVARTY 
(Calcutta South): I beg to present a 
petition signed by Sarvashri Arun M. 
Donde and Jagdish Mishra, President 
and General Secretary respectively, of 
All India Primary Teachers’ Federa-
tion, New Delhi, regarding demands of 
primary teachers including*, inter 
alia, their demand for setting ud of a 
Primary Teachers’ Board at the all 
India level.

jsft qwo ( w w i f )  •

- T O  §  I

M R SPEAKER: The petition can be 
presented only by one Member. He has 
done it.



13.05 hrs.

ELECTION TO COMMITTEE 

Cent r a l  Sil k  Boar d

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI s. D. PATIL): On behalf of 
Kumari Abha Maiti, I beg to move the 
following:

“That in pursuance of clause (c) 
of sub-section (3) of section 4 of the 
Central Silk Board Act 1948, read 
wi<h Rules 4 and 5 of the Central 
Silk Board Rules. 1955, the members 
of this House do proceed to elect in 
such manner as the Speaker may 
direct, one member from among 
themselves to be a member of the 
Central Silk Board vice Kumari 
Abha Maiti resigned.” . ...

MR. SPEAKER: The House stands 
adjourned till 14.05 hours.
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13.06 hrs.

The Lok Sabha adjourned for lunch 
till five minutes past Fourteen of the 
Clock.

The Lok Sabha re-assembled niter 
Lunch a I eight minutes past fourteen 
of the Clock.

[ivIh. Deputy-Splaker m the Chair] 

ELECTION TO COMMITTEE—Con id.

Ce n t r a l  Si l k  Bo ar d

MR. DEPUTY SPEAKER: I will put 
Mr. Sonu Singh Patil's motion to vote. 
The question is:

“That in pursuance of clause (c) 
of sub section (3) of section 4 of the 
Central Silk Board Act, 1948 read 
with Rules 4 and 5 of the Central 
Silk Board Jlules, 1955 the members 
of this House do proceed to elect, in 
such manner as the Speaker may 
direct one member from among 
themselves to be a member of the

Central Silk Board vice Kumari 
Abha Maiti resigned.”

The motion was adopted.

1899 (SAKA ) Matters Under 25 &
Rule 377

14.09 hrs.

MATTERS UNDER RULE 377

(i) K a la-A zar Epidemic in certain  
D is tr ic ts  o f  B ihar

MR. DEPUTY SPEAKER: Mr.
Vinayak Prasad Yadav.

SHRI H. L. PATWARY (Mangaldoi): 
Mr. Deputy Speaker, Sir, on a point of 
order. . . .

MR. DEPUTY SPEAKER: This is. 
not the way. I am sorry. You have 
to be in your seat. What is the- 
matter? You cannot just come forward 
and say like that. . . .

Shri Vinayak Prasad Yadav.

fvm rv  sraw arc*

JTmfaT ^TTCTTST faffTT TFKT

% :̂ TT-crt:̂ ' % spmnrn:

5PT SPTrpT fSTT I  I 5TPT

fa
W>T STfTT TfT w k
irm ta  % ir^t ^  i

v m *h jk,fa^n^sr srk?rrf?%M es jtt  

?rrf | srk m*fT % ^  | fa  1 5 - 2 0  frar

% SF7T «foTTCt H

| srk jpnrf ^  ®r srmrr | 1

rRT SFtff <TT TT^T

^  q f q T f  1 1 ^
STf5T fOT 8T5T | I ?*T

^ ^  f w  1 1 q f

5 <1% 3ftrf «R trq’tfTT^ 4.5TT fOT | fa  *PTT 

«K +TT clT* eft

^ 5  fm \  srrotcT ^ n f t

vIT5ff ■̂ 'Is 5TT It
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[=rr •t t ?*]

STfW SWT *T *rWt *rfa T̂̂ TT* 

arrr % f t  snrnft i

Jr vrq% srfrif, ^=sto *t<.<*K % 

?nu^ ^ T T  ^T^TT f  f% iT^t %

^r tT̂ r H?T5T 5Tc«n ^ t it  sftr

Ttawnr % < r fa «^  ^  i 

1%q 5snn: *r*ft % + i^ k  ^ r  s s t c

»rc m f^HRr *r fa r fa  M ^ pt  it

|5rrff srrem +r^n^i< w t  <rcf

*r spftft Mannr W m  a i m  t t

^  sm rct ^?nfr i w frn r Ir 
?m% jrf^ f € g w r  % srnr^ wrrm f  

f a  srfa^n^ f^r wtarfr ^ft ifo n  % 

fa q  vn in : ^ r  t s r  i

( i i )  R e s t o r a t io n  o f  t h e  m in is t r y

CHARACTER OF ALIGARH MUSLIM UNI-
VERSITY

SHRI G. M. BANATWALLA (Pon. 
nani): I rise to make a lew submis-
sions under Rule 377.

The Aligarh Muslim University is a 
great monument of the culture of the 
Muslims of India and was created, 
endowed, raised and nourished by the 
labour and the great sacrifices of the 
Muslim of India. This University is 
a Muslim minority institution 
established and administered by the 
Muslims. Ever since the University 
has been deprived of its rightful plea 
to the minority character there has 
been a growing and righteous indigna-
tion and a persistent demand for the 
restoration of its minority character.

lh e  Aligarh Muslim University 
Amendment Act of 1972 brought 
about several obnoxious provisions 
and as a result there was a growing 
resentment against this amendment 
everywhere throughout the country. 
There were agitations, there were ar-
rests and there were even Police fir-
ings.

Now, the Janata Party formed gov-
ernment at the Centre in the wake 
of great hopes and expectations that 
this minority character of the univer-
sity would be restored; but it is with 
a sad heart that I have to submit that 
all these hopes have been belied. 
Nearly 8-9 months have passed and 
no measures have been taken in that 
regard. Therefore, there is not only 
a great resentment and restlessness 
among the people but there is also an 
imminent threat of agitation. At this 
juncture, I must make this strong 
submission both to the House and 
the government that it is absolutely 
necessary that immediate measures 
should be taken to restore this mino-
rity character of the Aligarh Muslim 
University, to repeal the obnoxious 
provisions of the Amendment Act of 
1972, to implement the recommenda-
tions of the Beg Committee and the 
Khusro Committee and to see to it 
that necessary protection under Arti-
cles 29 and 30 are made available to 
this University also. It is also neces-
sary that the university and various 
other section should be taken into 
confidence about the measure. I hope 
that this matter will receive serious 
attention at the hands of the Gov-
ernment. We at least expect of this 
Government to make a categorical and 
an equivocal statement with res-
pect to its intentions about the res-
toration of the minority character in 
order to satisfy the disturbed feel-
ing and the minds of the minorities. 
We hope that necessary steps will be 
taken and that an immediate announ-
cement will be made by the Govern-
ment.

(iii) P re feren ce  in Em poyment to  
THE PEOPLE o f  CHHATISGARH AREA BY
H in d u s t a n  St e e l  Co n s t r u c t io n  

Co m p a n y  L t d .

(snFTjr) : SrfftTTO

| I f w f  3r trap T N

% ’T'TT ?TT T^T ^  I w Pi mIs  «(g<1

ft#  ^  «ft i v 3ft *rrcraT?r
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far f r e t  5̂  ^  grr^if f t  i t m ft  f tf t , 

sRifirv sftr ^nrrfarv fctt 
^5<tt I T̂fT fa?rrf ij?n |

( srraeftT % ^ft *?t *n<*rct =TT5ft̂  
m fw^nrf s t  11 5ft ^rft 

*fi | # ?ft foyn srtr inr^r 
f̂nr f  i ^ft % ir 5ft *fr srsqr

t  # stft ^  ir^m % srnr f  q ?m 11

m% Tt r̂ f r  =F«mpr vfnff 
^'r, ®rf>FTf % sfr»fr ^r ^ r
^TT«TM if «r»7fT f̂r irf t  I 5ffTT k%' fa' 
^nfr?r mfawrm | m x

far ĵfr *r jttt m "3?r ?rrwr% % v.w.
'TTt ^ I q-jr aft STOrfm ?, *Tf N̂ T s fa

fa»T ^iJrTT jTT TfT ^  I ? ? m  TOT ^T'ft'jn 

fa r^TT! ? I

W*ft TT3T%^T q'' 5ft ®7^t f t  t  -JTif 

3TTf *ft IT3T|T fa^ToT * T  aTfT fair 

^  |  I t ?  STRT qf%  tft T*ft WTVSfi V 
f t  «ft sfk  m  ^ T R i f e

T̂ft frm w ,  -3 ^t 5p‘rf t ^ 'T T  ;rfoft 
f f t  »rf i j ' m n  ir % if r  f a w  *rq 

t  'A 3tt?t m  5ft ^rft?nra % ^  m r- 
’37* % T jf  fsTJTT *PTT | I S*T W'VW % 

fW-TFT) g-^T ^5 -frT  jpTlTrT #qTT f t W  

| I “ 57% fa^S  *T*ft TTforr rr^; ^ 7% 
wrr rgi f  , % STR̂ ft,

s r t t  T;€r % ?TTTJft, *ft f r  nir’ >r 1 »
qTr77f % STRiff faw ?T W? «TRt T̂ TTH' 7T 
5R-*fr ^rfiiff % ?n?ift fan* *f «rrtt
<TJTT̂  IT  5TF?m v̂TT To | I 
>Tt r*TT'TrTT?: f t  f  ^JT?TffrT I
f?r?t Iff era ft T̂TcTT I  fa: IT? rrsfT 
^  ITT^tsR | I ^ f  IT? TTFCSfTir̂ S 
qfsffnrft I  I te,

w %  fnrat, ^ f t f ,  
t  ^  ^ r  ^rrwr% if ftr | 1

qr TtinTTT % ?7rR ^ ?r^ft 
f^TTT ^ftrff % "Tnr ^  f  I %^T TTT̂  

qrsr ?«iRt^ ^ r  WTeft

fa^  »nr t  • *rcr*rt w f v f f
ft^TRT ^T% fg ' «FR r̂r% ^ 5TT 
vs faraT w r |  ?ftT JTf T̂f T*3T 
^  ^  far t  f w ^  ^w,t  |, spm ?ft# 

f T  ^  |  1 srcf° ft., mio ht
?R f % f ‘f?nT f ir  ?ftnt

% »mT rrrc^Tjjijj iTf^ ir if ^  f ,
?Ff n 3 3 0 0  ^nr f  1 ^nfT

¥rSTT??TT|!iT I  I T N  ^ % ?T ?TK*fr 
«ft 5Tft fanr »PT I  | |f̂ TOT tftarff ^  * 
% f t  ^  TriTT Tft |%fa^T ®rmr- 
*ra g w  JfTJR^T' ^ N ^ ft

w s f r  if  fsp rr |  1 ^ npt wt wt^flr

s ft  if 'TRT 4JTM+I % | fa ^ f

fSTRff ^  *ft «̂TT̂ txr 5T>ff t r

w nw n ff vi ^ t« t ^t ^nrft fr.
f m r r  ir q r jf^ r  sp/ft T̂Rfr

farm srraT t  1 ’e h r  ? r m
Tf% 7̂̂ T[ ^ ft i i l l l  eft

?m % if •jtrT f t  ^rrtrm 1

?nfr •trpTTT ^  rfpfr ^ f t  «ft 1o

??T fTTf #  ^ f  ^ ft fP f t  =5rTfftT |
*f^r irfR tr ^'t cfnr faam^'f ?r fan?

CTfT ÎTTT̂ JT vft faJTT | I
t̂ t pt  T t «t r  "?=# r̂nr̂ t

T^T 5TT I  I 3ff srfeT ^T^fTfasF

55TT?ift f. I JTTJ1% if r̂r # 

f  farwf HirR'fTfawr ^fe^Tir ?mTrr 

5fr ^TRcft ^m̂ ftJT sfm f % T̂PT. 
f t  f  ^r^T faTT T̂T r̂ v\k
5ft %ft f t  Tfr f ,  1^ 'T  T̂RT'cT
^tttt 1 ^ ft % ™  ^  ?'r
qf^ft t, ^ r  ?s@r T?t
*rf farsrrr 1 sft f t  Tfr |

?g^ft fairnr 1 ttt̂ t ?ft ^rnff ^t ^ ft 
qf^TRT TRT l^fr't eTr̂ T̂ r ^Tfaw 
^5f fatrr sntTiTT *rf ^ f f q  ?
efrfar ^ ff 5ft wn^t^r ^
5TRT f t  ?T%, ^TFftq- ^rWt ^t Tl'Jt,ll < 
f*TH ?T% sflT xi’i'T'i InVS^im ^ T ft tT% I
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flT? *  5 *]

V R  «rw% % sftflrvt ^
5frrt srt *r>ff % *nr 

^  ^  wnrcft t jR ^ T
I t iT ^ q  ^ftnjY T fo f 5TTTT 

^  I

^TRT ^ T T  qg | ft: ^  

JTTnflr % <TT«ff f̂r ^  TfapTTT ^ 

fc fa * % ^TT^tf f a f a ^  ^

^  I 50 5T%?Trr WPftJT flrefrwf 
* t  w  r̂nrirr i ?*r ^ ; g -  Jr*rwt 

y® arr̂  r̂| rfr ?p®r Tf*rT i

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK ): Sir, 
I have listened to the hon. Member! 
Certain corrections are required. That 
is why I have to stand up to speak 
on his observations.

A steel plant anywhere in India is 
a steel plant; any major national 
project is a national project. To say 
that only local people are employed 
in a major undertaking.

SHRI VAYALAR RAVI (Chirayn. 
kil): Sir, I rise on a point of order.

MR. DEPUTY-SPEAKER: You will
please take your seat. There is no 
point of order. If a Minister wants 
to say anything on 377, he can say 
so. I know the procedure having been 
here for so many years. I know what 
goes on here.

SHRI VAYALAR RAVI: You will
kindly see the rules. If the Minister 
wants to make a statement, he should 
give a copy of it in advance. Then 
o n ly  he may make a statement.

MR. DEPUTY-SPEAKER: M r. Ravi,
you are absolutely mistaken. Under 
Rule 377, a Member makes a men-
tion and, if the Minister feels, that 
he should reply, he can do so with

the permission of the Chair. I have 
given him the permission.

SHRI VAYALAR RAVI: Sir, in the 
Fifth Lok Sabha, there was a .ruling 
given in this House by the Speaker, 
Shri Sanjiva Reddy. He has given 
his ruling in this House if I remem-
ber correctly on the point of Shri 
Shyamnandan Mishra.

MR. DEPUTY-SPEAKER: Mr. Ravi,
I think you are not remembering it 
correctly. I rule that there is no 
point of order. You will please *it 
down.

SHRI VAYALAR RAVI: My point,
of order is this. There is a ruling 
given by Shri Sanjiva Reddy, former 
Speaker in this hon. House. Accord-
ing to that, if the Minister wants to 
make a statement on the floor of the 
House, there is a specific mention that 
the Minister concerned must give a 
notice.

MR. DEPUTY-SPEAKER: Mr. Ravi
please do not try to confuse the state-
ment which the Minister wants t®
make suo motu and his reply to the 
point raised by the hon. Member
under 377. I know that. You carry 
on. Mr. Fnltiaiu.

SHRI VAYALAR RAVI: He must
give a prior notice for it.

MR. DEPUTY-SPEAKER: Mr. Ravi, 
I am very sorry there is no point of
order. Perhaps you have not gone
through the proceedings correctly. You 
will please go through them.

SHRI VAYALAR RAVI: I am sor-y.
Sir, you are mistaken on the ruling. 
Under Rule 377, if the minister wants 
to make a statement....

MR. DEPUTY-SPEAKER: Mr. Ravi, 
the matter has just been raised 
under 377. Some hon. Member made 
certain points. And, if the minister 
wants to reply to them, he can do so. 
There ends the matter. This is the 
ruling from the Chair.
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SHRI VAYALAR RAVI: That is
not a correct ruling

ME. DEPUTY-SPEAKER: The hon.
Minister may now go ahead with hla 
reply.

Rut* S77 258
* r

want more men the HSCL had taken 
interviews. I have instructed tttal 
suitable men from those people inter-
viewed to the extent of 1,000 or 1,509 
workmen should be taken by HSCL 
immediately.

SHRI BIJU PATNAIK: Sir, this
is a construction company owned by 
the Government of India which emp-
loys people—skilled, unskilled, engi-
neers and technicians from various 
parts of the country. As I said it li 
a construction company and, as tho 
work finishes, from one area, these 
people are moved to different areas 
of the country or, even, sometime, 
•utside the country when there is a 
foreign contract.

At the moment, at Bokaro, the work 
has been substantially reduced and 
there are 7500 employees who are 
surplus at Bokaro. The company’s 
attempt is to disperse these surplus 
employees to diilerent parts of the 
country and, in fact, they have been 
sent out to different States in this 
country. While the Bhiiai expansion 
scheme is now going to take place, 
semi skilled workers are bein^ trans-
ferred to Bhilai. Sir, I have written 
a letter to the locnl M P. and the 
words which have been used in that 
better are:

' For the t*xpans;on o f Bhilai Steel 
Plant, I have no doubt, local peo- 
ole of C h h attis.^ arh  will r e c e 'v e  d«ie 
con ski oration.”

3 have been informed that nearly
20,000 workmen would be required tn 
undertake the job of Bhiiai expansion 
and out of the 7,500 surplus men from 
Bokaro probably 1,500 to 2,000 will be 
available for Bhilai who have done 
same work at Bokaro and are use! 
to the type of work. They are skilled 
and semi-skilled workers.

fn m f ^  % i

SHRI BIJU PATNAIK: In Bhilai
also for the same reason that we

*m r  sraw frmrt ( f m )  : 

farcnf t

*>5 f .  5R? m s*
I

stst? irnsrt : m x -

Jiff flT̂ TT I

SHRI BIJU PATNAIK: Does the
hon’ble Member want me to dismiss 
7,500 people of Bihar? I request the 
hon’ble Members to think of this 
country as a whole and not Chhattis- 
garh alone. The local peoples’ inter-
est will not be forgone by HSCL. This 
is only a construction job. In an-
other three years time this construc 
tion work will be over. Now, after 
three years when there is no job 
and if I want to transfer them to 
Bihar and Biharis create this prob-
lem what will happen to the people 
of Chhattis^arh. I wish to emphati-
cally state-—as I have already made a 
commitment here in this respect—that 
we are going to take a large number 
of locai people for this job. Only a 
small portion out of 7,500 will go to 
Bhilai. It will be unfortunate if we 
start State war on this basis. There 
are at least one lakh people of Chhat 
tisgarh who work in Orissa and many 
people in Orissa do not have job. I 
am very sorry to say this but I shall 
do justice. I shall go out of my way 
to take them maximum number of 
people from that area. It is unfortunate 
if the local labour exchange creetes 
subterfuge and does not put on the 
list of employment exchange roster
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file Chhattisgarh people. That is not 
my fault Hon. Members should take 
ft up with the M.P. government. I am 
sending the secretary of the Steel 
ministry within a week there to sort 
out this problem. 1 am equally an 
xious as my colleagues here to see that 
the “local people, poor people not only 
get employment but they get it ail 
around. I have ordered the steel 
authorities to adopt villages around 
tbe steel plant and to give them help. 
They are poor people I have ordered 
that the local school, women’s coLege, 
hospitals, etc., should be assisted by 
the steel authority and the steel plants 
I have informed Shri Mohan 
Bhaiya, M.P. in the form of a letter, 
this is a commitment of the govern 
ment and I am making the same com 
mitment here. But if local pasions 
are roused, I should like to caution 
them in this House that the same pas-
sion can be aroused ten times over 
from other parts of the country. This 
must not happened; this should not hap 
pen. This happened in Bombay some 
time back when Shiv Sena started an 
agitation.

t o  ^rsit/jTsr

STTrT f t  5T?r I f

Tftĝ T I

SHRI BIJU PATNAIK: For one
man from outside, you will have three 
men. If you are satisfied at 50:50, you 
should be satisfied with this. I hope 
I have explained the position to the 
hon. Members’ satisfaction.

qssnfr: (inrasTt)
i|TT 'Ztfzz JSTW SJTrr f, I 5TT5T Ot

ir 35 qT snsrfaf. 
t  ir itTT

5THT «TT I ^  £  I
^  | 1 a s

1 w r  *rr . . .

*  iN fe  *nn 1

(Amdt.) Bill

| 1

*  a s  *3?? fo r r|  i

q *o  qCTfTt : ?T̂ f , * 5

TUT | I .

MR. DEPUTY-SPEAKER: Shr*
Dilip Chakravarty’s name was als> 
there and the petition had been pre. 
sen ted,

Mc*|0 : *P!T

: erfaw f i  *i*rr ? - 

ni*o : 7*r«Tsr
1^57, JTf HCTTTqw't JPT milHI t  ‘

« f*N p q ? i smiTii. .  ( « t«w h )

MR. DEPUTY-SPEAKER: You have 
said enough. I am telling you that 
the petition had been presented. If 
you insist on continuing like this 
whatever you say will go off the re 
cord

14.33 hrs.

COMPANIES (AMENDMENT) BILL
— co n td .

MR. DEPUTY-SPEAKER: We takfr
up further discussion of the Compa 
nies (Amendment) Bill.

SHRI R. VENKATRAMAN (Madras 
South): Yesterday, I was dealing
with clause 5 of the Bill which refers 
to section 220 of the Indian Companies 
Act. I was pointing out that under 
section 219 of the Indian Companies 
Act a shareholder was entitled to rê  
ceive a copy of the balance sheet as 
well as the profit and loss account 
before the annual general meeting. Ii 
the annual general meeting is not
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held it yhould not deprive the share-
holder of his right to receive a copy 
of the balance sheet as well as profit 
and loss, account. The amendment of 
the hoii., Minister only says that 
iven iq cases where annual general 
meeting is not held, the company i.v
obliged to file with the Registrar oI
companies the documents mentioned
in section 219. My submission ;s
this. It is notorious that the share-
holder is treated with scant respect in 
various companies. Even if you do 
not give them the balance sheet and 
profit and loss account to which they 
are entitled under the company law, 
you are putting them in the same 
position as an outsider and make him 
go to the Registrar’s office and pay a 
fee of one rupee or two rupees as the 
case may be and then have inspectio 1 
of those documents. Is it right to 
place a shareholder of a company, who 
constitutes the company and who 
the right to receive the annual balanc? 
sheet and profit and loss account, 
in the same position as an outsider 
and make him go to the Registrar's 
office to inspect those documents? I 
. jomit for the government’s conside-
ration that along with the filing of the 
balance sheet and t.ht* ymW  and 
loss account wnh the Registrar, the 
company should also sent these doeu 
ments to the shareholders rjf the 
company as well as to those persons 
who are entitled under section 219 to 
receive it like debenture trustees arid 
creditors.

I come to clause 6. Under exisUr^ 
section 292, a company is cmpowexe'l 
to make* donation up to the e; lent of
5 per ,e:it of its average annual net 
profit or Rs. 25,000, whichever is high-
er. The minister in his amendment 
has suggested that the limit of Rs. 
25,000 may be ra iv  d to Rs 50,000. The 
argument he has advanced is ihn: 
the value of the rupee has gone down. 
I consider that this is a very specious 
argumeut because if a company 
makes a profit of Rs. 1 lakh or less or 
even if a company does not make a 
profit, this section will enable the 
company to transfer Rs. 50,000 to cha-
ritable purposes. It is notorious that

most of the charities are only con-
trolled by the companies or their df 
rectors and their sections and their 
own men. It is only transfer of 
money from the right hand to the left 
hand. When the shareholders do nut 
get a dividend, why should there 
be such profuse charity? If the minis 
ter had said that they cannot 
transfer anything to the charitable 
purposes without declaring a dividend 
I can understand. But as the clause 
stands, they need not declare a divi-
dend but they can be profuse and 
generous in transferring money from 
the company funds to charitable pur 
poses. It has been our experience in 
courts and outside that many of the 
companies have their own trusts and 
charitable purposes and they are only 
diverting resources from the company 
to these so-called institutions largely 
to control them with their own 
men. I am, therefore, very much 
opposed to this clause. I can under-
stand DA being raised because the 
value of the rupee has gone down. I 
can understand certain other things 
being done for economic benefit but 1 
cant understand how a company 
which does not even make a profit can 
be allowed to transfer such a large 
sum as Rs. 50,000 for charitable pur* 
poses on this basis. Rs. 50,000 im-
plies that if Jhere it no clause like 
this, the company must make at least 
a profit o;' Rs. 10 lakhs on the basis 
of 5 per C3nt of annual net profit. The 
section as it now stands, provides that 
the company can transfer 5 per cent 
of its average annual net profit to 
such charities. In order to transfer 
Rs. 50,000/-, they will have to make 
Rs. 10 lakhs; and yet the amendment 
which the Minister has brought for-
ward will enable the company, with-
out making any profit or making only 
nominal profits, to transfer Rs. 
50,000/-. There is absolutely no jus-
tification whatsoever for this amend-
ment and so we will oppose this 
clause.

While I am on this subject, I want 
to draw the attention of the Govern 
ment to certain other abuses which
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*ft f t  T f t  «ff t  1

*warr ^ t  *ft ftaT  i



. ... 6
itfBS Comipanits AGRAHAYANA 22, 1899 (S A K A ) (Arndt.) BM 26

?rm  *ft irtm  fa*r*re * t f  $ tft 
^  *rcft % ?fr < r v r  jpt wfa^TT 
'*rt¥T m r r m  |  urtr * ?  *n*Rt * t  
qr? g?.?fr $ fa  ittt %

I K  JJT^nT % *rc i m t  jftfen 
*>r% -m

*rr:% % 1 it? JTT^am Tsrfarrr fam  *nrr 
% fa  3ft fa’Tifarcr ft, sit ™  ^'tot

3nrr*rH?t $ w i t  § t -

f«?T 7ft I i t t  f«RTT 9  IT? 3TT fe-T ft 
n?, rr«*, ^  ^rfes ^qrr | %rV c(sp

f«^T stTTq̂ T far 1̂?TT

r̂f t̂T «rT cTTfa f̂t ^PTJft 5TT if f a ^ '  
F̂T ?TT?ft | ^ fa t  faiTT 3TT H W  I

*% irsfr ^ t  ^ «f?t | fa  m i  ^ t£ t 

^ fr $ xffr f r f t i  m?f % 5T5

JTR^Tf =ft ŝrnrift 1 ^fa^r it?
$taT fa  ?ST T O  tt t̂ <pfTsrff%iT

fa?r % srt snrd 1 it?  3isff ?TTgr-mm
^ % , TtvTlfFT fRi% ft Hft iTTJft

’d fp :  tft 1

TT!P 5TrT itfi fHTH it H?t m i  £ I 

sqm  £TZ*T i;^T¥|fT tft 5TcT fflit 

*tTT V f t  | I ^ t f  O T T  ?T ?r^n |

f w ;  ^^T?ft *frf^rr ^?f ^nrrfr % 

uftr ^ t  qr?T ir «rV
Tifr.T r r f  srra ?rrfc Ht»fr %
«TOJt5Tflr ^nrrii i ^  en*?t ?t? zr&\ 

CTT̂ PTTR ?Ft ’TTWT *pwpft it «wt

irf £ it? irct n̂r?r it *? t stptt i 

?T?t ? t ft  Trf^n. 1 m ft m v  

??T^t *?t *PT H ^ t I  5ft ?TT*T m TT 
farfTT ^  apflfa iX t t  rr;^4-q?R T̂T 

tTcH5 ?mi t. fa  «T? ^  ^
? t h M t  1 tT̂ r n?t% ^t m  f  t * t
ITT ftr̂ FTT 55TTT € fa  |  ^  Ĥ RT
? t  *n

JTTTT* iTt IT? t  ^  ^  ^

?Wt ?rtT Vt ift
?>*ft 1 fatfr v t  'TrTT ?T^t ^ r  ^fanr 

fa  w r  s ftsm rft T ft| , fa^nrr ^ r̂r 

«n n  t ?t £ *ftr farrfiJT <ft
f̂ T^if I f ^ m  <̂nTT *mT |5TT

^ "?*nt wirffTir fin 1

tir *rm ^ft^rr q;rs ^r% t t  
% fa v m r l  1 ^rqrfy jp> 

TfT'T ^t ft<+ 5»TT fe n  -Jlldl .3TPT 
vj{ T T  rr*TT fam TTm | I ?HR fatft
% st hj  in ^  jprtf

^ « r f t  ?r ^HTRT ? > r  | fft
^r, ^tt ?frT cprs-^fmm

^t ^ i r  tT^rq’ ttt5  ?rnT | i 
X(J V.m STTtf jft ftcTT I  fft *T? 

f^r^ir g^TTH it, Tmt^TTt if fw^ft 

fr> *pt% f^.T^r fanT w r  ft 

*t> t?t% 5T? ?nf??rn-5Enf?f?n' aft 

JTcfiT $ T?faT t  T?^ %r

?Tt7 fT ni^lTFr r̂T ^miT m?n I  
itt f  ® ?ftr wrr.H f̂r itrTT | r
^T% fjTcTTT tft̂ JTTTT % WT7T ^ fa t  

t  HRT | =̂fT STŴ  | Sfht f^rHT
Rcpir j it t t t  ir ^ t t t  ^.?r t

gt^?r f  1 -&% ^^etr f®  ?>m
f̂zftfa ^=r^ f̂t f̂qiT ?t^ |, <rfs5np 

M q t?  afTPTHt |m % 5TTH, <T t̂ 
ft  f n̂rr̂ T fatr fTrT t  I T̂rft̂ TT ^  

?t?rT |  f a  3ft ^ t r  f f r z R ? t ^ T  w h
f^qnfiz^ '̂r-t f  T ^ t  ?nr?fti> 

?)?ft ^ i ^ » r  »f^t *r t̂?iT f t
fjnn? w m% ?tfr sr?t ^rc

f%Wt ¥t SRT feTT T̂TcTT | I
dtl't' fsrrT sffT4#H falTT IT?
t  3TPrn T̂̂ rlT f  I t  ^ ITT  W^t 
*T?RiT «R fa^TR ^  srk

?crfr ^rfTf it ??r ^ r r  f̂t ^m n
3THT ̂ rTf?  ̂̂ TTfa ff^tfirOT r̂t T O R  ?T 
?t 1 m A lt e  'trtr 4>i^wfvmH
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?t t t  ^ t ]

% n't q r  &
f5TT T t a g t c r T ^  «TT

W  vft3^»R sftcTT JTf ^ ft  f̂T 
?rrr fa ? rc  i t ^ f r  * r c ^ t  

i f  |  s r t r  w °$i

<rc*r % *r?t |, «r\r ? p ^

Sr 3f t  * P T r r  |  ww f„

tft*  ^r% sr? s m  «̂T

* 5  |  t f k  5ft T T JT T

I  ^  | i ffr 5

T̂|T*TT ft: iTTq 3i't ir̂ Ttl? % STO-
^ 2 ¥ | ^ r ^ t f m T j t * q ; v i 5 T  j ? n .  ^ ? r  

r i t ?  ? fr r  tf'T? ? rtT  

^  % f^w ^zn

ssrrr, ^  ^  w ^rrr *> s ^ fr
^ t% t  i ^'i t  5fr jfifn^rfe?

I  9TVTT ^t T̂T'F t T̂
ft^  ^rfflT 3T> w i t  r^ f t? ^
« n f c f a q j  ^  i * r k

<RRmr | frTtj flTmni m
<S *T̂ t % %FTT +H + K % TT*T 
*mft ^Tf^r ctrft ht^tv. hn % ftr 
3̂ t% f® n̂r ftnn ft fY *gi i

t*p r^  fam  *T $*Tsrr?r ^  *rf*nr

^  g ft: 4rT£t % 2 5,000  ^o
^t 'Jf̂ Tg 5 0,0 0 0  ̂o 3RTT TT  ftt£ |
f f  ^ T 5 f r n  f  f t r  f f i s r  * r f a * r m  s r s #  

^ r n f f  %  f a r *  * f r f r  ^  i ? ? m  ^ ? t h t  

«Ftf̂ Ct StTcT ^  I  I ^  f l C + K  *  

£ta> f w  * r k  #  r m r  wr'r f t r r  

T O i f  ^ r p r  ff i

Srftr^ % *f^t 3ft % $^rt ft: 

vm n ' q 'rM e^ r  sr%sFH %

*t? if *97 $it^T? | ? wift> 5ft 
f 9  lw  ^ T T W  %  q ^ r  |? T T , * T R » f t * t  

sn^cqrT f t r r  ^ r o i r  ^'r s r r q i f , ^ f t f f  
5»rrJr*r % 5fr>ft % fom  gftftnrr

f^vTW^ % ftr^, %f%^ ^  f t v m  

'*£f i «ftr l  o , o o oWt, ?
25,000 ^o t̂*ff # fwr i «rrq%
^refr jftf?g- fttTT 0?TT I  I

SHRI K. LAKKAPPA (Ti:mkur>: 
This is also true that Mr. H. M. Patel, 
the Finance Minister, and Mr. Palkhi- 
vala, who ha$ been app voteii Ainfcas- 
sador, were al-o directors of companies 
and show cause notices have been issu-
ed to them. Will ;>ou ask the Govesn- 
ment to withdraw them?

SHRI KANWAR LAL GUPTA: What, 
is the point of order?

SHRI K. LAKKAPPA: He has refer-
red only to the Congress people and 
said that they have looted crores of 
rupees. What about the crores of 
rupees that have been looted by these 
two people? Don’t tell all these things.

SHRI KANWAR LAL GUPTA: Tbs 
souvenir should at least be published. 
To that extent I ihink Mr. Lakkappa 
will agree with me. But there are 
many cases where the money was 
taken and the souvenir was not pub-
lished at all. This is a fraud. If this 
fraud has been committed by Kanwar, 
Lai Gupta, action should be taken 
against him irrespective of the fact 
whether he belongs to the Congress- 
Party or the Janata Party. Whether he 
is “A M or *TBM But, unfortunately or 
fortunatsly, this fraud has been com- * 
mitted by the Congress party alone and 
no other party. That is the difficulty.

SHRI K. LAKKAPPA: No, no.
Notices have been issued to Mr. H. 
M. Patel and Mr. Palkhiwala. Let him 
ask the Minister about it

sft ; 5 *Nt ■*
ir s r m r  f  f t  

<rW d * *  % 5TTt if
<fTT w i  |  ? ir r t  s r r f t  t r  j:
ftr M'lHifc+H y t ^ v i^

TPrft r̂ft% % ^  1
imr *ftf-5nT inrtife % ppt t t  |
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any hardship or for any other just 
and sufficient reason, by order, issu-
ed either prospective^ or retrospec-
tively. ..

It has taken an enormous amount of 
discretion.

44.. .from a date not earlier than 
the commencement of the Compan-
ies (Amendment) Act, 1974, grant 
extension of tiir̂ a to a company.

To an individual company, not only to 
a group of companies

44........ or class of companies to
comply with, or exempt any company 
or class of companies from, all or 
any of the provisions of this section 
either generally or for any specked 
period subject to such condtions as 
may be specified in the order.’

This is taking too much of a discretion 
I feel very uneasy aoout it because 
there is so much of discretion, I want 
.to state, that it would not be possible 
for the Government to exercise thJs 
.type of discretion either judicially or 
,t reasonably. Please see what this pro-
vision really means if read with the 
penal provisions. I beg to dider with 
my hon. friend becua*;e 1 want to dis-
cuss it as far as possible from the point 
of view of the company system as a 
whole and not only from the point of 
view of the people concerned. The 

«penal provision at every stage is im-
prisonment upto five years. Thi- type 
of a penal provision makes it all the 
more necessary that discretion is not 
to be exercised. When the penal pro-
vision was impored by the House pre-
viously, ‘discretion’ was not there; it 
was made absolutely clear that no dis- 

/cretion would be exercis?. That is why, 
this amnedment has l>een brought for-
ward. I know the difficultios of the 
Minister; I know why this has to be 
done—because there may be coses of 
hardship which have to be given ieliet 
My suggestion is-that this amendment 
is no solution to* this problem. This 
five-year penal provision makes it an 
offence equivalent to burglary or culp-
able homicide or that type of tfc ng

In all criminal actions, the oftenpe 
must be proved beyond all shadow of 
doubt. This is the most important point. 
Here who is supposed to prove the off-
ence beyond all reasonable doubt? 
The Department itselt If the Depart-
ment says that such and such a thing 
is not to be condoned, the man goes for 
five years' imprisonment; and if the 
Department says that for any sufficient 
reason, which the Department is not 
bound to divulge, the man is to be 
exempted, he has to be exempted. The 
Department can declare a man to bt a 
crimnal for no particular reason or 
declare him to be innocent This is 
arrogating to themselves functions 
more then those of the Supreme Court 
of India. This is a very dangerous 
provision.

Exempting a class of companies is 
all right. But how is it going to be 
sustained in a court of low, I do not 
know. I think, the fate of this provi-
sion in the normal course would be 
that either it will not be applied or the 
courts would not give any punishment 
at all—perhaps only the fine— or there 
would be the worst that one could 
think of. I do not want this House 
to pass knowingly an unconstiutional 
law because this should simply be not 
constitutional to say that any p?nal 
provision where imprisonment is in-
volved, the judicial system would 
authorise a departmental inspector to 
say that this is a criminal act or 
not without going into the evidence 
because the law does not provide for 
that. Really the whole thing started 
when the provision was discussed, at 
one stage, before the Committee. Gov-
ernment had given its notes on 
Clauses, and there Government had 
said—and that was the original pur-
pose of the amendment:

“ It has been the practice of com-
panies to take deposits from the pub-
lic at a high rate of interest. Ex-
perience has shown that in many 
cases deposits so taken have not 
been refunded on due dates/*

It was a wrong objective, although I 
was associated at that stage also with 
the Committee. I always thought 
that this was a wrong objective because
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It it 'ftnly an effort to set up a nval 
Ranking iystem. If we really want 
the banking system to grow, why 
should the companies take de- 
pogits andi utilise those deposits? 
This objective was wrong, but 
this was an abjective which comes na-
turally to a political worker or a Mem 
ber of Parliament. Whether 1 used 
to go, I used to find a number of peo-
ple who had been deluded in depositing 
their money in the companies. I used 
to tell them that they were speculators;
18 or 20 per cent interest was offered 
to them and they went for that How 
can we make a speculative dealing as 
safe as fixed deposits in a bank? It 
cannot be. But that was the objective 
and it was partly fulfilled in the sense 
that deposits under 1he rules would 
certainly be regulated and companies 
would not be able to secure more than 
25 pel cent of their fixed deposits and 
free reserves. Companies could tike 
deposits only equivalent to that, not 
more than that. This is good, but 
then no sooner this Act was p^ssei 
than the provision was made that in 
ctnsultation with the Reserve Bank, 
the rules will be laid down. When it 
came to the Reserve Bank, contradic-
tory objectives got introduced; \ery 
laudable, very good, but totally con-
tradictory. The Reserve Bank said 
that the banking system should only 
provide credit. Here, the Reserve 
Bank forgot two things. I do not ^ay 
that the Reserve Bank was doing it. 
it is the Government that was do-
ing that. If the banking system was 
to supply the credit, and if a company 
had uo money and it had taken some 
good deposits from th« public under 
the existing laws in those days, Re-
serve Bank regulations were never ap-
plied. The Minister possibly knows 
that Everybody used to take deposits 
whatever the regulations. There is uo 
ajuch assurance from the Reserve 
Bank or the Minister that if the 
companies return the deposits, they 
would pay back the money to them. 
There is no such assurance at all.

It Is all right that they must not 
function as a rival banking system, 
but there is one thing. The bank rate 
is so high today because of their salary

structure and other things; in (heir 
credit policy they have to raise the in-
terest rates very high because of theii 
expenses etc. If a private company 
«;ets some deposits, I do not think 
it is a criminal act, although it could 
be criminal if they do not return. If 
the point is that no rival banking 
system is to be set up, then was it 
propounded in the original objectives 
of the Act that there should be securi-
ty to the creditors who are putting 
their money in the companies, which 
is a rival banking system?

The second objective is equally laud-
able and I have no quarrel about that. 
The objective is good as was mentioned 
by my hon. friend Shri Venkataraman. 
And that was that black money tends 
to be deposited, but black money tends 
to be deposted in a different area. 
Twenty-five per cent deposits made by 
the public which are not sought t*o be 
controlled and are being progressively 
made will continue. That twenty-five 
per cv.nt is not sought to be disturbed. 
What i* sought to be disturbed is this. 
T< ' deposits from the Directors and 
guaranteed by the Directors which had 
been brought down to 15 per cent are 
sought to be brought down to zero. 
This w ŝ not really the original pur-
pose. This is because the Directors are 
not sought to be protected. These are 
th • Directors themselves who have 
1 ever asked for protection. It may be 
black money, it may be brown money, 
it may be blackish money or it may be 
pure black money. The point is that 
these are Directors’ d ̂ po îts and they 
have not asked for security. So, the 
Reserve Bank and the Department to- 
gether formulated a set of rules and 
made them very .rfringent in the in-
terests of control of black money and 
the main axe fell on deposits guarante-
ed by the Directors or the Directors' 
deposits and unfortunately, it did not 
at all disturb the big companies in 
India except 2-3 companies. They 
squarely fell on the small companies. 
I had been to Coimbatore a year ago. 
It was interesting to find that all the 
textile mills of Coimbatore were affect-
ed, practically all of them. It became a 
vast problem not only in Coimbatore
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.but it has become a problem through-
out South India. That is why I under-
stand the reason why it was proposed 
—exemption in individual cases. But 
this is impossible because all these got 
.affected. But t’ie big companies would 
not be affected. If a big house has 
.20 companies or 10 companies or 200 
companies, they can provide the credit 
by inter-corporave loans. Even de-
posits by one company in another 
would not come within the definition 
Of ‘deposits’. So no big company is 
going to be affected unless it is big 
like the Oberoi Hotels or the other 
famous case where this has hapi entd 
when people wanted to utilise deposits 
for vast expenses and for that matter 
i would not go inlo that. The real 
point here is about these small com-
panies. What is the objective? Sup- 

>pose the government exempts them— 
I do not think the government has 
examined it to find out the reason. 
The only possibility is that If a big 
rompany is doing something wrong 
in having deposits, since the penal pro- 
vision is there, they will send the com-
pany into liquidation. Here the ques-
tion is: is it proper at this time of 
vast unemployment to send existing 
companies into liquidation? If this 
section is to strike even 500 companies 
wh’ch it is bound to strike if the sec-
tion is enforced— it is no matter that 
it has not been enforced— it will create 
an exDlosive situation. The hen. 
House should know that it has not o?en 
enforced. When I was there, I used to 
extend it every time by 3 months or 
A months and the Minister might ^lso 
do the same thing. And th’s extension 
went on becaure at no s'age the gov-
ernment was in a position to slrike 
•down and ?end a number of companies 
into liquidation although a number cf 
cases were filod. This filing of a num-
ber of c^s^s itself is very inequitable 

■because certain companies are not be-
ing prosecuted.

In any case, after taking this ^ower 
I think it is being taken to be exercised

and it will be exercised only by proae- 
cuting some people and exempting 
some other people which will be highly 
inequitable. How will exemption ia 
individual cases be given? We cannot 
go into the blackness or the whltenev 
of the deposits and I do not think the 
Company Affairs Department is com-
petent to go into it or, for that matter 
anybody, to go into the question of 
blackness of or whiteness of the de-
posits. You can make laws and you 
can confiscate that black money or yon 
van convert it into equity or loan from 
the financial institutions. There are 
hundred ways to do it. But the ques-
tion is: whether the department can 
really find out which company is mana-
ged properly and which is mismanaged. 
T h e y  s<: ‘strikes1 and somebody says
‘no strikes*. You are not entitled to 
examine this. This type of things is 
likely to happen. So, the government 
will be under all types of pressure to 
sive this exemption and the govern- 
n.ent will end up. There are some 
cases which are very bad and If you 
want to help those cases, probably you 
will have to help everybody else. It is 
not proper to have anything I ke this 
in the statute book. I advise the hoik 
Minister not to provide for exemption 
of one single company if he can do 
so. This High Power Committee has 
been appointed, which is looking into 
these things. Personally, I think, If 
the penal provision is to be there, this 
individual exemption can be very un-
constitutional. That is a point on 
which I have been very much worried. 
The High Power Committee Is expects 
ed to give its report by the middle of 
next year. Consideration by the Gov-
ernment after that will take another 
six months or one year. After that a 
Joint Committee may look into the 
matter and it may come into effect 
only after a couple of years. Whai 
hapnens is this. This ?s a law which 
impinges upon everybody in any case. 
It is going to affect thpusands an(* 
thousands of companies. What I feel 
is that Government should make a 
straight, formal, decision to hack out 
of the situation. Under the rules laid 
down in consultation with the RBI, 
the deposits by the Directors have to
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be brought down to Zero, within a 
short period of time. I don t think 
the financial institutions will be able 
to provide the credit to replace theae 
deposits. So, Government will have to 
find out other measures lor that pur-
pose.

With these suggestions 1 conclude xry 
speech and 1 hope that the hon. Minis-
ter will consider these suggestions and 
avoid the charge of favouritism 
and whimsicality.

SHKI NARENDRA P. NATHWAN1 
(Junagadh): Mr. Deputy Speaker,
Sir, I rise to support the Bill general-
ly The hon. Minister stated yester-
day that this is a short Bill and of a 
non-controversial nature. Essentially 
it is non-controversial though some of 
Its provisions do require proper con- 
sideration.

Certain criticisms levelled by my 
tion. friend Dr. Seyid Muhammad are 
totally unjustified. He said that 
Government ought not to have come 
forward with this type of piecemeal 
legislations. He referred to the Ex-
pert Committee which has undertaken 
to review the working of the Com-
panies Act and stated that its report 
would be avai able soon, and there-
fore no justification is there for 
bringing this piecemeal legislation. 
However, as the hon. Minister has 
stated, the report of this committee 
will not be available for a few mon-
ths. After that Government will have 
to consider that report and a Bill has 
to be drafted. Before it is exacted to- 
to a law it would take about a year or 
more than that. Dr. Seyid Muham-
mad had not proceeded to point out 
in what respect, if at all, any of the 
provisions of this Bill was not of 
sufficient immediate importance, not 
to be brought forward at this stage. 
He left the question open. He left 
it in a vague manner.

But, I think, his second criticism is 
rather more objectionable. This con-
cerns the interpretation of Sec. 293A, 
which deals with the Company’s right 
to advertise.

And he stated that the ex-Law Min-
ister had given his opinion and ftad 
interpreted it in a particular manner. 
Pursuant to that, several companies 
spent various sums of money and even 
fantastic amount by way of adver-
tisement. He proceeded to state that 
the same opinion was taken by an ex-
pert, though he did not mention the 
name, it was Shri Palkhiwala's opin-
ion. The same opinion was given by 
Shri Palkhiwaia and a;so by the for-
mer Chief Justice of the Supreme 
Court. I understand that the refer-
ence is to Mr. Justice Shah. What I 
am trying to point out is. this. He 
made an incorrect statement by 6aying 
that the same opinion or same inter-
pretation had been given by Mr. Pal-
khiwaia and Mr. Justice Shah. I 
specifically asked Dr. Seyid Muham- 
med whether the contents of the 
opinion of Mr. Justice Shah had been 
published in any newspaper to which 
his answer was evasive. L.ater on, 
he was good enough to tell me that 
his opinion had not yet been pub-
lished. What was published was the 
fact that he had given an opinion and 
the view was expressed by Mr. Jus-
tice Shah was similar to the one ex-
pressed by Mr. Palkhiwaia. So the 
companies had the right to spend any 
amount they liked by advertisements 
and there was no violation of section 
2f3A.

Now. 1 have got a copy of opinion 
given by Mr. Palkhiwaia and his 
opinion begins with:

"It has appeared In an issue of 
Secular Democracy on October 1, 
1977. He did not give a categorical 
opinion that there was no restriction 
over the right on the company to 
give advertisement. No, not at a ll*

On the contrary, he starts—this is 
his first sentence—with his answer to 
the first question:

"In my opinion, it depends on the 
facts of the case as to whether the 
amount spent for advertisement tn 
souvenirs published by a political
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party should be treated as a contri-
bution to a poitical party or for 
political purpose*”.

So, he lays stress that it depends 
upon the case of each particular case. 
And then he goes on to say—I am 
quoting from his opinion published 
in an issue of Secular Democracy 
dated 1.10.1977. Kindly listen to me.

It is a question of fact. What art* 
the questions of fact that arise? First-
ly, whether the Intention or id^a is 
to advertise. He proceeds to stais on 
that:

•The essential point is whether 
the payment was made for gaining 
some benefits through advertise-
ment.”

According to him also, therefore, 
if the predominant idea is not to ad-
vertise for publicity but in order to 
get some favour, some benefit or some 
patronage from the Government what 
else it is but a donation? I do not 
like to state that. I can cite several 
such instances where contributions 
have been mad;* by companies w th 
a view to getting reduction either in 
the customs duty or in excise duty. 
I do not want to dilate on that. He 
has summarised it.

Mr. Justice Palkhiwala gave the 
same opinion. He summarised It. .

SHRI R. VENKATARAM AN: He Is 
not Justice Palkhiwala.

SHRI NARENDRA P. NATHWANI: 
I am sorry for the slip made. Justice 
Shah gave similar or same opinion. 
It was his opinion. Dr. Muhammad 
also said that simrar was the view 
expressed by Mr. Justice Shah. It is 
not, therefore, correct to say that both 
of them—Shri Palkhiwala and Mr
Justice Shah—expressed the same
view as was taken by the former 
‘Minister of Law, Shri Gokhal*. But 
it was open to Shri Seyid Muhammad

to point out that Government should 
have availed of this opportunity...

SHRI VASANT SATHE (Akola): 
So, you say that Justice Shah is a 
partisan man.

SHRI NARENDRA P. NATHWANI: 
Sir, I object to it. You cannot cri-
ticise the conduct of any commis-
sioner. I appeal to the Chair to ask 
the hon’b'e Member to withdraw his 
remark. Justice Shah is enquiring 
You cannot criticise his conduct.

SHRI VASANT SATHE: I am not
criticising his conduct.

MR. DEPUTY SPEAKER: Mr
Sathe has just walked into the House, 
He does not know what you are 
speaking about.

SHRI NARENDRA P. NATHWANI: 
It was open to Shri Seyid Muhammad 
to point out to the hon’ble Minister 
that this opportunity should have been 
taken to clarify the position. So 
far so good. It Is legitimate. But in 
this context one has to remember that 
when the whole matter is under ex-
amination or consideration of the Gov-
ernment you cannot expect them to 
introduce any provision in this Bill.
I leave the matter at this stage. I only 
hope that Shri Seyid Muhammad had 
spared himself of the manner in 
which he expressed his opinion, 
namely, that Law has not been made 
to appear more foolish than in this 
matter.

Sir, I now go to the provisions of this 
Bill. I stated that I generally sup- 
port the provisions of this Bill. L e t ,
me first take up Clause 3. As re-
gards this clause while I support ge-
nerally the principle underlying 
Clause 3 I wish to point out that in 
some respects It deserves full consi-
deration by the hon’ble Minister and 
even at this late stage he would apply 
closely his mind to the various sugges-
tions that are made in this debate. My 
first submission is that there seems to 
be some overlapping with Clause 7
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of Section 58A and the new proposed 
«ub*dauM 8; If you look to the exist-
ing sub-clause 7 it exempts a banking 
company from the operation of Sec-
tion 58. Again It authorises the Cen-
tral Government not to apply the pro-
visions of Section 58A to any other 
company. In other words, sub-clause 
7 authorises Central Government to 
exempt certain kinds of companies 
whereas new sub-clause 8 also says 
so in express words. It also seeks to 
empower the Government to exempt 
a company or a class of companies. To 
that extent it appears there is some 
overlapping. This overlapping should 
be avoided.

Secondly, my friend Mr. Venkata- 
raman rightly pointed out that the ob-
ject of the original Section 58A was 
two-fold, that is. to give protection to 
members of public who may not com<> 
to grief by reason of being atfracteri 
by high rates of interest ollercd 
various companies; ?.nd : ^coridly lu 
some extent to divert the 
into what Is considered by the Gov-
ernment to be more profitable invest-
ment in national interest, so that if 
rights are curtailed and restrictions 
are placed, some savings might flow 
into banks thernbv enabling the gov-
ernment to carry out its economic po-
licy.

I fully support government’s pro- 
posa1 to give relief to companies in 
certain cases and I quite understand
that. There may be genuine ca~es 
In which a company may not find 
that. There may be genuine ca^'s 
deposits and so it is Mghlv necessary 
that in such circumstances, on such 
grounds, ielief by way of extension of
time shouVl be given. But such 
grounds such reasons of genuine hard-
ship a h  difficulties shouM be speci-
fied in the new provision instead of 
making them wide and general. As 
t.h? ^aw stands at present, it reads:
4‘Tb ' Cent Government may if it 
considers it necessary for avoiding 
any hardship or for any other lust 
and sufficient reason....” These 
words are very general whereas in

the statement of objects and reasons 
specific cases have been given. Sup-
pose there is a riot, there is a strike, 
you can say they are circumstances 
beyond one’s control, or what are 
known as acts of force majeur acts 
of God and so on. You should try to 
specify them. You should not vest to 
wide discretion in the hands of gov-
ernment officers. It is not in keeping 
with the broad policy of the govern-
ment to introduce unnecessary regu-
lations. Some regulations may be 
necessary. I quite see the necessity of 
bringing a regulation to grant exemp-
tion in certain respects. But do not 
try to word it or phrase it in such a 
manner where unlimited discretion 
has been conferred upon the govern-
ment. Secondly* for the same rea-
son I object against—I refer to the 
words— 'if it considers it necessary’ . 
Why shouVi the Central government 
be authorised to have this kind of 
satisfaction before taking action? It 
is proper to rrovide straightaway for 
the continue;icy. You can say “in
order to avoid genuine hardship---- "
And you can specify those hardships.

Lastly I should like to say that 
whatever power is to be conferred 
upon the government by reason of 
the proposed new clause 8, you 
should also see that such power re-
lates opJv to a c’ass of companies and 
not to any individual company beca- 
û v? again It coni'ers wide discretion 
in respcci of even arv particular com-
pany. In such a caF;e a company is 
virtually made dependent upon or 
placed at the mercy of the Company 
Law Board or and its advisers. Pi ease 
take the power to grant exemption, to 
extend the time’ or do whatever is 
necessary but do that m respect of 
certain c*ass of companies only and 
specify that. Do not extend such po-
wer with respect to any indivi-
dual company. In any case even if 
you want to rebate that power to any 
individual company, prior approval of 
the Reserve Bank slfould be taken. 
There are amendments given notice 
of to that effect
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I have a feeling that unless new 
sub-clause 8 is administered with 
great care and circumspection, poor 
investors would be scared away and 
companies’ finances may suffer and it 
may divert funds though it is not the 
intention of the government. I have 
read; very carefully the statement 
of the hon. Minister. If it is not the 
intention of the government to accen-
tuate the flow of savings in particular 
channels only, namely, bank and other 
semi-Go vemment agencies, you have 
Id administer the new provision with 
great care and caution because, whe-
ther one likes it or not it is bound 
to have some effection the minds of 
the depositors, because the depositor 
will not now be quite sure whether 
he wouM receive or not his money 
at the end of the fixed period.

Coming to another clause deal-
ing with Balance Sheet, it was my 
misfortune to argue the first Supreme 
Court case where I pleaded for one of 
the directors of a Company that a 
person c*nnot be held responsible for 
not filing a balance sh^l whether an 
annual general meeting was not held 
but the Supreme Court ‘uok the view. 
"Now, it wa.“ his fault and he is lia-
ble”. Fortunately that decision has 
been reversed and the law has been 
correctly laid down. But such a posi-
tion is not for the benefit of the
share holders and the company. 
Therefore, the proposal being made 
now that even if no annua! general 
meeting is he'd, a balance sheet
shouM be filed is we1come and de-
serves support. However, I request 
the Hon’ble Minister to consider Mr. 
Venkataraman’s suggestion whether a 
copy of the balance sheet and profit 
and lo~s account should not be sent 
to the shareholders.

The provisions of c’nû e 6 relating 
to charitable purpose has been criti-
cised. There I beg to differ from my 
hon. friend. Shri Venkataraman, who 
said, it I* a specious plea. No; even in 
the last Finance Bill, we raised the

permissible limit for amounts whicfc- 
can be donated to charity and nobodjr. 
raised the argument that it was a . 
specious plea. It is true thsrt one 
has to see that money purported to: 
be given by way of charity is used, 
for the same purpose, but that relates 
to an aspect of administration. Other-
wise, nobody has raised any objection, 
that charity is not a worthy cause 
which should receive as much help 
from companies and individuals a*, 
possible.

SHRI R. VENKATARAMAN: What 
about shareholds?

SHRI NARENDRA P. NATHWAN1: 
They have the right, as a class, to 
criticise such donations in the annual 
general meeting.

SHRI VASANT SATHE: Is there
any company where the shareholders 
have met and talked?

SHRI NARENDRA P. NATHWAN1:
I do not know whether you hav/1 
ever been a shareholder.

SHRI VASANT SATHE: Yes I have 
been a shareholder. The annual gene-
ral meeting which I attended was 
over in five minutes.

SHRI NARENDRA P. NATHWANl 
I have not under^toorl him. It is in 
consistent—my friend being present 
in a meeting and the meeting being 
over within five minutes!

Sir, with these words, I support the 
Bill.

SHRI JAGANNATH RAO (Berham- 
pur): Sir, I am not going to argue
that no piecemeal legislation should 
be brought forward and that only 
a consolidated amendment of the 
law is required. There are situations 
where piecemeal legislation is neces-
sary and perhaps this may be one. Bui 
what did not impress me was the ur-
gent need for bringing this piecemeal 
legislation. The company law is a 
regulatory measure which regulates
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the functioning of companies by gov-
ernment having some supervisory con-
trol. I was a member of the select 
oommittee on the Bill introduced in 

1 1071. We went round the country for 
two ahd half a years, collected evi-
dence from all interested sections and 
ultimately the Bill was passed in the 
House—Act No. 41 of 1974. This Sec- 
tton 58A, came into effect from 1st 
February 1975. The very object of 
introducing it was to protect the 
gullible and poor depositors who made 
deposits allured by the high rates of 
interest offered by the companies and 
many of whom came to grief. In fact, 
one ICS officer put all his savings in 
deposit in a company and lost the 
entire amount. Therefore, it is mainly 
intended to protect the interests of 
the depositors.

1 do not see any reason why, 
within a span of 2J years,, this,
Government is trying to take powers
to exempt a company, or a class of 
companies from the operation of 
Section 58-A. The power to exempt 
is already there under sub-section 7
of Section 58-A. I do not know
why Government wants additional 
powers to exempt companies. 1 
will appreciate it if Government lay* 
down certain principles on which To 
exempt a particular company or clas  ̂
of companies from the operation of 
Section 58-A. Or, the Reserve Bank 
can lay down that no company taking 
deposits shouM not give a rate of 
interest higher than that paid by the 
nationalized banks. This would hav^ 
put some restriction on the deposit?; 
and it would a^o avert any mischief 
on the part of the companies.

When Parliament is required to give 
its approval to a bill, there should be 
some guidelines mentioned in the 
bill, so that we can apply our minds 
to them and give our approval. But 
here a blanket power is given to the 
Government to exempt companies. 
How can we approve it? The Law 
Minister must consider this, and

should tell us, at least in his speech, 
that such-and-such are the guideline* 
to be app.ied, even though they are 
not specifically mentioned in this 
bill.

I now come to Clause 5 which deal* 
with Section 220 of the Act, which 
requires an annual general meeting, 
to be held for the approval of the 
profit and loss account and balance- 
sheet of the company. This clause, as 
also the earlier, one is loaded in fa-
vour of the company. Where the com-
pany is not able to hold the annual 
general meeting for the approval of 
the profit and loss account and the ba-
lance sheet, why should it get a fur-
ther, privilege, by depriving the 
members of the company who are en-
titled to copies of these documents at 
least 21 days before the date fixed 
for the holding of the meeting? The 
Minister has now given companies 30 
days* time to file copies in triplicate 
with the Registrar, if the meeting i*. 
not held. That means you are driv-
ing the members of the company and 
the shareholders to go to the Regis-
trar for inspecting the documents 
Why should you deprive them of this 
right to get copics of documents; if 
the meeting is he1d, they have the 
right to have the documents 2- days 
earlier. Now that the meeting is not 
going to b? held, why are you favour-
ing one company? If there are valid 
reasons for not holding the meeting, 
the right of the shareho'der or deb- 
enture-holder to h^ve copies of the 
documents should not be tiken away 
I wouM have appreciated it if, simul- 
taneous'y, you had amended section
219 by giving this right to the mem-
ber, debenture-holder or share-hol- 
der to get copies of the documents* 
and also approved of the companies 
filing copies with the Registrar. That 
would have been even-handed. While 
taking into consideration the difficul-
ties of the company resulting in not 
holding the meeting in time, you 
should at the same time have pro-
tected the rights of the shareholder 
to have copies of the documents,— 
which he has a right to have.
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This is about clause 5. Clause 6 
deals with section 293 (e), ue. regard-
ing ‘charitable purposes’. The ex-
pression ‘charitable purposes’ is a 
very vague and elastic one; and under 
this term, as per the existing Act, 
Rs. 25,000/- or 5 per cent of the net 
profit, whichever is greater, can be 
transferred. The reason given for 
enhancing this limit to Rs. 50,000/- 
s the fall in the value of the rupee, 
fhe fall in the value of the rupee is 
aot a sudden development. If that 
is the consideration, every one should 
lave this corresponding benefit. It
& now said that the value of the 
rupee is 25 or 30 paise. Therefore, 
every one should get 3 times the 
salary etc. I do not see any reason 
for raising it from Rs. 25,000 to lis. 
50,000/-. As stated by Mr. R. Ven-
kataraman, every big company has its 
charitable trust. What is the chari-
table purpose in which these comp-
anies inau ge, except the fact that the 
money transferred In those names 
tor their own use?

Therefore, T am not very happy 
with increasing the ceiling limit from 
Rs. 25.000 to Rs. 50.000. On the other 
hand, I wou 'd have very much hkrrl 
it. I f  there h b e e n  a 'revision :::• 
the c :au?e that ever'/ industry pho.rd 
adopt three or four villages round 
about the location of their industry and 
develop them economically, because 
that wouid be doing very great 
economic justice to the poor poop: 
'.vho would he getting employment., 
;'onr’ fr^m the development of 
;oc:a? area. I f  such a c< uition is p 
ln the f^atute. it would be a beU r 
ubstitul.e than avowing a comp:ny 

to make donations for charitable pur-
poses not exceeding five oer r-n*. 
and according to this Bill not more 
than Rs. 50,000. I had some experience 
with companies earlier, and I know' 
how thiq clause relating to charitable 
purpose is beinj; utilized by some of 
them.

I find that one of the amendments 
is by a progressive Member of the

Janata Party, Dr. Ramji Singh, to the 
effect that companies ihotild bt per-
mitted to give donations to political 
parties.

DR. RAMJI SINGH (Bhagalpur):
I have said that they shall apt give 
donations.

SHRI JAGANNATH RAO: In that 
case, you need not bring any amend* 
ment. I thought you were in lavour 
of such donations. If he is against 
such donations, then his amendment is 
redundant, because section 293A al-
ready prohibits it. Therefore, I was 
rather intrigued by his amendment 
I thought there was at least one 
Member with progressive views, who 
appreciates the need for permitting 
com — 70s to give donations to poe-
tical parties. When advertisements 
are allowed in ‘ V? of poli-
tic? parties, I see no roy?on why 
donations a’so shou’d not be made to 
the political parties. Ax Justice 
Chngla argued in 1957 in the TELCO 
case, the springs of democracy would 
not be sullied if donations are made 
by companies to po itical parties. 
Tatas wanted to amend their articles 
of association to include a cause ena-
bling them to make donations to poli-
tical parties, which was held legal,
and the argument given by them was
• hat It will foster and develop their 
business. Therefore, if Government 
are thinking on tho?e lines, they 
should bring an amendment to that 
effect.

ST o TT*P3ft f a ?  ('•fTFV-ffT )

faSH ’/17 rafo ^
f^FT T ’" «T>T W  f  I ~»T if *T JS3

fastaJ’ 3ftT?TT "g f  f. 1 fctfnr
3ft w e t m  fspq t

^ I <ft

4fVI»T ffl'T | I
rini^irft 3ft % JFTTqT $ TO1T spt

ssmn %ifsnpTT i
ir i r o i r  *rt t c t t  *ft w tr  ur%
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SHRI C. N. VISVANATHAN (Tir- 
uppattur): On behalf of the A ll India 
Anna DMK I support the Companies 
(Amendment) Bill which is before the 
House.

Though there are only a few amend-
ments, we must appreciate the spirit 
in which the have been Introduced.

Sub-Section (7) of section 58A 
empowers the Central Government 
to give total exemption to a company 
from the provisions of the section 
after consulting the Reserve Bank 
of India. Some times the companies 
may not be able to repay their depo-
sitors because of circums^ances be-
yond their conrol, but all the same
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the shareholders stand deprived of 
repayment.

15.55 hra.
[Sh r i N. K. Sh e j w a l k a r  in the 

Chair.]
If  something is introduced, there may 
be some demerits but we have also 
to see what is the motive behind the 
introduction of this amendment and 
in what way it will help the com-
panies. So many companies are sick 
and so many are closed due to non-
payment of dues to share-holders. It 
has led to strikes and also violence. 
This is what is happening. My hon. 
friend said about Coimbatore mills in 
Tamil Nadu as to what was happen-
ing there, how the mills are running 
and how they have become sick mills. 
The Government had to take them 
over. We have to analyse what 
are the reasons why these com-
panies are not run properly by the 
directors, how they become sick and 
how they have to be closed. We 
should not oppose the amendment for 
the sake of opposition alone.

There are other good provisions also 
in the amendment Bill. There is Sec-
tion 222 which makes it obligatory on 
the companies to give the balance- 
sheet even when there is no annual 
general meeting. It has to be ap-
preciated that the Government has 
brought in this provision. One hon. 
Member said that the share-holders 
have been depreived of their rights. 
It is not so. Within 21 days, they 
will get the balance sheet. At the 
same time, the share-holders are get-
ting a right to inspect in the Regis-
trar’s office, within 30 days, all the
documents of the companies, what
are the assessments, what are the an-
nual reports, etc. It is giving the 
share-holders more powers rather than 
depriving them of their powers.

Regarding the increase in the ceil-
ing of donations for charitable pur-
poses, it is welcome. The hon. Mem-
ber, Shri Kanwar Lai Gupta, also
said about it. But it does not say
what are the charitable purposes,

what are the charitable institutions, 
under what circumstances, the 
amount can be donated upto Rs.
50.000. My hon. friend, Mr. Venkata- 
raman said that he would not accept 
that there has been the devaluation of 
the rupee. I do not agree with him. 
This Act was made in 1954. Every-
body knows what was the cost price 
in 1954 and what is the cost price in 
1977. There has been the devaluation 
of the rupee. So, an increase from 
Rs. 25,000 to Rs. 50,000 is most wel-
come.

I would like to support Mr. Kanwar 
Lai Gupta in saying that it should 
apply to political parties also. I would 
not agree with Mr. Ramji Singh’s 
amendment that it should not apply 
to the political parties. In the recent 
days, we have seen how the political 
parties have fought the elections. The 
political parties definitely need some 
funds for elections. We need some 
funds, whether we belong to this 
party or that party, this group or that 
group. If it applies to the political 
parties, there will not be any souve-
nirs needed, there will not be any 
secret collections and there will not 
be any black-money put in the ac-
counts of the political parties. The 
political parties can freely collect the 
funds. So, I support the increase in 
the donations for the charitable pur-
poses from Rs. 25,000 to Rs. 50,000 
and also in regard to the donations 
for the politial parties.

In conclusion, I say that this 
amendment is one of the feathers in 
the cap of the Government by com-
ing forward with this amendment to 
the Companies Act of 1954. I support 
this amendment Bill on behalf of the 
Anna DMK.

16.00 hrs.

SHRI V AYALA R  RAVI (Chirayin- 
kil):M r. Chairman, Sir, my colleagues 
on this side have elaborately dis-
cussed this and brought out various 
relevant points which I want the hon. 
Minister to consider. This Amend-
ment moved by the hon. Minister has
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to be gone through very carefully 
because it is not so innocent as it 
appears. The first amendment, 
amendment of section 58A, will have 
serious repercussions and will affect

* more the poor people who have de-
posited the money and helped the 
banks than the Directors.

The hon. Minister, in his opening 
remarks, has said that a high-powered 
committee is being appointed and 
they will be examining thoroughly 
and make suggestions for amendments 
in respect of both the Companies Act 
as well as the MRTP Act. I welcome 
his move ir̂  appointing a high-po-
wered Committee. But at the same 
time it has aroused some doubt whet-
her the approach to this new look 
at the Companies Act and the MRTP 
Act will also be on the same lines as 
this Amendment. We are suspicious 
because with all this book on Com-
pany Law, there are enough loopho-
les. Mr. Shanti Bhushan can very 
well say that it was the Congress 
Government which did it. I admit. 
Enough loopholes are there—he him-
self, as one of the eminent lawyers, 
must have argued cases—or the big 
companies to escape. He was pre-
viously on the other side—on the side 
of the comapany; but now is sitting 
on this side, namely, on the govern- 
ment side. Therefore, whichever 
loopholes he had come across when 
he had argued cases, he should now 
ensure that those loopholes are plug-
ged. So, when the report of the Com-
mittee comes, he should examine that 
with this outlook.

I have a suspicion—you may not like 
the word 'suspicion’—because of this 
Amendment. Now, let us deal with 
this Amendment. As Mr. Bedabratn 
Barua put it, there are rival banking 
systems in the country today. The 
banking investment has gone up to 
Rs. 17,000 crores, invested by different 
sections of the people in the banks. 
Here Rs. 1,000 crores have been chan-
nelised through another way. That

is why Mr. Barua raised the point that 
there was a parallel banking system 
We have encouraged that without any 
proper check. Not to speak of proper 
check, there is not even a provision to 
protect the interests of the depositors 
who are expected to deposit money in 
the banks for national purposes. And 
this money has gone to a fixed groop 
of companies and Directors—and they 
can swindle that money.

Now, what will be the impact of 
this amendment of section 58A? That 
impact has to be examined thoroughly. 
I can point out examples if the Minis 
ter allows me. One case is—the hon. 
Minister is very well aware of this— 
that recently an allegation has come 
about a company, National Rayons 
Corporation, where their Dublic debts 
are said to be amounting to Rs. 52 
crores. In the morning the matter 
came up in the House in the form of 
an Adjournment Motion. It is because 
it has been reported that a ig fraud 
has been committed against nationali-
sed banks to the tune of Rs. 24 crores. 
This comapny is now trying to trans-
fer their equity shares to the Modi 
Group of companies—at a different 
value; at 350 or so; I do not know 
exactly. I know, Mr. Shanti Bhushan 
will say. ‘Your Government, during 
the Emergency, withdrew the govern-
ment directors’. You can tell nee. 
I admit. I am not justifying or sup-
porting it at all. Even at that time I 
was not supporting Kapadia. He was 
one of the exploiters during the Emer-
gency. I want you to put that gentle ~ 
man in the proper place. He was ex-
ploiting the previous Government and 
the Emergency—to loot the public 
money to the tune of Rs. 52 crores. He 
managed it; he managed to have the 
government directors withdrawn those 
days. Your Government has appointed 
eight directors. But are they func-
tioning properly?, Still the old evil 
influence prevails. I suspect, the old 
influence still prevails through Mukund 
Steel. There are allegations against 
Mr. Patel, Chairman. This transfer of 
equity shares will amount to cheating 
the poor people, who deposited money
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in the banks, to the tune of Rs. 52 
crores. This Amendment will help 
\his company. This amendment can 
help for a decision to give exemption. 
Under Section 372 of the Companies 
Act, your intervention may stop ex-
change of these shares. Section 372 
is very clear; under this Section, Gov-
ernment consent is necessary for the 
investing company. It is not the Na-
tional Rayon Corporation, ,but the 
Modi Group of Companies need your 
permission. Before giving permission 
to the Modi Group of Companies, it is 
necessary for the Government to ex-
amine the whole issue altogether. It 
is not that you should examine the 
functioning of the Modi Group of 
companies, but also the functioning of 
the National Rayon Corporation, its 
Chairman and the eight directors ap 
pointed by you. These directors have 
always been supporting the decision 
of the Chairman during the Emergency 
and after the Emergency. I would 
appeal to you not to support the actions 
of the Chairman, who has been acting 
in a way only to continue there. These 
directors have also given their con-
sent for the transfer of equity shares 
which they were not expected to do. 
They have flouted the rules and guide-
lines laid down by the previous direc-
tors during the pre-emergency time. 
Even Mr. Patel was a member of the 
purchase committee along with Suclhir 
Kapadia and another Kapadia. All of 
them ganged up to cheat the public. 
This amendment will further help 
them. That is why, I demand a 
thorough enquiry into the whole affair. 
It is for your Ministry to see that the 
public money to the tune of Rs. 52 
crores is not wasted by the transfer of 
equity shares from the National Rayon 
Corporation to Modi Group of Com 
panies. I do not want to go into 
further details at this moment.

I have got a great respect for the 
Prime Minister and I wouid only like 
to take this opportunity to appeal to 
him and the hon. Minister. As has 
been pointed out by some hon. Mem-
bers at someother occasions, a new

clique has been formed; some ICS 
officers have ganged up together. I 
only want to warn the Prime Minister 
that he must be careful about his 
Secretary, Mr. Shankar. I want to give 
a warning that the way in which Mr. 
Shankar is functioning today will bring 
a bad name to him. I say nothing 
more than that now.

Now, look at the amendment, Clause 
8. According to the Act, the whole 
money was to be returned by April, 
1975. As Shri Venkataraman said, now 
it is 1977; two years have passed. 
These people have not returned the 
money. If the hon. Minister would 
not get angry, I would say that it is 
meant to help the friend of the god-
father of your Party, who still relaxes 
at the Bombay Nariman Point Tower. 1 
hope, he will not deny that.

Section 58A of the Original Act, 
under 5(b) says:

“Every officer of the company 
who is in defaut shall be punishable 
with imprisonment for a term which 
may extend to five years and shall 
also be liable to fine.”

This is the clause under which you 
have to prosecute one of the news-
paper magnates in the country, who is 
supposed to be your close friend relax-
ing at the Nariman Point tower. Ten 
crores of deposits have been taken by 
him; it has been widely publicised ar.d 
has been criticised on the floor of the 
House. I want to know what action 
has been taken against him and in 
order to protect the interest of the de-
positors. I would like to know what 
the Minister has got to say if I say 
that we suspect that your intention to 
amend this is to protect that gentle-
man only. And there are other amend-
ments I have tabled along with my 
friend, Mr. Venkataraman.

I have tabled an amendment about 
the circulation of the balance-.cheet 
Under the present section 219 every 
share-holder is eligible to get a balance 
sheet and he will be able to know whal 
is happening. Merely filing a copj
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with the registrar is not sufficient. 
Every depositor should get it. In re-
gard to this amendment we take a very 
strict view and I hope the hon Minis- 

1 ter will consider it. It is very harm-
less and there is no difficulty. The 
company will have only to print a 
few more copies and distribute it to 
the depositors....

SHRI JAGANNATH RAO; They 
have a right to get it.

SHRI VAYALAR RAVI: Please ac-
cept that amendment. It is harmless 
and it will only help the people.

Then, with regard to giving exemp-
tions, you say that it is because of the 
hardships they have passed through 
and the labour strike and so on. This 
is against your basic concept and ihen 
we all know that since 1974—77 there 
was not much of a strike and these 
companies simply exploited the poor 
to the maximum during emergency. I 
concede that. They are trying to flou-
rish themselves. I do not deny that 
fact. Then I cannot understand why 
the Minister comes here and says 
that they are in a bad state. I am 
admitting that they have exploited the 
people and enriched themselves to the 
detriment of the companies. But you 
come here and say that they have to 
be exempted because they are in a 
bad state. I am not able to accept this 
reason and it is not convincing to us— 
this amendment to clause 58A and in-
serting a new clause.

These are the points I have to make 
and I wish the hon. Minister will con-
sider them. These are very impor-
tant. This exemption will en-
trust the power into the hands of ex-
ecutives and some officers in the Com-
pany Law Board and it will only give 
room for more corruption ‘ amongst 
your officers. Then what will be the 
criterion for exemption? That will 
lead to under-hand dealing by the 
company, its manager and directors 
who will try to influence the officials. 
Why do you give scope for this evil 
influence to be exercised on your offi-
cials. I wish that you keep them free

from this evil influence. That is why 
I will say, don’t give exemption further 
and limit it to the period till 19*78. That 
is the best thing.

Lastly, Mr. Gupta himself has said 
about donations to the Congress Party. 
Now the Minister might have found 
himself in difficulties. Yes, we got 
donations, the Congress got donations. 
But what about you to-day? We have 
taken money but that is white money. 
But what about you? You have taken 
black money. As an honest political 
party, have you come out with your 
income and expenditure statement? 
You say that you are fighting again 
against corruption and are fighting 
the Congress Party. But you should 
have come out with your accounts. 
Can you? It all suits you very well 
when you accuse the Congress of liv-
ing on black money. But you yourself 
now live on black money and unneces-
sarily, you want to blackmail the 
Congress that ‘We are going to pro-
secute everybody.’ But now you have 
found the difficulties. I would only 
submit that this kind of blackmailing 
will not lead us anywhere. I would 
like them to see that the loopholes in 
the law are plugged anfl the exploita-
tion of the poor depositors by these 
companies is stopped. If you do that, 
we will join in your effort and extend 
you all the co-operation.

Before I sit down, I will appeal to 
the hon. Minister to accept some of oup 
amendments which we consider very 
important. I hope you will concede 
our request.

With this request, I conclude.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN); When I made 
my opening speech which was a brief 
one, I anticipated that it would be, 
a dull debate....

SHRI VAYALAR RAVI: When we 
are here, it cannot be dull.

SHRI SHANTI BHUSHAN: Because 
the Bill contains a few provisions and
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they are a so not of a very big magni-
tude.

SHRI JAGANNATH RAO: Innocu-
ous.

SHRI SHANTI BHUSHAN: But I 
am really very happy that hon. Mem-
bers have used all their ingenuity in 
finding out matters for debate. It is a 
very interesting and useful discussion 
which we had and I will try as briefly 
as I can to deal with the points which 
have been raised.

Dr. Seyid Muhammad’s main point 
was thifc. He did not criticise all the 
provisions of the Bill, but he asked 
what was the need for the Bill pt all 
if a committee has already been ap-
pointed by the Government. My 
friend opposite Mr. Bedabrata r>arua 
happens to be a member of the Com-
mittee which is going into revision of 
the Companies Act and Monopolies 
Act. Dr. Seyid Muhammad said, there 
was no need to bring in a piecemeal 
measure. He asked, why can’t you 
wait till next year when the report of 
the committee would be available when 
you can solve the problems of the 
people in one lot, and have no piece-
meal affairs at all. I can appreciate 
that kind of approach because he hap-
pens to belong to a party which for 
the last 30 years believed that they 
must solve the problems of people all 
at once and that there should be no 
piecemeal approach; all the proplems 
of the people should be allowed to re-
main 9is they were till then. This is 
the soit of approach which was applied 
to the affairs of the country, with what 
disaster, we all know. My point is, 
even if you are able to do something 
it is better. There are some people 
who think.
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There are others who say.
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Some have that sort of approach, 
everything should be done together. 
But I do not see as to what is wrong 
'yith adopting piecemeal approach.

So far as Section 58A is concerned, 
a Study Group under the Chairman-
ship (if Mr. James I Raj had been 
appointed and as a result of the re-
commendations of that Study Group 
this problem was settled.

There was another point which was 
made in strong terms by some Mem-
bers. There were many hon. Members 
who were appreciative of this measure. 
The criticism was voiced that this is a 
measure which is intended to help the 
big companies which are exploiting 
the depositors' money, that this :s 
going to hurt all the poor depositors 
and so on and so forth. They tried 
to paint a picture as if the whole ob-
ject behind this Bill was to somehow 
save the dishonest companies; cheat-
ing the depositors and so on. I would 
like to pose a question. What was the 
experience of the amendment of Sec. 
58A., introduced in 1974, for the pur-
pose for which it was introduced? 
There have been some who have oeen 
representing to me and some who have 
been seeing me and they had certain 
apprehensions but many of therr be-
came quite appreciative of the object 
of the Bill I explained this to 
them. If I can give you an example, 
if you have a law, the main purpose 
of law is this, namely, how to prevent 
a course of conduct which is not in the 
interest of society. How to bring it 
about?

If you have an artificial law which 
brings within its scope all kinds of 
people, whether they can be persuaded 
to give up that kind of actively or not, 
that is a different matter. Supposing a 
law was framed—I am just giving you 
an illustration to illustrate my point— 
that every person or every citizens 
shall pay one lakh of rupees for the 
cyclone victims of Andhra Pradesh. 
Anyone who does not do so, shall be 
liable to be prosecuted with an impri-
sonment for five years. Then what 
will happen to those who can afford to 
pay one lakh of rupees but who fail to 
pay this? They would know that this 
law is equally binding or equally ap-
plicable to everybody. They would 
know that by and large so many
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poeple are not in a position to pay that 
one lakh of rupees. In that case, 
everyone will be found guilty and 
everybody will either be prosecuted or 
nobody will be prosecuted and if, even 
those who might be in a position to 
donate that one lakh of rupees will not 
comply with that law, then the law 
itself will come into disrepute because 
either the law as it stood can be fairly 
and reasonably enforced or, if the law 
becomes so artificial that it cannot be 
reasonably and properly enforced. In 
that case, it fails to serve its purpose. 
This is what exactly has happened, 1 
submit with great respect, to Section 
58A as it stood. After all, what was 
the object? The provision was that by 
the 1st April, 1975 all those deposits 
should be returned. The law has stood 
for 2-1/2 years since 1st April, 1973. 
If the law was well defined or if Sec-
tion 58A was well defined, and, if any 
amendment or any tinkering with 58A 
is now going to be a sort of frustrating 
the purpose for which it had been en-
acted, then may I ask what has it 
achieved? Has it achieved that all 
those deposits which had been taken 
and which were required to be return-
ed by 1st April, 1975 had been return-
ed? Has it succeeded?

Enough time has been given to see 
that Section 58A as it was enacted has 
been allowed to remain in the statute 
book for more than 2b years. If at 
all it has not achieved that purpose, 
then what is the good of paying now 
that that section was designed to 
achieve a very important purpose and 
now you are tinkering with that Sec-
tion. That purpose would not be 
achieved. You have already seen as to 
whether that purpose has been achiev-
ed or not. It has not been achieved.

An hon. Member was pleased to ask 
as to how many prosecutions have 
been there so far and what has been 
their fate? I have collected figures so 
far as prosecutions which were launch-
ed for the violation of Section 58A are 
concerned. Well, 35 companies were 
prosecuted during ihis period and. out 
of 35 companies, the cases of thirty 
three companies are still pending. Of

course we know there is law’s delay 
and so ou and so forth.

Of the two companies for which the 
prosecution came to an end, in one 
case, the directors were also accused 
persons but they were acquitted by the 
court. he company was fined a sum 
of Rs. 400/ . In the other, prosecution 
case, it was obviously felt that this is 
a provision which has not been com-
plied with by anybody. There are so 
many companies who are not physical-
ly in a position to company with the 
provisions. The law becomes artificial. 
The court may also adopt that course. 
There is a technical offence. They are 
convicted and some sentence was made. 
But the provisions of the law do not 
take a serious notice of that contraven-
tion on account of the fact that it is 
found that the law itself, in many res-
pects is artificial. In the case of the 
other company, eight directors were 
convicted. In this case, the directors 
were convicted and they were also 
sentenced to imorisonment till the 
rising of the court. In addition to that, 
they were fined Rs. 300 each these 8 
directors were fined for Rs. 300 each- 
totalling to Rs. 2,400 in. all.

This is the experience so far as the 
provision of the act as it stood. The 
maximum period is five years. It does 
not compel the person.

SHRI R. VENKATARAMAN- If you 
were not in a position to do that, you 
could have brought an amendment and 
you could have punished them with 
imprisonment to life.

SHRI SHANTI BHUSHAN: I am 
happy about the suggestion which has 
been given namely to make the law 
more artificial although a person is not 
in fault. Btcause he is not able to 
comply with the provisions of the law 
he should be sent to jail. Of course 
this was the mentality which was in 
vogue during the period of emergency 
when if somebody has done something, 
then he should be sent to jail bs if  that 
is going to be a solution. The purpose 
of penal law, I would like to say with 
great respect, is not to find some ac-
commodation for some people in jail
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The main purposce is to persuade them 
to act in a particular way so as to puni-
sh them with imprisonment for life or 
even death sentence. If they will not 
be able to act in the way in which the 
society wants them to act, then what 
is the purpose of that penal offence? 
If, by merely sending them to impri-
sonment for life, would achieve some-
thing, then the amendment need not 
have been made. On the other hand, if 
a provision is made that this deterrent 
will enable or make the porson to act 
in a particular way which the society 
wants, then, in that case, the law will 
have to see to it that the law imposes 
a sanction of a criminal law only 
against the persons who are not in a 
position to act in the way in which the 
society wants him to act, and has the 
option either of acting or of not acting. 
That precisely is the reason why this 
Bill has been brought.

Some hon’ble Members have found 
fault with the vesting of discretion. 
The purpose of discretion has been 
spelt out in the Bill. 1 will deal with 
that point. But if I assume and one 
proceeds on the assumption that the 
discretion is going to be honestly exer-
cised, it is going to be bonafide exer-
cise and it is going to be exercised for 
the purpose for which the discretion 
has been given, let us see what is the 
purpose of giving this discretion. The 
purpose is to distinguish between two 
classes of cases. The law which was 
introduced in 1974 in the shape of Sec-
tion 58A had a certain objective. First-
ly, to provide some kind of security to 
the poor depositors because they might 
be taken by the inducement of \ very 
high rate of interest, namely, to impose 
certain limitation on the iate of inte-
rest which could be ^iven by the com-
panies. Secondly, the limits to which 
the companies could take these de-
posits so that, by and large, there is 
security for the depositors. Those 
were good objectives. Merely because 
the amendment was brought by the 
Congress Government, I am not saying 
it was wrong. But naturally it is quite 
possible at that stage it might not have 
been anticipated in actual working

what will be the result. Now, during 
the experience of two end a half years 
it has been found that this provision— 
such a stringent provision which has 
the sanction of criminal law—has not 
succeeded in achieving its object. It 
has not succeeded in compelling the 
companies to pay for all these deposits. 
So, we have to sit and think why is it 
that such a serious provision has not 
succeeded in its professed purpose. 
When we sit down to think we find 
that the law does not take account of 
the various difficulties—which may not 
be the difficulties within the making of 
the Directors—and even those who are 
anxious to comply with the xequire- 
ments cf the law are not able to physi-
cally comply with the same. So, it 
shall be the duty of the Government to 
apply its mind to the facts and circums-
tances of each company or each class 
of company. Whenever any company 
wants that the sanction of this criminal 
law should not be applied to it, it will 
have to make out a case of hardship. 
It is not a blank discretion which is 
being given to the Government. Gov-
ernment will have to apply its mind to 
the relevant facts and come to the 
conclusion whether there is any just 
and sufficient case. The scheme of 
the Act is to find out the relevant 
circumstances and to honestly anjjly 
the criteria to the facts of each case. 
The real thing is to ensure that the 
Government does not misuse the 
power or exercise the power for extra-
neous purposes. That, I submit, has 
been ensured in two ways. Firstly 
this power shall be— if the power is 
exercised by the Government for 
extraneous reasons or not for the 
purpose for which it is meant—cer-
tainly it shall be questionable before 
a court of law and nobody could dis-
pute with the court if it finds t̂ .dt 
power or discretion had been exercis-
ed on extraneous consideration or 
malafide intention and certainly it 
would be in a position to annul that 
exercise of power. That sanction itself 
would, in my humble submission, be 
sufficient.

The other point was that the pur-
pose of the vesting of discretion should
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be in the law. Why should the 
justification not be spelt out, what 
kind of hardship, what just and suffi-
cient reason—these should be specifi-
ed. If the problem had been so sim-
ple it could be stated that for this rea-
son and that reason, these are the 
various reasons which might create 
genuine difficulties wherein a company 
might deserve the exercise of Ihis 
power. But these are of such multi-
farious nature that it is not possible 
for any law to specify or make out a 
list of reasons and circumstances in 
which it might become necessary. Bui 
so long as government exercises that 
power bona fide for the purpose for 
which it was meant, I submit there 
should not be any serious objection to 
the exercise of that power.

The hon. Seyid Muhammad utilised 
this opportunity to refer to Section 
293A and the opinion of Shri Palkhi- 
wala and the former Chief Justice of 
India, Justice Shah. These are mat-
ters which have already been dealt 
with my hon. friend Shri Nathwani. 
All that is prohibited by Section 293A 
is giving donation to a political party 
or to a person for a political purpose. 
Every kind of dealing by a compary 
with a political party had not been 
prohibited. For instance, a political 
party has some organisation which is 
manufacturing, say, paper weights. 
Merely because the company buys 
paper weights which are manufactu-
red by a political party and pays the* 
price of the paper weight to that poli-
tical party, nobody can say that it is 
contravention of Section 293A; it 
would be untenable to say that the 
company is making a donation to the 
political party. But suppose the paper 
weight costs Rs. 5 and the compary 
pays an amount of Rs. 5 lakhs saying 
that that is the price of the paper 
weight, it gives a cheque for that 
amount, the bill is made, a voucher is 
made and all other formalities are 
completed, would anyone have the 
slightest doubt that it is not in reality 
the price of a paper weight.

SHRI JAGANNATH RAO: It, is
political weight.

SHRI SHANTI BHUSHAN: So it
will depend upon the facts and cir-
cumstances of each case. That is pre-
cisely what Mr. Palkhiwaia and Jus-
tice Shah had said. In their opinion 
you have to go into the various circum-
stances and that is the purpose 
why this information is being col-
lected from different companies. Eve**y 
case must stand on its own footing. 
Until all the facts are examined, it is 
not possible to say whether a parti-
cular company or a director of a c ’m- 
pany is guilty of contravention of 
293A or not.

He also repeatedly asked why the 
repeal of the 42nd amendment which 
was premised had not been brought 
forward. Why the promised electoral 
reforms and the anti-defection Bill 
had not come. Now what have those 
to do with the Company Bill. The 
repeal of the 42nd amendment is be-
ing discussed between the ruling party 
and other parties in both the Hou-
ses. Very soon with the coopera-
tion of everybody we hope to bring 
a proper Bill before this House and 
the other House about that matter. 
I have had other occasions in the 
past to refer to electoral reforms. 
It is a very difficult matter; it is a 
problem which bristles with all kinds 
of difficulties and it is not a matter 
011 which you can come forward 
with a Bill straightaway. The matter 
has to be considered carefully. Various 
proposals are before the govern-
ment. Various committees and parties 
and so on have been making all kinds 
of suggestions. They are engaging the 
government and ultimately that would 
also be a matter which would be dis-
cussed with all sections of the two 
Houses. I hope perhaps a consensus 
would emerge and it would be possi-
ble to reform the elelctoral law of the 
country to the satisfaction of every-
body, because evidently democracy 
depends upon proper electoral laws.
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Similarly about the anti-defections 
Bill also, discussions are going on. 
That also raises certain complicated 
questions and it is in the process of 
discussion.

Mr. Kanwar Lai Gupta expressed 
the apprehension that sometimes 
the benefit is given to the non-gen- 
uine cases. The criteria have been 
laid down in the provision itself and 
the courts are there to see whether 
for proper reasons the power is be-
ing exercised. So, there should be 
no anxiety, particularly in a demo-
cracy when Parliament’s supervision is 
there. Every act of the government is 
questionable in the Parliament. The 
government is responsible to this 
House. All these procedures and 
rules are there by which this House 
exercises supervision over each and 
•very Ation of the government. So, 
there should be no anxiety about such 
things happening.

Mr. Venakataraman said that this 
provision should be limited to 1st 
April, 1978. In that case, it w ill meet 
the same fate which the original pro-
vision met. If irrespective of the 
conditions in each individual case 
you put down an arbitrary date, whe-
ther it is 1975 or 1978, it will 
make no difference. Even 1st April 
1975 was not during the period of in-
ternal emergency. 1st April, 1978 
would be after the emergency. So, 
there would be no difference. That is 
why the proposal is you may exempt 
partly or for a particular period so 
that the companies can be induced 
to act on the facts of a particular 
case. Depending on the facts of a parti-
cular case, the company can be told 
“Yes; your difficulty can be understood. 
But this is how you can find out funds 
to pay for the depositors within 
such and such period. Therefore, the 
exemption can be granted only for 
such and such period.” So, it will 
depend upon the circumstances of 
each case and there can be hope of 
the order being able to be enforced.

About Section 220, while the pro-
posed amendment was welcomed by

all sections of the House, it was said, 
why is the provision requiring filing 
of balance sheet and profit and loss 
account only with the Registrar and 
not going further to say that copies 
will have to be sent to all the share-
holders also I very well appreciate the 
sentiment behind this criticism. After 
all why does a company not supply the 
balance sheet and profit and loss ac-
count to the shareholders? It is be-
cause either it is not ready or it is 
not willing to make it public. I sub-
mit that as soon as it is compelled 
to make them public by being re-
quired to file them with the Regis-
trar, any incentive to withhold it 
from the shareholders would not be 
there. Also, it would be open to any 
shareholder to inspect it in the Regis-
trar's office. There is already Section 
219(2) which says that any member 
can insist and ask for it.

SHRI R. VENKATARAMAN: Will 
it apply only to Section 219 or will it 
apply also to 220? Sub-section
(2) applies only to Section 219 where 
the company holds a general meeting 
and is obliged under Section 219 to 
send 21 days before a copy of the 
balance sheet and profit and loss ac-
count to all the members. But there 
is no such thing in Section 220, be-
cause no general body meeting is 
held. Can you say that there is the 
same obligation under Section 220 as 
in Section 219?

SHRi SHANTI BHUSHAN: I
should not express a legal opinion on 
a question like this, because I have 
had to surrender my enrolment certifi- 
ficate when I came and joined here. 
But I can say that Section 219(2) is 
not conditional on the holding of an 
annual general meeting. Therefore, 
it can be construed as an independent 
requirement. Sub-section (1) impos-
es one requirement; sub-section (2) 
gives an additional right, viz., the 
last balance sheet. I f  the balance 
sheet has already been prepared and 
filed—in that case—under sub-section
(2), why can't a member insist and 
say, “Here you have got the balance- 
sheet—because the balance sheet has
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been filed with the Registrar—and it 
is our right to have the last balance 
sheet. This becomes a last balance 
sheet which has already been prepar-
ed and is ready and available be-
fore the Registrar. Therefore, we 
are entitled on demand to have a 
capy of the balance sheet?” There-
fore, I submit that even if the provi-
sion had not been there, once the 
balance sheet is required to be filed 
before the Registrar—and it is filed— 
it is available. It is ready and it can 
be inspected; and when it can be ins-
pected, why should the management 
unnecessarily, and without any cor-
responding gain, try to displease the 
members by not giving them the copy 
—if the latter can get the copy and 
inspect it before the Registrar? 
Therefore, my submission is that 
perhaps it is not necessary to go fur-
ther; and the provision which is be-
ing introduced is quite sufficient to 
meet every situation, so far as the 
difficulties are concerned.

Many hon. Members welcomed 
the amendment for raising the amount 
from Rs. 25,000/- to Rs. 50,000/-, in 
Section 293. Some of the hon. Mem-
bers, however, criticized it and ask-* \ 
ed why was it necessary. Even Dr.
Seyid Muhammad askea wnere wo* 
the urgency. I am leaving aside those 
who want to act contrary to law 
and sometimes get away with it. 
That happens with the Indian Penal 
Code also. A ll kinds of offences are 
there; but at the same time we know 
cases in which people commit all 
kinds of offences and get away with 
them. Society can only try to pre-
vent, or at least as far as possible 
to prevent, them from getting away. 
But that does not mean that if there 
is a provision which, if worked pro-
perly will do good, it should not be 
introduced because some people do 
something wrong under that provi-
sion. Therefore, the question is whe-
ther it is correct to give the power or 
right to a company to make a dona-
tion. And Section 293(e) is meant for 
two purposes— not only for charitable 
purposes, but also for the welfare of 
employees. For these two objectives,

the amount is sought to be raised 
from Rs. 25,000/- to Rs. 50,000/-. The 
concept of charity is well known.
After all, companies are making 
money. They are carrying on busi-
ness. Normally they are big people, 
at least in comparison with the poor 
people. They are the well-to-do section 
of the society. No person who is be-
low the poverty line will have a share 
in a company. If these people will get 
an opportunity, under this provision, 
to help poor people, through charity; 
or even to spend money for the wel-
fare of the employees otherwise, 
what is the harm? Earlier the limit 
was Rs. 25,000/-; now it is being al-
lowed upto Rs. 50,000/-. I thought 
that it would be a step which would 
be welcomed by each and every in-
dividual hon. Member, rather than 
be criticized. But, then, in a parlia-
mentary democracy of this kiAd, what 
would th2 Opposition do if the ruling 
party brings in only good and proper 
measures? After all, they should 
have some role. They should criti-
cize; and they should use their inge-
nuity to criticize even the good mea-
sures etc. So, we can quite appre-
ciate it.

A  point was made that even com-
panies which are not really compa-
nies, viz. not limited companies, also 
sometimes advertise and take depo-
sits. So far as this subject is con-
cerned, I quite appreciate the senti-
ment behind that criticism; but that 
would not be a matter which would 
be relevant to Companies Act, be-
cause obviously the Companies Act is 
there for the purpose of regulating 
the conduct of limited companies 
which are registered under the Indian 
Companies Act—not firms, indivi-
duals and so on. That may be a 
matter of debate i.e., whether it 
should be open for an individual or 
a firm to invite loans or deposits of 
a centain kind or to advertise for that 
purpose. But that matter can be left 
to be dealt with in other forums for 
discussion, rather than during a dis-
cussion on the amendment of Com-
panies Act.
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Shri Kan war Lai Gupta supported 
the Bill, and 1 am grateful to him for 
that. He also said that it is a half-
hearted measure etc. Well, he tried 
to look fair, that he was not comp-
letely satisfied with it. Because he 
is a member of the ruling party, 
therefore, he found *some occasion to 
add some qualifications to show how 
fair and objective he is.

Then he asked: why is provision 
being made for total exemption? He 
probably mixed up between holding 
an annual general meeting and mak-
ing deposits. He probably thought 
that section 58A was also designed for 
the purpose of compelling a com-
pany to hold the annual general 
meeting within 58 days. This is not 
meant for that purpose. It is in re-
gard to making deposits in the com-
panies and so on. Therefore, that 
question does not arise.

Then he said some companies deli-
berately mismanage the affairs and 
make them sick, take out all the 
money their own investment and also 
the investment from the financial ins-
titutions and so on and asked: what
is the remedy, why some remedy was 
not provided by this amendment. I 
think that the existing remedies are 
known. Under section 408, Govern-
ment can appoint their own directors, 
if there is a complaint of mismanage-
ment, public interest being affec-
ted etc. Shri Ravi referred to this 
fact of Government directors. He 
has been very charitable to me. I 
am very grateful to him for that, be-
cause in his speech all the time he 
said “my party has been mismanag-
ing things doing dishonourable 
things’1 this, that and the other, and 
he expects, and very rightly expects, 
this Government to right every 
wrong that has been done by the 
party then in power. We do not in-
tend to disappoint him. We do expect 
to set right every wrong which 
might have been done earlier

Then it was asked what about poli-
tical donations and so on? The hon. 
Member, Dr. Ramji Singh, who is es-
pecially kind to me always, I  was ex-
pecting that he would give me an-
other bouquet today, abstained from 
doing that. He has given notice of 
an amendment for banning company 
donations. Probably he has read only 
section 293, and not 293A, under 
which that ban is already there.

Of course, one hon. Member said 
that the ban is unnecessary and it 
should be done away with. Shri 
Bedabrata Barua is a member of the 
Committee. All kinds of suggestions 
which may come from any section of 
the House, or any section of the pub-
lic, can be examined by the Commit-
tee. A ll those things can be consid-
ered. But this ban on company dona-
tions is still there under section 293A. 
Therefore, the question of considering 
that amendment does not arise.

It was stated by Shri Bedabrata 
Barua that there is too much of a 
discretion contemplated by this pro-
posed amendment to section 58A, by 
sub-section (8) which is sought to be 
introduced. May I invite his attention 
to sub-section (7) which is already 
there? Is the discretion proposed 
larger than the discretion which is 
already there?

Then a question is asked: it total 
discretion was already there in sub-
section (7), where was the need to 
bring in this sub-section (8)? I will 
immediately explain it. Even though 
a very wide discretion has been given 
by sub-section (7), the purpose is a 
limited one, namely, to identify parti-
cular companies, on account of the 
kind of business, or the kind of com-
position, or the kind of companies so 
that the provisions of that section can 
be made inapplicable to that company. 
So, the purpose of that section, even 
though it confers a wide discretion is 
a particular purpose. The purpose is
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not that even though a company v ould 
be a proper company to be governed 
by section 58A, yet there should be the 
power to exempt it, either totally or 
partially, or for a certain ~eriod, 1-om 
a particular requirement or the other 
and so on, 0r merely extend the time. 
So, the purpose of sub-section (8) is 
entirely different from the purpose be-
hind sub-section (7). Sub-section ( 7 ) 
does not give power to the Govern-
ment to impose conditions. If you 
have to come to the conclusion that 
the company is ndt to be goverend by 
section 58A, then you pass an order 
under sub-section (7). But 1 you come 
to the conclusion “all right, there is 
a case of exemption, you shall do tris, 
within so much time you shall pay 
so much” , it can be done only under 
sub-section (8) and not under sub-
section (7).

A criticism was levelled by Shri 
Barua that giving this power to the 
Government would be unconstitutional 
because it will be arrogating the func-
tions of the Supreme Court. On what 
concept of law or legal princir^ this 
would amount to arrogating the func-
tions of the Supreme Court 1 have not 
been able to understand and hence I 
must frankly confess that I am unable 
to reply.

SIIRI VAYALAR RAVI: What he
meant was that it is for the court to 
punish and that Government is taking 
away that right.

SHRI SHANTI BHUSHAN: This is 
a case of criminal legislation. There 
are certain circumstances in which 
there is no guilty mind or mens re a 
on the part of a person which is re- 
prehensive or must be deprecated be-
cause difficulties have really been res-
ponsible for it. So far as this provi-
sion is concerned, that power is not 
with the Supreme Court to identify 
these cases. If it had been said that 
it should be done whether the reason 
is good or bad, the position would have 
been different. Granting of exemption 
for a certain period for certain r asons 
is not a power which the courts can

exercise in a criminal case. It cannot 
say that exemption is given for t'uch 
and such a period on these conditions 
so as to look after the interests of the 
depositors. These are not things wfeieh 
can be done by the court at all.

I am grateful to Mr. Nathwani for 
giving general support to the Bill. He 
also said that there was overlapping 
between sub-sections 7 and 8, but the 
point which I have just made, T be-
lieve, would satisfy him.

He further said that hardship 
should have been specified as riot, 
strike etc. As I said earlier, it is not 
possible to identify all kinds of sit-
uations because if one makes an at-
tempt to identify the various kinds 
of situations in this complex world 
and the companies functioning in 
a complex area, one would fail, the 
attempt would not succeed at all.

Then, he had another criticism, 
against the use of the words “in the 
opinion of.”

SHRI NARENDRA P. NATHWANI: 
The wording in the Bill is “if it consi-
ders it necessary” . That means the 
opinion or the satisfaction of the 
Government. A  subjective element 
is introduced. Instead of that, an 
objective test should be introduced, 
and the wording may be “in order to 
avoid hardship” .

SHRI SHANTI BHUSHAN: I fully 
appreciate the spirit behind what he 
has said, but may I appeal to the vast 
experience of Mr. Nathwani as a 
Judge and say if you make it object-
ive and not subjective, then litigation 
can start and go on for ten years that 
it has been exercised for extraneous 
considerations or is mala fide? I f  the 
other language is used, then the court 
must judge in each case, with the res-
ult that these matters will hang fire 
for years and years, with the result 
that everything gets frustrated. The 
only objection can be that the Govern-
ment might try to abuse or misuse the 
power. So long as that is obviated
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and the court can intervene to find 
out if the power has been misused for 
extraneous reasons, it is good enough. 
It is not a case where the court can 
be said to be better equipped than 
the Government, when both are func-
tioning honestly and for proper con-
siderations. There can be only two 
reasons for giving the power to the 
court rather than to the Government, 
namely that it is better equipped or 
distrust. Distrust is avoided because 
the court can always be brought in.

SHRI NARENDRA P. NATHWANI: 
If it is a subjective test, the court can-
not go into the question of the suffi-
ciency or otherwise of the material on 
which such satisfaction or opinion is 
arrived at.

Secondly, when you put these 
words, it creates a psychological at-
mosphere. When any person looks at 
it, reads it, instead of focussing the at-
tention on the genuineness or other-
wise of the ground, he has to depend 
on “ if you consider it necessary” . U l-
timately, it is your discretion. That 
is why I thought it would be better 
to have this phraseology.

SHRI SHANTI BHUSHAN: So far 
as the points made by the hon. Mem-
ber, Shri Jagannath Rao are concern-
ed they have already been covered.

I am grateful to Mr. Viswanathan 
of the Anna DMK party who gave me 
the most unconditional support so 
far as this Bill is concerned, even 
more than what the hon. Members of 
my party have given. I am specially 
thankful to him and I am grateful to 
him for that.

Lastly, coming to the irresprcssible 
Shri Vayalar Ravi, his main objection 
was that this Bill does not look so 
innocent as it is made out to be. I 
do not know whether he referred to 
the Bill or to the mover of the Bill. 
However, he has given some interest-
ing and very useful statistics that the

banking system has, at present Rs.
17,000 crores and the companies are 
also having deposits to the tune of 
several hundred crores. The object of 
Section 58A is not frustrated. It is 
only a sort of device to really en-
force Section 58A. Therefore, he need 
not have any apprehension so far as 
that is concerned.

As is usual with him, whether 
something is within the framework 
of the matter which is engaging the 
consideration of the House, because 
his vision is so wide and his scope is 
so broad that he can oversee every-
thing and he cannot forget his obses-
sion, he referred to Kapadias and the 
National Rayon. He brought them 
even in this debate. Except saying 
generally which I have already said, 
I do not propose to disappoint him 
so far as his general desire is con-
cerned that we should under all the 
mischief and evil for which he might 
be at least nationally responsible. I 
would not like to digress much into 
the National Rayon, etc. As he knows, 
the Government directors have al-
ready been appointed. He was very 
sorry that Government directors ap-
pointed earlier had been removed. He 
thought that there was no justification 
for removing Government directors 
earlier. I take it that he wanted to 
pay me a compliment that Govern-
ment directors have been appointed. 
I thank him for that; I am grateful 
to him for that.

Then, he said that the Janata Party 
has taken some black money from 
somewhere. Of course, he knows, all 
these colours and recognises black, 
white, grey, red, pink, green and so 
on, all kinds of money. But I must 
frankly admit that I am almost colour 
blind as to where and how the black 
money etc. is taken. So, I will not be 
able to contribute to this part of the 
debate.

With these words, I again express 
my gratefulness to the hon. Members 
and I request them to support the Bill 
and adopt it.



317 Companies AGRAHAYANA 22, 1899 (S A K A ) (Arndt.) Bill 318

MR CHAIRMAN: The question is:

“That the Bill further to amend 
the Companies Act, 1956, be taken 
into consideration”

The motion was adopted.

17 hrs.

MR: CHAIRMAN: We shall now 
take up clause-by-clause considera-
tion of the Bill

There is no amendment given 
notice of to Clause 2.

I shall put it to the vote 0f the 
House.

The question is:
“That Clause 2 stand part of the 

Bill.”

The motion was adopted.

Clause 2 was udded to the Bill.

Clause 3— (Amendment of 
section 58A )

SHRI R. VENKATARAMAN: I beg 
to move:

Page 1, line 16,—

after “time” insert—
“till 1st April, 1978” (4)

Page 1, lines 17 and 18,—

omit “or exempt any company or 
class of companies from,” (5)

Page 1, line 18,—
omit “or any of” (6)

Page 1, lines 18 to 20,—
omit “either generally or for any 

specified period subject to such con-
ditions as may be specified in the 
order” (7)

SHRI NARENDRA P. NATHWANI: 
I want to speak on a particular aspect 
of my amendment. Therefore, I am 
moving that—though I know that my 
suggestion has no chance of being 
accepted.

I beg to move:

Page 1, lines 12 and 13,—

for “ if it considers it necessary 
for avoiding any hardship”

substitute “in order to avoid any 
undue hardship” (10)

SHRI R. VENKATARAMAN: I
have heard with very great attention 
and respect the explanation given by 
the hon. Law Minister. He has said 
that this law is not capable of en-
forcement. I was really shocked. He 
gave an instance which, to me, ap-
pears something like ‘from sublime 
to the ridicule’. He said, ‘I f  I make 
a law today that every one of you 
must pay Rs. 1 lakh to the Andhra 
Pradesh Cyclone Relief Fund and if 
I am not able to enforce it, then the 
law will be absurd; I do not think 
that any sane man reading section 
58A will come to the conclusion that it 
is such an absurd proposition as pass-
ing a law saying that every one must 
pay Rs. 1 lakh to Andhra Pradesh 
Cyclone Relief Fund I want 
to make this clear. He is a 
good lawyer, a very clever lawyer; 
we have read his arguments; and we 
have now heard him with great atten-
tion. I was reminded of a Shakes-
pearian passage:

“In law what plea
so tainted and corrupt
but being seasoned by a sober brow
obscures the show of evil.”

That applies to him very well. The 
point is this, Parliament, in its 
wisdom, wanted to regulate taking of 
deposits by companies. That was for 
the purpose of protecting the small 
investors who have been drawn into 
depositing money into companies 
which are not able to honour and pay 
them back. I can understand the Go-
vernment saying ‘all right, we will 
give them some more time for the 
purpose of repaying” . But if the Go-
vernment wants to take the power to 
exempt totally from all or any of the
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provisions of section 58A, it is an un-
thinkable proposition. It may hap-
pen, according to this amendment, 
that some of the members who have 
deposited money with some com-
panies will never see the colour of 
the coin. Government may totally 
exempt them from section 58A, or 
give such exemption from time to 
time for such a long time that the 
depositors would be dead and even 
their progeny will not be able tc 
see that money. So, there should be 
a time limit. That is all what I say.

It is true that the companies have 
some problems. Some of the com-
panies have accepted deposits when 
there was no regulation, and those 
companies should be given time to 
repay. We have no objection to giv-
ing time. I f  you say time up to 1st 
April 1978 is not enough for the com-
panies to repay deposits, I would 
even suggest that you take away that 
time limit, but let the Government 
take the power to extend the time. 
But there should be a time limit to 
enforce all the provisions of section 
58. The depositors have put their 
money into the companies, and they 
must get it back. If the Government 
takes a blanket power to exempt 
companies from the operation of sec-
tion 58A and there is no time limit 
within which they should repay, what 
happens to the poor depositors who 
have deposited their money in good 
faith? Are they not entitled t0 some 
sympathy? Who is entitled to sym-
pathy—the erring company or the 
poor depositors? I leave it to the 
House to decide it.

I am glad the Finance Minister is 
present here. I have written letters 
to him, complaining of a number of 
instances in which the depositors have 
not got back their money from the 
company. The Finance Minister was 
good enough to tell me that he has 
forwarded it to the Company Law 
Administration. But what we get from 
the Company Law Administration is

not extension of time for applying the 
provisions, but total power to exempt 
them from the operation of section 
58A. I would say that the provisions 
of section 58A should be enforced, the 
money of the depositors should be 
returned to them, but some time may 
be given to the companies. I have no 
objection to that. But to say that 
blanket power should be assumed by 
the Government to extend the time, 
as they feel just in each case, is to 
deprive the poor depositor, for whose 
benefit section 58A was introduced, 
so that the depositors may get back 
their money. That is why I have 
moved this amendment.

SHRI V AYALAR  R A V I: In reply
to the suggestion of Shri Venkatara-
man, the hon. Minister made a funny 
statement. The question is who will 
decide as to who is at fault? Suppose 
some people have deposited some 
money in a company and there is 
mismanagement in that company. Who 
will decide it? In this case, the Go-
vernment have taken the right to de-
cide who is at fault. This provision 
gives discretion to the Government 
to s ho w  favouritism. That is why we 
object to it. We are insisting that 
there should be a time limit. It 
should not be unlimited.

It is true that in order to protect 
the interests of the depositors you can 
appoint Government directors. But 
even after appointing Government 
directors, you are losing control be-
cause the same pattern of functioning 
is there, as the same provisions of the 
Companies Act continues.

It is true that I have admitted some 
mistakes of the previous Govern 
ment. That does not mean that all 
that we have done is wrong. Like 
every human being in the world, the 
Congressmen in power might have 
made some mistakes. I only appeal 
that better wisdom must prevail upon 
the hon. Law Minister to accept the 
amendments to protect the interests 
of the depositors, rather than the

(Amdt.) BUI 320
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interest of a few companies and their 
managing directors. That is all I  have 
to say.

SHRI NARENDRA P. NATHWANI: 
Sir, I  am trying to draw the atten-
tion of the hon. Minister to the 
words <any hardship’ in the sentence, 
i.e., “if the Government considers it 
necessary for avoiding any hardship \ 
The words ‘any hardship’ would have 
as wide a meaning as possible. In 
the absence of any limitation on 
qualification* it would mean every 
kind of hardship. I am appealing to 
the hon. Minister to accept instead 
the words, “any genuine” or “any 
undue hardship” . This will make 
the position clear. I know the inten-
tion. The intention is not to treat 
every kind of hardship. Whenever a 
person has to part with money or he 
is discharging a debt, he feels some 
kind of hardship. Therefore, I am 
suggesting that the word ‘genuine’ or 
‘undue’ may be inserted before the 
word ‘hardship’ so that such protec-
tion may be there.

SHRI SHANTI BHUSHAN: I need
not make a speech. I will deal with 
the points raised very briefly. As an 
illustration I gave the instance of 
Rs. 1 lakh as donation by each per-
son to Andhra Cyclone relief. It is 
not my intention that that kind of 
situation has t0 be equated with the 
provision contained in Sec. 58A. 
That was an illustration and an ex-
treme example only. To illustrate an 
argument this is what we sometimes 
do, namely, take some extreme exam-
ple, to bring home the argument. 
Then a question was asked as to what 
will happen to the depositors. So 
far as they are concerned, I have 
said this earlier, their right against 
the company are left completely in 
tact. They have all the remedies for 
recovering the amount, including 
atatutory notice and filing winding-up 
petition. Therefore, their rights are 
very much in tact. They can report 
to all those method permissible under 
the law. So far as Mr. Vayalar 
Ravi’s point is concerned, he had

a # » -L S — 11

something to say and he obviously 
has tried to say something and I have 
also replied to.

My hon. friend Mr. Nathwani has 
great experience and he knows that 
no order could be made on a non- 
genuine hardship and it would not be 
accepted by the court. That is all 
that I have got to say.

MR. CHAIRMAN: I w ill now put
amendments Nos. 4, 5, 6, and 7 to the
vote of the House.

Amendments nos. 4, 5, 6 and 7 were 
put and negatived.

MR. CHAIRMAN: Amendment
No. 10 Mr. Nathwani.

SHRI NARENDRA P. NATHWANI:
I want to withdraw it. I seek leave 
to withdraw it.

MR. CHAIRMAN: Has the hon.
Member leave of the House to with-
draw his amendment.

Amendment no. 10 was, by leave, 
withdrawn.

MR. CHAIRMAN: Now the ques-
tion is:

“That Clause 3 stand part of the 
Bill.”

The motion was adopted.

Clause 3 was added to the BilL

Clause 4 was added to the B ill

Clause 5— (Amendment of Section 
220)

MR. CHAIRMAN: I now come to
clause 5. There are two amendments 
to this clause. Are you moving?

SHRI R. VENKATARAMAN: I
move:

Page 2, line 133—

after ‘Registrar’ insert—
“and be sent to every person 

entitled to receive under sec-
tion 219 of this Act” (8)
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SHRI V AYALA R  RAVI: I move:

Page 2, line 13,— 
after “Registrar” insert—

“and be sent to all persons en-
titled under section 219 of this 
A c t ” (9)

SHRI R. VENKATARAMAN: Mr.
Chairman. I will say only a few 
words. Of all the arguments which 
the hon. Law Minister has advanced, 
his case is very weak when he come? 
to Clause 5. He himself conceded that 
the shareholders have a right to have 
copies of the balance sheet and the 
profit and loss account. He said they 
can go and inspect them in the Regis-
trar’s Office. There, my simple ques- 
tion is this. Should the shareholders, 
as part of the company, who have 
contributed to the capital be put in 
a position of an outsider to go t< 
the Registrar’s Office and inspect the 
documents? Is he not entitled under 
Sec. 219 of the Companies Act to re- 
ceive a copy of these documents be-
fore the annual general meeting?

Then, the Law Minister said that 
Clause 2 of Sec. 219 will apply to See.
220 also. On that point his interpre-
tation is that even when under Sec- 
220, where an annual general meeting 
is not held, there is an obligation cast 
on the company to circulate the bal-
ance sheet and the profit and lass 
account to the members of the com-
pany. Then, he said that he had not 
been called upon to give a legal opi-
nion on this matter. It is a very sim-
ple one. A shareholder of a com-
pany is entitled to receive the balance 
sheet. When an annual general meet-
ing is not held, you compel him to 
file the documents with the Registrar 
How does it affect the Government if 
the company is told or forced to do 
that? After all, it is being sent to 
the persons entitled under Sec. 219. 
You throw in the post boxes the 
documents for being given to all the 
members as well as those entitled to 
receive them under Sec. 219, namely, 
the debentures trustees and creditors! 
Are they not entitled to get them? 
Why should the Law Minister stick

to it? It is not a matter of prestige; 
there is no a question of serious im-
plication in it. After all, you are go-
ing to extend the same facility which 
already exists in 219 under the new 
clause which you have brought for-
ward. I also support it by saying that 
you give them to the shareholders of 
the company also. I think that this 
is a very reasonable amendment and 
I am surprised with all the reason-
ableness which the Law Minister has 
put forth in his very ab^e arguments 
he is unable to find his way to accept 
this. I would only appeal to him to 
accept my amendment.

SHRI SHANTI BHUSHAN: I would 
like to draw the attention of the hon. 
Members to sub-section (2) of Sec. 
219. The language is very clear. If 
somebody rises a difficulty, I think, 
the court will meet with that difficulty 
because the language is very clear.

“Any member or holder of the 
debenture of the company, whether 
he is entitled or not to get the copies 
of balance sheet, shall on demand, be 
entitled to b( furnished without 
any charge............... ”

Therefore, this is un-conditional and 
I should take it prime facie this itself 
creates the right. If it does, it wouid 
be wrong to duplicate the provision 
when it is not required.

SHRI R. VENKATARAMAN: Sir,
I just want one clarification. 219 re-
lates to the situation in which the 
company holds a general meeting and 
the Section says that before holding 
a general meeting—twenty-one days 
before holding the general meeting— 
you should circulate to the members 
the documents mentioned therein. If 
such a document is not circulated and 
general meeting is held then Section 
219 (2) says you have the right to 
receive. Now, read the Section as a 
whole. It w ill relate only to cases 
where general meeting is held and not, 
perhaps, to cases where a general 
meeting is not held.
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SHRI SHANTI BHUSHAN: So far
as sub-section (1) is concerned it 
applies to cases where general meet-
ing is held and so far sub-section (2) 
is concerned it gives general right 
to a member to demand the docu-
ments and they have to bo supplied.

MR. CHAIRMAN: 1 shall now put 
amendments No. 8 and 9 to the vote 
of the House.

Amendments nos. 8 and 9 were put and 
negatived.

MR. CHAIRMAN: The- question is:

“That Clause 5 stand part of the
Bill.”

The motion was ud<>p4cd.

Clause 5 urns added U> ■/><> Bill.

MR. CHAIRMAN: There is one
amendment No. 12 on Clause 6 by Dr. 
Ramji Singh. He is not moving. The 
question is:

“That Clause 6 stand part of the
Bill.”

The motion was adapted.

Clause 6 was added to the Rill.

MR. CHAIRMAN: There is one am-
endment by Mr. Kapoor on clause 7. 
He is not moving. The question in:

“That Clause 7 stand part of the 
Bill.”

The motion was adopted.

Clause 7 was added to ihe Bill.

Clauses 8 and 9 were added to the B ill.

Clause 1, the Enacting Formula and 
the Title were added to the B ill.

SHRI SHANTI BHUSHAN: Sir, I
1 move:

“That the Bill b e  passed.”

MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

17.22 hrs.

SUPPLEMENTARY DEMANDS FOR 
GRANTS— (GENERAL) 1977-78

MR. CHAIRMAN: Now, we take up 
discussion and voting on the Supple-
mentary Demands for Grants in res-
pect of the Budget (General'/ for 
1977-78.

Motion moved:

“That the respective Supplemen-
tary sums not exce eding the amounts 
on Revenue Account and Capital 
Account shown in the third column 
of the Order paper be granted to the  
President out of the Consolidated 
Fund of India to defray the charges 
that will come in course of payment 
during the year e> ling the 31st dsy
of March, 1978 1 \ respect of the 
following demands entered in the 
second column thereof—

Demands Nos. 2, 5, 7, 12, 16, 32, 
34, 40, 49, 53, 56, 03, 64. 32: 84: 
86, 89, 100 and 105.”

lis t  o f Supplementary Demands for Grants (G e n e r a l)  for  i ()77~7  ̂submitted to the vote o f Id :  Sabka

No. o f Name of Demand Amount of Demand for Grant
Demand submitted to the vote o f the House

Revenue Capital
Rs. Rs.

M IN IS T R Y  O F  A G R IC U L T U R E  A N D  IR R IG A T IO N

2 Agriculture 

5 Forest

10,00,00,000

1,00,000
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7 Department of Rural Development

M IN ISTR Y OF CHEM ICALS AND FERTILIZERS

18 Chemicals and Fertilizers Industries

M IN ISTR Y OF CO M M ER CE

16 Foreign Trade and Export Production

M IN ISTR Y OF ENERGY  

3a Power Development

M IN ISTR Y OF EXTERN AL AFFAIRS 

34 Ministry of External Affairs . .

M IN ISTR Y OF FINANCE  

40 Transfers to State and Union Territory Governments

M IN ISTR Y OF HEALTH AND FAM ILY WELFARE

49 Medical and Public Health . . . .

M IN ISTR Y OF HOM E AFFAIRS 

53 Department of Personnel and Administrative Reforms

56 Other expenditure of the Ministry of Home Affairs

M IN ISTRY OF INDUSTRY

63 Industries . . . . . . . .

64 Village and Small Industries. . . . . .

M INISTRY OF SHIPPING AND TRAN SPORT  

82 Ports, Lighthouses and Shipping !

M INISTRY OF STEEL AND MIXES 

84 Department of Steel . . . . . .

86 Mines and Minerals

M IN ISTRY OF SUPPLY AND REH ABILITATION  

89 Department of Rehabilitation . . . .

DEPARTM ENT OF A T O M IC  ENERGY

100 Atomic Energy Research, Development and Industrial
Projects . . . . . . . .

DEPARTM ENT OF SPACE 

105 Department of Space .

20)00,00,000

25,01,86,000 

29,00,00,000 

C,i 1,01,000

121.95.00.000

4,29,30,000

10,92,000

2,000

5.00.00.000

3,86,00,000

3,01,89,00°

139.87.00.000

117.80.00.000 

5,38,00,000

87,76,000

20,00,000

4,50,00,000

20,55,00,000

1,000

12,20,79,000

5,00,00,000

56,00,000

MR. CHAIRMAN: 
cut motions.

There are many

SHRIMATI PARVATHI KRISH- 
NAN (Coimbatore): I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 10,00,00,000 in respect of 
Agriculture be reduced by Rs. 100.”

[Allocation of relief to cyclone and 
flood affected areas from plans/assis. 
tance contrary to the request from 
concerned States that it be non-
plan assistance. (1 )]

That the demand for a supplemen-
tary grant of a sum not exceeding 
Rs. 10,00,00,000 in respect of Agri-
culture be reduced by Rs, 100.
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[Failure to give adequate assist-
ance to cyclone and flood affected 
areas for rehabilitation of victims. 
(2 )]

That the demand for a supple-
mentary grants of a sum not exceed-
ing Rs. 1,00,000 in respect of Forest 
be reduced by Rs. 100.

[Failure to take adequate mea-
sures to protect and develoo forest 
areas where, such measures are re-
quired for prevention of soil ero-
sion (3 )]

That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 20,00,00,000 in respect of 
Department of Rural Development 
be reduced by Rs. 100.

[Need to settle without further 
delay lo .g  standing grievances of 
employees of Food Corporation of 
India. (4 )]

That the demand lor a supplemen-
tary grant of a sum of not exceeding 
Rs. 5,20,00,000 in respect of Industries 
be reduced by Rs. 100.

[Continued refusal to entortain tb* 
requests of small scale manufactu-
rers of steel products for exemption 
from heavy excise duties. (5)1

That the demand for a supplemen-
tary grant of a sum not exceeding 
Rs. 5,20,00,000 in respect of Indus-
tries be reduced by Rs. 100.

[Continued refusal to entertain re-
quests of hosiery manufacturers for 
relief from hi£h rate of general ex-
cuse duty. (6)1

SHRI P. K. DEO (Kalahandi): I beg 
to move: —

That the demand for a supplemen-
tary grant of a sum not cxcee line 
Rs 10,00,00,000 in respect of Agiicul 
ture be reduced by Rs. 100.

[Acute flood situation in Orissa in 
last September. (7 )]

That the demand for a supplemen-
tary grant of a sum not exceeding

Jte. 10,00,00,000 in respect oI Agri-
culture be reduced by Rs. 100.

[Man-made flood in Kalahandi 
District by the bursting of the in-
complete Pipalnala Dam where rain 
water was impounded. (8 )]

That the demand for a supplemen-
tary grant of a sum not exceeding 
Rs. 1,00,000 in respect of Forest be 
reduced by Rs. 100.

[Working of the State Forest De-
velopment Corporation in Orissa and 
large scale denudation of forest 
in Kalahandi District by contractors.
(9 )]

That the demand for a supplemen-
tary grant of a sum not exceeding 
Rs. 123,91,01,000 in respect of Power 
Development be reduced by Rs. 100.

[Desirability of expediting the 
construction of the Indravati Pro-
ject and reassessing the Hydro-elec-
tric power potential in the country.
(10)]

SHRI K. SURYANARAYANA 
(Eluru): Mr. Chairman, while sup-
porting the demands for grants, I 
want to make a few observations about 
the lack of adequate and proper fin-
ancial assistance to the victims of 
cyclone affected areas in Andhra Pra-
desh.

[S h ri M. Satyanarayan R a o  in the 
Chair']

The House is aware of the calamity 
that befell the country, especially the 
Andhra Pradesh, on 19th of last month 
and the colossal loss that we had to 
suffer because of that. The Govern-
ment of India had sent a study team 
of 8 Members and it is expected to 
send its report shortly. The Govern-
ment of India should come to the res-
cue of the Andhra Government. Un-
fortunately, I do not know, the assis-
tance that they have given comes only 
to Rs. 75.13 crores. The Government 
of Andhra Pradesh have estimated that 
relief measures would cost Rs. 216.18
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crores but the G overnm ent of India 
had given only R s. 75 crores. The 
Andhra Pradesh G overnm ent have 
distributed already nearly  Rs. 10 cro-
res for some purposes. T h ere  is loss 
of cattle  to the extent c f  23 crores, 
sheep 75 lakhs, poultry w orth one 
crore, pigs w orth Rs. 2.50 crores; loss 
of houses or damage to houses 63 .85  
crores. Food and cloth to the people 
who w ere victim s is estim ated at 
44.40 crores. They have so fa r  given 
about 2 .4 0  crores. P rotection of 
cattle  is R s. 0 .3 5  crores. On social 
w elfare they have already spent 40 
lakhs. On rehabilitation  assistance to 
fishermen and artisans 8.10 crores. On 
assistance to agriculturists they estim a-
ted 3411 crores. On restoration ofi 
governm ent buildings, public buildings, 
roads, bridges, port fa c i’ities in  coas-
tal areas, repairs to m ajor and m e-
dium irrigation they  estim ated 5 .50  
crores. restoration of electrical instai- j 
lations 10 crores and so on. T hat is 
all estim ated at 216 crores. This is 
beyond the capacity o f the Andhra i, 
Governm ent. Unless you provide 216 
crores now, th e  entire rrea  would be 
affected, especially these tw o or three 
district, would find it difficult to  su r -,' 
vive. A ftr"  Prim e M inister visited 
♦hat p !ac- people expected that things 
would move ouickly. He told us 
frankly  there *hat money was not a 
problem ; he told us that we should 
go and inspect and see all the facts, 
and he assured us that Governm ent 
of India would come to  th e ir help. 
The total loss is estim ated at 1000 
crores— that is +he to ta’ damage cau-
sed to public and private t;roperty. This 
is the w orst in this century and Andhra 
alone cannot bear it. T he en tire  coun-
try  m ust com» to its rescue. T he F in -
ance M inister is also here. E very-
w here th ere  is insurance for indus-
try. Industry is being financed al-
most cent t>er cent b 1- banks and pub-
lic institutions. B u t we, agriculturists, 
nut our own hard -earned  money. 
Fo- developm ent and production they 
are giving loans. B u t fo r industry, 
the entire capital is provided by  you

and there is insurance also. When 
they suffer losses due to cyclone or 
other reasons, they  get back their 
money cent per cent. Of course, un-
fortunately some industrialists, w ith-
out expecting cyclones, did not insure.

As I  said, it  is beyond the S ta te  
G overnm ent’s capacity to m eet the s it-
uation. Several tim es m em bers have 
expressed sym pathy. Not only this 
country, but other countries also are 
giving assistance. The collectors have 
been given all the powers and the 
expenditure actually  incurred by the 
collectors now is Rs. 10 crores. Every  
hut dweller is being given R's. 150 
to Rs. 400. I f  th ere  is loss o f cattle, 
Rs. 1000 are given as grant for a B u f-
falo. In this m atter, th ere  is no ques-
tion of big or sm all farm er. A ll are 
equal The A gricultural Commission 
has given the figure that those holding 
10 acres and above constitute only 4 
per cent of the to tal holdings and the 
area operated by them  is 30.5 per cent, 
i.e. more than one-fourth, but their 
population is only 4 per cen t. S ir, I 
was staying there for ten  days and 
studying the situation. T he farm ers 
are very  much depressed. B ig  farm ers 
have no capital. A lready they have 
borrowed a lot and no bank is coming 
to their rescue. R eserv e Bank, land 
m ortgage banks etc. are sim ply plan-
ning but no help has come from  them 
yet. I  request th at there should be a 
m oratorium  fo r three  or four years 
and also in terest-free  loans should 
be given for production. Otherwise, 
the econom y w ill suffer. Fu tu re  pro-
duction of foodgrains w ill suffer. All 
we need is financial assistance for re -
claim ing the land and producing food-
grains. You please take up the res-
ponsibility of reclaim ing the saline 
land and the sanded land. T here are 
four fee t of sand on sugarcane fields. 
A ll the crops have been damaged and 
the farm ers are being neglected now.
O f course, we are very  grateful for 
the assistance that has been given— 
Rs. 150 for building huts, Rs. 500 for 
the goldsmiths, carpenters, barbers, 
washerm en and others. W e do not 
w ant any subsidy, Farm ers with J or
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2 acres of land may be given sub-
sidy. But for those owning 5 acres 
and above, there must be interest-free 
loans. That is the only request we 
are making to the Government of 
India. That is the immediate neces-
sity. The second crop will have to 
be raised and want 200 lakh tonnes 
of fertilisers on loan. The Anahra 
Government has no money to give 
even as loan. So, the State Govern-
ment has sent a memorandum and 
other details to the Central Govern-
ment. The Central Government should 
immediately come to iho rescue c£ 
the Andhra people. There is no use 
of lip sympathy. Our people are laugh-
ing at us. The Prime Minister had 
been there I do not want to blame 
anybody. Ordinary people think so. 
There is a competition ?rmmg people 
for going there. The point is, how 
best can we help the affected peo-
ple—whether it is help from the Gov-
ernment of India, or from the Gov-
ernment of Andhra Pradesh. Peoplt 
don’t think in terms of the Janata 
government, or the Congress govern-
ment. The present government in 
Andhra Pradesh may be there, or may 
not be there. The Prime Minister and 
many other Ministers have said that 
agriculturists should be given priority. 
There is a provision now for spend-
ing Rs 15,000 crores on irrigation plans. 
For whose benefit will it be? Only 
lor the benefit of agriculturists. These 
seriousness of the problems of the 
agriculturists in Andhra should 
also be considered in such a manner.

We know howT much money has been 
spent in Nagarjunasagar. We have 
spent beyond our limit. It should now 
be taken over by the Centre. The 
Ganga-Kaveri project should also be 
considered immediately. Financial as-
sistance may be obtained from the 
World Bank and other international 
bodies.

Once again I request the Finance 
Minister to keep in mind the serious 
plight of the Agriculturists and to 
grant them interest-free loans to the 
extent of Rs. 1000/- or Rs. 1500/* each.

A ll the commercial crops in the Gun-
tur district have been destroyed. Even 
people having 20 acres or 100 acres 
do not have food. Some of them may 
have food, but they have no capacity 
for future production. Apart from rice 
mills, there is only one rural industry 
in the villages, viz. sugar milL We 
are giving some relief to the factories 
by way of reduction in excise duty. 
We do not object to it; we are happy 
about it. But the grower is not get-
ting anything from it. The percent-
age of recover}' was not fixed earlier. 
The recovery basis now is Rs. 8.50 
per quintal, with a premium of 10 
paise per quintal for recovery of 0.1 
per cent additional recovery. A ll the 
sugarcane crops have fallen down. 
We have lost them in 4 or 5 districts. 
Government should come to their res-
cue. There was a report by the 
Mara the Committee. Governments 
are not giving any attention to its 
recommenations. The previous Govern-
ment had not given due consideration 
to ii. You are showing special con-
sideration to sick mills and other sick 
industries. You should now treat the 
agriculturist in Andhra Pradesh also 
as you treat a sick industry, i.e. es-
pecially in the 4 districts of Andhra 
Pradesh affected by cj'clorK-' and tidal 
waves.

Lastly about the sugar industry. I 
happen to be the president of one co-
operative. There was a committee and 
one Mr. Sampath had recommended 
certain things. In 1975, taking into 
consideration the cost of production, 
they have, miscalculated everything. 
One Shri Sampath was entrusted with 
this work. He recommended that 
this concession may be given even to 
those who have constructed sugar fac-
tories with lesser cost. I have given a 
representation against this to the 
Agriculture Ministry.

The sugar industry has four hus-
bands—the Department of Co-opera-
tives, Ministries of Agriculture, In-
dustry and Finance. Yet, nobody is 
willing to hear their problems, even 
though the Finance Minister is a re-
tired ICS officer, he comes from cm
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agricultural family and he knows the 
needs and problems of the agricultu- r 
rists, including that of the sugarcane 
growers.

I have taken up this question with 
the Andhra Pradesh Government tnat 
mey are giving concession to those who 
have constructed factories with lesser 
cost. At the same time, we are penali-
sed and not given any concession, be-
cause Shri Sampth has /ecommended 
like that. He is a retired IAS officer, 
who does not know anything about 
sugarcane. Yet, he is appointed the 
Sugar Adviser. I do not know why 
they are allowing such things.

We in our general body meeting pass-
ed a resolution that unless the Govern-
ment come to the rescue of the co-
operative sugar factories, they are go-
ing to liquidate them. What is the 
alternative? I have invested Rs. 10,000 
out of which Rs. 6,000 was borrowed 
from a bank. Now the bank has 
given me notice. I am not able to 
repay it because the co-opertive has 
no profit and is not declaring any 
dividend. On the other hand, if it had 
been a joint stock company, we would 
have been able to dispose of our shares 
in the stock exchange.

Finally, I would say that sugar co-
operatives should be given interest- 
free loans. Sick industries in this sec-
tor should be helped. There should 
also be provision for insurance.

In the end, I thank you, Sir, for 
giving me this opportunity.

spwfar snns ( s f a r ) :  
s f t
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SHRI P. K. DEO (Kalahandi): I
share the concern of the nation at 
the national calamity which befell 
Andhra Pradesh, and on which there 
has been a full-dress debate a few 
days ago. I do not want to speak on 
that subject on which much has been 
said, and shall confine rny observa-
tions to some of the Supplementary 
Demands that have come before us.

Demand No. 2 refers to floods and 
the1 various measures that the Central 
Government is taking such as grant- 
in-aid in the shape of wheat to the 
various States to the tune of ^0,000 ton-
nes This will go a long way to help 
those areas which have been affected 
by floods. Though this paragraph does 
not mention my State, Orissa, and re-
fers only t0 Assam and West Bengal, 
I know very well that a Central high 
power team visited my State when 
there were floods there in September. 
I sent a telegram to Shri Surjit Singh 
Bamala, the Minister of Agriculture 
and Irrigation, and he was very kind 
enough to send a central team which 
made an on-the-spot study of the flood 
situation in Orissa and, more parti-
cularly, in my district of Kalahandi.

These Supplementary Demands also 
suggest a supplementary appropriation 
of a short-term loan to the tune of Rs. 
25 crores in addition to Rs. 75 crores 
which had bec-n budgeted for this year.
So far as the Hood situation in Orissa 
is concerned, the State Govonment of 
Orissa prepared a memorandum on the 
floods in Orissa, in 1977, ;\nd sub-
mitted it to the Central Government 
for a Central assistance to the tune 
Rs. 18 crores. Now, it has been in-
creased to Rs. 25 crores. If you will 
kindly i\o through this report, you 
will find a very peculiar feature. The 
Kalahandi district which has never 
been a flood-affected district which 
is located in the hilly area has been 
the worst affected district by the cloud 
bursts which took place on 9th, 10th



D.S.G. DECEMBER 13, 1977 (Gen.), 1977-78 340

[Shri P. K. Deo]

and 11th September, 1977. There has 
been a rainfall of more than 11 in-
ches. I t  created an unprecedented 
flood causing a lot of damage to life, 
both human beings and tank. and to 
property. if you see the casualty list, 
you will find that t h e  estimated value 
of houses damag 'd in the Kalahanui 
district tops t h e  list of all the districts 
affected by the flood of l^TT. So far 
as th'r paddy and sugarcane fields af-
fected by the flood are concerned, 
again, t h e  Kalahandi district to p s  the 
list. Thousands of acres have teen 
affected bv thi. flood.

We experienced the last Hood in 1P67 
whe^ there was a rainfall of 13 inches 
in one night. But the magnitude of 
the dam-.-:;e was not so much 10 years 
ago â  it has happened this time. 
Tt is L/2cau"p there has been a con-
tinuous denudation of forest? in the 
catchment areas of the various rivers. 
Jf you study the topography oi the 
Kalahandi district, ;/ou will find that 
in soath Kalahandi, the four major 
river systems have their beginning 
there. They originate from there. 
The rivers are: Vansadhara. Nagar-
vali, Tndravali. and Hati which is the 
main tributary 0f the Tel river. The 
TeJ river itself arises from very close 
to that point. In the second Lok 
Sabha, Sardar Swaran Singh was the 
Minister of Agriculture. I brought 
to his notice that that at least the 
catchmeni areas of the Tal river 
should not be disturbed and they 
should not be denuded of forests. But 
to our misfortune, all the forests were 
completely cleared and bull-dozed. 
The entire Dandak’arnaya area was 
denuted of forests because new lands 
had to be created for the East Ben-
gal refugees for their rehabilitation 
there. As a result, on those hilly 
tracts where the gredient is very 
steep, because there are no forests, all 
the rainfall that falls rushes through 
and all the devastation takes place in 
a matter of a day or two. That has 
been the experience this year. In 
Demand No. 5 on forests, a very good

suggestion has been made. An Indian
Institute of Forest Management is go-
ing to be started in collaboration with 
the Indian Institute of Management, 
Ahmedabad, for which the Swedish 
International Development Agency is 
likely to make a substantial sum 
available. The personnel who would 
be trained there will man the opera-
tions of the State Forest Development 
Corporations in the various States. It

a very good suggestion. I hope that 
the forest operations will be done 
now in a scientific way; the working 
plan in respect of forests will be 
executed in a scientific way and there 
will be no indiscriminate felling of 
forest trees. There wa? a pious Re-
solution brought by the previous 
Orissa Government in the course of 
the last two years that henceforth 
they would put an end to forest 
operations by contractors and they 
would not auction forests. But in the 
last, minute, because of the influence 
of powerful contractors, the* resolu-
tion was given a go-bye and forests 
were put under auction. The unscru-
pulous contraetorse to make profi!.s 
^o on felling trees indiscriminately 
and the petty forest officials are sub-
jected to all kinds of bTibe and cor-
ruption. Thus, we lose our national 
wealth. It takes a hundred ;"oaiv for 
a tree to mature, but it hardly takes 
ten or fifteen minute.* to cut down a 
iree. So. artificial desert c.’ nd it ions 
are being created there and soil ero-
sion follows.

I would be failing in my duty, 
while discussing the floods if 1 do not 
bring to the notice of the Govern-
ment of India certain discrcnancies 
which have not been Dointed nut. in 
this memorandum to the Apiculture 
Minister. Shri Baronin. rc^rding 
Pipalnala Minor Irrigation Project. 
Thu- is a small minor irrigation pro-
ject. and even though there were 
lowej* tenders received, the contract 
was given to a blue-eyed contractor 
of the previous Government—Shri 
Ramavatar Agarwal. There was a 
h^lf-anhour discussion in the last 
Session. He owed nearly Rs. 68 
lakhs to the Government of Orissa
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and to the Food Corporation of India.
He did a very bad job in the Pipal 
nala Project. The main dam was yet 
to be completed another 14 feet high. 
Before the completion of the dam, the 
rain water was impounded and when 
there was a cloud-burst, the main 
Pipninala (lam burst. As a result 
man-made ilood thousands of acres of 
land were sand-cast. Bhawanipatna, 
the district headquarters, was inun-
dated. Several houses collapsed and 
nuny lives were Jos’ — both cattle and 
human beings. A l l  the approach 
voad.-; io Bhavanipaina w ire  cm off; 
all the bridges were washed away—  
cutting off the district headquarters 
from outside w o r ld . . . .

MR. C H A IR M A N ; Please try to 
conclude.

SHRI p. K. DEO: I will finish in
three or four minutes.

MR. C H A IR M A N : You have al-
ready taken ten minutes. Please try 
conclude now.

18 hrs.

SHRI P. K. DEO: Lastly. 1 would
l ike to highlight the importance of 
the Upper Indravati Project. This is 
a multi-purpose project which has- 
been recently cleared by the Techni-
cal Ad v isor y  Body of the Planning 
Commi'vvion and it is going to be in-
cluded in the Sixth Plan. But I 
doubt if the resources of the Orissa 
Government  can accommodate it in 
the Orissa Plan. I suggested that it 
-hould be split up and the power por-
tion should be taken up by the Cen-
tral Government; the National Hydro- 
Electric Corporation of India can take 
it up. it is going to cost Rs. 142 
crores and it would generate 600 
megawatt of hydro power at a very

cheap rate. The irrigation part of 
this project, which would cost Rs. 78 
crores and w ill irrigate 5 lakh acres 
of chromicaliy drought affected area 
may be taken up by the Orissa Go-
vernment and could be spread over 
five years. Further, there should be 
some time-limit to complete this pro-
ject, otherwise the cost w il l  * further 
escalate and it would be beyond our 
capacity.

MR. C H A IR M A N : Please conclude
now. You may supply all other facts 
to the Minister and he w ill  reply to-
morrow7 and w ill take those facts into 
account.

SHRI P. K. DEO: Sir, I have
made certain specific suggestions and 
I would like to get specific answers 
to these points

MR. C H A IR M A N : Mr. Alagesan.

SHRI O. V. A L A G E S A N  (A rk o -
nam) : Mr. Chairman, S ir , . . ..

MR. CH A IR M AN ; You may con 
tinue tomorrow.

BUSINESS A D V IS O R Y  COM M ITTEE

T e n t h  R e po r t

THE M IN ISTER OF P A R L IA M E N -
T A R Y  A F F A IR S  A N D  L A B O U R  
(SHRI RAVIN D RA V A R M A ) : I beg 
to present the Tenth Report o f the 
Business Advisory Committee.

18.02 hrs.

The Lok Sabha. adjourned till Eleven 
of the Clock on Wednesday, Decem-

ber 14, 1917/Agrahayana 23, 1899 
(Saka).
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